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News item titled “Blast at firecracker factory in UP’s Kaushambi kills seven” appearing in

The Hindu dated 26.02.2024
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 391/2024

IN THE MATTER OF:

News item titled “Blast at firecracker factory in UP’s Kaushambi kills seven”

appearing in The Hindu dated 26.02.2024

REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL
BOARD/RESPONDENT NO. 1

1. That, the matter is related to Suo Motu case registered by the Hon’ble
National Green Tribunal, Principal Bench (hereinafter referred to as "
Hon'ble NGT") based on the news item titled “Blast at firecracker factory
in UP’s Kaushambi kills seven” appearing in The Hindu dated 26.02.2024.

2. That the Hon’ble NGT vide Order dated 24.04.2024 & Notice dated
19.04.2024 impleaded Central Pollution Control Board (hereinafter
referred to as CPCB) as Respondent no. 01 in the instant matter. Thereby,

the reply is made in succeeding paragraphs.

3. That the Answering Respondent has been constituted under the Water
(Prevention and Control of Pollution) Act, 1974. It performs the functions
under the Water (Prevention and Control of Pollution) Act, 1974, the Air
(Prevention and Control of Pollution) Act, 1981, and the Environment

(Protection) Act, 1986.
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That, as per the modified direction dated 07.03.2016 issued by CPCB
under section 18(1)(b) of the Water Act, 1974 and the Air
Act, 1981 to all the State Pollution Control Boards/Pollution Control
Committees (SPCBs/PCCs) regarding harmonization of classification of
Industrial Sectors under Red/Orange/Green/White, "Firecrackers
manufacturing and bulk storage facilities" were categorized under 'RED'

Category.

That, it is humbly submitted that, CPCB has recently revised the
methodology for classification of industrial sectors under Red/
Orange/Green/White/Blue Categories. In this regard, CPCB vide letter
dated 12.02.2025 has issued directions under section 18(1)(b) of the
Water, 1974 and the Air Act, 1981 to all the SPCBs/PCCs for adoption
and implementation of revised classification. A copy of CPCB letter dated
12.02.2025 is attached as Annexure-I. As per the revised classification,
“Manufacturing of Firecrackers including improved -crackers/green
crackers, etc.” are classified under "Orange" category. A copy of the

CPCB revised classification of industrial sectors is annexed as

ANNEXURE-L

That the Red/Orange category of industrial sectors are required to obtain
Consent to Establish (hereinafter referred to as "CTE") and Consent to

Operate (hereinafter referred to as "CTO") from the concerned

SPCB/PCC.

That it is humbly submitted that this Answering Respondent has pursued
the said matter with Uttar Pradesh Pollution Control Board (hereinafter
referred to as "UPPCB") vide letter dated 14.08.2024 and requested to
provide the Status/Action Taken Report (hereinafter referred to as “ATR”™)
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in the instant matter. In response, an inspection report has been received

from UPPCB. A copy of CPCB letter dated 14.08.2024 is annexed as
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ANNEXURE-II.

That, in compliance of the Hon'ble NGT order dated 24.04.2024, alleged
firecracker unit was inspected by the officials of UPPCB on 18.07.2024
in the presence of Shri Sarafat Ali, father of Late Shahid Ali (proprietor
of the unit). A copy of UPPCB inspection report is annexed as

ANNEXURE-IIIL

That based on the above inspection report, following facts are placed

on record:

il

iii.

The firecracker factory namely, M/s New Rangoli Fire
Works was established and operated in Mahewa, Bharwari,
Police Station-Kokhraj, Tehsil-Chayal, District-
Kaushambi, Uttar Pradesh.

Mr. Sharafat Ali, a resident of Khalilabad, Majra-
Asadullahpur, Rohi, PO-Bharwari, Police Station-Kokhraj,
informed that he had rented out the factory to his son, Late
Shahid Ali, for the purpose of establishing and operating the

firecracker factory.

It was informed by Shri Shrafat Ali, father of late Shri
Shahid Ali, that explosion at firecracker factory occurred on
25.02.2024 at 11:40 pm and his son Late Shri Shahid Ali

died due to explosion at the factory.




10.

iv.

Vi.

vii.

That, as per the report of District Magistrate, Kaushambi dated
27.08.2024, the financial aid of Rs.6.00 lakhs each disbursed from the
Hon’ble Chief Minister’s Discretionary Fund and the Natural Disaster
Fund to the family members (heirs) of the deceased persons and
Rs.50,000/- each to the injured persons. A copy of report of District

Magistrate, Kaushambi w.r.t. financial aid disbursed is annexed as
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As per the FIR lodged on 25.02.2024 by Shri Vinod Kumar
S/o late Shri Ashok Kumar, R/o Village Amaha Mjra
Asadullapur Rohi, Kokhraj, Kaushambi at Police Station
Bharvari, and Kokhraj, Kaushambi, UP, total 12 people lost

their lives in the incident and 03 person sustained injuries.

The firecracker business was found to be completely shut
down during the inspection. The operator’s father informed
that the business had been closed following the incident, in
which both of his sons lost their lives. No firecracker related
materials were found at the site; however, damaged
materials resulting from the incident were present at the

location.

The documents were sought from the owner's father related
to the unit. He informed that all records were destroyed in

the fire that engulfed the unit.

No CTE and CTO was either obtained from or granted by
UPPCB for the above-mentioned unit.

ANNEXURE-IV.



11.

12.

13,
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That, it is humbly submitted that as per the Schedule-4 (Part-I) of the
Explosives Rules, 2008,

i. District Magistrate is the Licensing Authority for
“Manufacture of fireworks or gun powder or both not

exceeding 15 kg at any one time”;

ii. Controller of Explosives is the Licensing Authority for
“Manufacture of Fireworks or gun powder or both
exceeding 15 kgs but not exceeding 500 kg at any one time”;

and

iii. Chief Controller or Controller of Explosives authorized by
the Chief Controller is the Licensing Authority for
“Manufacture of Fireworks or gun powder or both
exceeding 500 kg at any one time”.
A Copy of the Explosive Rules, 2008 is annexed as
ANNEXURE-V.

That, the answering Respondent No. 1 craves leave of the Hon’ble NGT
for filing additional reply, if required, in future.

That, in light of the above submission, it is respectfully submitted that
this Answering Respondent i.e. CPCB, shall abide by any order(s) or
direction(s) passed by the Hon’ble NGT in the instant OA and render

justice.

\
N\ e
e @namika Sagar)
QO LR P A Scientist ‘E’
; Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 391/2024

IN THE MATTER OF:
News item titled “Blast at firecracker factory in UP’s Kaushambi kills seven”

appearing in The Hindu dated 26.02.2024

AFFIDAVIT

I, Anamika Sagar working as Scientist ‘E” in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 1 in the above

matter, do hereby solemnly affirm, declare on oath and state as under: -

1. That I, the deponent herein is well conversant with the facts and
circumstances of the present case on the basis of the information
derived from the official records, and hence, I am competent to verify,

sign and swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the

W&f@qdﬁg;\ present affidavit as I am competent to swear this affidavit.
5{4}‘/ i Yy

the basis of the record maintained during ordinary course of business
of CPCB and available records and documents and the contents of the

same are read over and explained to me and are not repeated herein

A\
w\“&(

EPONENT

for the sake of brevity.

sntae R | Anamika Sagar
Hsnfre ' | Scientist'E'

Central Pollution antro:mBaoard)
ko i . Govt. of India)

(Mo Environment, Forest & Climate Change, G0

o TR, fEen-10g32

2arivesh Rhav\'mn East Arjun Naaar, Delhi-110032
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VERIFICATION

Verified at New Delhi on this day of __ ¥ '/ \{ 2005 that the contents of the
above reply are correct and true on the basis of the records of the case as

mentioned in the day-to-day affairs of the CPCB. Nothing has been concealed

therefrom or mis- stated.
-
PONENT

a1 @R [ Anamika Sagar
¥zt ‘' [ Scientist 'E'
- | Pollution Control Board
utio
%ﬁuﬁ%ﬁ@uﬂaﬂﬂm,mm)
(Mo Environment, Forest & Climate Change, Govt. of India)
R waw, gA I R, 110082

sarivesh Bhawan, Fast Aritn Nagar, Dethi-110032
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= / CENTRAL POLLUTION CONTROL BOARD
Z’u} 3 ~_3~ L f t | f 2 023 INDIA . .
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&_‘PGB MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA
CP-18/1/2023-1PC-VI-HO-CPCB-HO Date: 12.02.2025
To
The Chairman

State Pollution Control Board/Pollution Control Committee
(As per the list)

Sub: Directions under section 18(1)(b) of the Water (Prevention & Control of Pollution)
Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 regarding
harmonization of classification of industrial sectors under Red, Orange, Green,
White and Blue categories.

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of Pollution) Act, 1981,
one of the functions of the Central Pollution Control Board (CPCB), constituted under the
Water (Prevention and Control of Pollution) Act, 1974, is to coordinate activities of the State
Pollution Control Boards (SPCBs) and Pollution Control Committees (PCCs); and

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of Pollution) Act, 1981,
one of the functions of the CPCB is to provide technical assistance and guidance to SPCBs and
PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs/PCCs were
following different criteria for the classification of industrial sectors under different categories.
Therefore, in 2012, to have uniformity in classification throughout the country, CPCB vide
letter no. B-29012/1/2012/ESS/1526-1563, dated 04.06.2012 issued directions under section
18(1(b) of the Water Act, 1974 and the Air Act, 1981 to SPCBs/PCCs to adopt and implement
standardized list of Red, Orange and Green categories of industries; and

WHEREAS, in 2016, the Central Pollution Control Board (CPCB) developed a scoring
methodology based on the Pollution Index (PI) to harmonize the criteria for classification of
industrial sectors. The PI is determined based on Precautionary Principle- by evaluating
potential of water pollution, air pollution, and hazardous waste generation from particular
sector. CPCB vide letter no. B-29012//ESS(CPA)/2015-16, dated 07.03.2016 issued directions
under section 18(1(b) of the Water Act, 1974 and the Air Act, 1981 to SPCBs/PCCs to adopt
and implement revised classification. SPCBs/PCCs were also directed to categorize any new
or left over sectors at their level by constituting a Committee and following the methodology
prescribed by CPCB; and
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WHEREAS, CPCB vide letter no. B-29016/ROGW/IPC-VI/2020-21, dated
30.04.2020, issued directions under section 18(1)(b) of the Water Act, 1974 and the Air Act,
1981 to SPCBs/PCCs regarding segregated list of non-industrial sectors (activities/ facilities/
infrastructure/ services) such as sewage treatment plants, healthcare facilities, hotels, building
and construction projects, airports, highways etc. Further, CPCB also classified few additional
sectors from time to time; and

WHEREAS, based on the experience gained over the years in Pollution Index
calculation, use of cleaner fuels like PNG/CNG etc., adoption of cleaner technology resulting
in reduced emission/wastewater generation, a need was felt to revisit the classification
methodology of 2016; and

WHEREAS, during July 2023, CPCB prepared a “Draft Report on Classification of
Industrial Sectors into Red, Orange, Green and White Categories: A Tool for Progressive
Environmental Management” which was uploaded on CPCB website for secking

comments/suggestions of the stakeholders/public on the same. The draft report was also
circulated to SPCBs/PCCs/MoEF&CC for comments; and

WHEREAS, CPCB vide office order dated 26.09.2023 constituted .a committee to
critically examine and analyse the comments/suggestions and to make recommendations for
suitable incorporation in the finalizing the methodology and classification; and

WHEREAS, based on the stakeholders’ comments, a need was felt to
promote/incentivize units for adopting measures resulting in better environmental
performance. Additionally, a requirement was also felt for separate category — Blue Category-
for essential environmental services for management of environmental pollution arising from
domestic/household activities. Accordingly, CPCB prepared an “Addendum and substitution
thereto in Draft Report on Classification of Sectors into Red, Orange, Green, White and Blue
Categories”, which was shared with SPCBs/PCCs and also uploaded on CPCB website on
11.07.2024 for seeking inputs/comments; and

WHEREAS, the amendment in Section-21 of the Air (Prevention and Control of
Pollution) Act, 1981 through the Jan Vishwas (Amendment of Provisions) Act, 2023 and
amendment in Section-25 of the Water (Prevention and Control of Pollution) Act, 1974 through
the Water (Prevention and Control of Pollution) Amendment Act, 2024, grant exemption to
certain categories of industries, as notified by Central Government, for obtaining consent under
these Acts; and

WHEREAS, the Ministry of Environment, Forest and Climate Change, Government of
India vide notification no. G.S.R. 702(E), dated 12.11.2024 granted exemption of consent
under the Water Act, 1974 and the Air Act, 1981 to exemption of Consent to Establish (CTE)
and Consent to Operate (CTO) to all industrial plants having pollution index score upto 20 (at
present total 39 industrial sectors under white categories as per 2016 methodology) subject to

Page 2 of 5
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condition that such plant shall inform in writing to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC); and

WHEREAS, the MoEF&CC vide letter no. Q-15012/2/2022/-CPW-Part (1)/e-240741,
dated 14.11.2024 has issued Standard Operating Procedure for implementation of the said
Notification dated 12.11.2024. The SOP includes the following provisions for White categories
of industries:

i.  Industry to intimate to concerned SPCB/PCC about operations and self-declare the
compliance with prevalent rules & regulations,

ii.  Concerned SPCB/PCC to maintain separate list of such industries/activities, and

iii.  Concerned SPCB/PCC to ensure that no activities other than those intimated, are carried
out by exempted units.

WHEREAS, the Committee constituted by CPCB evaluated the comments,
incorporated the suitable changes and finalized the revised methodology as well as
classification of sectors. Final report in this regard titled as "Classification of sectors in to Red,
Orange, Green, White and Blue Categories (A tool for progressive environmental
management)" was submitted to Ministry of Environment, Forest and Climate Change
(MoEF&CC) for concurrence. The MoEF&CC vide letter no. Q-16017-57-2015-CPA, dated
15.01.2025 granted concurrence to the revised classification; and

WHEREAS, as per the revised methodology, the category of the sector is decided based
on the following ranges of Pollution Index:

i. Red: PI=80,

ii.  Orange: 55 <PI <80,
iii. Green: 25 <PI<35,
iv.  White: PI<25;and

WHEREAS, based on the revised methodology, CPCB has classified a total of 419
sectors and sub-sectors as under:

i.  The Red Category: 125

ii.  The Orange Category: 137
iii.  The Green Category: 94
iv.  The White Category: 54

v.  The Blue Category: 9; and

WHEREAS, the purpose of classification is to ensure that the industry is established in
a manner consistent with the environmental objectives and also to prompt industrial sectors to
adopt cleaner technologies, ultimately resulting in the generation of no or minimum pollutants.
The revised classification system also defines criteria for incentivizing such industry. The
industry may self-assess the PI score as per defined criteria and can submit application to
respective SPCBs/PCCs for consideration; and

Page 3 of 5
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NOW, THEREFORE, in the exercise of the powers delegated under Section 18(1)(b) of the
Water (Prevention & Control of Pollution) Act, 1974 and Section 18(1)(b) of the Air
(Prevention & Control of Pollution), Act, 1981 the earlier directions dated 07.03.2016 and
subsequent directions/letter in the context of categorization of industries are withdrawn with

immediate effect and following ‘Directions’ are hereby issued for compliance by all
SPCBs and PCCs:

wh

. That SPCBs and PCCs shall immediately adopt the revised methodology for

classification of sectors and list of 419 sectors/sub-sectors classified under Red,
Orange, Green, White, and Blue categories as detailed in the attached report-
“Classification of Sectors into Red, Orange, Green, White and Blue Categories (A tool
for progressive environmental management)”.

That all pending application for consideration of consent (CTE/CTO) and future such
application shall be processed as per the revised classification. In case CTE granted
before the revised classification, applicability of CTO will be as per revised
classification.

. That the revised sectors/subsectors classified under Red, Orange, Green, White, and

Blue category of sectors as given in the attached document shall be used by the SPCBs
and PCCs for consent management, inventorization of units under different categories,
siting  criteria, deciding environmental surveillance frequency, calculation of
environmental compensation, etc., as per the guidelines issued from time to time.

That SPCBs and PCCs shall prepare the inventory of Red, Orange, Green, White and
Blue categories of units operating in their jurisdictions, based on the revised
classification. SPCBs and PCCs shall upload the category and sector-wise list of such
units on their website. SPCBs and PCCs shall also forward such list to CPCB, latest by
30.06.2025 and thereafter updated list by 30th June every year.

That the classification of sectors shall not be linked to sanction of loans/finance of bank
proceedings.

That any further addition of any new or left-out sector and their classification which is
not listed in the revised list of Red, Orange, Green, and White categories, shall be done
at the level of concerned SPCB /PCC by constituting a Committee and following
revised criteria & guidelines as detailed in the attached report and no concurrence of
CPCB shall normally be required. Intimation of same from time to time will
suffice. However, addition in Blue Category Sectors-Essential Environmental Services
for domestic waste management, will be done at the level of CPCB only. SPCBs/PCCs
may forward their proposal, if any, to CPCB in this regard.

That SPCBs and PCCs are required to prepare and submit list of additional sector
classified under white category to CPCB on annual basis, by 30" of June every year, in
the prescribed format (Annexure-V) as given in the attached report, for further
notification for exemption from consent as per the provisions of the Jan Vishwas
(Amendment of Provisions) Act, 2023, the Water Act, and the Air Act as amended
from time to time by MoEF&CC.

That SPCBs and PCCs shall constitute a committee as prescribed in the report to
evaluate the applications of the units for incentives due to adopting measures resulting
in better environmental performance and reduction in PI score. The SPCB/PCC shall

Page 4 of 5
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place the separate list of such units on their website and also submit list of such units

to CPCB on Annual Basis by 30th June every year.

The SPCBs/PCCs shall acknowledge the receipt of directions and submit the "Action Taken
Report" in compliance with these directions to CPCB before 20.02.2025.

Encl. As above.

Copy to:

1,

The Chief Secretary of all the States and UT's
(As per the list)

The Secretary,
Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

The Secretary,
Ministry of Heavy Industries
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

The Secretary,

Ministry of New and Renewable Energy
Block-14, CGO Complex,

Lodhi Road, New Delhi-110 003

The Joint Secretary (CP Division)

Ministry of Environment, Forests and Climate Change
Indira Paryavaran Bhawan

Jor Bagh Road, New Delhi - 110 003

All Regional Directorates, CPCB
(As per the list)

(Bharat Kumar Sharma)
Member Secretary

(2

(Bharat Kun%arma)

Member Secretary

)

Page 5 of 5
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Address List of The Chief Secretaries of States/UTs

1. The Chief Secretary, 2. | The Chief Secretary,
Government of Andhra Pradesh, Government of Arunachal Pradesh,
13 Block, Civil Secretariat,
A.P Secretariat Office, [tanagar-791111
Velagapudi- 522503
E-mail:- (cs@ap.gov.in) E-mail:- (Cs-arunachal@nic.in)
3 | The Chief Secretary, 4 | The Chief Secretary,
Government of Assam, Government of Bihar,
Block-C,3" Floor, Main Secretariat,
Assam Sachivalaya, Patna-800015
Dispur-781006
E-mail:- (Cs-assam({@nic.in) E-mail:- (Cs-bihar(@nic.in)
5. | The Chief Secretary, 6. | The Chief Secretary,
Government of Chattisgarh, Government of Goa,
Mahanadi Bhawan, Secretariat,
Mantralaya, Porvroim, Bardez,
Naya Raipur-492002 Goa-403521
E-mail:- (Csoffice.cg@gov.in) E-mail:- (Cs-goa(@nic.in)
7. | The Chief Secretary, 8. | The Chief Secretary,
Government of Gujarat, Government of Haryana,
1% Block, 5 Floor, 4" Floor, Haryana Civil Secretariat,
Sachivalaya, Sector-1,
Gandhinagar-382010 Chandigarh-160019
E-mail:- (chiefsecretary(@gujarat.gov.in) E-mail:- (cs@hry.nic.in)
9 | The Chief Secretary, 10 | The Chief Secretary,
Government of Himachal Pradesh, Government of Jammu & Kashmir,
H.P Secretariat, R. No. 2/7, 2™ Floor,
Shimla-171002 Main Building,
Civil Secretariat,
Jammu-180001
E-mail:- (Cs-hp@nic.in) E-mail:- (Cs-jandk@nic.in)
11. | The Chief Secretary, 12. | The Chief Secretary,

Government of Jharkhand,
1% Floor, Project Building, Dhurwa,
Ranchi-834004

E-mail:- (Cs-jharkhand@nic.in)

Government of Karnataka,
Room No. 320, 3™ Floor, Vidhan Soudha,
Bengaluru-560001

E-mail:- (cs(@karnataka.gov.in)

13
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13. | The Chief Secretary, 14. | The Chief Secretary,
Government of Kerala, Government of Maharashtra,
Secretariat, CS office main building,
Thiruvananthapuram-695001 Mantralaya,

6" Floor, Madame Cama Road,
Mumbai-400032
E-mail:- (chiefsecy(@kerala.gov.in) E-mail:- (cs@maharashtra.cov.in)

15 | The Chief Secretary, 16 | The Chief Secretary,

Government of Manipur, Government of Mizoram,

South Block, New Secretariat Complex,

Old Secretariat, Aizwal-796001

Imphal-795001

E-mail:- (Cs-manipur@nic.in) E-mail:- (Cs_miz(@rediffmail.com)

17 | The Chief Secretary, 18. | The Chief Secretary,
Government of Meghalaya, Government of Madhya Pradesh,
Main Secretariat Building, MP Mantralaya,

Room No. 316, Vallabh Bhavan,
Shillong-793001 Bhopal-462004
E-mail:- (Cso-meg@nic.in) E-mail:- (cs@mp.nic.in)

19. | The Chief Secretary, 20 | The Chief Secretary,
Government of Nagaland, Government of Odisha,

Civil Secretariat, Kohima-797004 General Administration Department,
Odisha Secretariat,
Bhubaneswar-751001

E-mail:- (csngl@nic.in) E-mail:- (csori@nic.in)

21 | The Chief Secretary, 22 | The Chief Secretary,
Government of Punjab, Government of Sikkim,
Chandigarh-160001 New Secretariat,

Gangtok-737101
E-mail:- (cs@punjab.gov.in) E-mail:- (Cs-skm(@nic.in)
23. | The Chief Secretary, 24. | The Chief Secretary,

Government of Rajasthan,
Secretariat,
Jaipur-302005

E-mail:- (csraj(@rajasthan.gov.in)

Government of Telangana,
Block C, 3" Floor,
Telangana Secretariat,
Khairatabad,
Hyderabad-500022

E-mail:- (cs{@telangana.gov.in)

14
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25

The Chief Secretary,
Government of Tripura,

New Secretariat Complex,
Agartala-799010

E-mail:- (Cs-tripura@nic.in)

26

The Chief Secretary,
Government of Tamil Nadu,
Secretariat,
Chennai-600009

E-mail:- (cs@tn.gov.in)

27,

The Chief Secretary,
Government of Uttarakhand,
4 Subash Road,

Uttarakhand Secretariat,
Dehradun-248001

E-mail:- (Cs-uttarakhand@nic.in)

28.

The Chief Secretary,
Government of Uttar Pradesh,
1% Floor, Room No. 110,

Lal Bahadur Shastri Bhawan,
Uttar Pradesh Secretariat,
Lucknow-226001

E-mail:- (csup@nic.in)

29,

The Chief Secretary,

Andaman and Nicobar Administration,
Secretariat,

Port Blair-744101

E-mail:- (Cs-andaman(@nic.in)

30

The Advisor to the Administrator,
Chandigarh Secretariat,

Sector 9,

Chandigarh-160009

E-mail:- (adviser-chd@nic.in)

The Advisor to Administrator,

31. | The Chief Secretary, 32.
Government of NCT of Delhi, Daman & Diu and Dadar & Nagar Haveli,
Delhi Secretariat, Secretariat,
IP Estate, Moti,
New Delhi-110002 Daman-396220
E-mail:- (csdelhi@nic.in) E-mail:- (Deveom-dd(@nic.in)
33. | The advisor to the Administrator, 34. | The Chief Secretary,
U.T of Lakshadweep, Government of Puducherry, Main Building,
Kavaratti-682555 Chief Secretariat,
Puducherry-605001
E-mail:- (Ik-advisor(@gov.in) E-mail:- (cs@py.gov.in)
35. | The Chief Secretary, 36 | The Advisor to Hon’ble Lt. Governor of

Government of West Bengal,
Nabanna, 13" Floor,

325 Sarat Chatterjee Road,
Mandirtala, Shibpur,
Howrah-711102

E-mail:- (Cs-westbengal(@nic.in)

Ladakh,
Civil Secretariat,
Leh-Ladakh-194101

E-mail:- (Advisor-lg-ladakh{@gov.in)
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Addpress List of The Chairman, SPCBs/PCCs

1. | The Chairman 2. | The Chairman
Andhra Pradesh Pollution Control Board Arunachal Pradesh State Pollution Control
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FOREWORD

The concept of classifying industries into different pollution categories originated in 1989 with the Doon Valley (Uttarakhand)
Notification issued by Ministry of Environment and Forests. Subsequently the concept of pollution index was developed by Central
Pollution Control Board (CPCB) during 2016 to classify the sectors into different category. The 2016 classification helped State
Pollution Control Boards (SPCBs)/Pollution Control Committees (PCCs) in streamlining consent management, prioritizing regulatory
oversight & environmental monitoring, taking decision related to siting of units, etc. However, necessity felt for refining the concept
of calculating Pollution Index to overcome certain limitation and to bifurcate sub-sectors based on pollution load, scale of operation
etc.

Accordingly, draft methodology was prepared and widely circulated for inputs/comments/suggestions by placing the same on CPCB
website (public domain) as well as by inviting comments from MoEF&CC/SPCBs/PCCs. As of 11.08.2024, i.e. the extended date for
receipt of suggestions, CPCB received 170 representations, comprising over 700 comments from PSUs, NGOs, industries, industrial
associations, including feedback from SPCBs of Kerala, Nagaland, Tamil Nadu, Mizoram, West Bengal, Punjab and Lakshadweep.
The report has been finalised after examining all the comments by a working committee.

The 2025 classification methodology bifurcates sub-sectors based on pollution load, scale of operation, production technology, and
type of fuel used into Red, Orange, Green, White and Blue categories. Red indicates the highest pollution potential, requiring
stringent regulatory oversight, while White signifies minimal or no pollution, with much reduced compliance burden of merely
intimation to the concerned SPCBs/PCCs. A new Blue Category has also been introduced to distinguish the Essential
Environmental Services required for management of environmental concerns arising from anthropogenic pollution due to
domestic/household activities which otherwise will have large littering potential. Additional 2 years validity for consent to operate
(as per Pollution Index) is prescribed for the blue category.

This report also outlines the implementation pathway, which includes guidelines for State Pollution Control Boards/Pollution
Control Committees to follow and implement the new classification system. Earlier classified 257 sectors have now been bifurcated
and classified into 403 sectors (including sub sectors) and additionally, 16 new sectors have been introduced. Thus, the revised
classification of 273 key sectors comprising of total 419 sectors/sub-sectors are further classified into Red Category (125 nos.),
Orange Category (137 nos.), Green Category (94 nos.), White Category (54 nos.) and Blue Category (9 nos.). Progression between
red, orange and green categories for the industrial sectors is also incorporated based on the use of less polluting available processes
and technologies.

The report also comprises provisions for individual units to adopt cleaner technologies and practices resulting in reduction of
pollution load in any sector. Incentives, such as extended validity for Consent to Operate (CTO) and reduced inspection frequencies,
are outlined to encourage continual improvement of environmental performance. The incentive mechanism allowing progression
between categories will thereby promote Ease of Doing Business by extended consent validity and enhance duration between
inspections, thereby leading to reduced compliance burden.

To sum up, this report aims to create a more transparent, consistent, and incentivized regulatory mechanism for better
environment management, promoting sustainable industrial development and better governance. | hope the report will be useful
to all concerned in the field of industrial pollution control in the country and would incentivise the industries to switch over to
cleaner process and technology leading to reduced air, water and soil pollution and also encourage setting up of blue category
industries.

| would like to place on record my sincere appreciation for the hard work and valuable contributions by the CPCB team comprising
of Shri Amit R. Thakkar, Add. Director, Shri Saubhagya Dixit, Scientist D, and Dr. Anantha N. S., SSA under the guidance of Shri Bharat
Kumar Sharma, Member Secretary. | would also like to extend my thanks to Dr. Prashant Gargava, former Member Secretary, Shri
P. K. Gupta, former Director and Shri Ajay Aggarwal, former Director, for their contribution. | would also express gratitude to the
Working Committee, CPCB, MoEF&CC, SPCBs/PCCs and others for their contributions in the preparation of this report.
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EXECUTIVE SUMMARY

The concept of classification of industrial sectors into red, orange, and green categories based
on the size of operations and consumption of resources was first introduced in 1989 for Doon
Valley, Uttarakhand. This classification aimed to aid decisions regarding siting of industries.
Over the period of time, this concept was extended nationwide to manage consents and
establish norms for surveillance and inspection of industry. In 2012, to have uniformity in
classification throughout the country, the Central Pollution Control Board (CPCB) issued a
standardized list of 244 sectors, classified under red (85 sectors), orange (73 sectors) and green
(86 sectors) categories.

In 2016, the Central Pollution Control Board (CPCB) developed a scoring methodology based
on the Pollution Index (PI) to harmonize the criteria for categorizing industries. This Pl was
determined by evaluating water pollution, air pollution, and hazardous waste generation. Using
this methodology, CPCB classified 257 industrial sectors into four categories: Red (63 sectors),
Orange (91 sectors), Green (65 sectors), and White (38 sectors). The White category was
introduced for sectors considered "practically non-polluting” during 2016. Additionally, State
Pollution Control Boards (SPCBs) and Pollution Control Committees (PCCs) were authorized
to categorize any new or left over sectors according to the CPCB's 2016 methodology.

Further, based on the experience gained over the years, the increased use of cleaner fuels like
PNG and bio-CNG, adoption of cleaner technology resulting into reduced wastewater
generation, normalisation approach & different formula for calculating PI etc. a need was felt
to revisit the classification methodology of 2016 for several such identified areas for
improvement. Separate scoring for trade effluent and sewage effluent was also required due to
differing characteristics and treatment methods.

Considering the scope of revision, CPCB published a draft report revising the methodology for
calculating PI and accordingly classification of sectors into Red, Orange, Green, and White
categories based on pollution index range was placed in the public domain for
inputs/comments. Around 160 representations comprising more than 700 comments were
received. Based on feedback/suggestions and examination of same by the working committee
constituted for the purpose, the methodology was finalised. As per the final methodology, the
scoring criteria for the following three major pollutant groups are as follows:

i.  Water Pollutant Score (Plw): Assesses the water pollution potential considering the
oxygen demand of wastewater, other pollutants in the wastewater and quantity of
wastewater generated.

ii.  AirPollutant Score (Pla): Evaluates the potential air pollution due to process emissions
(point source), work zone emissions (fugitive and odour) and type & quantity of fuel
used.

iii.  Waste Pollutant Score (PIn): Considering the type and quantity of waste (which are
hazardous/toxic/infectious/bulk in nature) generated.

Each pollutant group is scored out of 100, and the Cumulative Pollution Index is calculated.
The category of the sector is decided based on the pollution index range, if Pl > 80 the category
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of sector is Red, if Pl ranges between 55 < PI < 80, the category of sector is orange, similarly
for the range of PI between 25 < PI < 55, the category is Green and for PI < 25, the category
of the sector is white.

Further, based on the stakeholders’ comments, a need was felt to introduce a separate “blue
category” for Essential Environmental Services (ESS) required for management of waste
generated from domestic/household activities and, an incentive mechanism to promote units in
a particular sector, taking measures resulting into better environmental performance. An
addendum was prepared, shared and presented to all SPCBs/PCCs. The addendum was also
placed in the CPCB Website on 11.07.2024 for inputs/comments. 09 representations were
received in the addendum. All representations were examined, and classification based on
revised methodology is finalised. Based on the revised methodology, CPCB has classified total
419 sectors and sub-sectors under Red (125), Orange (137), Green (94), White (54) and Blue
(9) categories.

The report introduced incentive mechanism for the units in any sector that adopt environment
friendly practices such as treatment and recovery of 100% wastewater, use of 100% cleaner
fuel/renewal energy etc. and ensuring continuous compliance. These incentives are designed
to encourage continuous improvement in environmental performance and to reward units that
demonstrate proven implementation of sustainable practices and compliances.

Following are the salient features of the revised classification methodology:

*  Methodology focusses on “Potential to pollute the environment” by the sector.
» Simplified single formula for Cumulative Pollution Index for all cases.

» Equal weightage to all three pollutant groups- Air, Water, and Waste.

« Cumulative Pl based on weighted proportionate scores of pollutant groups.

» Separate scoring criteria for sectors generating sewage (such as Building & construction
projects, STPs, Airports, etc.) and bio-medical waste (Health Care Facilities).

* Introduced Blue Category for 9 sectors under Essential Environmental Services
required for management of waste generated from domestic/household activities.

« Appropriate weightage to scale of operations by introducing more slabs to bifurcates
sub-sectors based on pollution load, scale of operation, production technology and type
of fuel used.

» Introduction of sub-categories for sectors based on cleaner technologies, fuel types,
integrated/segregated operations etc.

* Motivation to industries for progressive environmental management.
« Atool to assess the Cumulative Pollution Index and category based on revised method.

This report, prepared by the Central Pollution Control Board (CPCB), presents a revised
methodology for classifying sectors based on their pollution potential. The classification aims
to enhance environmental management and regulatory oversight by classifying sectors into red,
orange, green, white, and blue categories. The report covers in detail about the genesis of
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classification, need for the revision of 2016 methodology, scoring methodology for calculation
of cumulative P, etc.

The report also outlines guidelines for implementing the classification system. The
classification may be used for consent management, inspection frequency, siting criteria,
cluster development, pollution control plans, levying environmental compensation, promoting
progressive environmental management, etc.

*hkkk
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LIST OF ABBREVIATION
CBG: Compressed Biogas
CNG: Compressed Natural Gas
CPI: Cumulative Pollution Index
CPCB: Central Pollution Control Board
CTE: Consent to Establishment
CTO: Consent to Operate
EC: Environment Compensation
ETP: Effluent Treatment Plant
EES: Essential Environmental Services
Gen-Set: Generator Set
HAPs: Hazardous Air Pollutants
HCFs: Health Care Facilities
HW: Hazardous Waste
MoEF&CC: Ministry of Environment, Forest & Climate Change
LNG: Liquefied Natural Gas
LPG: Liquefied Petroleum Gas
NGT: National Green Tribunal
NOC: No Objection Certificate
OCEMS: Online Continuous Effluent/Emission Monitoring System
PCC: Pollution Control Committee
PM: Particulate Matter
PI: Pollution Index
Pla: Air pollutant score
Pl4: Waste pollutant score
Plw: Water pollutant score
PNG: Piped Natural Gas
SPCB: State Pollution Control Board
TTZ: Taz Trapezium Zone
VOCs: Volatile Organic Compounds
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Central Pollution Control Board, Delhi

Genesis and Journey of Classification

1.1 Introduction

The notifications issued by the Ministry of Environment and Forest during 1989 for Doon
Valley, Uttarakhand introduced the concept of classification of industries as red, orange, and
green categories. The purpose of this classification was to facilitate decisions related to location
of these industries. The criteria for classification of industries was primarily based on quantity
of industrial effluent, quantity of fuel/coal, and the number of employees, and amount of waste
generated. The notification included list of 129 sectors, classified under red (45), orange (35),

and green (39) categories. The criteria used for Doon Valley Notification, 1989 is summarized

in the Figure 1.
Green Orange -
3+ Nodischarge of = * Liquid effluent up S+ Liquid effluent >
p= industrial effluent :S to 500 KLD which = 500 KLD which
g » Non-Obnoxious & E- can be controlled E can not be
5 non-hazardous o with suitable 5 controlled with
(=¥ industries © proven technology (=¥ suitable technology
. Employees up to & » Coal/fuel up to 24 -‘5 « Coal/fuel > 24 TPD
100 c TPD Z.  + Employees > 500
* Process does not 2 * Employees up to * E.g. Cement,
involve- tanning, 5 500 refinery, sugar,
dyeing, pickling, dc:c * E.g. Ceramics, explosives, acid &
pulping, etc. tyres, soft-drinks, their salts, power
« E.g. Toys, ice b5 wire drawing, plants fertilizers,
cream, candles, = instant tea/coffee, etc.
carpet weaving, etc. é petroleum storage,
1) etc.
[aW

Figure I: Criteria for classification of industries in Doon Valley Notification, 1989

Subsequently, the application of this concept was extended to other parts of the country not
only for the purpose of location of industries, but also for the purpose of consent management
and formulation of norms related to surveillance/inspection of industries. As the State Pollution

Control Boards (SPCBs) and Pollution Control Committees (PCCs) were following different

Classification of Sectors into Red, Orange, Green, White and Blue Categories
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Central Pollution Control Board, Delhi

categorization of industries, to maintain the uniformity across the country, during 2012, CPCB

issued a list of 244 sectors, classified under red (85), orange (73) and green (86) categories.

In order to harmonize the criteria for categorization, during the year 2016, CPCB developed
the scoring methodology to classify the industries based on the Pollution Index (P1) which was
a function of water pollution, air pollution and hazardous waste generation. Based on this
methodology, CPCB has classified 257 sectors under red (63), orange (91), green (65) and
white (38) categories and directed SPCBs/PCCs to adopt the same. During 2016, CPCB
introduced white category as a new category for such sectors which are “practically non-
polluting”. SPCBs/PCCs were also empowered to categorize any new/left-out sector at their
own level, following the methodology prescribed by CPCB. Additionally, during 2020, CPCB
also segregated the list of non-industrial operations/facilities. The overall journey of
classification may be understood with the help of milestone chart shown in Figure I1I.

1989-

1989 2011 2012 2020 2023
i S d list )
MoEF Extenssion of CPCB issued Classification egregatedlist by plished draft
notification for concept to . . of non f ised
Doon Valley, other parts of harmonized list based on industrial orrevise
f of 244 sectors pollution index : methodology
Uttarakhand the country operations

Figure 11: Genisis and journey of classification of sectors

The concept of categorization is based on the “Precautionary Principle”, which focuses on
potential of industries to pollute the environment. The purpose of categorization is to ensure
that the industry is established in a manner consistent with the environmental objectives and to
prompt industrial sectors to adopt cleaner technologies, ultimately resulting in generation of

minimum pollutants.

*khkkk
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Modified Methodology for Classification

2.1 Need and scope for revision of methodology

Based on the experience gained over the years, a need was felt to revisit the 2016 methodology

for classification of sectors considering following scope of improvement:
I. Assessment of Pollution Index:

The category of any industrial sector depends on the Pollution Index (PI), which comprises of
scores of three pollutant groups i.e., air pollution, water pollution and hazardous waste. The
water and air pollutants were each assigned a weight of 40%. However, the hazardous waste

generation was given 20% weightage in pollution index.

As per the classification methodology of 2016, in case of absence of any pollutant groups,
pollution index was normalized to 100. As a result, different formulas were required to compute

pollution index.

Further, the normalization method has certain limitations while comparing pollution potential
among sectors having scores for all three pollutant groups verses score only for any one/two
pollutant group(s). Moreover, it was also observed that in some sectors normalization involved

subjectivity based on perception.
ii. Size of operations of industrial activities:

It was observed that, there was less variation in PI score of industry based on size of operation
in same sector. Limited variables/slabs were considered for the quantity of wastewater
discharge and fuel consumption. It was also observed that adequate weightage in the considered
variables/slabs to account the variation in size of operations of industrial activities need to

introduce.
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iii. Consideration to segregated industrial activities:

Although there were differences in pollution potential of integrated and standalone units of a
particular sector, the classification methodology (2016) classifies the integrated or standalone
units in the same sector. For example, standalone cement grinding units will have less pollution

potential than integrated cement plants, but both were classified under red category.
iv. Consideration of type of fuel used:

In industrial operations requiring fuels, the amount of emissions is governed by many factors
such as the type of fuel and its calorific value, combustion efficiency, emission factors, etc.
Use of biomass and cleaner gaseous fuels such as Piped Natural Gas (PNG), Liquefied
Petroleum Gas (LPG), Compressed Natural Gas (CNG), bio-CNG etc. have increased
significantly in recent years. It was observed that adequate weightage based on type of fuel

used is required.
v. Separate scoring for sewage and trade effluent:

It is desirable to have separate wastewater scoring criteria for the sectors generating trade
effluent and sewage effluent, as characteristics, treatment method and impact are different for
trade effluent generated from industrial sectors and sewage effluent generated from

infrastructure & development sectors.
vi. Motivation to industries for progressive environmental management:

In the previous classification regime, there was no effective provision for change in category
of industries based on the variation in pollution potential of a sector, even if the industries adopt
cleaner technologies or switch over to cleaner raw material/cleaner fuel etc., resulting into

reduction in pollution index.

2.2 Modified methodology for classification of sectors

Considering the scope of revision, CPCB prepared a draft report on “Classification of Industrial
Sectors into Red, Orange, Green and White Categories: A Tool for Progressive Environmental
Management”. As per the draft report, a revised methodology for the classification is proposed
which incorporates, water pollutant score, air pollutant score and waste generation score, based
on the pollution potential of a sector on the environment. Scores out of 100 were given to each
three pollutant groups and formula for calculating cumulative score based on the impact

pollutant is devised. These scores are used for computation of pollution index for deciding the
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category of industrial sector. The cut-offs for deciding the category were based on the quartiles
of pollution indices, pollution potential of sectors, etc. The draft report was placed on CPCB

website in July 2023, for comments/feedback from stakeholders.

CPCB received 161 representations, comprising more than 700 comments from various State
Pollution Control Boards, research and technical institutions, industrial associations, NGOs,
individual industries, and the public. The stakeholder-wise representations are shown with the
help of pie-chart in Figure I11.

pSUs SPCBs Academic

NGOs 3% 4% Institution
1% 3%

Industrial
Industry Association
47%

Figure I11: Stakeholder-wise representations received

Subsequently, CPCB constituted a committee to critically examine and analyse the comments
and to make recommendations for suitable incorporation in the final methodology and
classification. After incorporating the feedback received from stakeholders, the Committee has
finalized the basic methodology which can be used as a yardstick for classification of the

sectors into Red, Orange, Green and White Categories.

Further, based on the stakeholders’ comments, a need was felt to introduce a separate “blue
category” for Essential Environmental Services (ESS) required for management of waste
generated from domestic/household activities and, an incentive mechanism to promote units in
a particular sector, taking measures resulting into better environmental performance. An
addendum was prepared, shared and presented to all SPCBs/PCCs. The addendum was also
placed in the CPCB Website on 11.07.2024 for inputs/comments. Till last date (i.e. 11.08.2024)
09 representations were received in the addendum. All representations were examined, and

classification based on revised methodology is finalised.
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It is worth to mention that to safeguard the environment, following the fundamental principle
of classification i.e., “Precautionary Principle”, scope is always available for application of
mind and collective wisdom. As per the precautionary principle, when human activities may
lead to morally unacceptable harm that is scientifically plausible but uncertain, actions shall be
taken to avoid or diminish that harm. Therefore, variation from methodology is possible in case
of projects having high chances of damage to the environment/eco-system such as river mining,
etc. or having associated accidental risk such as major accident hazards installations wherein
risk is associated with industrial activities having potential in terms of operation or process,
manufacturing, transportation, and storage of one or more hazardous chemicals as prescribed

by the Manufacture, Storage, and Import of Hazardous Chemical Rules, 1989.

Considering the above issues, the classification methodology was modified based on the
potential of three pollutant groups, namely, water pollutant, air pollutant and waste pollutant
(which are hazardous/toxic/infectious/bulk in nature), which have been given scores out of 100,
each. Slabs are assigned for selection of pollutant groups respectively for water, air, and waste.
Score can be decided based on dominant pollutants in the pollutant groups and quantity as
detailed in Table-I, Table-Il and Table-111. These scores are used for computation of pollution
index for deciding the category of sector. The scoring methodology is based on the pollution
potential during generation and not at the end of pipe/ after treatment considering the fact that
all pollutants need to be treated and disposed as per the provisions/rules notified under the
Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981 and the Environment (Protection) Act, 1986 and as amended.

The details of scoring criteria for Plw for “water pollutant,” Pla for “air pollutant” and Pl for

“waste generating sector” are as follows:

2.2.1 Scoring criteria for Water Pollutant “Plw”

Water pollution score consider the potential water pollution load from any sector in terms of
characteristics and quantity of untreated trade effluent (wastewater). The “trade effluent”
includes any liquid, gaseous or solid substance which is discharged from any premises used for
carrying on any [industry, operation or process, or treatment and disposal system], other than

domestic sewage.

The water pollutant score (Plw) is the addition of three sub-scores which are based on organic

content in terms of oxygen demand of wastewater (W1), potential of other pollutants (W2) and
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quantum of wastewater (W3). The weightages of W1, W2 and W3 in the water pollution score
are 35%, 30% and 35%, respectively.

Proportionate higher scores are assigned to the sectors generating trade effluent of high BOD
and/or high COD, heavy metals/toxic compounds, and large volume of wastewater. The scores
are assigned considering the potential for causing damage to the environment. It may be noted
that for sectors generating industrial effluent, dominant quantity of trade effluent is considered
in score W3 (W3-1 to W3-5). Whereas, for sectors generating huge volume of sewage effluent
such as railway stations, STPs, residential building projects, airports etc., the separate scores
W3 (W3-6 to W3-10) are assigned. The term used, “Sewage effluent” means effluent from any
sewerage system or sewage disposal works and includes sullage from open drains. The scoring

criteria for water polluting sectors are given in Table-I.

Table I: Scoring Criteria for Water Polluting Sector

Water
Pollutant Description Score
Group

Score W1: Score based on the oxygen demand of wastewater
(Maximum of the following scores to be considered)

Wi1-1 BOD > 5,000 mg/l or COD > 10,000 mg/1 35
W1-2 1000 < BOD < 5,000 mg/1 or 5000 < COD < 10,000 mg/1 30
W1-3 500 <BOD < 1,000 mg/l or 1000 < COD < 5,000 mg/I 25
W1-4 100 < BOD < 500 mg/1 or 250 < COD < 1,000 mg/1 20
W1-5 10 <BOD < 100 mg/l or 50 < COD < 250 mg/I 10

Score W2: Score based on other pollutants in the wastewater
(Maximum of the following scores to be considered)

W2-1 Pollutants like pesticides, heavy metals, and toxic compounds: 30

(Aluminium, Anionic detergents, Barium, Chloramines, Copper, Fluoride,
Total residual chlorine, Iron, Manganese, Mineral oil, Phenolic
compounds, Selenium, Silver, Sulphide, Cadmium, Cyanide, Lead, Zinc,
Mercury, Tin, Vanadium, Antimony, Benzene, Benzo-a-pyrene,
Molybdenum, Nickel, Phosphates, Polychlorinated biphenyls, Polynuclear
aromatic  hydrocarbons,  Arsenic,  Total/Hexavalent ~ Chromium,
Trichloroethane, Trichloroethylene, Adsorbable Organic Halogens (AOXx),
Pesticides compounds, Residual antibiotic, Radioactive materials, etc.)

W2-2 Pollutants like Nitrate Nitrogen, Nitrate, Ammonical Nitrogen, Total 25
Kjeldahl Nitrogen (TKN), Oil & grease, pH<5.5 or > 9

W2-3 Pollutants mainly in terms of inorganic dissolved solids and associated other 20
impurities due to process e.g. wastewater generated from DM water rejects,
boiler blowdowns, brine solution rejects, fresh-water RO rejects, etc.

W2-4 Pollutants mainly in terms of inorganic dissolved solids e.g. wastewater from 15
cooling towers, cooling-re-circulation processes, etc.
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Score W3: Score based on quantity of wastewater generated

A. For sectors generating Industrial Trade effluent (Maximum score to be considered)

W3-1 Wastewater > 500 KLLD 35
W3-2 100 KLD < Wastewater < 500 KLD 30
W3-3 50 KLD < Wastewater < 100 KLD 25
W3-4 10 KLD < Wastewater < 50 KLLD 20
W3-5 Wastewater < 10 KLD 15

B. For sectors such as STPs, building projects, etc. generating/handling only high-volume
Sewage (Maximum score to be considered)

W3-6 Sewage > 5,000 KLD 35
W3-7 2,000 KLD < Sewage < 5,000 KLD 30
W3-8 500 KLD < Sewage < 2,000 KLD 25
W3-9 100 KLD < Sewage < 500 KLD 20
W3-10 Sewage < 100 KLD 15

Water Pollutant Score (Plw) = W1+W2+W3

2.2.2 Scoring criteria for Air Pollutant “Pla”:

Air pollution score consider the potential air pollution load from any sector in terms of
characteristics of emissions and its quantum/scale in terms of quantity of fuel. The air pollutant
score is based on generation of emission. The “air pollutant” means any solid, liquid, or gaseous
substance (including noise) present in the atmosphere in such concentration as may be or tend

to be injurious to human beings or other living creatures or plants or property or environment.

The air pollution score (Pla) is the addition of three sub-scores which are based on the type of
pollutants in emissions (A1), work zone emission/fugitive emissions & odour nuisance (A2),
and fuel type & quantity (A3). The weightages of Al, A2 and A3 in air pollution score are
35%, 30% and 35%, respectively.

Proportionate higher scores are assigned to the sectors generating emissions with hazardous air
pollutants, process-based fugitive emissions and using solid/liquid fuels, as such pollutants

have higher potential to damage the environment.

The California Air Resources Board defines fugitive emissions as “Emissions not caught by a
capture system which are often due to equipment leaks, evaporative processes and windblown
disturbances.” The fugitive emissions from any process having acid mist, VOCs, etc. are given
higher weightage (score A2=30) as compared to the fugitive emissions of inert material (score
A2=25). Sectors having persistent foul odour issue, will get score A2=20. Sectors/units using
solid/liquid fuel will get higher score-A3, compared to the sectors using cleaner gaseous fuel

or electricity. The scoring criteria for air polluting sectors are given at Table-I1.
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Table Il : Scoring criteria for air polluting sectors

Air
Pollutant Description Score
Group
Score Al: Score based on Process emissions (point source)
(Maximum of the following scores to be considered)

Al-1 Hazardous Air Pollutants (HAPs) and heavy metals: 35
HAPs (Phosgene, Benzene, Benzo(o)pyrene, Butadiene, Toluene Di-
isocyanate, Methylene-di-phenyl Di-isocyanate, Ethylene Oxide, Ethylene
Di Chloride, Acrylonitrile, Propylene Oxide), Dioxins & Furans, Asbestos,
Polycyclic Aromatic Hydrocarbons (PAHs), HCN, Cd, Th, Hg, Sh, As, Pb,

Co, Cr, Cu, Mn, Ni, V, etc.

Al-2 Halogens, acids, and pesticides-based pollutants: 30
H.S, HF, HBr, P,0Os as H3sPO4 NHs TOC, Cl, HCI, SOs;, CH3Cl, Total
Fluoride, PM having pesticide compounds/other organic compounds, Acid
mist, etc.

Al-3 Pollutants due to combustion of fuel or due to process: 25
PM, CO,, CO, NOX, SO, etc.

Al-4 Volatile Organic Compounds (VOCs): 20
Ethyl benzene, Styrene, Toluene, Xylene, Aromatics, Propylene Glycol,
Ethylene Glycol, etc.

Score A2: Score based on fugitive emissions and odour nuisance
(Maximum of the following scores to be considered)

A2-1 Fugitive emissions of Particulate Matter (PM), acid mist, VOCs, etc. from 30
process

A2-2 Fugitive emissions of Particulate Matter (PM), acid mist, VOCs, etc. due to 25
storage and handling, etc.

A2-3 Odour nuisance, including odour due to the use of binding gums, cements, 20
adhesives, enamels etc.

Score A3: Score based on quantity of fuel
(Maximum of the following scores to be considered)
Coal or liquid fuels

A3-1 Fuel consumption > 24 TPD 35

A3-2 12 TPD < Fuel consumption < 24 TPD 30

A3-3 Fuel consumption <12 TPD 25
Biomass-based fuels

A3-4 Fuel consumption > 48 TPD 25

A3-5 24 TPD < Fuel consumption <48 TPD 20

A3-6 Fuel consumption <24 TPD 15
Cleaner/gaseous fuels, such as, PNG, CNG, LPG, Compressed Biogas
(CBG), propane, butane etc.

A3-7 Fuel consumption > 120 TPD 20

A3-8 60 TPD < Fuel consumption < 120 TPD 15

A3-9 Fuel consumption <60 TPD 10

A3-10 | Electricity 0

Air Pollutant Score (Pla) =A1+A2+A3

Note: In case, any sector/unit is using more than one type of fuel, the most polluting fuel category,
will be considered.
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2.2.3 Scoring criteria for Industrial Waste Generating Sector “Pl4”

Industrial waste generating sectors are considered based on the generation of hazardous
waste/high volume low effect waste. As per the Hazardous and Other Wastes (Management &
Trans-boundary Movement) Rules, 2016, the “hazardous waste” means any waste which by
reason of characteristics such as physical, chemical, biological, reactive, toxic, flammable,
explosive or corrosive, causes danger or is likely to cause danger to health or environment,
whether alone or in contact with other wastes or substances and shall include waste as per the
Schedule 1, Schedule 11 and Schedule 111 of the rule. Further, scores are also assigned to the
high-volume low effect wastes such as fly ash, phosphogypsum, red mud, jarosite, slags from

pyro-metallurgical operations, mine tailings and ore beneficiation rejects.

The score for waste comprises of two sub-scores H1 and H2. The H1 score is based on the
different type of hazardous waste which are generated during the process, and which required
to be managed/disposed through common facility OR based on the generation of high-volume
low effect waste/ HW like contaminated bags/ drums etc. The H2 score is based on the total

quantum of waste generated.

The desirable disposal method such as incineration, landfill after treatment, landfill etc.
signifies the potency of hazardous waste. In recent time, the utilization of hazardous waste as
per the Rule-9 of Hazardous and Other Wastes (Management & Trans-boundary Movement)
Rules, 2016, as alternate fuel and raw material in cement kilns, as recyclable hazardous waste
etc. has increased. The classification is based on the pollution potential due to generation of
such types of hazardous waste from any sector. The score for the quantum of hazardous waste
is total potential of generation of such hazardous waste by any sector., Score H1: Based on
potency of hazardous waste and score H2: Based on quantum of hazardous waste, are given
weightage of 30% and 70%, respectively. Considering the higher risk due to amount of
hazardous waste generated rather than its disposal method, more weightage is given to the
quantity. Overall waste generation score in case of waste generating sector will be Ply

=H1+H2. The scoring criteria for hazardous waste generating sectors are given at Table-111.

A separate scoring criterion has been included for sectors generating bio-medical waste. Bio-
medical waste means any waste, which is generated during the diagnosis, treatment or
immunisation of human beings or animals or research activities pertaining thereto or in the
production or testing of biological or in health camps, including the categories mentioned in
Schedule-1 appended to the Bio-Medical Waste Management Rules, 2016. As any Health Care
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Facilities (HCFs) generates all types of bio-medical waste (red, yellow, blue, and white) and
quantities of such wastes may vary considerably based on the type of facility/location of facility
(rural/urban), and other such factors. Therefore, scoring based on number of beds in a
healthcare facility is considered as sole criteria for assigning waste score (H: B-1 to B-7) as
tabulated in Table-111.

Least score of 25 is given to non-bedded healthcare facilities and maximum score of 100 is
given to facilities having more than 1,000 beds. Overall waste generation score in case of bio-

medical waste generating sector will be Pl.

Table I11: Scoring criteria for waste generating Sectors

Waste
Pollutant Description Score
Group

A. Score for sectors generating hazardous waste

Score H1: Score based on the hazardous waste management/disposal method.
(Maximum of the following scores to be considered)

H1-1 Hazardous wastes which are flammable, ignitable, corrosive, oxidizing 30
toxic, etc. and requiring disposal through incineration
H1-2 Hazardous wastes which are reactive, capable of yielding another 25

material post disposal, etc. and requiring disposal in secured landfill after
stabilization/treatment

H1-3 Hazardous wastes which are requiring direct disposal in secured landfill 20
without stabilization
H1-4 High volume and low effect wastes, contaminated bags/ drums/ 10

containers etc.
Score H2: Score based on quantity of hazardous waste generation.
(Maximum of the following scores to be considered)

H2-1 Hazardous Waste > 5000 TPA 70
H2-2 1000 TPA < Hazardous Waste < 5000 TPA 50
H2-3 200 TPA < Hazardous Waste < 1000 TPA 30
H2-4 10 TPA < Hazardous Waste <200 TPA 20
H2-5 Hazardous Waste < 10 TPA 10
B. Scores for the sectors generating bio-medical waste
B-1 No. of beds > 1,000 100
B-2 500 < No. of beds < 1,000 80
B-3 200 < No. of beds < 500 60
B-4 50 < No. of beds <200 50
B-5 10 < No. of beds < 50 40
B-6 No. of beds < 10 30
B-7 Non-bedded facility 25

For sectors generating hazardous waste Pl =H1+H2
For sectors generating bio-medical waste Pl =B
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2.3 Computation of Cumulative Pollution Index and criteria for deciding
category of sector
In the revised methodology of classification (2025), all three pollutant scores due to water, air
and industrial waste generation are taken into account while computing pollution index. The
formula for computing cumulative pollution index (PI) is as follows:
i, + i3>
200

PI= i, + (100 — imax)<

Where, imax, IS the maximum score among Water (Plw), Air (Pla), and Waste (Pln)
pollutant scores and i> & i3 are the remaining pollutant scores.

The category of the sector will be decided based on the pollution index ranges given at Table-
V.

Table IV: Ranges of Cumulative Pollution Index for different categories

Cumulative Pollution Category of industrial sector
Index (PI)
PI>80 Red
55 <PI<80 Orange
25 <PI<S55 Green
Pl <25 White

The purpose of classification is to have uniform consent mechanism, defined routine
monitoring frequency by concerned SPCB/PCC, environmental protection plans etc. Modified
methodology also considers the variation in pollution potential due to various type of activities

and operations in a particular sector.

The scores/pollution index/category of any two sectors may be same, however, comparing two
different sectors based on the category or pollution index is not desirable as the cumulative PI
is a function of air pollutant, water pollutant, and waste pollutant and the cumulative score is
arithmetically relates the maximum score of one pollutant with the remaining other two
pollutants. Hence, Pl/category of sectors may be same but may have different impact on

environment.
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2.4 Blue Category Projects- Essential Environmental Services for
management of environmental pollution arising from domestic/household
activities

Essential Environmental Services may be defined as those facilities which are essential to
control, abate and mitigate pollution generated from Domestic and Industrial activities. Such
Essential environment services for Industrial Activity includes CETP, CHWTSDF, Effluent
conveying system etc. and essential environment services for domestic activities includes STP,
MSW etc. Both the type of EES plays a vital role in Environment Management. However,
during the treatment of waste, some EES generates/handle hazardous waste/infectious waste.
The EES which do not generate Hazardous Waste, and which otherwise have large littering
potential can be categorised as Blue Category Projects. Further, there are past legal references
wherein Hon’ble Apex court has also considered the importance and requirement of such

Essential Environment Services.

Human settlements whether located in rural/urban/eco-sensitive area generate sewage, solid
waste, and C&D waste, which are required to be managed to prevent adverse impact on
environment and human health. Basic environment management facilities are required to be
set-up to manage such waste which includes STP, C&D waste processing facility, MSW
management facility like sanitary landfill, material recovery facility & waste processing units,

bio-methanation, bio-composting, waste to energy, etc.

These facilities are basically essential environment services which play a vital role in protecting
environment and human health. These facilities may also bring value addition by producing
various by-products such as secondary raw material, compost, energy, etc. and promotes
circular economy and sustainable development by converting waste into wealth. Moreover,

these categories do not generate hazardous or infectious wastes.

As the role and importance of these facilities is different in nature as compared to other
activities and industries in the sense that they are primarily set-up for prevention, control and
abatement of soil, water and air pollution. It is more appropriate to have a separate colour
category-Blue Category for essential environmental services facilizes related to environmental
pollution arising from domestic/household activities. These activities are required to meet all
the prescribed environmental norms/rules notified from time to time and the pollution index
for such Essential Environmental Services (EES) shall continue to be calculated as per the

formula and consent to operate will be governed based on the pollution index. However, the
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category of the EES will be termed “Blue Category sector” and as an incentive for the essential

services, additional 2 years validity for consent to operate (as per PI) will be provided.

The list of EES facilities is given at Annexure-11.

*kkkk
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Classification of Sectors as per Revised Methodology

3.1 Types of sectors based on their activities

The revised methodology of classification will be applicable to all industries which may have
potential for generation of environmental pollutants. As per the Section 2(j) of the Industrial
Disputes Act, 1947, “Industry” means any business, trade, undertaking, manufacture, or calling
of employers and includes any calling, service, employment, handicraft or industrial
occupation or avocation of workman”, however, based on type of operational activities, the

industries are divided into following four sectors:

I.  Industrial Sectors
ii.  Essential Environmental Services (EES)
a. EES for Industrial Waste
b. EES for Domestic Waste (Blue Category Sector)
iii.  Service/lnfrastructure Development Sectors

iv.  Others/Special Category Sectors

The sectors which are involved in production of goods, products, etc. are considered under
“Industrial Sectors”. The sectors covered under “Essential Environmental Services (EES)” are
those facilities which are essential to control, abate and mitigate pollution generated from
Domestic and Industrial activities. These services are essential facilities which are required to
reduce pollution load on the environment, such as sewage treatment plants, common bio-
medical waste treatment facilities, construction & demolition waste processing plants, etc.
Essential Environmental Services Sectors are sub classified as “EES for industrial waste” and
“EES for domestic waste (Blue category sectors which do not handle or generate infectious or
hazardous waste)”. On the other hand, sectors which carry out service-related activities such
as infrastructure projects, railways, airports, hospitals, etc. are covered under

“Service/infrastructure development sectors”.
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“Other/special category sectors” include those projects which cannot be classified based on the
scoring methodology of pollution index but require classification based on precautionary
principle and considering the potential of ecological damage/ health and environment related

risk, etc. Few such sectors are sand mining, hydel power plants, etc.

The revised methodology of classification, sub-categorises the main sector based on the usage
of cleaner technology/cleaner production/cleaner fuel which has proven reduction in trade
effluent generation, emissions, waste, etc., for better environmental management, resulting into
overall reduction of pollution index compared to main sector. For example, if coffee seeds
processing industries use eco-pulping technology, which generates less water pollution, the
pollution index of the said sector gets reduced and category changes from orange to green.
Similarly, variation in type/scale of activities in a particular sector is also considered for
classification of sub-sectors.

The methodology and scores have been screened through stakeholder feedback/consultation
and public opinion. Available standard literature, various documents and guidelines, inspection
reports, etc. were also referred, while assessing the scores for water pollution, air pollution, and
waste generation for classification of sectors. Based on the modified methodology, the list of
sectors and sector specific sub-classification is given at Annexure-I to Annexure-I1V.

Summary of classified sectors is given in Table-V.

Table V: Number of sectors classified under different categories

SI. Type of sector Total Red Orange | Green | White | Blue
No. number of
sectors/sub-
sectors
1. | Industrial Sectors 359 107 120 81 51 -
2. | Essential Environmental Services (ESS)
2.a. | ESS for domestic 9 - - - - 9
waste
2.b. | ESS for industrial 9 9 - - - -
waste
3. | Service/Infrastructure 37 7 15 13 2 -
Development Sectors
4. | Others/Special 5 2 2 - 1 -
Category Sectors
Total 419 125 137 94 54 9
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3.2. Usage of classification of sectors

The classification of sectors may be used for the following purposes:

Vi.

Vii.

Consent management: SPCBs/PCCs may grant Consent to Operate (CTO) to red,
orange, and green categories of industries for validity up to 5 years, 10 years, and 15
years, respectively as per existing provisions which would be later governed as per the
provisions/guidelines under Jan Vishwas (Amendment of Provisions) Act, 2023/Water
Act, as amended. The validity of blue category sectors will be 2 years more than the
category based on PI.

Inspection frequency: SPCBs/PCCs may prioritize their environmental surveillance
programs based on the categories of sectors. SPCBs/PCCs are required to ensure
inspection of red, orange, and green category of industries at least once in six-months,
one-year, and two-years, respectively. Common facilities and 17 categories of
industries are to be inspected at least once in every three-months.

Siting criteria: The categorization may be used as a tool for deciding the location/siting
of an industry in a particular location.

Development of cluster: The classification will help in planning of sector specific
cluster, based on scoring of various pollutants and development of adequate
environment management infrastructure facility, accordingly.

Sector specific plans for pollution control: The plans for control of pollution may be
prepared and implemented on priority for the sectors having higher pollution index and
overall higher pollution load.

Levying environmental compensation: Pollution index may be used for determining
and levying environmental compensation on industries violating the environmental
norms.

A tool for progressive environmental management: Industrial units may adopt
cleaner technologies, cleaner fuels, etc. which may result in reduction of pollution
index, thus, moving to lower pollution potential category. It will provide incentives to
industries in  terms of less consent renewal fees, less environmental

surveillance/compliance burden, more validity period for consents/authorizations, etc.

3.3 Classification of left-out/new sectors

The revised methodology of classification (2025) and list of sectors classified by CPCB is

required to be adopted and implemented by all SPCBs/PCCs. In case of any new or left-out
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sector, the SPCB/PCC may categorize the sector at its own level. For this purpose, a committee
headed by the Member Secretary, SPCB/PCC and comprising of at least two senior cadre
engineers/scientists of the SPCB/PCC (as nominated by the Member secretary of the concerned
SPCB/PCC) may be constituted to examine the matter and classify the sector in accordance
with the methodology prescribed by CPCB. The State Level Committee may also co-opt
subject experts, industrial association representative, etc., as member, as per requirement.
CPCB has also developed a tool to assess the Cumulative Pollution Index and category of any
sector, which is available on CPCB website (https://cpcb.nic.in/categorization-of-industrial-

sectors/).

In addition, all SPCBs/PCCs are required to submit list of all such sector classified under white
category to CPCB in the prescribed format (Annexure-V), for notification as per provisions of
Jan Vishwas (Amendment of Provisions) Act, 2023.

*khkkk
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Incentives to unit in a sector for adopting measures
resulting to better environmental performance

A methodology has been strategized to provide incentives to the unit in a sector which are
dedicated to reduce environmental impacts from their operations/process. The objective can be
achieved by 100% treatment and reuse of wastewater generated, having complete dependency
on cleaner fuel alternatives (such as PNG, LPG, compressed biogas, propane, butane,
electricity etc. for meeting energy requirement), implementation & achievements of targets of
sector-specific charters of CPCB/SPCB for environmental management, EPR obligations and
use of cleaner process/cleaner technology to eliminate generation of toxic/hazardous

pollutants.

The units fulfilling the following eligibility criteria may submit their formal proposal to the

concerned SPCB/PCC for consideration:

4.1 Eligibility Criteria
e The unit should have completed at least one year of completion of production/operations
with demonstrated, verifiable steps and submitted audit report from institute of repute for
considering the unit for the purpose by concerned SPCB/PCC. To facilitate verification,
the unit must have properly maintained logbooks/bills for production, electricity
consumption, fuel, water consumption, wastewater treatment and use of treated

wastewater.

e The unit should be located in conforming area with applicable Environment Clearance,
Consent to Establishment (CTE) and Consent to Operate (CTO) and hazardous/bio-
medical waste authorization from SPCB/PCC.

e Unit should comply with all the norms/conditions stipulated under EC, CTO and
Guidelines/Rules issued by CPCB.
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e Incase, unit using ground water resource, it should have valid permission/NOC and also

required to install electronic flowmeter.

e No penalty or legal obligation is imposed/pending against unit for violation of
environmental norms. Records for last 5 years may be verified. In case establishment
period of the unit is less than 5 years, the past records since the start of production may

be verified.

e Unit should not be involved in any sort of accident/incident resulting into emission

/discharge into the environment. Records for last 5 years may be verified.

All such units, interested in availing incentives are required to demonstrate and prove their
initiatives to the Committee (to be constituted at the level of concerned SPCB/PCC),
comprising of members as mentioned in Table VI.

Table VI: Structure of Committee to evaluate the request of units adopting measures
resulting in better environmental performance

SI. No. Members Role
1 Member Secretary, SPCB/PCC Chairman
2 Subject expert from Indian Institute of Technologies (lITs) or Member

National Institute of Technologies (NITs) or any other
institute/university of repute.

3 Expert from CSIR institute/laboratories, having expertise in Member
industrial process and pollution control technologies/
environmental management

4 Two officials of concerned SPCB/PCC, as nominated by the Member
Member Secretary, SPCB/PCC

4.2. Evaluation Criteria

The committee shall scrutinize the proposals based on the eligibility criteria. The basis of
evaluation will be- (i) Measures taken for treatment and reuse of wastewater to reduce
freshwater consumption, (ii) Use of alternative cleaner fuel to reduce emissions, and (iii) Use
of cleaner technology/ cleaner production which results in reduction in pollution/hazardous
waste generation (iv) Recycling units identified for EPR obligations and has fulfilled all

requirement including Environmentally Sound Management Facility for recycling.
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The unit is required to demonstrate the successful implementation of measures by annual
submission of third-party audit report (through institute of repute) regarding performance of
environmental management measures. The Committee members may also inspect unit, collect
samples, and get it analysed, check logbooks, electricity/water bills, examine system feasibility
through mass-balances, ensure real-time submission of environment data to SPCB/PCC server,
etc. The check and balances to examine the industry claims are summarized in Table VII.

Table VII: Checks and balances to assess the adequacy of environment management
measures

Criteria | Checks and balances
I. Wastewater Management

Installation of wastewater | e
recovery system resulting into
treatment and 100% reuse of
treated wastewater in|e

industrial process.

Unit must have adequate operational Effluent
Treatment Plant (ETP). The freshwater requirement of
the unit has shown proportionate reduction.

There should not be any flow/ponding of wastewater

inside the premises or discharge outside from the

premises. Further, there should not be any by-pass.

e Electronic flowmeters and Pan-tilt-zoom (PTZ) camera
should have been installed with connectivity for
continuous transmission of data to SPCB/PCC and
CPCB servers (as applicable).

e Recirculation system should be clearly mapped and
visible for inspection and flow meter should be
installed at required locations with records.

e Mass/water balance based on actual production need to
be checked. The claim regarding reduction in
freshwater consumption should have concurrency with
the readings of flow meters, water bill, log-books, etc.

e Treated wastewater should not be used for horticulture
or agriculture purposes.

¢ Sludge generated from treatment of wastewater should

be managed properly as per the authorization issued by

the concerned SPCB/PCC and timely submission of

Form-1V as per the requirement of Hazardous and

Other Wastes (Management and Transboundary

Movement) Rules, 2016.

I1. Air Pollution Management

100% fuel dependency on |e

cleaner fuels, such as- Piped
Natural Gas (PNG),
Compressed Natural Gas
(CNG), Liquefied Natural Gas
(LNG) Liquefied Petroleum
Gas (LPG), Compressed

No other fuel (coal, pet-coke, furnace oil, etc.) should
be stored/used in the unit premises. Diesel for Gensets
(as an auxiliary power source) may be allowed.
Preference may be given to the units using gas based
Gensets.

Adequate facility for stack monitoring (port holes, zig-
zag ladder etc.) should be available with provision of
OCEMS (as applicable).
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Biogas (CBQG),
butane, etc.

propane,

Use of upgraded air pollution control devices with
higher efficiency for the reduction of emissions.
Adoption of cleaner technology, advanced pollution
control systems etc. to control fugitive/emissions

Use of alternate cleaner raw material for generation of
less pollution.

Use of renewable energy as an alternate to conventional
fuel/power should be considered.

I11. Waste Management

The unit has adopted cleaner
technology/ cleaner
production which results in
reduction in pollution/
hazardous waste generation

Reduction in generation of pollution/waste due to
adoption of cleaner technology/change in raw material
etc.

Mass balance based on actual production need to be
checked. There should be concurrency in generation of
hazardous waste, utilization, disposal, etc. with respect
to net reduction in generation.

IV. EPR Targets (for recycling facilities)

Recycling units identified for
EPR obligations and has
fulfilled all  requirement
including  Environmentally
Sound Management Facility
for recycling.

Complying with the requirement of EPR obligation
identified by CPCB from time to time.

4.3. Re-assessment of Pollution Index (PI)

The purpose of giving star category is to classify the unit in the sector as star performing units.

The category of the unit may be re-assessed as detailed below:

A. For Industries, Service/Infrastructure facilities and Essential Environmental Services

Sectors for management of waste.

The pollution index of the units in any sector which have proven reduction in trade effluent
generation and/or air pollution management and/or waste management measures, can be

calculated based on submission of same with the supporting documents for considering the

modified score based on the same methodology.

The revised cumulative pollution index (PI) will be calculated with modified air/water/waste
scores as discussed in the methodology given in previous section. If revised, cumulative Pl

results to change in the category of unit in the sector, the nomenclature for revised category

will be as per the Table VIII.

Classification of Sectors into Red, Orange, Green, White and Blue Categories

50



B. Essential Environmental Service Sectors for Domestic/Household Waste- “Blue

67

Table VIII: Nomenclature for revised category

Central Pollution Control Board, Delhi

Change in category

Nomenclature of
revised category

Red to Orange Red*
Orange to Green Orange*
Green to White Green*

Category Sectors”:

Units under Blue Category are required to reduce their existing PI score by 25%, by meeting
evaluation criteria/check and balances, as mentioned in Table I11 to qualify for change in

category to Blue*.

4.4 Incentives to the units for better environmental management

Units which have demonstrated the successful implementation of environmental management

measures and verified by the Committee, shall be eligible for the incentives, as listed in the

Table IX.

Table IX: Incentives to units for better environmental performance

Category

Incentives

Red*

CTO may be granted for the validity of max. 10 years.

Prescribed random environmental surveillance inspection
frequency may be once a year, considering the change in
category.

Orange*

CTO may be granted for the validity of max. 15 years.

Prescribed random environmental surveillance inspection
frequency may be once in two years, considering the change in
category.

Green*

CTO may be granted for the validity of max. 20 years.

Prescribed random environmental surveillance inspection
frequency may be once in four years, considering the change
in category and given incentives twice the original category.

Blue*

CTO may be granted with additional 3 years validity period.

Prescribed random environmental surveillance inspection
frequency may be once in 3 months.
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In case of non-compliance(s) observed in future, the State Board can remove the star status

and for calculation of EC, the Pl of original category shall be considered.

*khkkk
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Implementation pathway/guidelines

The revised methodology and classification of sectors will be implemented in prospective

manner. For this purpose, following guidelines may be referred:

All pending application for consideration of CTE/CTO and future such application shall
be processed as per the revised methodology of classification. In case CTE granted
before the revised classification, applicability of CTO will be as per new classification.

New classification will be applicable to existing units at the time of renewal of CTO or
within one year from the date of directions issued by CPCB regarding implementation
of revised classification, whichever is earlier. The annual fees or cumulative fees for

the remaining period shall be as per the revised category.

SPCBs/PCCs may grant Consent to Operate (CTO) to units under red, orange, and
green categories for maximum validity up to 5 years, 10 years, and 15 years,
respectively as per existing provisions which would be later governed as per the
provisions/guidelines under Jan Vishwas (Amendment of Provisions) Act, 2023/Water
Act, as amended. SPCBs/PCCs may grant Consent to Operate (CTO) to units under
Blue Category sectors with additional 2 years validity, considering their role as
Essential Environmental Services for management of waste generated from

domestic/household activities.
Requirement of intimation/consent for white category of industries, shall be governed
as per the provisions/guidelines under Jan Vishwas (Amendment of Provisions) Act,

2023//Water Act, as amended.

All sectors irrespective of category shall follow guidelines for pollution control, if any,
issued by SPCB/PCC/CPCB time to time.
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Siting of units shall be only in the conforming area as per the guidelines of
CPCB/SPCB/PCC. Further, as per the Section 17(1)(n) of the Water Act, 1974 and the
Section 17(1)(h) of the Air Act, 1981, SPCB/PCC may also frame policies/advisory
with respect to the location of any industry/operations, the carrying on of which is likely
to cause air/water pollution, considering the scale/type of industries and sensitivity of
area. Siting of units in eco-sensitive area will be governed by their respective

notifications.

The classification of sectors shall not be linked to sanction of loans/finance of bank

proceedings.

In the matter of Taz Trapezium Zone (TTZ), for air pollution scores of 10 and 20 (as
per 2016 methodology), equivalent scores of 30 and 60 (as per 2025 methodology),
respectively, may be considered for sectoral guidelines/opinion from NEERI (Ref:
Order dated 08.12.2021, in the matter of M.C. Mehta v/s Union of India, Writ Petition
(Civil) N0.13381/1984, before Hon’ble Supreme Court).

As per CPCB directions dated 12.12.2019, issued under Section 18(1)(b) of the Water
Act, 1974 and the Air Act, 1981, SPCBs/PCCs are required to ensure inspection of red,
orange, and green category of industries at least once in six-months, one-year, and two-
years, respectively. Common waste treatment facilities and 17 categories of industries
are to be inspected at least once in every three-months. (Ref: Order dated 05.11.2019,
in the matter of Shailesh Singh v/s State of Haryana & Ors., OA N0.639/2018, before
Hon’ble National Green Tribunal, Principal Bench).

The sectors which are classified under white or green category and if such sectors have
installed Genset(s) of higher capacity which are classified under orange/green category,

then such sector will be considered under higher category.
All Industrial units are encouraged to adopt measures such as cleaner

technology/cleaner production, cleaner raw material, cleaner fuel etc., for better

environmental management. If such measures result into overall reduction of pollution
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index, request regarding change in category of such sectors/units may be made to
concerned SPCB/PCC as detailed under Section 8 of this report.

%k 3k 3k % k
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LIST OF INDUSTRIAL SECTORS

Wl W2 | W3 Plw Al A2 A3 Pla| H1 H2 PIly Pollution Category Concerned
Index Division
(PD)
1 Manufacturing of 20 | 30 | 25| 75 | O | 25| O | 25 | 25 | 20 | 45 83.8 i. Such types of plants are IPC-V
Automobiles (integrated having either one or
facilities) combinations of polluting
activities viz. washing, metal
surface finishing operations,
pickling, plating, electro-plating,
phosphating, painting, heat
treatment etc.
ii. Some of such plants may
outsource some /all of the
polluting activities or may have
stand-alone units. In such cases,
after thorough inspection of such
units by concerned SPCB, re-
categorization of the industry
shall be made accordingly.
2 Asbestos and asbestosbased | 10 | 30 | 25 | 65 | 35|30 |30 | 95 | 25 | 30 | 55 98 Asbestos is carcinogenic and IPC-11
industries banned in many countries.
3 Almirabh, Grill 0 0 0 0 0 (3|03 |0]0O0 0 30 Green IPC-V
Manufacturing (Dry
Mechanical Process)
4.0 | BAKERY, CONFECTIONERY AND SWEETS PRODUCTS
4.1 | Bakery, confectionery, 25| 0 20 | 45 | 25| 0 | 25|50 | O 0 0 61.3 Orange IPC-III
sweets with production
capacity >1 TPD

31
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Al A2 A3

Pla

Pln

Pollution
Index

Category

Concerned
Division

4.2 | Bakery, confectionery, 25 0 20 | 45 | 25| 0 | 10| 35 | O 0 0 54.6 Green IPC-111
sweets with production
capacity > 1 TPD. (using
cleaner/gaseous fuel)

5.0 | BRICK MANUFACTURING

5.1 | Brick kilns using coal as fuel | 0 0 0 0 |[25|25|25| 75| 0 | O 0 75 Orange IPC-V

5.2 | Brick kilns using biomass as 0 0 0 0 | 2525|1565 | O | O 0 65 Orange IPC-V
fuel

5.3 | Tunnel brick kilns (gas fired) | 0 0 0 0 | 2525|1060 | O 0 0 60 Orange IPC-V

6.0 | MANUFACTURING OF AUTOCLAVED AERATED CONCRETE (AAC) BRICKS/BLOCKS.

6.1 | AAC bricks/blocks 0 0 0 0 |[25|25|30|8 | 0|0 0 80 IPC-V
manufacturing using coal as
fuel (12 TPD and above)

6.2 | AAC bricks/blocks 0 0 0 0 | 2525|2575 | O 0 0 75 Orange IPC-V
manufacturing using coal as
fuel (less than 12 TPD)

6.3 | AAC bricks/blocks 0 0 0 0 | 2525|2070 | O | O 0 70 Orange IPC-V
manufacturing using biomass
as fuel

6.4 | AAC bricks/blocks 0 0 0 0 | 2525|1565 | O 0 0 65 Orange IPC-V
manufacturing using gas as
fuel

7.0 | FLY ASH BRICKS / BLOCK MANUFACTURING

7.1 | Fly ash bricks/ block 0 0 0 0 |[25|25|25| 75| 0 | O 0 75 Orange IPC-V
manufacturing (with boiler)

7.2 | Fly ash bricks/ block 0 0 0 0 0|25 0| 25| O 0 0 25 Green IPC-V
manufacturing (without
boiler)

8.0 | MANUFACTURING OF NON-ALCOHOLIC BEVERAGES

8.1 | Wastewater generation > 25|20 | 30 | 75 | 25| 0 | 25| 50 | O 0 0 81.3 IPC-111
100 KLD

8.2 | Wastewater generation<100 | 25 | 20 | 25 | 70 | 25| O | 25| 50 | O 0 0 77.5 Orange IPC-111

KLD
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BATTERY MANUFACTURING

W2 W3 Plw Al

Pla

Pollution
Index

Lead-acid Battery
manufacturing (excluding
assembling and charging of
lead acid Battery in micro-
scale)

0

30

20

50

35

30

25

90

25

10

35

94.3

9.2

Dry cell Battery (excluding
manufacturing of electrodes)
and assembling & charging
of acid lead battery on micro
scale

30

15

45

25

25

10

60

25

10

35

76

Category

Orange

RENES

Concerned
Division

IPC-V

IPC-V

9.3

Battery manufacturing
without boiler (excluding
lead acid battery)

25

25

25

10

35

43.1

Green

IPC-V

10

Briquette manufacturing
(coal/biomass/coke)

30

30

30

Green

The process involves mixing,
mechanized compression and
drying.

IPC-II

11

Assembly of Bicycles , Baby
carriages and other small non
motorizing vehicles

White

IPC-V

12

Bailing (hydraulic press) of
waste papers

White

IPC-V

13

Bio fertilizer and bio-
pesticides without using
inorganic chemicals

20

20

20

White

IPC-V

14

Block making of printing
without foundry (excluding
wooden block making)

White

IPC-V
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Flavoured Betel nuts
production/ grinding
(completely dry mechanical
operations)

W2 | W3 Plw Al A2 A3 Pla

H1 H2

Pln

Pollution
Index

Category

RENES

White

Concerned
Division

IPC-V

16

Manufacturing of shoe
Brush and wire Brush

20

20

20

White

IPC-V

17.0

~C~

MANUFACTURING OF INDUSTRIAL CARBON INCLUDING ELECTRODES AND GRAPHITE BLOCKS, ACTIVATED CARBON, CARBON BLACK

17.1

Carbon black manufacturing

20

15

20

55

25

30

30

85

30

20

50

92.9

17.2

Industrial carbon including
electrodes & graphite blocks
and calcined pet coke

20

15

20

55

25

25

25

75

30

10

40

86.9

17.3

Activated carbon
manufacturing (with steam
activation)

20

15

20

55

25

25

15

65

74.6

IPC-1

IPC-II

Orange

IPC-V

18.0

INORGANIC CHEMICALS

18.1

Basic inorganic chemicals
and electro chemicals and
its derivatives including
manufacturing of acid

10

30

25

65

30

30

20

80

20

20

40

90.5

18.2

Phosphorous and its
compounds, including
phosphorous rock processing

20

30

20

70

35

25

10

70

10

30

40

86.5

18.3

Chlorates, per-chlorates &
peroxides

20

30

20

70

30

20

25

75

20

20

40

88.8

18.4

Chlorine, fluorine, bromine,
iodine, and their compounds

10

30

25

65

35

20

10

65

20

20

40

83.4

19

Coke oven plant, coal
liquefaction, coal tar
distillation and fuel gas-
making

30

30

30

90

25

30

35

90

25

50

75

98.3

20.0

CEMENT PLANTS

IPC-1

IPC-1

IPC-1

IPC-1

IPC-II

34
62



W3 Plw Al Pollution Category Remarks Concerned

Index Division

20.1 | With co-processingwithCPP | 20 | 25 | 35 | 80 | 35 | 30 | 35 100 | 10 | 50 | 60 100 IPC-I1
(Captive Power Plant)

20.2 | With co-processing without 20| 0 20 | 40 | 35 |30 | 35 |100| 30 | 20 | 50 100 IPC-II
CPP

20.3 | Without co-processing with 10 | 25 | 35 | 70 | 35|30 | 35|100| 10 | 50 | 60 100 IPC-II
CPP

20.4 | Without co-processing 0 0 0 0 | 2530|351 9 |30 | 10| 40 92 IPC-II
without CPP

20.5 | Stand-alone grinding units 20 | 25 | 35 | 80 | 25|30 | 35| 90 | 10 | 50 | 60 97 IPC-II
with CPP

20.6 | Stand-alone grinding units 0 0 0 0 25130 | 0 | 55 | 30 | 10 | 40 64 Orange IPC-11
without CPP

20.7 | Bulk terminals for storage 0 0 0 0 03| 0|30 |0 0 0 30 Green IPC-11
and packaging of cement

21.0 | CHLOR ALKALI

21.1 | Chlor alkali 10 | 20 | 25 | 55 [ 30| 25| 25| 80 | 20 | 20 | 40 89.5 IPC-1

21.2 | Chlor alkali using washed 10 | 20 | 15 | 45 | 30| 25| 25| 80 | 20 | 10 | 30 87.5 IPC-1
salt

21.3 | Chlor alkali using 10 | 20 | 25 | 55 [ 30| 25| 10| 65 | 20 | 20 | 40 81.6 IPC-1
cleaner/gaseous fuel

21.4 | Chlor alkali using 10 | 20 | 15 | 45 | 30| 25| 10| 65 | 20 | 10 | 30 78.1 Orange IPC-1
cleaner/gaseous fuel and
washed salt

22 | Manufacturing of Compact 0 | 15|15 | 30 (30| 0| 0|30 |2 |10] 30 51 Green IPC-V
disc Computer (CD/DVD) /
cassette manufacturing / reel
manufacturing

23.0 | MANUFACTURING OF COIR/COIR PITH AND COIR PRODUCTS

23.1 | Coir bleaching and 25| 0 | 25|50 |[25|25|20| 70 | 0 | O 0 77.5 Orange IPC-V
dyeing/printing units

23.2 | Coir fibre/pith processing 25| 0 20| 45 | 0 |25 0 | 25| O | O 0 51.9 Green IPC-V
units generating effluent

35
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Coir fibre/pith processing

and/or Manufacturing of coir
products from coir (only dry
process)

W2 | W3 Plw

20

Pla

20

HL H2 Ply

Pollution
Index

20

Category

White

RENES

IPC-V

Concerned
Division

24.0

CERAMICS

24.1

Ceramics/ Glass /Earthen
potteries and tile
manufacturing using coal/oil
fired Kilns (fuel
consumption; 12 TPD and
above)

25

25

30

80

80

24.2

Ceramics/ Glass /Earthen
potteries and tile
manufacturing using coal/oil
fired kilns (fuel
consumption: less than 12
TPD)

25

25

25

75

75

Orange

IPC-V

IPC-V

24.3

Ceramics/ Glass /Earthen
potteries and tile
manufacturing (using gas
fired kilns)/tunnel kiln

25

25

10

60

60

Orange

IPC-V

24.4

Ceramics/ Glass /Earthen
potteries and tile
manufacturing (using only
electrical kiln)

25

25

25

Green

IPC-V

25

Coal Washeries

[ 20 |

25 \ 30 | 75 \ 0 \ 25

25

78.1

Orange

IPC-II

26

Liquid floor Cleaner, black
phenyl, liquid soap, glycerol
mono-stearate manufacturing

25

25

15

65

0

20

20

68.5

Orange

IPC-V

27

Phenyl/toilet Cleaner
formulation and bottling

10

15

25

20

20

325

Green

IPC-V
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W2 | W3 Plw Pla| H1 H2 PIla Pollution Category Remarks Concerned

Index Division
28 | Cashew nut processing 20| O 15| 35 | 25|20 15| 60 | O 0 0 67 Orange IPC-I1I
29.0 | COFFEE SEEDS PROCESSING INDUSTRY
29.1 | Coffee seeds processing (wet | 35 | O 20 | 55 | 25| 0 | 15| 40 | O 0 0 64 Orange IPC-I1I
process)
29.2 | Coffee seeds processing with | 20 | 0 15 3 | 25| 0 | 15| 40 | O 0 0 50.5 Green IPC-I1I
eco-pulper
30 \ManufacturingofCandy | 10 \ 0 \ 15 \ 25 \ 0 \ 0 \ 0 \ 0 \ 0 \ 0 y 0 \ 25 Green IPC-V
31 | Cardboard or corrugated 0 0 0 0 0|20 0|20 | O 0 0 20 White IPC-V

box and paper products
(excluding paper or pulp
manufacturing and without
using boilers)

32 | Manufacturing of precast 0 0 15115 | 0 |25 0 | 25 | O 0 0 30.6 Green IPC-V
Cement products (without
using ashestos/ boiler /
steam curing) like pipe
Jpillar, jafri, well ring,
block/tiles etc.(should be
done in closed covered
shed to control fugitive
emissions)

33 | Manufacturing of Ceramic 0 0 0 0 0|25 01|25 | 0 0 0 25 Green IPC-V
Colour by mixing &
blending only (not using
boiler and wastewater
recycling process)

34.0 | CHILLING PLANT, COLD STORAGE AND ICE-MAKING

34.1 | Chilling plant 20| 15|15 |5 | 0|00 0 0|0 0 50 Green IPC-1V
34.2 | Cold storage 0 |15|15]3 | 0| 0|0 0 0| O 0 30 Green IPC-V
34.3 | Ice Making 0 20| 15|13 | 0| 0| O 0 0 0 0 35 Green IPC-V

37
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W2 | W3 Plw Al A2 A3 Pla

HL H2 Ply

Pollution
Index

Category

RENES

Concerned
Division

Decoration of Ceramic
Cups and plates by electric
furnace

25

25

Green

IPC-V

36

Ready mix Cement
Concrete

30

30

Green

IPC-V

37

CO2 recovery plant

20

10

30

30

Green

Exhausted molecular sieves are
generated as hazardous waste.

IPC-V

38

Assembly of air
Coolers/Conditioners,
repairing and servicing

White

IPC-V

39

Chalk making from plaster
of Paris (only casting
without boilers etc.(sun
drying / electrical oven)

White

IPC-V

40

Standalone manufacturing of
Concrete admixtures up to
1000 MT per Month capacity
by physical mixing (without
boiler and reactor and no
generation of wastewater)

10

10

20

20

White

The sector may become green

category if it generates wastewater.

The unit needs to be re-classified
as per the methodology in case the
capacity exceeds 1000 MT per
Month.

IPC-V

41

Used Cooking oil (UCOQ)
collection centers

White

IPC-V
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W2 | W3 Plw Al A2 A3 Pla

Pollution RENES

Index

Category

Concerned
Division

42.0 | DYES, DYE INTERMEDIATES AND PIGMENT PRODUCTIONS

42.1 | Dyes, Dye Intermediatesand | 35 | 30 | 25 | 90 [ 30| 20 (25| 75 | 30 | 20 | 50 96.3 IPC-1
Pigments produced by
chemical synthesis

42.2 | Natural Dye and Pigments 30 | 30 | 20 | 80 | 25|20 | 25| 70 | 20 | 10 | 30 90 IPC-I
requiring acidic/ alkaline/
solvent extraction

42.3 | Natural Dye and Pigments 30 | 20 | 20 | 70 | 25| O | 25| 50 | O 0 0 775 Orange IPC-1
not require acidic/ alkaline/
solvent extraction

43.0 | SYNTHETIC DETERGENT AND SOAPS

43.1 | Synthetic detergents and 20 | 20 | 30 | 70 | 25| O | 25| 50 | 25 | 10 | 35 82.8 IPC-I
soaps (wastewater generation
> 100 KLD)

43.2 | Synthetic detergents and 201 20 | 25 | 65 | 25| O | 25| 50 | 25 | 10 | 35 79.9 Orange IPC-I
soaps (wastewater generation
<100 KLD)

43.3 | Synthetic detergents and 0 0 0 0 |25 0 | 25|50 | O 0 0 50 Green IPC-1
soaps (only formulation)

43.4 | Soap manufacturing 0 0 0 0 0 0 0 0 0 0 0 0 White IPC-V
(handmade -without steam
boiling / boiler)

DISTILLERIES AND FERMENTATION SECTORS

44.0 | DISTILLERIES AND FERMENTATION INDUSTRIES

44.1 | Distillery (Molasses based) 35 | 25 |3 | 9% | 2525|358 | 0 0 0 97.1 IPC-I11

44.2 | Distillery (Grain based) 35 |25 |30 | 9 | 2525|2575 | 0 | O 0 93.8 IPC-11I

44.3 | Distillery (Grain based) with | 25 | 25 | 20 | 70 | 25| 25 (25| 75 | O 0 0 83.8 IPC-111
Distiller's Dried Grains with
Soluble (DDGS) as by-
product

44.4 | Standalone yeast 35 | 25|35 | 9% | 2520|2570 | O 0 0 96.8 IPC-I1I
manufacturing units
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W2 | W3 Plw Al A2 A3

Pla

Pln

Pollution
Index

Category

RENES

Concerned
Division

445 | Breweries and malteries 30 | 15 |30 | 75 | 25| 0 | 25| 50 | O 0 0 81.3 IPC-111
industry (with fermentation)-
Wastewater generation > 100
KLD
44.6 | Breweries and malteries 30 | 15|25 | 70 |25 0 | 25|50 | O | O 0 775 Orange IPC-111
industry (with fermentation)-
Wastewater generation < 100
KLD
44.7 | Potable alcohol by 20| O 25 1 45 | 0| 0] O 0 0 0 0 45 Green IPC-I11
blending, bottling of alcohol
products
45 | Diesel pump repairing and 0 0 0 0 0 0 0 0 | 10 | 10 | 20 20 White IPC-V
servicing (complete
mechanical dry process)
=
46 | Manufacturing of 25 130 | 15| 70 | 0 | 30| 0 | 30 |30 | 10| 40 80.5 Explosives manufacture IPC-I
Explosives, detonators, contribute to release of hazardous
fuses, etc. pollutants, including generation of
other toxic chemicals.
Accident/safety hazard is also
associated with such sector during
manufacturing and usages.
47 Manufacturing of coated 0 15| 15|30 | 0 |25 0 | 25 | O 0 0 38.8 Green Process involves preparation of IPC-V
Electrode core wire / rod, preparation of dry
mix, preparation of wet mix,
application of coating by
extrusion, baking of coated
electrodes.
48 | Emery powder (fine dust of 0 0 0 0 03| 0|3 |0 0 0 30 Green Fugitive emissions from grinding IPC-V
sand) manufacturing operations.
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W2 | W3 Plw Al A2 A3 Pla| H1 H2 Pluy Pollution Category Remarks Concerned

Index Division

49 | Electric lamp (bulb) and 0 0 0 0 0|00 0 0 0 0 0 White IPC-V
CFL manufacturing by
assembling only

50 | Electrical and electronic 0 0 0 0 0| 0|0 0 0 0 0 0 White IPC-V
item assembling (completely
dry process)

51 Engineering and fabrication 0 0 0 0 0 0 0 0 0 0 0 0 White IPC-V
units (dry process without
any heat treatment / metal
surface finishing operations /
painting)

52.0 | FIBRE GLASS (FIBRE REINFORCED PLASTIC) PRODUCTION

52.1 | Fibre glass (containing lead) 0 0 0 0 |35 0 |25] 60|25 |20 | 45 69 Orange IPC-V
production and processing
(excluding moulding)

52.2 | Fibre glass (without lead) 0 0 0 0 30| 0 | 25| 55 | 25 | 20 | 45 65.1 Orange | The use of styrene in most IPC-V
production and processing methods of fibre glass
(excluding moulding) production causes hazardous air

pollution thatis harmful to
breathe at excessive levels.

53 | Manufacturing of 0 0 0 0 | 3530 0| 65|30 10| 40 72 Orange | Various hazardous chemicals are IPC-V
Firecrackers including used in the manufacturing process.
improved crackers/green Accident/safety hazard is also
crackers, etc. associated with such sector during

manufacturing and usages.

54.0 | SYNTHETIC FIBRES MANUFACTURING

54.1 | Synthetic fibres-PSF & PFY, | 35 | 30 | 35 | 100 | 30 | 25 | 35 | 90 | 30 | 20 | 50 100 IPC-1
generated from

petrochemical

41
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W2 W3 Plw Al Pollution Category Remarks Concerned

Index Division

54.2 | Synthetic fibres including 25120 | 25| 70 |30 |20 | 25| 75 | 20 | 10 | 30 87.5 IPC-1
rayon, tyre cord, viscose
filament yarn/staple fibre,
acrylic fibres

54.3 | Synthetic fibres including 251 20 | 25| 70 |30 | 20| 10| 60 | 20 | 10 | 30 83.5 IPC-1
rayon, tyre cord, viscose
filament yarn/staple fibre,
acrylic fibres using
cleaner/gaseous fuel

55.0 | FERTILIZERS PRODUCTION

55.1 | Fertilizers (Urea) 10 | 30 | 35| 75 |30 |30 |20 | 80 | 20 | 30 | 50 925 IPC-I
55.2 | Fertilizers (Calcium 10 | 30 | 25| 65 |30 |25 |25 | 80 | 20 | 20 | 40 90.5 IPC-I
Ammonium
Nitrate/Ammonium Nitrate)
55.3 | Fertilizers (NPK) 10 | 30 | 25| 65 |30 |25 |25 | 80 | 20 | 20 | 40 90.5 IPC-I
55.4 | Fertilizers (Straight 10 | 30 | 25| 65 |30 |25 | 25| 80 | 20 | 20 | 40 90.5 IPC-I
Phosphatic Fertilizers)
55.5 | Fertilizer (granulation 10 | 30 | 15 | 55 |30 | 30| O | 60 | 10 | 10 | 20 75 Orange IPC-I

[formulation / blending)
generating wastewater
through floor washings,
cooling towers etc.

55.6 | Fertilizer (granulation 0 0 0 0 30 30| 0 | 60 | 10 | 10 | 20 64 Orange IPC-I
[formulation / blending) not
generating wastewater

56.0 | FOOD AND FOOD PROCESSING INCLUDING FRUITS AND VEGETABLE PROCESSING

56.1 | Wastewater generation > 10 | 25 0 25 1 50 | 25| 0 | 25| 50 | O 0 0 62.5 Orange IPC-I111
KLD
56.2 | Wastewater generation <10 | 25 0 15 | 40 | O 0 0 0 0 0 0 40 Green IPC-111

KLD (without boiler)

57.0 | FISH FEED, POULTRY FEED AND CATTLE FEED

57.1 | Fish feed, poultry feed and 0 20 | 15 | 35 | 25|25 | 25| 75 | O 0 0 79.4 Orange IPC-V
cattle feed (with boiler)
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Fish feed, poultry feed and

cattle feed (without boiler)

W2 | W3 Plw Al A2

Pla

25

Plt  Pollution
Index

Category

Green

Concerned
Division

RENES

IPC-V

58

Fish processing and packing
(excluding chilling of fishes)

25

25 |20 | 70 | O | 20

20

Orange

IPC-IV

59.0

MANUFACTURING OF MODULA

R WOODEN FURNITURE

59.1

Modular wooden furniture
from particle board, MDF,
swan timber etc, Ceiling
tiles/ partition board from
saw dust, wood chips etc.,
and other agricultural waste
using synthetic adhesive
resin, wooden box making
(With boiler)

0

10

60

Orange

IPC-V

59.2

Modular wooden furniture
from particle board, MDF,
swan timber etc, Ceiling
tiles/ partition board from
saw dust, wood chips etc.,
and other agricultural waste
using synthetic adhesive
resin, wooden box making
(Without boiler)

25

Green

IPC-V

60.0

CARPENTRY & WOODEN FURN

ITURE MANUFACTURING

60.1

Carpentry & wooden
furniture manufacturing with
spray painting (excluding
saw mill) with the help of
electrical (motorized)
machines such as electrical
wood planner, steel saw
cutting circular blade, etc.

0

0 0 0 0 | 25

25

Green

IPC-V

43
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W2 | W3 Plw Al A2 A3 Pla| H1 H2 Pluy Pollution Category Remarks Concerned

Index Division

60.2 | Carpentry & wooden 0 0 0 0 0| 0|0 0 0 0 0 0 White IPC-V
furniture manufacturing
without spray painting
(excluding saw mill) with the
help of electrical (motorized)
machines such as electrical
wood planner, steel saw
cutting circular blade, etc.

61 Foam manufacturing 0 0 0 0 35| 0 0|3 | 20| 10 | 30 44.8 Green Emissions of VOCs and HAPs. IPC-V
Raw materials are polyurethane,
latex etc.
62 | Flour mills (dry process) 0 0 0 0 025|025 0] O 0 25 Green Separate classification for IPC-V
domestic flour mills may not
require.
63.0 | STEEL FURNITURE INDUSTRY (Obnoxious gases from welding.)
63.1 | Steel furniture with spray 0 0 0 0 0|25 0| 25| 0 0 0 25 Green IPC-V
painting
63.2 | Steel furniture without spray 0 0 0 0 0] 01|O0 0 0 0 0 0 White IPC-V
painting
~G~
64.0 | MANUFACTURING OF GLUE AND GELATIN
64.1 | Manufacturing of glue and 25 | 20 | 15 | 60 | 25|20 | 25| 70 | 10 | 10 | 20 82 IPC-I
gelatin using coal/liquid fuel
64.2 | Manufacturing of glue and 25 |20 | 15 | 60 | 25 |20 | 15| 60 | 10 | 10 | 20 76 Orange IPC-1

gelatin by using
biomass/cleaner fuel
65.0 | MANUFACTURING OF GLASS (INCLUDING PRINTING OR ETCHING OF GLASS SHEET USING HYDROFLUORIC ACID)

65.1 | Manufacturing of glass 0 15 | 15| 30 |25 (25| 25| 75 | O 0 0 78.8 Orange IPC-V
(Oil/coal fired)

65.2 | Manufacturing of glass (gas 0 15 | 15| 30 |25 (25|10 | 60 | O 0 0 66 Orange IPC-V
fired)

44
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Producer Gas plant using

conventional coal
Gasification

20

W2 W3 Plw Al

25

15

60

25

25

Pla

50

30

10

HL H2 Ply

40

Pollution
Index

78

Category

Orange

RENES

Concerned
Division

IPC-V

67.0

COMPRESSED BIOGAS (CBG)/BI

O-CNG PLANTS

67.1

CBG plants based on
Municipal Solid Waste
(MSW) as feed

30

25

25

80

20

20

82

67.2

CBG plants based on process
waste (industrial/ process
liquid effluent & solid waste
like press mud, organic
sludge, molasses, etc.) as
feed

30

25

25

80

20

20

82

67.3

CBG plants based on crop
residue (paddy straw /wheat
straw /corn sweet sorghum/
Napier grass, etc.) as feed

30

25

20

75

20

20

77.5

Orange

UPC-II

IPC-111

IPC-111

67.4

CBG plants based on animal
waste (dairy farms, poultry
farms, and other animal
waste) as feed

30

25

20

75

20

20

77.5

Orange

IPC-I111

67.5

CBG plants producing
Fermented Organic Manure
(FOM) & Liquid Fermented
Organic Manure (LFOM) as
by-products

20

20

20

White

CBG plants producing FOM &
LFOM as by-products in
conformity with requirements of
Gazette Notification No. 2051
dated 14.07.2020 & No. 1972
dated 01.06.2021, respectively,
and utilizing entire FOM & LFOM
as a fertilizer or manure on land
and also not discharging any
waste-water, to be considered
under White category, subject to
verification by SPCB on case-to-
case basis.

IPC-I111
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W2 | W3 Plw Al A2 A3 Pla

HL H2 Ply

Pollution
Index

RENES

STANDALONE PRODUCTION OF HYDROGEN AND/OR AMMONIA (WITHOUT CAPTIVE POWER PLANT USING FOSSIL FUEL)

Concerned
Division

i. Pyrolysis of biomass will
generate syn gas and other
condensable gases having
hydrocarbons and other impurities.

ii. Purification of gas will generate
wastewater having high organic
content and tarry residue as
hazardous waste.

iii. The process will generate
fugitive emissions and due to
pyrolysis operation.

IPC-I

68.0

68.1 | Integrated unit for production | 20 | 25 | 20 | 65 | 20 | 25 | 25 | 70 | 30 | 20 | 50 87.3
of Ammonia through
Hydrogen generated by
pyrolysis/gasification

68.2 | Integrated unit for production | 10 | 25 | 35 | 70 | O |20 | O | 20 | 30 | 20 | 50 80.5

of ammonia through
Hydrogen generated by
electrolysis using renewable
energy (capacity > 15 TPD)

i. Ammonia manufacturing process
(Haber process) and associated
safety hazards remain same as per
the chemical properties of
ammonia.

ii. Wastewater generation due to
the production of hydrogen
through electrolysis and
condensation of ammonia, other
scrubbed liquid etc.

iii.Generation of ETP sludge,
exhausted membranes, molecular
sieves, spent catalysts, etc. as
hazardous waste.

IPC-1
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Integrated unit for production
of Ammonia through
hydrogen generated by
electrolysis using renewable
energy (Capacity < 15 TPD)

Wl W2 W3 Plw Al A2

10

25

20

55

20

A3 Pla

20

H1 H2 Pl

30

10

40

Pollution
Index

(P1)
68.5

RENES

i. Ammonia manufacturing process
(Haber process) and associated
safety hazards remains same as per
the chemical properties of
ammonia.

ii. Wastewater generation due to
production of hydrogen through
electrolysis and condensation of
ammonia, other scrubbed liquid
etc.

iii.Generation of ETP sludge,
exhausted membranes, molecular
sieves, spent catalysts, etc. as
hazardous waste.

Concerned
Division

IPC-I

68.4

Hydrogen production
through
pyrolysis/gasification

20

25

20

65

20

25

25

70

30

10

40

85.8

i. Pyrolysis of biomass will
generate syn gas and other
condensable gases having
hydrocarbons and other impurities.

ii. Purification of gas will generate
wastewater having high organic
content and tarry residue as
hazardous waste.

iii. The process will generate
fugitive emissions and due to
pyrolysis operation.

IPC-1
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Hydrogen production
through electrolysis using
raw/seawater and renewable
energy (capacity > 2.5 TPD)

Wl W2 W3 Plw Al A2

35

55

A3 Pla| H1 H2 Pln

10

40

Pollution
Index

(P1)
64.0

68.6

Hydrogen production
through electrolysis using
raw/sea water and renewable
energy (capacity < 2.5 TPD)

20

40

10

40

52.0

68.7

Hydrogen production
through electrolysis (using

10

10

10.0

Category

White

RENES

i. Type of electrolysers may
include Alkaline Water
Electrolyser (AWE), Proton
Exchange Membrane (PEM), Solid
Oxide Electrolyser Cell (SOEC)
and Anion Exchange Membrane
(AEM), etc.

ii. Generation of DM reject,
cooling tower blowdown, draining
of alkaline/electrolyser water
during maintenance, etc. as
wastewater.

iii. Generation of ETP sludge,
exhausted membranes, molecular
sieves, spent catalysts, etc. as
hazardous waste.

Concerned
Division

IPC-I

i. Type of electrolysers may
include Alkaline Water
Electrolyser (AWE), Proton
Exchange Membrane (PEM), Solid
Oxide Electrolyser Cell (SOEC)
and Anion Exchange Membrane
(AEM), etc.

ii. Generation of DM reject,
cooling tower blowdown, draining
of alkaline/electrolyser water
during maintenance, etc. as
wastewater.

iii. Generation of ETP sludge,
exhausted membranes, molecular
sieves, spent catalysts, etc. as
hazardous waste.

IPC-I

i. DM water as feed water for
electrolyser and cooling/chilling

IPC-I
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renewable energy) on
BOO/BOOT/BOT, mode
etc., located in the premises
of end user industry and
directly using de-mineralized
water & other utilities
(cooling tower, ETP, etc.)
sourced from end user
industry

W2 | W3 Plw Al A2 A3 Pla

HL H2 Ply

Pollution
Index

Category

RENES

water requirement to be met by the
end user industry.

ii. Wastewater and other waste
generated during O&M shall also
be managed by the end user
industry.

Concerned
Division

69

Glue from starch (physical
mixing) with Gas/
electrically operated oven
/boiler.

35

Green

IPC-V

70

Gold and silver smithy
(purification with acid
smelting operation and
sulphuric acid polishing
operation) (using less or
equal to 1 litre of sulphuric
acid/ nitric acid per month)

25

Green

IPC-V

71

Compressed oxygen Gas
from crude liquid oxygen
(without use of any solvents
and by maintaining pressure
& temperature only for
separation of other Gases)

White

IPC-V

72

Glass and ampules and vials
making from Glass tubes

White

IPC-V

73

Ground nut decorticating

White

IPC-V
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W2 | W3 Plw Al A2 A3 Pla

HL H2 Ply

Concerned
Division

Pollution RENES

Index

Category

74 | Medical Oxygen 0 0 0 0 0| 0|0 0 |10 | 10 | 20 20 White The sector may become green IPC-V
category if it generates wastewater
...H...

75.0 | HOT MIX PLANTS

75.1 | Hot mix plants using oil as 0 0 0 0 251251 25|75 | O 0 0 75 Orange IPC-V
fuel

75.2 | Hot mix plants using gaseous | O 0 0 0 25125 ]110| 60 | O 0 0 60 Orange IPC-V
as fuel

76 | Hazardous waste pre- 25 1 30 | 15| 70 | 25| 25|15 | 65 | 30 | 20 | 50 87.3 WM-II
processing/processing
facility including spent acid
processing, spent solvent
recovery, etc.

77 | Handloom/ carpet weaving ( | O 0 0 0 0] 01|O0 0 0 0 0 0 White IPC-V
without dying and bleaching
operation)

78 Ice cream manufacturing 25 | 25 | 20| 70 | 25| O | 25| 50 | O 0 0 77.5 Orange IPC-IV
units

79 | Printing Ink Manufacturing 20 | 30 | 15 | 65 | O |20 | 10 | 30 | 30 | 10 | 40 77.3 Orange | In the process pigments, binders IPC-1

and solvents are used. VOCs are
generated.
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Manufacturing of scientific

and mathematical
Instrument (assembling

only)

W2 | W3 Plw Al A2 A3 Pla

HL H2 Ply

Pollution
Index

Category

White

RENES

Concerned
Division

IPC-V

81.0

JUTE PROCESSING

81.1

Jute processing (with dyeing
[ with boiler)

Orange

IPC-I111

Jute processing (without
dyeing / without boiler)

Green

IPC-I111

81.3

Manufacturing of products
from jute (without dyeing/
without boiler)

White

IPC-111

Lime manufacturing (using
lime Kiln)

Orange

IPC-V

Leather foot wear and
Leather products (excluding
tanning and hide processing)

White

Fumes due to use of adhesives /
gums.

IPC-IV

Manufacturing of optical
Lenses (using electrical
furnace)

Green

IPC-V

Leather cutting and stitching
(more than 10 machine and
using motor)

White

IPC-V

79



W2 | W3 Plw Al A2 A3 Pla| H1 H2 Pluy Pollution Category Remarks Concerned
Index Division
86 | Mobile towers using 0 0 0 0 |25 0 |25|50 | 0| O 0 50 Green i. The used oil/waste oil generated UPC-I
genset(s) during repair and maintenance
need to be disposed through
authorized hazardous waste
recycler by service provider/OEM.
ii. Order dated 24.08.2017 in the
related matter with OA No.
83(THC) OF 2012 (Bharti Infratel
Ltd.) may be referred for issuance
of composite consent in case of
mobile towers.
87.0 | MILK PROCESSES AND DAIRY PRODUCTS
87.1 | Milk processes and dairy 30 | 25 | 30| 8 | 25|20|30| 75 | O 0 0 90.6 IPC-IV
products (integrated project)
87.2 | Dairy and dairy products 25 | 25 | 30| 8 | 25| 0 | 25|50 | O 0 0 85 IPC-IV
(Small scale units), using
coal/biomass as fuel
(Wastewater generation >
100 KLD)
87.3 | Dairy and dairy products 25 | 25 | 20 | 70 | 25| O | 25| 50 | O 0 0 77.5 Orange IPC-IV
(Small scale units), using
coal/biomass as fuel
(Wastewater generation <
100 KLD)
87.4 | Dairy and dairy products, 25 | 25| 20| 70 | O 0|10 10 | O 0 0 71.5 Orange IPC-IV
(Small scale units), using
PNG as fuel
88.0 | MINING AND ORE BENEFICIATION
88.1 | Open-cast coal mining 10 | 25|35 | 70 | 25|30 (35|90 | 10| 70 | 80 97.5 IPC-II
88.2 | Underground coal mining 0 25 | 35| 60 | 25|30 |35|9 | 0 0 0 93 IPC-II
88.3 | Mining of major minerals 20 | 30 | 35 | 8 | 25|30 (35|90 | 25| 70| 95 99.4 Includes captive limestone mining. IPC-II
and ore beneficiation
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W2 | W3 Plw Pla| H1 H2 PIla Pollution Category Remarks Concerned

Index Division

88.4 | Mining of minor minerals 10| O 20| 30 | 25|25 |25 | 75 | O | O 0 78.8 Orange IPC-I1
(except Sand/riverbed
material mining)

88.5 | Grinding, processing, and 0 0 0 0 | 2530 0 |5 |0 0 0 55 Orange IPC-II
screening of minor minerals

89 | Manufacturing of Mirror 0 0 0 0O [30]20| 0 | 50 | 25 | 10 | 35 58.8 Orange IPC-V
from sheet glass

90 | Mineral processing, 0 0 0 0 | 2525|2575 | O 0 0 75 Orange IPC-II
industries involving ore
sintering, pelletisating,
grinding & pulverization

91 | Malteries (without 30 | 15 | 25| 70 | 25| 0 | 25| 50 | O 0 0 775 Orange IPC-111
fermentation)

92 | Manufacturing of Mosquito | 0 0 0 0 |30 0 |25|5 | 0|0 0 55 Orange | Toxic fumes may be released. IPC-V
repellent & coil

93 | Organic Manure (physical 0 0 0 0 0|20 0|20 | O 0 0 20 White IPC-V
mixing)

94 ‘PackingofpowderedMilk | 0 \ 0 \ 0 | 0 \ 0 \ 0 \ 0 | 0 \ 0 \ 0 | 0 \ 0 \ White \ IPC-V

METALS AND METALLURGICAL SECTORS

95.0 | IRON & STEEL (PRIMARY PROCESSING FROM ORE, INTEGRATED STEEL PLANTS AND SPONGE IRON UNITS)

95.1 | Integrated iron and steel 25 |1 30 | 35| 90 | 25 |30 |35 | 90 | 25 | 50| 75 98.3 IPC-II
plants

95.2 | Stand-alone 0 0 0 0 |[25|30 (3|9 | 0|0 0 90 IPC-I
sintering/palletisation

95.3 | Sponge iron with CPP 20 | 25 | 35| 80 | 25|30 |35| 90 | 10 | 50 | 60 97 IPC-I
(Captive Power Plant)

95.4 | Sponge iron without CPP 20 | 15 | 30 | 65 | 25 |30 | 35| 90 | 10 | 50 | 60 96.3 IPC-II
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W2 | W3 Plw Pla Pollution Category Remarks Concerned

Index Division

95.5 | Stand-alone coke oven gas 25 | 30 | 30 | 8 |25 |30 |35 |9 | 25|50 75 98 IPC-II
plants

96.0 | ALUMINIUM PROCESSING
96.1 | Aluminium Refinery 10 | 30 | 35| 75 |25 |25 |35 | 8 | 10| 70 | 80 96.6 IPC-II
96.2 | Aluminium Smelter 10 | 30 | 35| 75 |30 |25 |35 |90 | 25| 70 | 95 99.1 IPC-II

97 | Copper Smelter (1030 [35 [ 75 [30][25]35]9 [10]70[80] 978 - | IPC-11

98 [ Zinc smelter [10[30[35[75[30][25]35]0 [10]70]80] 978 [FNRCINN | IPC-11
99.0 | FERROUS AND NON-FERROUS METAL SECONDARY PROCESSING/REPROCESSING UNITS INVOLVING DIFFERENT FURNACES THROUGH MELTING,
REFINING, CASTING, ALLOY-MAKING
99.1 | All Ferrous and Non-ferrous 0 15 | 15| 30 | 25| 25| 25| 75 | 25 | 10 | 35 83.1
metal secondary
processing/reprocessing units
involving different furnaces
through melting, refining,
casting, alloy-making (using
coal/liquid fuels)

99.2 | Ferrous and Non-ferrous 0 15 | 15| 30 | 25| 25|10 | 60 | 10 | 10 | 20 70 Orange IPC-V
metal (excluding lead, nickel,
and manganese) secondary
processing/reprocessing units
involving different furnaces
through melting, refining,
casting, alloy-making (using
cleaner fuels/electricity)

IPC-V

100 | Aluminium & copper 0 0 0 0 |25(25|25| 75| O 0 0 75 Orange IPC-V
extraction from scrap using
an oil-fired furnace (dry
process only)

101.0 | INDUSTRY OR PROCESS INVOLVING METAL SURFACE TREATMENT OR PROCESS/HEAT TREATMENT
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Industry or process
involving metal surface
treatment or process such
as pickling/
electroplating/paint stripping/
heat treatment using
cyanide bath/ phosphating or
finishing and anodizing /
enamellings/ galvanizing

25

W2 | W3 Plw

30

20

75

30

25

Pla

55

HL H2 Ply

25

30

55

Pollution
Index

88.8

101.2

Plasma electrolytic polishing
(electroplating)

25

30

15

70

30

25

55

78.3

Category

RENES

IPC-V

Concerned
Division

Orange

IPC-V

101.3

Heat treatment using furnace
(‘without cyaniding)

25

25

50

50

Green

IPC-V

101.4

Heat treatment with any of
the new technology like
ultrasound probe, induction
hardening, ionization beam,
gas carburizing etc.

15

15

30

25

25

38.8

Green

IPC-V

102.0

FORGING OF FERROUS AND NON- FERROUS METALS

102.1

Forging of ferrous and non-
ferrous metals using liquid
fuel

0

0

0

0

25

25

20

70

30

10

40

76

Orange

IPC-V

102.2

Forging of ferrous and non-
ferrous metals using gaseous
fuel

25

25

10

60

30

10

40

68

Orange

IPC-V

102.3

Forging of ferrous and non-
ferrous metals using
electricity

25

25

50

30

10

40

60

Orange

IPC-V

102.4

Forging of ferrous and non-
ferrous metals (cold forging,
without any heat treatment)

30

10

40

40

Green

IPC-V

103.0

ROLLING MILLS

103.1

Rolling and pickling

25

30

15

70

25

30

25

80

25

10

35

90.5

IPC-V

103.2

Rolling mills (oil and coal
fired)

15

15

30

25

25

50

57.5

Orange

IPC-V

103.3

Rolling mills (gas fired)

15

15

30

25

10

35

44.8

Green

IPC-V
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W2 | W3 Plw Plu  Pollution Category Remarks Concerned

Index Division
103.4 | Cold rolling mill (without 0 0 0 0 0| 0|0 0 0 0 0 0 White IPC-V
heat treatment)
104.0 | FOUNDRY OPERATIONS
104.1 | Cupola furnace 0 0 0 0O |25|25|25| 75 |10 | 10 | 20 77.5 Orange IPC-V
104.2 | Induction furnace/arc furnace | 0 0 0 0 [ 25|30| 0 | 55 | 10| 10| 20 59.5 Orange IPC-V
105.0 | WIRE DRAWING AND WIRE NETTING
105.1 | Wire drawing and wire 25130 |15 | 70 |30 25| 0 | 55 | 10| 10 | 20 81.3 IPC-V
netting (with pickling)
105.2 | Wire drawing and wire 0 0 0 0 |25 0 |20 | 45 | 10| 10 | 20 50.5 Green IPC-V

netting (without pickling and
with heat treatment)

105.3 | Wire drawing and wire 0 0 0 0 0 0 0 0 0 0 0 0 White IPC-V
netting (without pickling and
without heat treatment)

106 | Die-casting /extrusion 0 0 0 0 |25 0 | 25|50 | 0 0 0 50 Green IPC-V
process only

107 | Manufacturing of aluminium 0 0 0 0 03| 0|3 |0 0 0 30 Green Emissions during buffing IPC-V
utensils from aluminium
circles pressing/ Brass and
bell Metal utensils
manufacturing from circles
(dry mechanical operation

only)

108 | Manufacturing of Metal caps | 0 0 0 0 0 0 0 0 0 0 0 0 White IPC-V
containers etc
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W2 | W3 Plw Al A2 A3 Pla| H1 H2 Pluy Pollution Category Remarks Concerned

Index Division

109 | Formulation/palletisation of 0 0 0 0 |[3]20| 0 |5 | 0|0 0 55 Orange | Emissions of benzene, IPC-V
camphor tablets, hydrocarbons etc. are expected.
Naphthalene balls from
camphor/ naphthalene
powders.

110 | Organic and inorganic 0 0 0 0 0 0 0 0 | 10 | 10 | 20 20 White The sector may become green IPC-V
Nutrients by physical category if it generates wastewater
mixing (without boiler and
without any reactor)

111.0 | ORGANIC CHEMICALS INCLUDING HALOGENATED HYDROCARBONS

111.1 | Organic chemicals including | 30 | 30 | 25 | 8 | 35| 0 | 30| 65 | 30 | 20 | 50 93.6
halogenated hydrocarbons
(using solid/liquid fuel)
111.2 | Organic chemicals including | 30 | 30 | 25 | 85 | 35| 0 | 10 | 45 | 30 | 20 | 50 92.1
halogenated hydrocarbons
(using cleaner fuel)

IPC-1

IPC-1

112 | QOil and gas extraction 25 |30 | 15| 70 |20 | 25| O | 45 | 30 | 10 | 40 82.8
(offshore & onshore
extraction through drilling
wells), Coal Bed Methane
(CBM) drilling and shale
gas, including group
gathering stations (GGS),
etc.

113.0 | EDIBLE OIL MILLS

113.1 | Vegetable oil manufacturing | 25 | 25 | 20 | 70 | 25| O |20 | 45 | O 0 0 76.8 Orange IPC-I1I
including solvent extraction
and refinery /hydrogenated
oils

113.2 | Oil mills Ghani and 10 | 25| 15|50 | 0 | 0| O 0 0|0 0 50 Green IPC-111
extraction without boiler (no
refining/ hydrogenation)

IPC-1
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102

W2 | W3 Plw Al A2 A3 Pla| H1 H2 Pluy Pollution Category Remarks Concerned
Index Division

114.0 | POWER GENERATION PLANTS
114.1 | Power plants based on coal 0 15 | 35| 50 |35 ]25|35] 95| 10| 70 | 80 98.3 IPC-II
114.2 | Power plants based on liquid 0 15 | 35 | 50 | 25| 25| 35| 8 | 30 | 20 | 50 92,5 IPC-II
fuels
114.3 | Biomass-based power plants 0 15 | 30 | 45 | 25| 25| 25| 75 | 10 | 50 | 60 88.1 IPC-II
114.4 | Nuclear energy-based power 0 30 | 35| 65 | 25| O | 25| 50 | 25 | 20 | 45 81.6 Overall safety aspects related with IPC-II
plants (> 220 MW) radioactivity is regulated by
Atomic Energy Regulatory Board
(AERB).
114.5 | Nuclear energy-based power 0 30 | 35| 65 | 25| 0 | 25| 50 | 25| 10 | 35 79.9 Orange | Overall safety aspects related with IPC-11
plants (up to 220 MW) radioactivity is regulated by
Atomic Energy Regulatory Board
(AERB).
114.6 | Gas-based power plants 0 15 | 3 | 50 |25 0 [ 20| 45 | O 0 0 61.3 Orange IPC-11
115.0 | PULP & PAPER (AGRO & WOOD)
115.1 | Manufacturing of bleached 30 | 30 | 35 | 95 | 30| O | 35| 65 | 30 | 30 | 60 98.1 IPC-11I
chemical pulp, papers, and
paperboards
115.2 | Unbleached or Totally 30 | 20 | 35 | 8 | 30| 0 | 35| 65 | 10 | 30 | 40 92.9 IPC-11I
Chlorine Free (TCF)
bleaching for manufacturing
of chemical pulp, papers, and
paperboards
115.3 | Bleached grades of chemical | 30 | 20 | 35 | 85 |30 | O | 35| 65 | 10 | 30 | 40 92.9 IPC-I11
pulp, paper, and paperboard
having Totally Chlorine Free
(TCF) bleaching
116.0 | PULP AND PAPER (RECYCLED FIBRE/WASTE PAPER BASED)
116.1 | Pulp & Paper (With 30 |15 |3 | 8 |25| 0 | 25| 50 | 10 | 30 | 40 89 IPC-111
bleaching)
116.2 | Pulp & Paper (Without 25|15 | 35 | 75 | 25| 0 | 25| 50 | 10 | 30 | 40 86.3 IPC-111
bleaching, capacity >15
TPD)
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W2 | W3 Plw Al A2 A3 Pla

103

HL H2 Ply

Pollution
Index

Category

RENES

Concerned
Division

Pulp & Paper (Without

bleaching; plant capacity <15
TPD)

25

15

20

60

25

25

50

10

10

20

74

Orange

IPC-111

117.0

MANUFACTURING OF PAINTS, VARN

ISHES (The process may cause considerab

le emissions

of volatile organic compounds (VOC).)

117.1

Manufacturing of solvent-
based paints/varnish

35

30

20

85

25

20

25

70

25

30

55

94.4

117.2

Manufacturing of water-
based paints

25

30

20

75

25

20

25

70

20

20

40

88.8

117.3

Manufacturing of powder
coatings

0

15

15

30

20

30

25

75

10

20

30

825

117.4

Manufacturing of paint and
varnishes (only blending and
mixing)

20

30

15

65

20

20

30

20

50

77.3

Orange

IPC-I

IPC-1

IPC-1

IPC-1

118.0

PESTICIDE INDUSTRIES

118.1

Pesticide technical (organic
chemicals based)

30

30

20

80

30

25

25

80

30

30

60

94

118.2

Pesticide technical (inorganic
chemicals based like Zinc
Phosphide and Aluminium
Phosphide)

20

30

20

70

30

25

25

80

20

20

40

91

118.3

Pesticide formulation
industries (Liquid
formulation only) having
boiler/thermopack

20

30

20

70

25

20

25

70

20

20

40

86.5

118.4

Pesticide formulation
industries (Liquid
formulation only) without
having boiler/thermopack

20

30

20

70

20

20

20

20

40

79

1185

Pesticide formulation
industries (having both
liquid and dry formulation
or dry formulation only)
without having boiler /
thermopack

20

30

20

70

30

20

50

20

20

40

83.5

Orange

IPC-1

IPC-1

IPC-1

Considering that dry formulation
industries can also generate
effluent because of equipment
cleaning, the water pollution score
is given

IPC-1

Considering that dry formulation
industries can also generate
effluent because of equipment
cleaning, the water pollution score
is given

IPC-1
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104

W2 W3 Plw Al A2 A3 Pla Plu  Pollution Category Remarks Concerned
Index Division
118.6 | Pesticide formulation 20 | 30 | 20 | 70 | 30 |20 | 25| 75 | 20 | 20 | 40 88.8 Considering that dry formulation IPC-1
industries (having both industries can also generate
liquid and dry formulation effluent because of equipment
or dry formulation only) cleaning, the water pollution score
having boiler / thermopack is given
119 | Photographic film and its 20 | 20 | 15 | 55 | 30| O | 25| 55 | 20 | 10 | 30 74.1 Orange | Silver salts and other chemicals IPC-I
chemicals are used
120 | Petroleum oil refineries 3530 [30[95 [35[20[35[ 90 [20]20]40 ] 983 [FNRCANN IPC-I
121.0 | PETROCHEMICALS
121.1 | Petrochemicals (Naphtha 30 | 30 | 30 | 90 | 35| 25| 35| 95 | 30 | 20 | 50 98.5 IPC-I
cracker.)
121.2 | Petrochemicals (Gas cracker) | 30 | 30 | 30 | 90 | 35 | 25| 25| 8 | 30 | 20 | 50 96.8 IPC-1
121.3 | Petrochemicals (without 25 |1 30 | 20 | 75 |25 | 25| 15| 65 | 20 | 20 | 40 88.1 IPC-1
cracker)
121.4 | Petrochemicals (without 25 | 30 | 20 | 75 | 25| 25| 10| 60 | 20 | 20 | 40 87.5 IPC-I
cracker and using
cleaner/gaseous fuel)
122.0 | MANUFACTURING OF LUBRICATING OILS, GREASE AND PETROLEUM-BASED PRODUCTS
122.1 | Manufacturing of lubricating | 20 | 15 | 15 | 50 | 25 | 20 | 10 | 55 | 30 | 10 | 40 75.3 Orange | Such unit uses distillation IPC-I
oils, grease, and petroleum- columns/ boilers etc
based products
122.2 | Manufacturing of lubricating 0 0 0 0 0|25 0| 25 | 10| 10 | 20 325 Green IPC-I
oils, grease, and petroleum-
based products (only
blending)
123.0 | PHARMACEUTICAL INDUSTRY
123.1 | Pharmaceuticals 35 30 |30 | 9 | 35|25|35| 9 |30 |20 | 50 98.6 IPC-I
manufacturing
123.2 | Pharmaceuticals 35 |30 |30 | 9 |3 |25|10| 70 | 30 | 20 | 50 98 IPC-I
manufacturing using
cleaner/gaseous fuel
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105

W2 W3 Plw Al Pollution Category Remarks Concerned

Index Division

123.3 | Pharmaceuticals 20 | 15 | 15 | 50 | 25| O | 25| 50 | 30 | 10 | 40 725 Orange IPC-I
(Formulation)

123.4 | Pharmaceuticals 20 | 15 | 15 | 50 | 25| O | 10| 35 | 30 | 10 | 40 68.8 Orange IPC-I
(Formulation) using
cleaner/gaseous fuel

123.5 | Vaccine manufacturing 20 | 15 | 15 | 50 | 25| O | 35| 60 | 30 | 10 | 40 78 Orange IPC-1

123.6 | Vaccine manufacturingusing | 20 | 15 | 15 | 50 | 25| 0 | 10 | 35 | 30 | 10 | 40 68.8 Orange IPC-1
cleaner/gaseous fuel

123.7 | Pharmaceutical R&D 20 | 15 | 15 | 50 | 25| O | 25| 50 | 30 | 10 | 40 725 Orange IPC-I
facilities

123.8 | Ayurvedic or Unani 20 | 15 | 15 | 50 | 25| O | 25| 50 | 30 | 10 | 40 725 Orange IPC-I
medicines manufacturing

123.9 | Ayurvedic or unani 20 | 15 | 15| 5 | 25| 0 |10 35 | O 0 0 58.8 Orange IPC-1
medicines manufacturing
using cleaner fuel

123.10| Ayurvedic or unani 20 | 15 | 15 | 50 | O 0 0 0 0 0 0 50 Green IPC-I
medicines manufacturing
(Without boiler )

124 | Digital Printing on flex 0 0 0 0 20| 0O 0| 20 | 30 | 10 | 40 46 Green IPC-V
Ivinyl, PVC etc. (more than 5
machines)

125 | Spray Painting, Paint 0 0 0 0 0O [25| 0 | 25 | 30 | 10 | 40 475 Green Emissions in the form of VOCs IPC-V
baking, Paint shipping and HC are generated.

126 | Plywood/board 20 | 20 | 15 | 55 | 25|20 | 25| 70 | O | O 0] 78.3 Orange IPC-V

manufacturing ( including
Veneer and laminate) with
biomass fired boiler /
thermic fluid heater
(without resin plant)
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W2 | W3 Plw Al A2 A3 Pla

106

H1 H2 Plu

Pollution
Index

Category

RENES

Concerned
Division

Printing press (newspaper,

books, magazines, etc./
Gravure printing

20

15

35

20

20

30

10 | 40

56.5

Orange

IPC-V

128

Manufacturing of bi-axially
oriented Polypropylene
(PP) film along with
metalizing operations

15

15

30

30

Green

Mainly extrusion process
involving

IPC-V

129

Pulse/Dal Mills

oyo\o\so\

[ 30 |

o

30

Green

IPC-V

130

Insulation and other coated
Papers (excluding paper
or pipe manufacturing)

25

25

25

Green

IPC-V

131

Packaging materials
manufacturing from non-
asbestos fibre, vegetable
fibre yarn

25

25

25

Green

IPC-V

132

Polythene and plastic
processed products
manufacturing
(virgin/compostable plastic)

15

15

30

20

20

37

Green

IPC-V

133

Poultry, piggery, and
hatchery

30

20

50

50

Green

IPC-V

134

Puffed rice (muri) (using
gas)

25

10

35

35

Green

IPC-V
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Biscuits trays etc from rolled

PVC sheet (using automatic
vacuum forming machines)

W2 | W3 Plw Al A2 A3 Pla

HL H2 Ply

Pollution
Index

Category

White

RENES

Concerned
Division

IPC-V

136

Fountain Pen manufacturing
by assembling only

White

IPC-V

137

Glass Putty and sealant (by
mixing with machine only)

White

IPC-V

138

Manufacturing of Paper
Pins, U-clips, etc.

White

IPC-V

139

Solar Power generation
through solar photovoltaic
cell and wind power

White

IPC-V

140

Synthetic Rubber
excluding molding

20

15

15

50

20

25

45

20

10

30

68.8

Orange

Most synthetic rubber is created
from two materials, styrene, and
butadiene.

IPC-1

141.0

REFRACTORIES

1411

Refractories based on
coal/liquid fuel (fuel
consumption: 12 TPD and
above)

25

25

30

80

80

IPC-V

141.2

Refractories based on
coal/liquid fuel (fuel
consumption: less than 12
TPD)

25

25

25

75

75

Orange

IPC-V

141.3

Refractories based on cleaner
fuels

0

0

25

25

10

60

60

Orange

IPC-V

142.0

RUBBER PRODUCTS MANUFACTURING
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142.1

Tyre and tube manufacturing

W2 W3 Plw Al

15

15

30

25

25

25

75

Pollution
Index

78.8

Category

Orange

RENES

Concerned
Division

IPC-V

142.2

Tyres and tubes
vulcanization/ hot
retreading

15

15

30

25

20

10

55

61.8

Orange

Emissions of PM, VOCs and
obnoxious odour are generated.

IPC-V

142.3

Rubber goods industry (with
solid fuel/oil-based boiler)

15

15

30

25

25

50

57.5

Orange

IPC-V

142.4

Rubber goods industry (with
gas-based boiler)

15

15

30

25

10

35

44.8

Green

IPC-V

143.0

SYNTHETIC RESINS

143.1

Synthetic resins
manufacturing

20

15

15

50

25

20

25

70

20

10

30

82

143.2

Synthetic resins
manufacturing (using only
gaseous fuel)

20

15

15

50

25

20

10

55

20

10

30

73

IPC-1

Orange

IPC-1

144

Blending of melamine
Resins & different powder,
additives by physical mixing,
including phenolic resin
(without boiler)

15

15

30

30

30

20

10

30

51

Green

IPC-1

145.0

RICE MILLS

145.1

Parboiled rice mill (with
soaking and steam/drier)

25

20

45

25

25

50

61.3

Orange

IPC-V

145.2

Raw rice mill (Without
soaking and steam/drier)/
hullers)

30

30

30

Green

IPC-V

146

Repairing of electric motors
and generators (dry
mechanical process)

White

IPC-V

147

Manufacturing of plastic or
cotton Rope

White

IPC-V
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W2 | W3 Plw Al A2 A3 Pla| H1 H2 Pluy Pollution Category Remarks Concerned

Index Division

148 | Tyre Retraders 0 0 0 0 0| 0|0 0 0 0 0 0 White WM-III

RECYCLING AND REPROCESSING SECTOR
149.0 | INDUSTRIES ENGAGED IN RECYCLING/REPROCESSING/ RECOVERY/REUSE OF HAZARDOUS WASTE UNDER SCHEDULE IV OF H&OW(M & TBM) RULES,
2016 - ITEMS, NAMELY, SPENT CATALYSTS CONTAINING NICKEL, CADMIUM, ZINC, COPPER, ARSENIC, VANADIUM, AND COBALT, INCLUDING DRY
BATTERY (EXCEPT LEAD), AND CLEARED METAL CATALYST.

149.1 | Hydro & pyro metallurgy 0 | 30| 15| 45 |35 |25 |25 |8 | 25| 10| 35 91 WM-II

149.2 | Hydro & pyro metallurgy 0 30 | 15| 45 |35 |25|10| 70 | 25 | 10 | 35 82 WM-11
(using cleaner/gaseous fuels
& without crushing of
materials)

149.3 | Pyro metallurgy (using 0 0 0 0 |[35]25|25| 8 | 20| 10 | 30 87.3 WM-II
coal/liquid fuels)

149.4 | Pyro metallurgy (using 0 0 0 0 351 25|10| 70 | 20 | 10 | 30 74.5 Orange WM-II
cleaner/gaseous fuels)

149.5 | Hydro metallurgy 0 30 | 15| 45 |30 25| 0 | 55 |25 | 10 | 35 73 Orange WM-1I

150.0 | E-WASTE DISMANTLING / RECYCLING

150.1 | Industry engaged in 30 | 30 | 20 | 80 |35 |25 |15 | 75 | 25 | 20 | 45 92 WM-III

recycling of e-waste
generated from the electrical
and electronic Equipment
(EEE) listed in the E-Waste
(Management) Rules 2022
using pyro/ hydro/ electro-
metallurgical processing and
recycling of plastic separated
from Waste EEE
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W2 W3 Plw Al A2 A3 Pla Hl H2 Plu Concerned

Division

Pollution RENES

Index

Category

Industry engaged in
recycling of e-waste
generated from the electrical
and electronic equipment
(EEE) listed in the E-Waste
(Management) Rules 2022
(PCB processing limited to
only mechanical processing
and separation without pyro/
hydro/ electro-metallurgical
processing), production of
Al, Cu, and other metals
from non-PCB sources
and/or recycling of plastic
separated from Waste EEE.

25

15

60

25

10

35

73

Orange

WM-III

150.3

Industry engaged in
dismantling (only) of e-
waste, generated from the
electrical and electronic
equipment (EEE) listed in the
E-Waste (Management)
Rules 2022

25

25

25

10

35

43.1

Green

WM-III

150.4

E-waste refurbishing centres

25

25

25

10

35

43.1

Green

WM-II

151.0

INDUSTRIES ENGAGED IN
2016.)

RECYCLING/REPROCESSI

NG/ RECOVERY/RE

151.1

Lead Recycling ( Lead Acid
Batteries with Acids; Lead
Scrap Recycling) Rotary
Furnace/ Pit Furnace
(Mandir/Canopy Bhatti)

0 30 | 20 | 50 | 35

30

25

90

20

20

40

94.5

USE OF HAZARDOUS WASTE (Items as per Schedule IV of H&OW( M

& TBM) Rules,

This also includes battery scrap,
namely: Lead battery plates
covered by ISRI, Code word
“Rails” Battery lugs covered by
ISRI, Code word “Rakes.” Scrap
drained/dry while intact, lead
batteries covered by ISRI, Code
word “rains.”

WM-1I
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W2 | W3 Plw

Pollution
Index

Category

RENES

Concerned
Division

151.2 | Lead Recycling ( Drained 0 30 | 15| 45 | 35|30 10| 75 |20 | 10 | 30 84.4 This also includes, battery scrap, WM-II
Lead Acid Batteries; Lead namely: Lead battery plates
Scrap Recycling) Rotary covered by ISRI, Code word
Furnace/Mandir Bhatti on “Rails” Battery lugs covered by
Cleaner Fuel ISRI, Code word “Rakes.” Scrap
drained/dry while intact, lead
batteries covered by ISRI, Code
word “rains.”
151.3 | Isolated storages (as defined 10 | 25 | 15 | 50 [ 20 | 25| O | 45 | 30 | 10 | 40 71.3 Orange IPC-1
under Manufacture, Storage,
and Import of Hazardous
Chemicals Rules, 1989 as
amended)
151.4 | Paint and ink sludge / 20 | 25 | 15|60 | O 20| O | 20 | 30 | 10 | 40 72 Orange WM-1I
residues recycling
151.5 | Industries engaged in 0 30 | 15 | 45 | 35| 0 | 25| 60 | 20 | 10 | 30 75 Orange | This includes items namely - Brass WM-II

recycling / reprocessing/
recovery/reuse of Hazardous
Waste, excluding lead, paint,
and ink sludge

Dross, Copper Dross, Copper
Oxide Mill Scale, Copper everts,
Cake & Residues, Waste Copper
and copper alloys in dispersible
form, Slags from copper
processing for further processing
or refining, Insulated Copper Wire,
Scrap/copper with PVC sheathing
including ISRI-code material
namely “Druid” Jelly filled Copper
cables, Zinc Dross-Hot dip
Galvanizers SLAB,, Zinc Dross-
Bottom Dross, Zinc ash/Skimming
arising from galvanizing and die
casting operations, Zinc
ash/Skimming/other zinc bearing
wastes arising from smelting and
refining,, Zinc ash and residues
including zinc alloy residues in
dispersible form.
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W2 | W3 Plw Plu  Pollution Category Remarks Concerned
Index Division
151.6 | Refining of used oil by 10 | 25 | 25 | 60 [ 25| O [ 25| 50 | 20 | 20 | 40 78 Orange WM-II
hydro-treating/using solvent
extraction
151.7 | Refining of used oil by using | 10 | 25 | 15 | 50 | 25| O | 15| 40 | 20 | 10 | 30 67.5 Orange WM-II

thin film evaporation/vacuum
distillation with clay
treatment

151.8 | Recycling / reprocessing of 20 | 25 | 15 | 60 | 25| O | 15| 40 | 20 | 10 | 30 74 Orange WM-11
waste oil

152.0 | RECYCLING OF PLASTIC WASTE

152.1 | Manufacturing of 20 |15 | 25|60 | O 20| O |20 | O 0 0 64 Orange IPC-1
flakes/staple fibre/strip from
the recycling of PET bottles

152.2 | Plastic waste processing 20 | 15 |15 | 50 | 0 |20 O | 20| O | O 0 55 Orange | Process using In-built UPC-II
(manufacturing of heaters.Washwater and fugitive
flakes/granules) emission.

153.0 | SCRAPING FACILITIES FOR RECYCLING END-OF-LIFE VEHICLES, WAGONS, AND COACHES

153.1 | Collection, Depollution and 0 30 | 15| 45 | 0 | 30| O | 30 | 25| 10 | 35 62.9 Orange WM-II

Dismantling Centers
(Without shredding)
153.2 | Collection, Depollution, 0 | 30| 15|45 | 0 | 30| O | 30 | 25| 10| 35 62.9 Orange WM-II
Dismantling and shredding
Centers

153.3 | Common Shredders 0 0 0 0 0 (30| 0|3 |25]| 10| 35 44.8 Green WM-II
(Standalone)
153.4 | Collection Centers (Without 0 0 0 0 0] 01|O0 0 0 0 0 0 White WM-1I
depollution, dismantling and
shredding)

khandsari/jaggery) wastewater.

154 | Sugar (excluding 30 | 25 | 35| 90 | 25| O | 25| 50 | 30 | 10 | 40 94.5 -Generates large volume of IPC-III
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W2 | W3 Plw Al A2 A3 Pla| H1 H2 Pluy Pollution Category Remarks Concerned
Index Division
155 | Ship breaking industries 0 0 0 0 0 (30| 0|30 |32 |50 57.5 Orange | Ship breaking releases a large WM-1II
number of pollutants, including
toxic waste, used/waste oil, poly-
chlorinated biphenyls, and heavy
metals.
156 | Slaughterhouse / 30 | 25 |30 | 8 | 2520|2570 | O | O 0 90.3 IPC-IV
Slaughterhouse (with
rendering plant)/ integrated
slaughtering unit, meat
processing units, bone mill,
processing of animal horns,
hoofs and other body parts
157 | Manufacturing of Silica gel \ 10 \ 25 \ 20 \ 55 \ 30 \ 0 \ 20 \ 50 \ 25 \ 10 \ 35 \ 74.1 Orange IPC-I
158 | Manufacturing of lodized 10 | 20 | 15| 45 | 25| 0 | 25| 50 | O 0 0 61.3 Orange | Process may involve boiling in IPC-V
Salt from Crude / Raw Salt evaporators (multiple effect
evaporators), centrifuging,
iodization, mixing, etc.
159 | Manufacturing of Starch / 20 25 | 25| 70 | 25| 0 | 25|50 | O 0 0 77.5 Orange IPC-I111
Sago / Sorbitol
160 | Stone crushers o[ofof[o[2s[3][0[s5]0]0]0] 55 Orange IPC-V
161 | Stone 10| 0 | 25| 3 [25(30| 0 (|55 |0 O 0 62.9 Orange IPC-V
crushing/grinding/washing &
screening of riverbed
material(s)
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W2 | W3 Plw Al A2 A3 Pla| H1 H2 Pluy Pollution Category Remarks Concerned
Index Division

162.0 | MANUFACTURING OF SURGICAL AND MEDICAL PRODUCTS

162.1 | Manufacturing of Surgical 10 | 25 | 15 | 50 25| 0 |10| 35 | O | O 0 58.8 Orange IPC-V
and medical products
162.2 | Surgical and medical 10 | 25|15 (50 | 0| 0| O 0 0 0 0 50 Green IPC-V

products assembled only
(with effluent-generating
processes)

162.3 | Surgical and medical 0 0 0 0 0] 01|O0 0 0 0 0 0 White IPC-V
products assembled only
(without effluent-generating
processes)

163.0 | SEMICONDUCTOR MANUFACTURING INDUSTRIES

i. Toxic wastewater is generated due to presence of Hydrofluoric acid (HF), Mixed Nitric HF (HF + HNO3), Phosphoric acid, Sulphuric acid (H2S04), Hydrogen Peroxide,
Isopropyl alcohol (IPA) / Methanol (Methanol Only), Stripper EKC-265 /ACT N396 (ACT N396 Only), BHF — 63 U, Choline etchant, etc.

ii. The air pollutants which are being emitted during the manufacturing process are SiH4, PH3, B2H6, HF, HBr, DCS, NF3, SF6, BCI3, CI2, HCL, NH3, C2F6, CHF3, CF4, C4FS8,

C2F6 etc.
iii. Process waste, used oil etc. are generated as hazardous waste.)
163.1 | Semiconductor fabs 25 | 30 | 35 | 90 | 35|30 | 0 | 65 | 25 | 10 | 35 95 WM-1I
manufacturing
163.2 | Display fabs manufacturing 25 | 30 | 35 | 90 | 25|30 | O | 55 | 25 | 10 | 35 945 WM-1I
163.3 | Sensor fabs manufacturing/ 25 |1 30 | 35| 9 |25 |30| O | 55 | 25| 10| 35 94.5 WM-III

Compound semiconductors/
silicon photonics

163.4 | Semiconductor Assembly, 0 0 0 0 0|25 0| 25 | 25| 10 | 35 43.1 Green WM-III
Testing, Marking and
Packaging Facility (ATMP)

164\Sawmi||s \0\0\0\0\0\30\0\30\0\0\0\ 30 |Green\ \ IPC-V
165 | Spice grinding oJof[of[o]of3][of3]o0ofo|]o0o]| 3 [ Green | | IPC-V
166 | Cutting, Sizing and 0] 0203 |[o|3]|o|3]0o|0]o0 40.5 Green IPC-V

polishing of marble, granite
and other stones
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Manufacturing of Solar 0

module/ non-conventional
energy apparatus

W2 | W3 Plw Al A2 A3 Pla

HL H2 Ply

Pollution
Index

Category

White

RENES

Concerned
Division

IPC-V

168.0 | TANNERIES
168.1 | Tanneries (Raw to finish) 35|30 | 25| 9 | 0 |20 O | 20 | 25 | 30 | 55 93.8 IPC-1V
168.2 | Tanneries (Raw towetblue) | 35 | 30 | 25 [ 90 | O | 20| O | 20 | 25 | 30 | 55 93.8 IPC-IV
168.3 | Tanneries (Wet blue to 35|30 | 20| 8 | 0O |20 O | 20 | 25| 30 | 55 90.6 IPC-IV
finish)
168.4 | Vegetable tanning 20 | 25 | 25|70 | O |20 O | 20 | 20 | 10 | 30 775 Orange IPC-IV
169.0 | MANUFACTURING OF TOOTH POWDER, TOOTHPASTE, TALCUM POWDER AND OTHER COSMETIC ITEMS
169.1 | Manufacturing of toothpaste 20 | 25 | 20 | 65 | 25| O | 25| 50 | O 0 0 73.8 Orange IPC-V
and other cosmetic items
169.2 | Manufacturing of tooth 0 0 0 0 0|25 0| 25| 0 0 0 25 Green IPC-V
powder, talcum powder
170.0 | THERMOMETER MANUFACTURING
170.1 | Glass (mercury based) 10 | 30 | 15| 55 | 25| 0 |10 | 35 | 25| 10 | 35 70.8 Orange | Process involves making of glass IPC-V
thermometer manufacturing bulb, forming reservoir in the glass
tube for fluid, inserting fluid, scale
marking. Use of fuel to heat the
glass tubes and hydrofluoric acid
to seal the scaling. Small
quantities of spent acids are
generated.
170.2 | Digital thermometer 0 0 0 0 0 0 0 0 0 0 0 0 White IPC-V
manufacturing
171 | Manufacturing of Teflon- 101 0 151 25 | 25| 25|25 | 75 | O 0 0 78.1 Orange | Due to spraying applications, IPC-V
based products emissions (HC) are generated
172 | Thermocol manufacturing 0 20 | 15| 35 | 25| 0 | 25|50 | O 0 0 58.8 Orange IPC-V
(with boiler)
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W2 | W3 Plw Al A2 A3 Pla| H1 H2 Pluy Pollution Category Remarks Concerned
Index Division

173.0 | MANUFACTURING OF TOBACCO PRODUCTS INCLUDING CIGARETTES AND TOBACCO PROCESSES

173.1 | Manufacturing of tobacco 20| O 15| 3 | 2520|2570 | O | O 0 75.3 Orange IPC-111
products including cigarettes
and tobacco processes (with
boiler)

173.2 | Manufacturing of tobacco 20 0 15|13 | 0|20 0| 20| O 0 0 415 Green IPC-111
products including cigarettes
and tobacco processes
(without boiler)

174 | Transformer repairing/ 0 0 0 0 0|25 0| 25 | 30| 10 | 40 47.5 Green IPC-V
manufacturing (dry process
only)

175 | Tyre Pyrolysis Oil 10 0 15125 | 25|25 |25 |75 | O 0 0 78.1 Orange WM-III

Industries-Applicable for
advanced batch automated
process / continuous TPO

units
176 | Tamarind powder 10 | 15 | 15| 40 25| 0 (10| 3 | 0 | O 0 50.5 Green Dried tamarind fruits are cleaned, IPC-V
manufacturing soaked, and boiled in steam

jacketed  kettle. Then pulp is
extracted in pulper and dried
in drum type drier.

177.0 | TEA PROCESSING AND BLENDING

177.1 | Tea processing (with boiler) 10 | O 151 25 | 25| 0 | 25| 50 | O 0 0 56.3 Orange IPC-111

177.2 | Tea processing (without 10 | O 15125 | 0| 0| O 0 0 0 0 25 Green IPC-111
boiler)

177.3 | Blending and packing of tea 0 0 0 0 0|00 0 0 0 0 0 White IPC-V
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W2 | W3 Plw Al A2 A3 Pla| H1 H2 Pluy Pollution Category Remarks Concerned
Index Division

TEXTILE SECTOR

178.0 | TEXTILE INDUSTRY

178.1 | Yarn/ Textile processing 30 | 30 | 30 | 90 | 25| O | 35| 60 | 30 | 20 | 50 95.5
involving any
effluent/emission generating
processes including
bleaching, dyeing, printing,
and colouring, including the
garment and apparel
manufacturing industry
178.2 | Yarn to grey fabric 20| 25| 25|70 | 0| 0] O 0 0 0 0 70 Orange IPC-I11
manufacturing with water jet
machines

178.3 | Garment and apparel 0 0 0 0 |25 0 | 25|50 | 0 0 0 50 Green IPC-I11
manufacturing industry
including Doubling / Reeling
[ TFO-Two for one unit (dry
process)-with boiler

178.4 | Garment and apparel 0 0 0 0 0 0 0 0 0 0 0 0 White IPC-111
manufacturing industry
including Doubling / Reeling
/ TFO-Two for one unit (dry
process)-without boiler
179.0 | SAREE/FABRIC PRINTING BY SCREEN / WOODEN BLOCK /HAND BLOCK

IPC-111

179.1 | Saree/fabric printing by 25 0 25 | 50 | 25| 0 | 20| 45 | 30 | 10 | 40 71.3 Orange IPC-111
screen / wooden block/hand
block

179.2 | Hand block printing without 0 0 0 0 25| 0 | 20| 45 | O 0 0 45 Green IPC-111

effluent generation
180.0 | TEXTILE SPINNING, SIZING AND WEAVING MILLS
180.1 | Textile spinning, sizing and 10 | 20 | 20 | 50 | 25| O | 15| 40 | O 0 0 60 Orange IPC-I111
weaving mills (wastewater
generation> 10 KLD )

180.2 | Textile spinning, sizing and 10 | 20 | 15| 45 | 25| 0 | 10| 35 | O 0 0 54.6 Green IPC-111
weaving mills (wastewater
generation <10 KLD)
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W2 W3 Plw Al Pla Plu  Pollution Category Remarks Concerned
Index Division

181 | Power looms (without dye 0 0 0 0 0|25 01| 25| 0 0 0 25 Green IPC-I11
and bleaching)

182.0 | REPROCESSING OF WASTE TEXTILE FABRIC

182.1 | Integrated facility for 30 | 30 | 20 | 80 | 25| 25| 15| 65 | O 0 0 86.5
reprocessing of waste textile
fabric (including washing,
bleaching, dyeing etc.)
182.2 | Reprocessing of waste textile | 0 0 0 0 0|25 0| 25| O 0 0 25 Green IPC-111
fabric (dry process)

IPC-I111

183 | Cotton and woollen Hosiers | 0 0 0 0 0 0 0 0 0 0 0 0 White IPC-V
making (Dry process only
without any dying / washing
operation)

184 | Seasoning of Wood in 0 0 0 0 |25 0 | 25|50 | O 0 0 50 Green IPC-V
steam heated chamber

185 | Pulverization of bamboo and 0 0 0 0 0[25] 0 25 0 0 0 25 Green IPC-V
scrap Wood

186 | Distilled Water (without 0 20 | 20 | 40 | O 0 0 0 0 0 0 40 Green IPC-V
boiler) with electricity as
source of heat

187 | Purification of Water and 0 20 | 25| 45 | 0| O | O 0 0 0 0 45 Green RO Rejects. IPC-V
packaging (mineralized/non-
mineralized water)
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LIST OF ESSENTIAL ENVIRONMENTAL SERVICES

i. Essential Environmental Services for Industrial Waste Management

Wi W2 W3 Plw Al | A2| A3 Pla H1 Pollution = Category RENES Concerned
Index Division
(P1)
1.0 | COMMON EFFLUENT TREATMENT PLANT (CETP)
1.1 | CETP having MEE/spray drier 30 | 30 | 35 9% [ 25| 0 [ 25| 50 | 25 | 50 | 75 98.1 IPC-VII
1.2 | CETP (without having MEE/spray 25 |1 30| 3|8 |0 0 0 0 | 25|30 | 55 89.1 IPC-VII
drier), Common MEE/common spray
driers
1.3 | Common Sewage-Effluent Treatment 25 | 30 | 30 85 0 0 0 0 25 | 20 | 45 88.4 WQM-I &
Plant (CSETP) IPC-VII
2.0 | Effluent conveyance projects 20 | 30 | 35 | 8 | O 0 0 0 |25 ] 10| 35 87.6 Such projects during IPC-VII
. O&M operation will
generate deposited sludge,
spillage etc. in addition
regular operation of
handling of effluent and
its disposal.
3.0 | COMMON HAZARDOUS WASTE TREATMENT, STORAGE AND DISPOSAL FACILITY
3.1 | Integrated facility (Secured landfill 35 | 30 | 15 80 [ 25|25 |15 | 65 | 30 | 70 | 100 100.0 WM-II
and incinerator)
3.2 | Only secured landfill 35|13 | 15| 8 | 0 25| 0 | 25 | 25| 70 | 95 97.6 WM-II
3.3 | Only incinerator 35 | 30 | 15 | 80 | 25| 25| 15| 65 | 30 | 70 | 100 100.0 WM-II
40 | COMMON BIO-MEDICAL WASTE TREATMENT FACILITY (CBWTF)
41 [ CBWTF 20 [ 25 [ 20 [ 65 [ 35 [ 20 [ 25 ] 80 [ 20 | 20 [ 40 90.5 - WM-|
4.2 | CBWTF using cleaner/gaseous fuel 20 | 25 | 20 | 65 | 35| 20| 10 | 65 | 20 | 20 | 40 83.4 WM-I
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ii. LIST OF BLUE CATEGORY SECTORS- Essential Environmental Services for Domestic/Household Activities:

Wil W2 W3 Plw Al A2 | A3 Pla H1 H2 Plu Pollution Category Remarks Concerned
Index (PI) Division
1.0 | MUNICIPAL SOLID WASTE MANAGEMENT FACILITY
1.1 | Municipal Solid Waste Management | 35 30 15 80 | 35| 25| 0 60 0 0 0 86.0 UPC-II
Facility (Sanitary landfill/ Integrated
Sanitary landfill with  material
recycling facility/ refused derived
fuel, etc.)
1.2 | Waste to energy power plants 0 15 30 45 35 | 25|13 | 95 | 10 | 50 60 97.6 UPC-II
1.3 | Bio-mining of legacy waste projects 35 30 25 90 35 | 25 0 60 0 0 0 93.0 UPC-II
1.4 | Municipal  Solid Waste Bio-| 30 25 25 80 0 |20 O 20 0 0 0 82.0 UPC-II
methanation plant (Quantity of MSW
> 5 TPD)
1.5 | Municipal Solid Waste Composting | 30 25 15 70 0 30 0 30 0 0 0 74.5 UPC-II
Facility (Quantity of MSW > 5 TPD)
1.6 | Municipal Solid Waste Material | 20 25 15 60 0 |30 0 30 0 0 0 66.0 UPC-II
Recovery Facility (Quantity of MSW
> 5 TPD)
2.0 | Construction and Demolition (C&D) | 10 0 15 25 25 | 25| 0 50 0 0 0 56.3 Blue Wastewater of high UPC-I
Waste Processing Plants TDS of inorganic
nature is generated.
3.0 | SEWAGE TREATMENT PLANT
3.1 | Sewage Treatment Plant (5 MLD and | 20 0 35 55 0 20| O 20 0 0 0 59.5 Blue WQM-I
above)
3.2 | Sewage Treatment Plant (less than 5 | 20 0 25 45 0 20| O 20 0 0 0 50.5 Blue WQM-I
MLD)
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ANNEXURE-III
(LIST OF SERVICE/INFRASTRUCTURE DEVELOPMENT SECTORS

CLASSIFIED UNDER RED, ORANGE, GREEN, AND WHITE
CATEGORIES)
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SERVICE/INFRASTRUCTURE DEVELOPMENT SECTORS

W3 Plw Al A2 A3 Pla H1 H2 Ply Pollution Category Remarks Concerned
Index Division

1.0 | STANDALONE GENERATOR SET (Genset)

(i. Standalone genset(s) of total capacity less than 1000 KVA may not require additional classification. The used oil/waste oil generated during repair and maintenance need to be
disposed through authorized hazardous waste recycler by service provider/OEM.

ii. Projects such data centers etc. having pollution potential due to gensets only, may be classified based on the capacity and fuel used.)

1.1 | Genset(s) of total capacity >1 MVA, 0 0 0 0 25| 0 | 25| 50 | 30 | 10 | 40 60.0 Orange UPC-I
using liquid fuel
1.2 | Genset(s) of total capacity > 1 MVA, 0 0 0 0 25| 0 | 10| 35 | 30 | 10 | 40 50.5 Green UPC-I

using cleaner/gaseous fuel

2.0 | Airports 20 0 35 | 55 | 25| 0 | 25| 50 | 30 | 10 | 40 75.3 Orange | Airports generates UPC-I
mainly domestic sewage
as wastewater.
Emissions and
generation of hazardous
waste due to overall
operations in airport are
considered.

3.0 | HEALTH CARE FACILITIES (HCFS) (AS DEFINED UNDER BIO-MEDICAL WASTE MANAGEMENT RULES, 2016)
(Sectors generates bio-medical waste. As per methodology scores assigned to H.

3.1 | HCFs with captive incinerator, 20 0 15 | 35 | 35| 20 | 25 | 80 50 88.5 WM-I
irrespective of number of beds

3.2 | more than 1000 bedded HCFs 20| 0 | 35 |5 | 0] 0] O 0 100 100.0 WM-I
3.3 | 501 to 1,000 bedded HCFs 20 0 30 | 50 0 0 0 0 80 85.0 WM-I
3.4 | 201 to 500 bedded HCFs 20 0 30 | 50 0 0 0 0 60 70.0 Orange WM-I
3.5 | 51 to 200 bedded HCFs 20 0 20 | 40 0 0 0 0 50 60.0 Orange WM-I
3.6 | 11 to 50 bedded HCFs 20 0 20 | 40 0 0 0 0 40 52.0 Green WM-I
3.7 | Upto 10 bedded HCFs 20 0 15 | 35 0 0 0 0 30 44.8 Green WM-I
3.8 | Non-bedded HCFs 0 0 0 0 0 0 0 0 25 25.0 Green WM-I
4.0 | HOTELS/BANQUET HALLS HAVING ROOM FACILITY

4.1 | Hotels (above 3 star) or having 100 & 20 | 25 | 30 | 75 | 25| O | 25| B0 0 0 0 81.3 UPC-I

above rooms
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Wl W2 | W3 Plw Al A2 A3 Pla Hl1 H2 Pla Pollution Category Remarks Concerned
Index Division

(P1)

4.2 | Hotels (above 3 star) or having 100 & 20 | 25 | 30 | 75 | 25| 0 |10 3 | O 0 0 79.4 Orange UPC-I
above rooms (based on cleaner
/gaseous fuel)

4.3 | Hotels (up to 3 star) or having more 20 | 25 | 20 | 65 | 25| O | 25| 50 | O 0 0 73.8 Orange UPC-I
than 20 rooms but less than 100 rooms.

4.4 | Upto 20 rooms 10 | 25 | 15 | 50 | O 0 |10 10 | O 0 0 52.5 Green UPC-I

5.0 | RAILWAY LOCOMOTIVE WORK SHOP/ INTEGRATED ROAD TRANSPORT WORKSHOP/ AUTHORIZED SERVICE CENTERS

5.1 | Railway locomotive work shop/ 20 | 25 | 25| 70 | 30 | 25| O | 55 | 30 | 10 | 40 84.3 IPC-V

Integrated road transport workshop/
Authorized service centers
(wastewater generation > 10 KLLD)
5.2 | Railway locomotive work shop/ 20 | 25 | 15 60 | 30 | 25| O 55 | 30 | 10 | 40 79.0 Orange IPC-V
Integrated road transport workshop/
Authorized service centers
(wastewater generation <10 KLD)
6.0 | RAILWAY STATIONS

6.1 | Railway Stations (Wastewater 20 0 35 55 | 25| 0 | 25| 50 | 30 | 10 | 40 75.3 Orange | Wastewater generating UPC-I
Generation > 5 MLD) from public toilets,
public taps, platform,
and apron washing,
coach cleaning, laundry,
restaurants etc.

Emissions and
generation of hazardous
waste due to overall
operations are

considered.
6.2 | Railway Stations (Wastewater 20 0 15 | 35 0 0 0 0 0 0 0 35.0 Green Wastewater generating UPC-I
Generation > 100 KLD, but <5 MLD) from various domestic

uses as public toilets,
public taps, platforms,
and apron washing,
restaurants etc.
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A3 Pla

H1

H2

Pln

Pollution
Index

(P1)

Category

RENES

Concerned
Division

7.0 | RAILWAY SIDINGS
(Fugitive emissions due to loading, unloading, storage and transportation of the minerals.)
7.1 | Railway sidings / Mineral stock yard 0 0 0 0 0 | 25| 0 25 0 0 0 25.0 Green UPC-I
7.2 | Railway sidings only for defence 0 0 0 0 0 0 0 0 0 0 0 0.0 White UPC-I
purpose
8.0 | PORTS AND HARBOURS
8.1 | Portsand harbours, jetties and 20 | 30 | 25 | 75 0 |25 0 25 | 30 | 20 | 50 84.4 WM-I
dredging operations
8.2 | Portsand harbours (only containers 20 | 25 | 20 | 65 0 |25 0 25 | 30 | 10 | 40 76.4 Orange WM-I
handling)/ Captive jetties
9.0 | Automobile service stations/ 20 | 25 | 20 | 65 | 20 | O 0 | 20 | 30 | 10 | 40 75.5 Orange IPC-V
workshops
10.0 | BUILDING CONSTRUCTION PROJECTS
(i. During the construction phase, the sector is mainly air polluting. However, in post construction phase it is mainly water polluting due to generation of sewage. Consent to
Establish/Operate to be taken as per EC conditions, as applicable.
ii. Building construction project > 5,000 sq. m., but < 20,000 sq. m. built-up area (with connectivity to terminal STP) may not require separate classification.
iii. For projects < 5000 the wastewater shall be managed according to on-site sanitation methods as mentioned in the Manual on Sewerage and Sewage Treatment System (2013),
published by the Central Public Health and Environmental Engineering Organisation (CPHEEQO), and as amended from time to time.)
10.1 | Building construction project > 20 0 25 45 | 25| 0 | 25| 50 0 0 0 61.3 Orange UPC-I
20,000 sg. m. built-up area
10.2 | Building construction project > 5,000 | 20 0 20 40 0 0 0 0 0 0 0 40.0 Green UPC-I
sg. m., but < 20,000 sg. m. built-up
area (without connectivity to terminal
STP)
11.0 | Standalone mechanized laundry (using | 20 0 20 | 40 | 25| 0 | 25 | 50 0 0 0 60.0 Orange IPC-V
boiler)
12.0 | New highway construction project 0 0 0 0 25| 25| 25| 7 | O 0 0 75.0 Orange | Such projects involve UPC-I
use of hot mix plants,
ready-mix concrete
plants, construction
activities generating
fugitive emissions, etc.
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Wl W2 | W3 Plw Al A2 A3 Pla Hl1 H2 Pla Pollution Category Remarks Concerned
Index Division
(P1)
13.0 | DAIRY FARM
(Dairy farms having less than 15 animals do not require separate classification.)
13.1 | Dairy Farm (having more than 500 30 | 25 | 25 80 0 20| O 20 0 0 0 82.0 IPC-1V
animals)
13.2 | Dairy Farm (having 101 to 500 30 | 25 | 20 75 0 20| O 20 0 0 0 77.5 Orange IPC-1V
animals)
13.3 | Dairy Farm (having 15to 100 animals) | 30 | 25 | 15 70 0 1]20] O 20 0 0 0 73.0 Orange IPC-1V
14.0 | Gold Assaying & Hallmarking Centres 0 0 0 0 3|0 0| 3 | 25|10 | 35 46.4 Green Lead oxide, nitrous IPC-V
fumes are generated
during cupellation and
parting acid treatment,
respectively contributing
to the air emissions.The
hazardous waste is
generated during fire
assay in the form of
spent cupels bearing
lead, spent acid,
scrubbed water etc.
15.0 | Facility of handling, storage, and 0 0 0 0 0 |25 0 25 0 0 0 25.0 Green IPC-V
transportation of food grains in bulk
16.0 | Flyash export or disposal operations | 0 | 0 | 0 [ 0 |0 [25| 0 [25 | 0 | 0] O 25.0 Green IPC-V
17.0 | Oil and gas transportation pipeline 0 0 0 0 25| 0 |10 35 | O 0 0 35.0 Green IPC-I
(excluding pipeline covered under
definition of isolated storage of
hazardous chemicals, as per
Manufacture, Storage, and Import of
Hazardous Chemicals Rules, 1989)
18.0 | Gaushalas 20 0 15 | 35 0|20 0 |20 | O 0 0 41.5 Green IPC-IV
82
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19.0 | Household bio-digesters/gobar-gas 0 0 0 0 0 |20 O 20 0 0 0 20.0 White IPC-V
(cow-dung) plants based on
biodegradable wastes, etc.
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ANNEXURE-

(LIST OF OTHERS/SPECIAL CATEGORY SECTORS CLASSIFIED UNDER RED,
ORANGE, GREEN, AND WHITE CATEGORIES)
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OTHERS/SPECIAL CATEGORY SECTORS

Sector W1l | W2 W3 Plw Al A2 | A3 Pla Hl1 H2 Pla Pollution Category Remarks Concerned
Index Division

(P1)

1.0 | HYDEL POWER PLANTS INCLUDING PUMPED STORAGE PROJECTS

1.1 | Hydel power plants (Capacity > 50 - Pl may be considered as IPC-II
MW) 90.

1.2 | Mini Hydel power plants (Capacity Orange | Pl may be considered as IPC-II
from more than 25 MVA and up to 50 67.5.
MW)

1.3 | Mini Hydel power plants (Capacity < White Pl may be considered as IPC-II
25 MW) 12.5.

2.0 | SAND/RIVERBED MATERIAL MINING FROM RIVERBED AND ITS FLOODPLAINS (excluding manual excavation)
('i. Sand / riverbed material mining from riverbed and its floodplains may cause ecological disturbances, erosion of riverbed, change in hydro-geological conditions & river
ecosystem, etc.

ii. Cluster mining means that the distance of mining lease area is less than 500 m from periphery of another lease area.
iii. This categorization is made considering the ecological damages and not based on pollution potential/index.

iv. Cluster mining as defined in ‘Enforcement & Monitoring Guidelines for Sand Mining, 2020’, issued by MoEF&CC.)

2.1 | Mining lease area more than 5 hectares Pl may be considered as IPC-11
or 90.
Mining lease area up to 5 hectares
which is part of cluster mining

2.2 | Standalone mining lease area up to Orange | Pl may be considered as IPC-II
five hectares in areas (not a part of any 67.5.
cluster mining)
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ANNEXURE-V

FORMAT FOR SUBMISSION OF INFORMATION BY SPCBS/PCCS REGARDING SECTORS
CLASSIFIED UNDER WHITE CATEGORY

Sector

Water Pollutant Score

(Plw)

(Pla)

Air Pollutant Score

Waste Pollutant Score

(PlIn)

W1

W2

W3

A2

A3

H1

H2

Pollution Index

(P1)

Remarks
(including brief description of process and
pollution potential)
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A tool for progressive environmental Management
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AT, & 132 :
S M2, LiFF \74@ & yeuur o &

— H e CENTRAL POLLUTION CONTROL BOARD
> \\\/; / Lifestyle for s TAIER0T, T TE Ay aRadT AAred, SRd SN
CPCB ONF FARTH T ONEFAMILYT ONETUTRE MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA
MOST URGENT
Hon’ble NGT Matter
CM-13011/88/2024-LAW-HO-CPCB-HO August 14,2024
To

The Member Secretary

Uttar Pradesh Pollution Control Board
Building. No. TC-12V VibhutiKhand, Gomti
Nagar Lucknow-226 010

Subject: The Hon'ble NGT (PB) order dated 02.08.2024 in OA No. 391/2024, Suo
Moto matter in News item appearing in The Hindu dated 26.02.2024 titled “Blast at
firecracker factory in UP’s Kaushambi Kkills seven”- reg.

Sir,

This has reference to the Hon’ble NGT (PB) order dated 02.08.2024 in OA No. 772/2024,
Suo Moto matter in News item appearing in "The Hindu" dated 26.02.2024 titled “Blast at
firecracker factory in UP’s Kaushambi kills seven™. In this regard, the Hon’ble NGT has also
issued notice vide dated 19.04.2024 to appear before Hon’ble NGT either in person or by pleader
duly, instructed with report/response.

A copy of the Hon’ble NGT order along-with Notice are enclosed for kind reference.

In view of the above, it is requested to provide the action taken report with cause of accident
end also provide status of payment of compensation to the family members of the deceased victims and the
injured, latest by August 23, 2024.

Yours faithfully

o —y,i—v\
o \"\\g\
(Anamika Sagar)
Additional Dire iv. Head, [PC-V

Encl.: As above

‘gfayr waw' gdl 3T TR, faeeit-110032

Parivesh Bhawan, East Arjun Nagar, New Delhi - 110032

LHY/Tel: 43102030, 22305792, W/Websﬂe : www.cpbc.nic.in 116
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E‘m"’ REGIONAL OFFICE, U. P. POLLUTION CONTROL BOARD
QAT [T GIONG Qrel, Sges—10, Ao -3, i;ﬁ:r! VAT — 221500
ishad Co - 0 si, Prayagra

r i h.i
S B e SRR  awdalsnlmy

E-Mail
To,
' The Registrar,
Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi.
E-mail - judicial-ngt@gov.in
liance of directions issued by

0.A. No.- 391/2024
hambi kills seven"

Subject: Submission of status report in comp
Hon'ble NGT vide order dated 24.04.2024 passed in the
News item titled "Blast at firecracker factory in UP's Kaus

appearing in The Hindu dated 26.02.2024.

Sir,

In compliance of Hon’ble NGT order dated 24.04.2024 in the matter of
O.A. No.- 391/2024 News item titled "Blast at firecracker factory in UP's
Kaushambi kills seven" appearing in The Hindu dated 26.02.2024, the status

report is being filed herewith.
It is requested that the aforesaid status report may

the Hon'ble Tribunal for kind consideration.
Encl: As above.

be presented before

Yours faithfully,

5
(Dr. S.C. Shukla)
Regional Officer

Copy to:-
1. District Magistrate, Kaushambi for information.

9. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board

Lucknow for information.
3. Chief Law Officer, U.P. Pollution Control Board Lucknow for information.

Sri Pradeep Misra, Advocate on Record, Hon’ble Supreme Court/NGT,
B-235, Sector-19, Noida, for perusal and necessary action please.

e T

Regional Officer

s

Letter Pad-2023 117



7

o sy wRa @R, T8 ﬁ‘c‘éﬁl §4ﬁﬁrrd 30T0 H¥EAT 391 /2024 News item
titled “Blast at firecracker factory in UP’s Kaushambi kills seven” appearing iq

The Hindu dated 26.02.2024 ¥ TIRd IR¥ i 24042024 & uTer
Il ferieror ear—

a0 wsg gRa aifRe, 5 Reeh # AT SNog0 WEAT 391/2024
News item titled “Blast at firecracker factory in [_J'P’s Kaushambi kills seven”
appearing in The Hindu dated 26.02.2024 # fqiich 24.04.2024 P AR TR

; 'mwﬁ,ﬁiﬂiﬁﬂ?ﬂmiﬁﬁaﬁ‘%‘:;

i (B, Hence, we implead the following as respondents:-
Central Pollution Control Board (CPCB) through its Member Secretary;

(i)  Uttar Pradesh Pollution Control Board (UPPCB) through its Secretary;

(iii) - District Magistrate, Kaushambi. . .
8. Project Proponent i.e. Fire Cracker Unit and its owner are also required to be impeaded
as respondents in this original application but their details are not available. H.encfe,
Counsel for UPPCB is directed to furnish the details of project proponent along with its
report and also inform PP about pendency of this original application.

9. Respondent nos. 1 and 2 are represented today.
10. Let notice be issued to respondent no.3 for filing the response at least one week before

the next date of hearing.
11. List on 02.08.2024........ ”
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1 » —_— -

Latitude: 25561261
iLonigitude. 81.500431
{Elevation: 126.7310 m _
\Accuracy: 4 4

GPSTime: 18-07-2024 14:24
INote: OA No.391/2024'News

ongitude: 81.500434
Elevation: 126.09¢15m
Accuracy. 5.2m

GPSTime: 18-07-2024 14113 =

{Note: OA No.391/2024 News iterftitled ‘Blast at fifk-efacker factory in UP's Kausha

Latitude: 25.56127
|Longitude: 81.500432

Elevation: 126.1+10 m
Accuracy: 54 m

|GPSTime: 18-07-2024 14:24
INote: 0A Na.391/2024 News
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N.C.R.B (T7.41.3me.5ft)

FIRST INFORMATION REPORT

(Under Section 154 Cr.P.C))

worm e Rare
(W154tg%aﬁw%ﬁaﬁ)

1. District/Unit (fReT/Ears): e
P.S. (W) I
FIR Na.(v,§,f¥. ®); 0029

Date &Tlme of FIR(V. qft &t RATw/ang): 25/02/2024 21:07
Sectlons (Em'r(tf))

2. SNo, Acts (miﬂﬁvﬂ)

)
1 wmEdiEe0 2660
> wggee0 %6
3 wWZE1860 o 338
4 WIEH 1860 304
5 RFmEn s, 1884 9B

3.(a) Qccurranaa of effence (3rrer i greT) :

1. Day ifgEn Date From 25/02/2024 ~Date To  25/02/2024 Ee
() - (R (Restien a7 )
Time Period yEt4 Time From 114099 Time To 11:40 ’
GEp] aIErfiJ)- (GaT 9 ): (@ )
It

Year (at): 2024

.LF.-l (qehiepe ST i -1)
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Y NG R e __N.C.R.B (TA.d1.3me.4M)
LLF.-l (qhrgra sia i -)
(b)Informatlan ragelved at P.S. (U1 STgt gaaT uid g% ):
Date 2R/02/2024 Time (G77):20:46 &
(FeTtan )y |

(c) General Rlary Reference (QsreTHET §EH ):

Entry N, 029 Date & Time
(et H,): (Rrertan ok @ a):

4. Type of Infarmation (=71 &1 ga1Y): fafed
5.Place of Qeeurrenee (HcaTede):

Directlan and distance from P.s.2fgm, 5 Beat No.

05/02/2024 20:46 &

1. () (rT ] &Y i fee): ferT (sfle &.):
(b) Address 7 e HTER I @Al
(F): i
(c) In case, outside the limit of this Police Station, then
(arfy e e & amge @ ):
Name of P.8, : District(State)
(ZTI1 &1 ATA): (Rem (2153)):

123
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o I P e T __ N.C.R.B (g.4h.3mzf)
- |LF -l (qehvgrer siier e -)
6.Complainant / Informant (FRreprarerehert /TRl ):
(a) Name (ATH): e, AR
(b) Father's Name (foraT &1 7TH) : TI03TLMND FAR

(c) Date/Year of Blrth (5= faf2r / gy ): 1992
(d) Nationallty ‘qﬁ\‘qﬁ"l): WA
(e) UID Np, (W@ H.):
(f) Passpart Na(RTEAIC -):
Date of |ssye (FTH FE AT F12):
Place of |ssye (WTE HTH BT TATT ):
(9) 1d detalls (Ratlan €ard,Voter ID Card,Passport,UID No.,Driving License,

PAN) |
S.No.(@.8.) Id Type (F&=IT 73 &1 7TY) Id Number (TE=T )

(h) Address (FTT): P

| S_,Ng, Adq;{ggsr'[yp‘_er A'c_ic_iréss (9d) _ | |
| (#,9.) (951 %] W) I |
1 | AAREET mmwﬁﬁr,ﬁw,ﬁw@r,wuﬁm,

2 wyEiwm WG wﬁmﬁ'@,m,ﬁm@,wﬁm, |

N EEESE. S t :

(i) Occupatlan (FAFETH):

(i) Phane numker (FTATY .):

Mohile (RYETSH #.): 91-9915484022
7.Detalls of Bnqwnfgqsppctedlunknown accused with full particulars

(m'fﬁmulmafﬁqﬁﬁ@ﬁmmﬁ%ﬁavﬁ)z
Accused Mare Than (3+Td it Tan @ arferen gl Y wean):

124
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 N.C.R,B (.4, ame.al)
LLE o (qefivgrer srfer wns 1)
'8.No. Nama (FTW) | Allas (ITFTH) Relative's Name|Present Address
(w.4.) | (Peagvere e armm) | (ercfarrer werm)
1 %m n aherreafy, e el e
| : w lﬂT el 3o e, e
| ' 1. ayorre avareror aerreed),
8.Reasons far delay In reporting by the complainant/informant
(ﬁrmmmmmfmﬁv‘rigﬁﬁawfwﬁmmw):
9.Particylara of prapartles of interest (etarferer greafdy e fRreron):
ir‘.‘».Nc\. Property ‘Property Type Description Value
[CASN Cataa% (eafRy ot wenre)  (Rrereon) (In Rs/+)_
o |(sfy AR | (g (3 7))

10.Total valye ef praperty I(In Rs/-)-gruf ?ﬁr gl Yo (¥
11.;1%;15“ Repert / WP, case No., if any ({3 arfvgr R / 7, €Yy €., 4t
)i
|

S.No, UIPB Number

12.First Informatian gentents (e SET ae )

m&wmmﬂwﬂawwma%@
I : 318 TITH 3IFgT HSIXT ST TR
QUELE ..Wﬂa %ﬁu@tﬂaﬁmmm
WY AT ey wyareER 36 A Y qeren et nfaenyy Agen & g
o, 3yron FRFTTan 26.02.2024 T iRt R orife 3R o sreites e g 1
SraTe e W e A T e 1 2, 3 e e efertern anfe; St 7
T S el e, SR 2T RIS S et T gl A o
3741 quATe 26 w1y AR ity 35 AT Gt TrAvier, FrrrT g et e
oY 35 e ARed) & A e R T A, AT g A 3 A S 36 i
i Y e Fameh A mmdion swcend, gleer g7 Qe e o e

mmmqmﬁgiﬁ%ﬂﬁﬁaﬁaﬂm, TV [ T, TR
I, TR HrereTel, TRETeTTuT 7T SIET AT GRS ST

Yo, T i A, G O arover et o &gt o sy
R 3 A, TR T ST T Tt aertrft et afear it et
4

-
i e - S o
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P il i co e N T EE PR N'CB__B#@@“%Sﬁ)
" LLF.-l (TS STa & -)

ﬁaﬁaﬁmmﬂwﬁmmmﬁamﬂmm@zgwmﬁ
1o} eIl TR, HEEY T s S, el 6, Eiere I
STATAR 7, BYAFTA [ 12T R oI el 11 Iet T
ﬁ?m.mﬁﬂlﬂlﬂgﬁ%@ﬁﬁ?ﬁz%mﬂ@ﬁiﬁmaw%m
2 Tl B, ey e R 1, TV O el 2. I g SE 3.
Wﬂﬂ!ﬁﬁﬂﬂﬁﬂiﬁwmmmaﬁ@wmﬁsmﬁmw

‘P’Eﬂiﬁ 5. {2 K7 GEIFTer FEITATon 77 el AT Praars e
DT

rTref} e S W S TR 2 e 2 &, et Sotrst et
<51 31 59 ey ) e 1 st 3 3w & fefeer o A @
FEATERT B ¥ WY Bt SrTereh e g SIS foh ofTueeTel el e
W%mmﬁmmq%&aﬁ%ﬁwa—gmaﬁﬁ 2, e
a@“ﬁ.ﬁiaﬁﬂmﬁﬁﬁ@%wwamﬁm ' o foreg
WW@W%WﬁIWEWﬁWWWgWOMW
07 0916484022 feAIT- 25.02.24 e~ FOPIORIOTE 3MMer ENT F
Wmﬂﬂﬂﬁtmm.ﬂaﬁﬂ@m%ﬁmmaw&q
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e e LS fw;_w__ﬁ__.-‘ T : . b _‘&'QLBQ(Q:J@WTEﬁ)
|IF | (qehtepar stver et -1)

13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at Iltem No. 2.

(& et wrfaTg : g mmﬁmwm%%muﬂuzﬁﬁm
bt e, 2§ et T 76 1) |

(1) Registered the case and took up or
the investigatian: (T ot fat (@)
ma $X Wi M ferg e ma ):

(2) Directed (Nampz of 1.0.) Satya Prakash Singh Rank S| (Sub-Inspector)

(strey sfRERr) @l ATH): (T2):

NQ. 162272680  to take up the Investigation
58T g A(ﬁrrriaamﬁmaﬁﬁﬁ‘aﬁf@mﬁiarﬁmw) or ()

(3) Refused Investigation due to (s & ferT ):

or (¥ MW gAY a1 41)
(4) Transferred ta P.8, District
() ' (fSre):

‘on palnt g”g;]sd]g}.tlon (eY QTTREATR e BT gEataiXd) .

F.L.R. read aver tp the complainant / informant,admitted to be correctly
recorded and a eapy given to the complainant / informant free of cost.

(fﬂ?ﬁmﬁm:mﬁﬁﬁfaﬁmﬁﬁﬂawaﬁénﬁ,aﬁaﬁ AT 3R T
arfl e frmreenc o1 & ) e
R.O.A.G, (3, &t .q &)
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14 Signature/Thumb impression of the
complainant / informant. (&t /
AT & gEATER | TS BT HAT):

15Date and time of dispatch to the court

i UN 'C L R'_B,(W'Fﬁ'm'd‘j)

: 'j__l_.‘I.F.-I (qdhrgpa sie G -l)

Signature of Officer in charge,

Police Station
(ATAT TAT & GEA1ER)
Name INDRA DEV

Rank | (Inspector)
No. 060867624
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Rrenforary |

Bram) |
ar T,

AeEdR (Rnfi®),

s wRa grferawo,

T¢ faeel|
U A&T— LU /T8 ET0—delo $Iemo /2024  fa-ise— ,2024
fyar—Swr yiw & Bt srue war) Rea teran vagl fawsle 4 qaw

afyaat @ uRert (@RamY) e grad afeaal S 9sH o1 Tl e

HERIAT IR @Y a1 &1 99|
BTG,

BT SYYad fITad S Application No-391/2024 f&i6—22.08.2024 &7 HaH
TV TR BT B DX TP ARG F TR QY P HIArE! W9e WRIR Rerd gewar
Hagl fawpie fmih—25:02.2024 % yad afdqal & gRemi (@REri) dor g ikl
B yer @) T enfRie weTaar WIfy A gaer Sueel IRR WM BT Vel BT T |

Iad B TR H AEY AT BRAT 2 6 g UCrdT Bagl favple #§ gae
il & uReET (TR aer uae afdaal B w0 AT [derE By v odl
ATUET BT W A BT T GARIRT BT faaRor e g

T | YA &AM aT A AT <dl JJTyel By
fadaref
1 wIfEg 3fell g e o—17 02.00 o 04.00 I
(erar hagl | R uifereT aRkug
Hiferd) RGN AT
DIET
2 R RIaer g7 | S R Vel 02.00 oG 04.00 I
ATAT U1 TRIRI AT
DRI
3 3ME HFAR I 3BT AT 02.00 &g 04.00 &g
T g PIRGRIS
4 RrEamrd g3 JTHET AT 02.00 AT 04.00 g
RLKEE! PIERTS
5 TOEE 9% (o | dRET WRaRT o 02.00 ARA 04.00 ARG
el G BIERTS '
6 BUGISRES AT AT 02.00 T 04.00 g
EESIEIE PRI '
ERECE R AT AT 02,00 TG 04.00 AT
GlS BRI
g | @ T DHIR el e H0—17 02.00 G 04.00 oTE
T A1 el W™ TR,
TR uifereT yRus
RN ATHT
DIERTS
9 AT AT AT 02.00 T 04.00 TR
FT'E{)‘Q—:-L = HIERTST
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Annexure- V

[PART [1—Sec. 3(i)]

MINISTRY OF COMMERCE AND INDUSTRY
(Department of Industrial Policy and Promotion)
NOTIFICATION
New Delhi, the29th December, 2008

G.S.R. 907(E).—Whereas the Draft of Explosives
Rules, 2006 were published, asrequired by sub-section (1)
of Section 18 of Explosive Act, 1884 (4 of 1884) vide
notification of the Government of Indiain the Ministry of
Commerce & Industry (Department of Industrial Policy &
Promotion) number G.S.R. 226, dated 6th day of September,
2006 in the Gazette of India, Part 11, Section 3, Sub-section
(i) inviting objections and suggestions from all persons
likely to be affected thereby, before the expiry of aperiod
of forty five days from the date on which the copies of the
Gazette contai ning the said notification weremade available
to the public;

And, whereas, copiesof the said Gazette were made
availableto the public on 6th day of November, 2006;

And, whereas, objections and suggestions were
received from the public on the said draft rules, have been
duly considered by the Central Government;

Now, therefore, in exercise of powers conferred by
Sections 5 and 7 of the Explosives Act, 1884 (4 of 1884)
and in supersession of the Explosives Rules, 1983, except
as respect of things done or omitted to be done before
such supersession, the Central Government hereby makes
following rules, namely :—

THE EXPLOSIVESRULES, 2008
Chapter |
Preliminary

1. Short titleand commencement.—(1) Theserules
may be called the Explosives Rules, 2008.

(2) They shall comeinto force on the date of their
publicationinthe Official Gazette.

2. Definitions—(1) Intheserules, unlessthe context
otherwiserequires,—

(2) “Act” meanstheExplosivesAct, 1884 (4 of 1884);

(3) “adirvettu or kadina” means sound producing
device made of iron tube having strong base with ahole at
theside closeto the bottom, which isfilled with gunpowder
and fired by means of trail of dry loose gunpowder and
approved by the Chief Controller of Explosives,

(4) “Ammonium Nitrate Fuel Oil Explosive
(ANFO)" meansan explosive mixture of ammonium nitrate
and fuel oil whichisnot cap sensitive, but does not include
emulsionor durry explosiveor sitemixed explosive (SME);

(5) “authorised explosive” means an explosive
included in the list of authorised explosivesreferred toin
rule 6 and published by the Central Government from time
totimeinthe Official Gazette;

(6) “Bulk Mix Délivery (BMD)” Vehiclemeansa
vehiclethat transports non-explosive materialsin bulk, for
mixing to form non-cap sensitive explosivesand for loading
directly into boreholes;

(7) “cap sensitive” means an explosive which
explodesoninitiation by adetonator of minimum strength;

(8 “carryingbox” meansmetal caseor box specialy
manufactured for carrying limited quantity of blasting
explosivesand initiating explosives;

(9) “Chief Controller” meansthe Chief Controller
of Explosives;

(10) “Compatibility Group” shal havethemeaning
assigned to it in United Nations Economic and Social
Council's Committee of Expertson transport of dangerous
goodsresol ution number 645 G (X XI11), dated 26-04-1957
and further resolution number 1995/5, dated 10-07-1995;

(12) “competent person” meansaperson recognised
by the Chief Controller who isadequately experienced and
well conversant in safe manufacture, storage,
transportation, handling, as the case may be of explosive.

(12) “compressor mounted motor truck or tractor”
means acompressor mounted on mechanically propelled
motor truck or tractor duly licensed for transport of
explosivesto blasting sitefor useinwell sinking, thedesign
of whichis approved by the Chief Controller;

(13) “Conservator” includes any person acting
under the authority of the officer or body of persons
appointed to be conservator of a port under Section 7 of
theIndian Ports Act, 1908 (15 of 1908);

(14) “Controller” includes Joint Chief Controller of
Explosives, Deputy Chief Controller of Explosives,
Controller of Explosives and Deputy Controller of
Explosives;

(15) “deflagration” means an explosive reaction
such as a rapid combustion that moves through an
explosives material at a velocity less than the speed of
sound in that material;

(16) “Departmental Testing Sation” means the
testing station of the Petroleum and Explosives Safety
Organisation;

(17) “detonating fuse” means a cord containing a
centre-core of high explosive authorised by the Chief
Controller which is used for initiating high explosives
charges and to transmit explosion from one explosive
charge to another;

(18) “detonator” meansatubular device—
(@ oneend of which isclosed and the other—

(i) left openfortheinsertion of safety fuse
for the purpose of initiating explosion
within the tube; or

(i) fitted withwiresor other devicefor that
purpose and sealed;
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(b) which is loaded with a charge of initiating
explosives, the charge being so designed as
to produce an explosion that would
communicate to the other tube similarly
constructed and charged or other explosive
charge and includes cord relay connector;

(19) “display fireworks” means a group of
authorised manufactured fireworks assembled at site, solely
for the purpose of display;

(20) “emulsion explosive’ means an explosive
material in the form of emulsion, containing substantial
amount of oxidizer dissolved in water droplets surrounded
by animmisciblefudl;

(21) “explosiveactuated device’” means any tool or
specia mechanised device or gas generator system which
isactuated by asmall charge of explosive or which rel eases
and directs work through the explosive charge;

(22) “explosivelimit” meansthe maximum quantity
of explosives permitted by the licensing authority to be
stored or processed in a particular premises,

(23) “explosives van” means a mechanically
propelled vehicle for transport of explosives by land and
includes aroad van;

(24) “fireworks” means low hazard explosive
comprising of any composition or device manufactured
with aview to produce coloured fire or flame, light effect,
sound effect, smoke effect (coloured or natural), or
combination of such effects and includes fog-signals,
fuses, rockets, shells, percussion caps;

(25) “fireworkscomposition” meansany chemical
compound or mechanically mixed preparation of an
explosive or inflammable substance that is used for the
purpose of making manufactured fireworks and is not
included in any other class of explosives, and includesany
star or coloured fire composition;

(26) “foreman's certificate” means certificate of
competence issued by the Controller to a person who is
conversant with the process of manufacturing fireworksor
safety fuse, asthe case may be, and associated hazards for
the purpose of supervision of such activities by him;

(27) “Form” meansaForm specified in Schedules
annexed to these rules;

(28) “gunpowder” meansgunpowder ordinarily so
called andisan explosive containing amixture of ainorganic
nitrate, charcoal and sulphur;

(29) “high explosive” means explosive which is
characterised by avery high rate of reaction, development
of high pressure, and presence detonation wave, but does
not include fireworks and safety fuse;

(30) “licensing authority” means authority
empowered toissuelicence or certificate or permit specified
inPart 1 of SchedulelV;

(31) “magazin€’ meansabuilding or structure (other
than an explosives manufacturing building) intended for
storage of explosives, specially constructed in accordance
with the specification provided under these rules or of a
design and approved by the Chief Controller;

(32) “manufactured fireworks’ meanslow hazard
expl osive contrivance containing explosive or combination
of different classes, namely, Class 1 or Class2 or Class 3 or
Class 4 or Class6 givenin Part 1 of Schedule | of theserules
or any explosivesthat come under Division 2 or Division 3
or Division 4 under Class 7 given under the said Part;

(33) “man-limit” means the maximum number of
individuals permitted by the licensing authority to work
insideaparticular premisesfor manufacture or processing
of explosives,

(34) “marking or detection agent” is a substance
which isintroduced into the plastic explosivesin acertain
minimum quantity for the purpose of detection by means
of vapour detection technique;

(35) “micro cord fuse” means a fuse other than
safety fuse or quick match, characterised by fixed rate of
burning and visible lateral propagation of fire, used for
igniting fireworks;

(36) “non-explosiveemulsion matrix” meanswater
in oil emulsion or a lurry matrix, which is neither cap
sensitive nor booster sensitive;

(37) “occupier”, inrelation to apremises means a
person a who has the control and is responsible for
managing the affairs of the premises, and includes, in
relation to any explosives, the person in possession of the
explosives:

Provided that in relation to a—

(@ proprietary firm, the proprietor; or

(b) partnership firm, the partner nominated in
writing by al other partners; or

(¢) company, thedirector nominated inwriting by
the board of directors; or

(d) society or association, the office-bearer
nominated in writing by the governing body;

shall be deemed to be the occupier;

(38) “permitted explosive” means authorised
explosive which is permitted by the Director General of
Mines Safety to be used in underground coal mines;

(39) “plasticexplosive” meansasexplosive material
inflexibleor elastic sheet form formulated with one or more
high explosives which in their pure form have a vapor
pressure less than 10 Pa at a temperature of 25 degree
Celciusand isformulated with abinder material, andis, as
amixture, mallesbleor flexible at normal roomtemperature;

(40) “permit” means permit issued by Chief
Controller or Controller or District Magistrate under these
rules for specific purpose;
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(41) “prohibited explosive’ meansexplosivewhich
isprohibited by the Central Government under Section 6 of
the Act;

(42) “propéelant” meansan explosivethat normally
functions by deflagration and is used for propulsion
purposes;

(43) “protected works’ includes buildings or
structures in which persons dwell, work or assemble,
college, school, hospital, theatre, cinema house, shop,
market, factory, place of worships, place of storage of
hazardous substances, highway or public road, railway
line, navigable waterways, cross country above ground
pipelines, damsor reservoirs, overhead high tension power
lines, but does not include cart tracks not in regular use,
agricultural wells and pump sets connected therewith;

(44) “quick match” meansafusefor igniting charges
of fireworks and consists of strands of cotton or jute yarn
coated or impregnated with black powder (gun powder),
wrapped and enclosed with paper with the help of binding
material and which burns but does not explode and which
does not contain its own means of ignition;

(45) “safety cartridge” meansacartridgefor small
armsasdefinedinthe ArmsAct, 1959 ( 54 of 1959) or the
rules made thereunder, the case of which can be extracted
for the small-arms after firing and which isso closed asto
prevent any explosionin one cartridge being communi cated
to other cartridges,

(46) “safety fuse” meansafusefor igniting charges
of other explosives which burn and does not explode and
which does not contain its own means of ignition, and
which is of such strength and construction and contains
an explosives in such quantity that the burning of such
fusewould not communicatelaterally with other likefuse;

(47) “Safety management plan” means the
comprehensive plan for ensuring and managing safety in
an explosive manufacturing factory;

(48) “safety distance” meansthe distance necessary
under theserulesto be kept clear between any licensed factory
shed, magazines, store house or other licensed premisesand
protected worksasreferred to in Schedule VIl ;

(49) “Schedule’ meansaSchedule annexed tothese
rules,

(50) “shock tube’” meansaplastic tubethat contains
explosives charge authorised by the Chief Controller, which
on initiation transmits a firing signal through the tube to
the detonator;

(51) “shot firer” means a competent person
recognised and certified by the Controller for carrying out
blasting operation using explosives in areas not coming
under theMinesAct, 1952 (35 of 1952);

(52) “Site Mixed Explosive (SME)” means an
explosive charge formed in the borehole and includes
manufacture of ANFO, usingaBMD vehicle;

(53) “durryexplosive’” meansan explosive materia
in the form of slurry, containing oxidizer, fuel, thickener
and water;

(54) “small arm nitro-compound” means nitro-
compound adapted and intended exclusively for use in
cartridgesfor small arms;

(55) “store house” means independent building
other than a magazine meant to possess fireworks not
exceeding 5000 kilogrammes or safety fuse not exceeding
50000 meters, not for sale but for transfer to own licensed
shop;

(56) “testing officer” means such officer as the
Central Government may appoint in thisbehalf;

(57) “transfer” withitsgrammatical variationsand
cognate expressions includes letting on hire, lending,
giving and parting with possession of explosives or the
transfer of explosives from one magazine to another
magazine of the same licensee or transfer of packed boxes
of fireworksfrom astore house of the licenseeto the shop
owned by the same licensee;

(58) “traverse or mound” means a solid mass of
earth, sand, concrete or abrick work around a building or
magazine or stack containing explosives provided for
protection against effects of explosion;

(59) “UN Classification” means United Nations
recommendations in the Model Regulation on the
Transport of Dangerous Goods published vide ST/SG/
AC.10/I Rev 12in1SBN 92 -1-13974-5, which specify testing
proceduresto be carried out by competent authority while
classifying dangerous goods for transport;

(60) “UN Number” means the four digit
identification number assigned to the article or substance
under the United Nations system for transport and storage
of dangerous goods as stated in the Model Regulation on
the Transport of Dangerous Goods published vide ST/SG/
AC.10//Rev 12inI1SBN 92-1-13974-5;

(61) “UN Regulation” means the United Nations
Model Regulations on the Transport of Dangerous Goods
published vide ST/SG/AC 10/1 Rev. 12in1SBN 92-1-13974-5;

(2) All other words and expressions used but not
defined in these rules but defined in the Act shall havethe
meanings respectively assigned to them in the Act.

3. Scopeof applicability of rulesand exemptions—
(1) These rules are applicable for regulating the
manufacture, import, export, transport, and possession for
saleor use of explosives.

(2) Nothing in these rules shall apply to the
manufacture, possession, use, transport or importation of
any explosives by—

(@ any of the Armed Forces of the Union and
Ordnance Factories or other establishments
of such Forcesfor own usein accordance with
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the rules or regulations made by the Central
Government;

(b) Indianrailwayswhilecutingascarrier ;

(¢) any person employed under the Central or State
Government in exercise of any power under
the Act or theserules.

(3 Whenthe Chief Controaller isof the opinion that
an explosive does not pose a risk to public to warrant
application of al or part of these rules or the nature and
characteristics of explosives present such a minimal and
limited risk as not to warrant application of theserules, the
Chief Controller may exempt such explosives from the
purview of all or part of these rules, with such other
conditions as deemed necessary.

Chapter-I1
Classification, Categorisation and Authorisation

4. Classification of explosives.—(1) For the
purposes of these rules, the explosives shall be classified
in the manner specified in Schedule|. The dual system of
classification shall beretained for five yearsfrom the date
of commencement of these Rules, thereafter only UN
classification shall be applicable.

(2 If any explosive falls within the limits of more
than one class asdefined in Schedulel, it shall be deemed
to belong exclusively to the last number of such classes.

(3) Thefireworks are classified into the following
categories depending upon the desired pyrotechnique
effect :—

(i) Sound emitting fireworks—Fireworks with
sound level not exceeding 125 dB (Al) or 145
dB (C) pk at 4 metersdistancefrom the point of
bursting. For individual fire-cracker
constituting the series (joined fire-crackers),
the above mentioned limit be reduced by 51og
10(N) dB, whereN = number of crackersjoined
together;

(i) Colour or light emitting fireworks.—such
fireworkswhich emit colour or light and having
sound level not exceeding 90 dB (Al) at 4 m
distance from the point of bursting;

(iii) Display Fireworks— Any product of fireworks
assembled at the sitefor the purpose of display
including shell of diameter exceeding 25 mm,
multiple shotsor cake productsof any diameter
exceeding 25 nos., of shots in a product and
lance network or other products as approved
by the Chief Controller; and

(iv) Freworksfor export purpose—Firecrackersfor
the purpose of export may be manufactured
with high sound level or product of such size
and design asapproved by the Chief Controller
subject to following conditions :

(@ The manufacturer shall have a valid
export order with him; and

(b) The sound level for these fire crackers
shall conform to the sound level
prescribed in the country to which these
areintended to be exported.

5. Safety distance categories of explosives—(1)
Explosives are divided into four categories according to
the risks which they present when initiated, namely :—

(@ Category X—Thoseexplosives, which havea
fire or adlight explosion risk or both but the
effect of whichwill belocal.

(b) Category Y—Those explosives, which havea
massfirerisk or amoderate explosionrisk, but
not the risk of mass explosion.

(c) Category Z—Those explosives, which havea
mass explosion risk and major missile effect.

(d) Category ZZ—Those explosives, which have
amass explosion risk and minor missile effect.

(2 If any question arises as to whether any
explosive belongsto Category X, Category Y, Category Z
or Category ZZ, the matter shall be referred to the Chief
Controller whose decision shall befinal.

(3 The safety distances shall be followed as per
tables specified in Schedule V1I1.

6. Authorisation of explosives:— (1) No personshall
manufacture, import, export, transport, possess, sell or
use any explosive unless it has been declared as an
authorised explosive, by an order issued by the Chief
Controller and published by the Central Government inthe
Officid Gazette:

Provided that nothing in this rule shall apply to the
manufacture and possession for test and trial purposes
and not for sale of a new explosive composition under
development at aplace specially approved for the purpose
by the Chief Controller.

(2 Any person desirous of including an explosive
in the list of authorised explosives shall submit an
application tothe Chief Controller.

(3) The application submitted in accordance with
sub-rule (2) shall be accompanied by following particulars,
namely :—

(@ the nature and composition of the explosives
and in case of plastic explosives, the name and
percentage of the marking agent;

(b) the limiting range of percentage of each
ingredient of the explosive, including
substitutes, if any;

() method of function, purpose of use and
performance characteristics of the explosives
and instructions governing its use;
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(d) in the case of a new explosive to be
manufactured in India, the process of
manufacture stating safe operating procedures
and precautions;

(6) where an explosives is enclosed in a case or
other contrivance, the dimensions of the case
or other contrivance, the quantity, nature,
brand of explosives contained therein and
markings thereon;

(f) thebox, wrapping or other container in which
theexplosivewill be handled, used or displayed
or otherwise distributed including the markings
thereon;

(9) the package in which the explosive will be
transported and stored including the markings
thereon;

(h) country of origin with name and address of
the manufacturer, UN Classification and UN
number of the explosives; recommended
methods of disposal; material Safety Data
Sheet for the explosivesand raw material;

(i) feereferredtoinPart 2 of schedulelV tothese
rules,

(4) When, inthe opinion of the Chief Controller, an
explosive in respect of which an application is made may
properly be considered for authorisation, the Chief
Controller shall instruct the applicant as to the samples
required and the manner of forwarding the same to the
Departmental Testing Station, or to any other authority
specified by the Chief Controller in this behalf for testing
thereof along with prescribed fees.

(5 No person shall send a sample of an explosive
unless such person has first received the instruction
referred to under sub-rule (4).

(6) No person shall send a sample of an explosive
otherwise than in accordance with instructions given by
the Chief Controller under sub-rule (4).

(7) (i) Sampleforwarded under sub-rule (4) shall be
subjected to such of the tests enumerated in clause (ii) of
this sub rule as are necessary having regard to the nature
and type of explosive submitted to ensurethat the explosive
is capable of being safely manufactured, handled, stored
transported and used.

(i) Thetestsreferred to in clause (i) pertainto —

(@ physical properties including consistency,
reaction tendency to absorb moisture,
segregation in transport or otherwise of the
constituents, exudation, behaviour at low
temperatures, specific gravity and such other
physical properties as may be considered
necessary;

(b) chemical composition —determination of the
percentage composition of the ingredients

forming the explosive, and the quality of the
ingredients employed in its manufacture;

(c) stability — determination of stability after
subjection to such varying environmental
conditions as would tend to produce
spontaneous ignition or variation in
sensitiveness of an explosive;

(d) ignition characteristics — ignition point,
behaviour onignition, liability to spontaneous
ignition, behaviour onignitionin bulk;

(e) mechanical sensitiveness— determination of
sensitiveness to friction and impact;

(f) air gap and transmission of detonation;

(9) velocity of detonation;

(h) determination of strength;

(i) composition of gasesevolved upon explosion;

() ensurethat plastic explosives are detected by
vapour detection technique;

(k) such other tests and field trias as the Chief
Controller may specify.

(8) Anexplosivetestedin accordance with sub-rule
(7) shall be declared by the Chief Controller to be an
authorised explosiveif, heis satisfied that such an explosive
can be safely manufactured, handled, stored, transported
and used.

(9) Authorisation issued by the Chief Controller
under sub-rule (8) in respect of indigenous explosives shall
be valid aslong as it isincluded in the list of authorised
explosives, and conformsto the descriptions outlined while
issuing authorisation.

(20) Incaseof explosivesmanufacturedinaforeign
country and already authorised in that country, the
manufacturer, in addition to the report of tests stated in
clause (ii) of sub-rule (7) shall submit the information
regarding country of origin, the copiesof variousapprovals
or permissions obtained for testing, packaging, markings
etc. required for authorisation of the explosives aswell as
for export of explosivesfrom the country of manufactureto
other countries and report of such other tests as the Chief
Controller may specify.

(12) Theauthorisationissued by the Chief Controller
of Explosivesunder sub-rule (8) in respect of any imported
explosives shall be valid for one year from the date of
authorisation, if theforeign manufacturer certifiesthat there
has been no change in the composition or any other
characteristics of the explosives.

(12) The Chief Controller, may, on his own accord
onceinayear or on therequest of manufacturer or importer
or exporter or consignor, subject any explosivetothetests
enumerated in clause (ii) of sub-rule (7) to verify the
approved composition and characteristics of the explosives
at the Departmental Testing Station and as a result of the
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tests or otherwise, if the Chief Controller is satisfied that
the explosive is no longer safe for manufacture, handling,
storage, transport or use, or unfit for continuation of
authorisation, may delete such explosive from the
authorised list after giving the applicant or licensee an
adequate opportunity of being heard.

(13) The samples required for testing under sub-
rule(7) or sub-rule (12) and asrequiredinrule 3 of rule45
and testing fees as prescribed in Part 2 of SchedulelV, shall
be submitted by the licensee or applicant.

(14) The Chief Controller, on completion of the
testing of an explosive, in pursuance of sub-rule (7) shall
deicide whether or not the explosives should be declared
to be an authorised explosive; and

(@ where the explosive is declared to be an
authorised explosive, shall assign the class
including any division and sub-division and
category withinwhich the explosivefalls;

(b) where the explosive is not declared to be an
authorised explosive, shall communicate the
same with reasons thereof to the applicant.

(15) (i) TheChief Controller shall maintain alist of
authorised explosives showing-

(@ thebrand or trade name of the explosives,
(b)  the name and address of the manufacturers;

(©) the class, including any division and sub-
divisionsthereof, within which each explosive
fals; and

(d the safety distance category and the
corresponding UN Classification and UN
Number.

(i) The list of authorised explosives shall be
published by the Chief Controller from timetotime.

(16) (i) No ateration in the composition, limiting
percentage of ingredients or substitute ingredients, the
process of manufacture, the description and construction
of the case or the contrivance as submitted in accordance
with sub-rule(3) shall becarried out without prior approval
of the Chief Controller.

(i) The Chief Controller may order fresh test to be
carried out if the proposed alteration in the percentage,
compaosition, nature of ingredients, process of manufacture
or construction of the case or contrivance of the explosive
arelikely to changetheresults of the original test prescribed
in theserules.

(17) For trial manufacture and field trial of new
explosive composition, the following procedure shall be
observed, namely :—

(i) Upon scrutiny of the proposal, the Chief
Controller may grant permission to
manufacturetrial batches of the explosivesin
laboratory not exceeding explosive limit of

laboratory and direct to carry out such tests,
as he may consider necessary.

(i) The applicant shall submit test report seeking
permission for trial manufacturein the plant or
manufacturing unit.

(iii) On receipt of test report, the Chief Controller
may permit manufacture of limited quantity of
the explosives in the manufacturing unit or
plant on trial basis.

(iv) Incaseof existing plantsor conventional type
of explosives, the Chief Controller may permit
trial manufacturedirectly inthe manufacturing
plant without manufacturing in the laboratory
scale.

(v) Onbeing satisfied with the reports of thetests
asmay berequired by the Chief Controller, he
may issue field trial permission under such
conditions as he may specify.

(vi) After field trial, applicant shall submit to the
Chief Controller the reports of field trial and
necessary feesreferred toin Part 2 of Schedule
IV of theserules.

(vii) For permitted explosives, test report and field
trial report from Central Mining Research
Institute and Central Mine Planning and
Design Institute are required to be submitted
to the Chief Controller and in case of non-
permitted explosives field trial report from
reputed mining or construction company.

(viii) On receipt of report and being satisfied, the
Chief Controller may authorisethe explosives
and permit its manufacture on regular basis
provided that nothing in this sub-rule shall be
applicablefor fireworks.

Chapter 111
General provisons

7. Control over manufacture, import, export,
transport, possession for saleor use of explosives—No
person shall manufacture, import, export, transport, possess
for saleor use an explosive except as authorised or licensed
under these rules.

8. Prerequisitefor grant of licence—Nolicence
shall begranted unlessotherwise all therelevant provisions
laid down under these rules are complied with and all
conditionswhich are contained in the licence forms under
Part 3or Part 4 of ScheduleV are satisfied.

9. No licence needed in certain cases.— Notwith-
standing anything contained in rule 7, no licence shall be
necessary for the following cases, namely :—

(D) manufacture of explosiveinsmall quantitiesin
an established laboratory for research and
development purpose with prior permission
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fromthe Chief Controller under theconditions
asmay beimposed by him;

manufacture, possession and sale of colour or
star matches with prior permission from the
Chief Controller under the conditionsset forth
by him in SET- XVI referred to in Part 4 of
ScheduleV:

Provided that the manufacture,
possession and sale of colour or star matches
shall be done in a factory approved by the
Chief Controller and any person desiring to
manufacture, posses and sell colour or star
matches shall submit to the Chief Controller,
an application, plans of the proposed building
and site drawn to scal e, description of process
or work to be carried out, detailed process of
manufacture and prescribed scrutiny fee;

transport of explosives by other than
mechanical propelled vehicle, within the
factory premises, from place of storageto place
of use, port of import to storage place within
the notified port premises;

transport of safety fuse and fireworks;

possession of fireworks not exceeding one
hundred kilogram for own useand not for sale;

possession by any person for his own private
use and not for sale of gunpowder not
exceeding five kilograms and fifty metres of
safety fuseinany State other than Bihar, Kerala,
Tamilnadu and West Bengal and of small arm
nitro-compound not exceeding five kilograms
except inthe State of Keralg;

possession by Indian Railways of flare lights
or other explosivesfor itsown use and not for
sale to any other person by transfer or
otherwise for maintaining railways, tracks,
tunnels if the provisions of the Act and these
rules are otherwise complied with;

possession of any explosive, which is not for
sale and is required solely for the navigation
of aircraft, when kept in an aircraft for use
therein, or for distribution to other aircraft or
to aerodromesor at an aerodromefor usethere
or for distribution to aircraft or to other
aerodromes:

Provided that the maximum quantity so
possessed shall not exceed twenty five
kilogramswhen carried in an aircraft and fifty
kilograms when kept at an aerodrome; and

possession and sale from a shop of amorces
and sparklers in quantity not exceeding one
hundred kilogram.

10. General Restrictions.—(1) Restriction on
manufacture—(a) No explosives shall be manufactured at
any place except at alicensed factory with manufacturing
process duly approved by the licensing authority.

(b) No person shall manufacture any plastic
explosive without adding marking agent as per the
International Civil Aviation Organisation Resolution A
27-8 based on United Nations Security Council Resolution
635 of 14th June, 1989 and United Nation Genera Assembly
Resolution 44/29 of 4th December, 1989;

(2) Restrictiononimport or export —

(@ No personshall import or export any explosive
except under and in accordance with the
conditions of licence granted under theserules.

(b) No explosive shall be imported or exported
except at its ports notified by the Central
Government

(©) Nolicenceshall begranted forimport or export
of any explosives unless—

(i) theexplosiveisanauthorised explosive;

(i) the explosive, if of the Class 3 (nitro-
compound class) or Class 4 (chlorate
mixture) iscertified in Form CE 1 by the
testing officer to have passed the tests
specified in Schedulelll;

(i) theexplosiveiscertified to have passed
such analysis or examination, if any, as
the Commissioner of Customs in
consultation with the Chief Controller,
by order inwriting, may requirein order
to determine its composition or
condition.

(iv) plastic explosives are added with
marking agent asper International Civil
Aviation Organisation Resolution A 27-
8 based on United Nations Security
Council Resolution 635 of 14th June,
1989 and United Nation General
Assembly Resolution 44/29 of 4th
December, 1989;

(v) theexporter shall submit Form AE-7 duly
filled in and signed, indicating therein
clearly the purpose and intent of export,
the UN classification and UN Number,
the Material Safety Data Sheet for the
explosives intended to be exported,
means of transport, detailed address of
importer.

(3) Restriction ontransport —(a) Any explosiveof
Class5 (Fulminate) or detonator or any other explosive of
Class6 (Ammunition) containing itsown meansof ignition
orinitiation, or an explosive of Class 7 (Fireworks) shall not
betransported inthe samecarriage, or saveasprovidedin
Part 3 of Schedule V1 in the same vessel and shall not be
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conveyed or handled with any explosives not of the class
and division to which it belongs.

(8 No person shall transport any explosive with
explosives belonging to Compatibility Group
K referredto against serial number 10in Table
1 under Part 3 of Schedulel, inavehicle.

(b) No person shall transport explosives of Class
3 or Class 2 along with detonators.

(¢) Nothing in clauses (a) and (b) shall apply to
the transport of explosives of Class 2 and/or
Class 3, safety fuse, detonating fuse and
detonatorsin a compressor mounted motor
truck or tractor covered under alicence as per
these rules.

(4) Restriction on delivery—(a) No person shall
deliver or despatch any explosive to any one other than a
person who—

(i) is the holder of a licence to possess the
explosives or the agent of aholder of such a
licence duly authorised by him in writing in
this behalf; or

(i) is entitled under these rules to possess the
explosiveswithout alicence.

(b) Theexplosivesso delivered or despatched shall
in no case exceed the quantity, which the person to whom
they are delivered or despatched is authorised to possess
with or without alicence under these rules.

(c) No person shall receive explosives from any
person other than the holder of a licence granted under
these rules.

(d) No person shall receive from or transfer
explosives to any person for atemporary storage or safe
custody in a licensed premises unless prior approval is
obtained from the Controller or licensing authority having
jurisdiction.

(5) Restriction on handling explosives—No person
shall handleor causeto behandled any explosive between
the hours of sunset and sunrise :

Provided that nothing in this rule shall apply to
handling of explosives during the dark hours if proper
illuminationisprovidedintheareaand the placeisguarded.

(6) Restriction on smoking and articleslikely to
cause fire or dangerous substance—No person shall
smoke, and no fires, lights or articles or substances of a
flammabl e nature or liable to spontaneousignition, or act
to cause or communicate fire or explosion such as acids,
petroleum, carbide of calcium, compressed gases or such
other hazardous substances, or radio or cell phoneor radio
frequency operated device or any such communication
systemor devicesshall beallowed at any timewithinfifteen
metres from the place where an explosive is stored or at
any place where an explosive is handled during transport
one hour before and during such handling.

(7) Restriction on employment of children,
intoxicated per sonsand certain other persons- Noperson
shall employ, allow or engage a person—

(@ whoisbelow the age of eighteen years; or
(b) whoisinastate of intoxication; or
(¢) whoisof mentally or physically challenged,

for manufacture, storage, sale, loading,
unloading or transport of explosivesor to enter
any premises licensed under these rules.

(8) Restriction on toxic, corrosiveor flammable
substances—Notoxic, corrosiveor flammableor otherwise
dangerous substances shall be allowed in the premises
meant for manufacture, import, export, transport, storage,
sale or handling of explosives.

11. Employment of competent person.—(1) All
operations associated with handling of explosives shall be
carried out under supervision of competent person.

(2) No explosive shall be manufactured in any
building or part thereof except under the supervision of a
competent person employed by thelicenseewho shall be
fully conversant with the process of manufacture of
explosives, hazards connected therewith and the
provisions of these rules.

(3) Professionally qualified person with Degree or
Diploma in Engineering or Graduate in science having
minimum 5 years experiencein manufacturing explosives
shall bean essential qualification and Diplomain Industrial
safety as an optional qualification to be the competent
person referred to in sub-rules (1) and (2) who shall be
employed by the licensee to ensure compliance of safety
normsin afactory for manufacturing explosivesof Class 1
with the capacity exceeding one hundred and fifty tonnes
per annum or explosives of Class 2, 3 or explosives
accessories like detonating fuse, detonator, shock tube,
initiating composition.

(4) Foreman holding foreman's certificate shall be
the competent person referred to in sub-rule (2) who shall
be employed by thelicensee to ensure compliance of safety
norms in afactory for manufacturing fireworks or safety
fuse.

12. Protection from lightning and thunder stor m.-
(1) Every magazine or process building shall have attached
thereto one or more efficient lightning conductors designed
and erected in accordance with specification laid down by
Bureau of Indian Standards.

(2) The connections to various parts of earth
resistance of the lightning conductor terminal on the
building to the earth shall be tested at least oncein every
year by aqualified electrical engineer or any other person
holding acertificate of competency in thisbehalf from the
State Government and a certificate showing the results of
such test and the date of thelast test shall be conspicuously

displayed.
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(3) Whenever a thunderstorm appears to be
imminent in the vicinity of a magazine or store house or
processes building, every person engaged in or about such
magazine or store house shall be withdrawn to a safe
distance from such magazine and store house shall be kept
closed and locked until the thunderstorm has ceased or
the threat of it has passed.

Provided that process building used for manufacture
of fireworks, explosives of class 7, may not be provided
with lightning conductor unless otherwise specified by
the licensing authority.

13. Repair and maintenanceof thepremises—The
interior of every building or room used for storage of
explosives and the benches, shelves and fittings in such
building or room shall be so constructed or so lined or
covered asto prevent the exposure of any iron or steel and
the detachment of any grit, iron, steel or similar substance
S0 asto comeinto contact with explosive in such building
and such interior benches, shelvesand fittings shall, so far
asis reasonably practicable, be kept clean and free from
orit.

(1) A cementedtrough at least fifteen centimetres
deep shall be provided near each entrance of a
magazine or storehouse. Such trough shall be
kept filled with clean water and no person shall
enter the magazine or storehouse without
dipping overshoes or feet in such a trough so
asto remove any grit or dust.

(2 Oiled cotton, oiled rags or oiled waste or any
articlesliableto spontaneousignition shall not
betaken into any magazine or storehouse used
for storage of explosives.

(3) Before repairs are done to any magazine or
storehouse or part thereof used for storage of
explosives, that magazine or storehouse or part
thereof shall be cleaned by removal of all
explosives and by thorough washing.

14. Packing of explosives—(1) No person shall
import, export, tender for transport, cause to betransported,
possess or sell any explosive unless -

(@ itispackedinthemanner laid downin Schedule
I;

(b) the container or package is marked in
accordancewithrule 15;

() thepackagesconformtotherelevant standard
of Bureau of Indian Standards or other
standards accepted and approved by the Chief
Controller;

(d) packages of explosives for export or import
conform to the requirements of the tests as
specified for various classifications under
International Maritime Dangerous Goods Code

(hereinafter referred to asthe IMDG Codein
these rules) or International Air Transport
Authority code or United Nations
recommendations on the transport of
Dangerous Goods and permitted by the Chief
Controller:

Provided that nothing in this rule shall apply
to explosivesin the process of manufacture.

(e) Thefirecrackersfor export purpose shall have
different colour packing and shall carry a
declaration printed thereon. “Not for sale in
India. Only for export”.

(2) For the purpose of requirements of clause (c),
container or package shall be tested in the Departmental
Testing Station or other Testing Stations recognized by
the Chief Controller. For testing in the Departmental
Testing Station, feesas specified in Part 2C of Schedule 1V
shall be payable.

(3) An explosive which is not an authorised
explosive but which is required to be transported for the
purposes of test in connection therewith shall be packed
in such manner as may be directed by the Chief Controller.

15. Marking on explosives and packages—(1)
Marking on packages - (i) The outer package shall be
marked in conspicuous indelible character, by means of a
stamping, embossing or painting with—

(@ theword“EXPLOSIVES’;

(b) the name of authorised explosive;

() thenumber if any of the Classand the Division
including sub-division to which it belongs;

(d) the safety distance category of explosive;

(& the name of the manufacturer;

(f) identification number of the package;

(9) thenet weight of explosives;

(h) gross weight of the package;

(i) date of manufacture and batch number;

() UN Classificationand UN Identification number
(for export packages);

(k) in case of plastic explosives, the words
“marking agent added asper International Civil
Aviation Organisation Resolution A 27-8"
referred in sub-clause (iv) of clause (¢) under
sub-rule (2) of rule 10; and

() apaper slip containing the above details shall
be kept inside the package :
Provided that in the case of safety fuse or
fireworks, clauses (@) and (1) may be omitted
and the words “safety fuse” or “Fireworks’
shall be marked.

139



Lk 11 kavs 3jge

s 4 86 - s 173

(i) In case of fireworks, the names of the items,
for example - amorces, paper caps, serpents
eggs etc. as appropriate shall be marked.

(i) Every manufacturer shall on the box of each
firecracker shall mention detailsof itschemical
content, sound level and that it satisfies
requirements as laid down by the Chief
Controller. Firecracker meant for export shall
have a different colour packing from those
intended to be sold in India and a clear print
indicating that they are not to be sold in India.

(2) Markingonexplosivesof Class2and Class 3—
Inthe case of explosives of Class 2 and Class 3, each of the
cartridges or primary containment of explosives shall be
printed or embossed legibly on it with—

(@ theword“EXPLOSIVES’;

(b) the name of explosives and in case of plastic
explosives additional words ‘marking agent
added’;

(c) weight of explosive;

(d) diameter of the cartridge;

(60 name of manufacturer; and

(f) incaseof permitted explosive, theletter P1, P3
or P5 asthe case may be.

(3) Markingon explosivesof Class6.—Inthecase
of explosives of Class 6 Divisions 2 and 3 the name of the
manufacturer infull or abbreviated form shall be printed or
embossed legibly on every metre or on every piece, asthe
case may be. The abbreviated form, if used, shall be
registered with the Chief Controller.

(4) Markingon fireworks—In case of fireworks,
explosive composition, quantity of such composition,
whether sound emitting crackersor colour or light emitting
crackers, sound level, a caution or warning indicating the
name of the item, manufacturer’ s name, method of firing
and precautions to be taken both in words and pictorial
view shall be printed on each piece of fireworks and
cardboard box and where adequate space is not available
on the fireworks, such caution or warning shall be printed
on a separate label and inserted in the smallest packet or
carton.

(5) Marking on other classes of explosives.—
Explosives of classes other than those mentioned in sub-
rules above shall be marked as directed by the Chief
Controller.

(6) Defacing of marking prohibited.— No person
shall alter or deface any printing or marking on the
explosives or packages thereof.

16. Weight of explosives—Theweight of explosives
whenreferredtoin theserulesshall not include the weight
of the packing box in which the explosives are packed:

Provided that in case of explosives of the Class 6
(Ammunition) or Class 7 (Fireworks), theweight shall be
deemed to be the weight of the completed articleinclusive
of the case or contrivance in which the explosive is
contained, but shall not include the weight of the inner
package and outer packing box.

17. Split explosiveto bedestroyed —If any explosive
escapes from the package in which it is contained, or is
split, such explosive shall immediately be carefully collected
and destroyed in a safe manner as provided in these rules.

18. Precautionsagainst danger from water, heat
or pollution.—(1) In the case of any explosive which is
liableto be dangerously affected by water, due precautions
shall at all times betaken to prevent water from comingin
contact with such explosive.

(2) Packages containing explosives shall not be
allowed to remain in the sun or exposed to excessive heat:

Provided that nothing in sub-rule (2) shall apply to
sun-drying of gunpowder or fireworks or drying of
explosivesin alicensed factory under controlled conditions.

(3) Thestatutory provisionsregarding pollution, as
applicable as far as these rules are concerned, shall be
compliedwith.

19. Special precautionsagainst accident.—(1) No
person shall commit or attempt to commit any act which
may tend to cause afire or explosion in or about any place
where an explosiveis manufactured, stored or transported.

(2) Every person possessing explosives and every
person in charge of or engaged in the import, export,
manufacture, sale, transport or handling of explosives shall
at all times comply with the provisions of these rules and
the conditions of the licence relating thereto and observe
all due precautionsfor the prevention of theftsor accidents
by fire or explosion.

(3) Every personshal prevent any other person from
committing any such act as is prohibited under sub-
rule(1).

20. Provision of mounds—(1) For manufacturing
factory—Every building used for production, handling,
storage, testing of explosives, in alicensed factory unless
otherwise exempted by the licensing authority shall be
surrounded by a substantial mound which shall be of a
type and design approved by the licencing authority:

Provided that thelicensing authority may allow blast
wallsin place of substantial mound if such blast wallscan
be provided for the purpose.

(2) For magazines—A substantial mound shall be
provided near amagazine, if so required by the licensing
authority. Such mound shall be of atype approved by the
licensing authority and shall awaysbemaintained in good
condition to provide effective protection. The mound shall
be provided near the magazine and constructed as per
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approved specification, if applicableand shall beshownin
the drawing for approval by the authority.

21. Restriction on unauthorised persons and
provision of guards—(1) The licensee shall at his own
expense provide security guards for safe custody of the
factory or magazine for storage of explosives other than
fireworks.

(2) For the purposes of sub-rule (1), the security
guards shall be of such strength asthe District Magistrate
may consider it to be sufficient.

(3) A factory licensed under these rules for
manufacture of explosivesshall be surrounded by awall or
security fencing at least two metres high of such strength
and construction as to effectively prevent entry of
unauthorised persons.

(4) Theareaenclosed by suchwall or fencereferred
toinsub-rule (3) shall cover the safety zonerequired to be
kept clear from any of the process buildings or sheds.

(5) Thelicenseefor amagazineshall provideashelter
for the security guard(s) on duty near the magazine at a
suitable location not less than thirty metres away from the
magazine.

22. Useof electrical equipment.—(1) No electrical
equipment shall be used in places where explosives are
being manufactured, handled or stored except with the prior
permission of the Chief Controller.

(2) The electrical equipment shall be of a type
acceptableto the Chief Controller.

23. Prohibition of certain acts. —No person
shall—

(1) providefalseor misleading informationin any
application made or statement submitted under
these rules; or

(2 falsify, eraseor fraudulently alter any entry in
any log, document or other record required to
be kept or maintained under these rules; or

(3) change or alter any licence, permit or other
documents issued under these rules.

24. Maintenance of records and submission of
returns—(1) Every person holding alicence granted under
these rules for manufacture, possession, sale, use or
transport of explosives shall maintain records in the
prescribed forms specifiedin Part 5 of ScheduleV and shall
produce such records on demand to an authority specified
inrule128.

(2) Stock books in prescribed forms shall be page
numbered and certified by any officer authorised under
these rules and such records shall be retained for period of
three years, unless otherwise directed by an authority.

(3) The licensee shall submit quarterly returns of
explosives (other than fireworks) manufactured, received,
sold or transferred or used or destroyed or imported or

exported to the Controller aswell asDistrict Magistratein
the form prescribed in Part 5 of Schedule V so asto reach
the above authority within tenth day of every succeeding
quarter.

(4) In case the licensing authority is the District
Magistrate, the licensee shall submit quarterly return to
such authority.

25. Recordsof accidents—Recordsof all accidents
occurring within thelicensed premises shall be maintained
and shall be made available to the inspecting authority.

Chapter IV
Special Provisionsfor Manufactureof Explosives

26. Approval of manufacturing process—(1) No
new explosive after itsinclusion in the list of authorised
explosives shall be manufactured unless the process of
manufacture is approved by the licensing authority and
his permission obtained in writing.

(2) A personintending to manufacture an authorised
explosive shall submit to the Chief Controller separately
for each explosive aproject report in duplicate containing,
among other relevant data, the following particulars,
namely \—

(@ the detailed process starting from the raw
materials, to the finished product describing
the plant and equipment, quantities of materials
handled, operating conditions and parameters,
nature of controlsand safety devicesprovided
in the proposed method of treating effluents
and waste explosives;

(b) thenature and composition of the explosives;
(©) thelimiting percentage of each ingredient of
explosives,

(d) the specification of the various raw materials
including substitutes, if any, used in the
process of manufacture;

(&) physical and chemical characteristics of final
product;

() name and percentage of marking agent to be
added in plastic explosives for detection by
vapour detection technique;

(g) safety management plan as stated in sub-rule
(3) to be followed by the company in case of
high explosives or blasting accessories;

(h) any other particulars as may be required by
the licensing authority;

(i) prescribed scrutiny fee.

(3) Safety management planreferredtoin clause(g)
of sub-rule (2) shall includethefollowing, namely :—
(@ assigned responsibilities and organisational
structure, including resource assessment;
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(b) hazard identification, risk assessment and
control;

(¢) provision of information, education and
training to the work force, contractors and
visitors,

(d) accident reporting and investigation;

() emergency response planning and
preparedness such as first aid, testing of
emergency planoncein ayear;

(f) provision of escape route;
(g) evacuation plan, appropriate fire fighting
controls, consequence minimising steps like

control of spills, appropriate off-site response
plan etc.;

(h) maintenance of records;
(i) maintenance of schedules for plant and
equipment;

() standard operating procedures where absence
of such procedures may adversely affect
safety;

(k) availability of Material Safety Data Sheet
(MSDS);

(I) security of explosives;

(m) transport and storage of explosives,

(n) materia handling;

(0) explosivesand man limitin each building and
location;

(p) precaution against adverse conditions, natural
as well as artificial such as lightning,

earthquake, |oad shedding, tripsin the process,
etc.;

(0) restriction of source of ignition;
() segregation of incompatible materials;

(s) disposal of waste explosives and ingredients,
including burning grounds procedures;

(t) competence of personnel for tasks; and

(u) safety meetings, self auditing and external
safety auditing of system and procedures.

(4) TheChief Controller, after scrutiny of the project
report, the Safety management plan and after making such
further enquiries as may be considered necessary, may if
he is satisfied, approve the process for each explosive
separately.

(5) No person shall makeany changeinthe process,
nature and composition of explosives, specification and
limiting percentages of raw materials and ingredients
without prior approval of the licensing authority.

(6) TheChief Controller may cause at any time any
test on any raw material, ingredients or explosives to

ascertain if these conform to the particulars given under
sub-rule(2).

27. Submission of safety management plan to
District Magistrate—The applicant shall submit a copy
of the safety management plan to the District Magistrate.

28. Buildings to be used for specified purpose
only.—Every building in afactory shall be used only for
the purpose specified in the licence granted under these
rules:

Provided that thelicensing authority may temporarily
permit the use of abuilding for apurpose other than
that specified in the licence after satisfying himself
that such a change is safe and for smooth operation
of the process of manufacture.

29. Interior of buildingstobesuitably finished.—
A building in which explosives or any ingredient thereof
which either by itself ispossessed of explosives properties,
or which when mixed with any other ingredient or article
also present in such building is capable of forming an
explosive mixture or an explosive compound, kept or resent,
or in the course of manufacture is liable to be, shall be a
danger building; and the interior of every such building,
and the benches, shelves and fittings in such building
(other than the machinery) shall be so constructed or so
lined or covered as to prevent the exposure of any iron or
steel and the formation and detachment of any grit so asto
comeinto contact with the explosive or ingredient thereof
in such building and such interior benches, shelves and
fittings shall, asfar asreasonably practicable, be kept free
from grit and otherwise clean.

30. Restriction of articles liable to spontaneous
ignition.—OQiled cotton, oil rags and oil waste and any
other article liable to spontaneous ignition shall not be
taken into any building where explosives are kept except
for the purpose of immediate supply and work or immediate
use in such building and upon cessation of such work or
use, shall forthwith be removed.

31. Useof special toolsand implements—Notools
or other implements shall be used or allowed to be present
inabuilding used for carrying out process of manufacture
(hereinafter referred to as process building) unless they
are of wood, copper, brass or soft metal or material, or are
covered with safe and suitable material .

32. Particulars to be exhibited on process
building.—The particulars mentioned hereunder shall be
prominently marked or exhibited inevery processbuilding,
namely :—

(1) outsdethebuilding—

(@ the name and identification number of the
building asper plan approved by the licensing
authority; and

(b) man-limitand explosiveslimit.
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(2) insdethebuilding—
(@ manlimit and explosiveslimit;
(b) genera safety instructions;
(c) operating instructions; and
(d) safe process details.

33. Removal of foreign matter from ingredients—
No ingredient shall be made or mixed into an explosive
unless it has been thoroughly treated by sifting or other
effective meansfor the detection and removal of all foreign
objects or matters that might cause danger.

34. Removal of explosives and materials
expeditiously.—(1) All explosives processed in aprocess
building shall immediately be removed to the next process
building or alicensed magazine or storehouse, asthe case
may be, and no explosive shall be allowed to accumulatein
any process building.

(2) Where the process in the manufacture of
explosive in a process building has been completed, all
substances that have been brought into the building for
use in that process but not used, and that are not
immediately required for usein another processinthesame
building, shall immediately be removed from the building.

35. Trainingto personnel.—Every person engaged
in the manufacturing factory shall be imparted training in
safety by competent person periodically during
manufacture, handling, transportation and storage of
explosives and records of such trainings shall be
maintai ned.

36. Useof vehicles—Every vehicleand every trolley
or receptaclein which finished or partly finished explosives
are transported in alicensed factory area shall—

(@ unless otherwise approved, have no exposed
iron or steel initsinterior;

(b) be closed or covered while the explosives or
its ingredients are being transported.

37. Maintenanceand repair sof building, plant and
equipment.—(1) Every building in the licensed premises
shall alwaysbemaintainedin afit condition. All plantsand
equipmentsin alicensed factory shall beregularly serviced
and maintained in aproper and fit condition by thelicensee.

(2) Before carrying out repairs to any building or
part thereof, including any equipment therein, that building
or equipment shall be thoroughly made free of explosives
by a suitable safety process of removal.

(3) If the repairs to the building or a part thereof
require use of any source of fire, licensee shal issue a
written permit allowing use of such articles under the
supervision of safety personnel and a copy each of such
permit shall be preserved for aperiod of three months and
presented on demand by an inspecting authority.

(4) If mgjor repairsare doneto abuilding or any part
thereof including any machinery therein, that building or

part of it shall not be taken into use unless the same is
permitted by the licensing authority.

(5) A record of al such servicing and maintenance
shall be maintained till the time of next servicing and
maintenance and in case of any major repairsor replacement
to any machinery or equipment, such record should be
preserved till replacement of such machinery and
equipment.

38. Facilitiesfor testing.—Proper testing facilities
for routine physical and chemical examination of raw
materials, intermediatesand final productsshall be provided
by thelicenseein thelicensed premises at places specially
approved by the Chief Controller or Controller :

Provided that the Chief Controller or Controller, as
the case may be, may direct thelicensee, by awritten
order to provide such additional facilities at such
places which, in his opinion, are necessary for
maintaining desired quality and safe manufacture of
explosivesin the licensed factory.

39. Requirement of samples for testing.—
Whenever the Chief Controller or Controller requiresunder
sub-rules (7) or (12) of rule 6 testing of any explosive by
the Departmental Testing Station, the manufacturer or the
applicant shall submit the samples of the explosives, free
of cost to the Departmental Testing Station in required
quantities:

Provided that if considered necessary, Chief

Controller or Controller, as the case may be, may

draw samples through his subordinate officers.

40. Stoppageof manufactureof explosives—If at
any time any operation in the process of manufacture of an
explosiveisnolonger found to be safe or behaviour of the
explosivesduring the course of storage, transport or useis
no longer found to be safe due to change in the nature and
composition of explosives, or dueto any other reason, the
licensing authority may issue an order inwriting directing
the licensee to stop forthwith the manufacture of such
explosivetill suchtimethe operation or the compositionis
rectified to the satisfaction of the licencing authority.

41. Exclusionfrom list of authorised explosives—
If the licensing authority stops the manufacture of any
explosives under rule 40 or if any explosive is not
manufactured for a continuous period of five years, such
explosives may be excluded from the list of authorised
explosivesby the Chief Controller.

42. Disposal of waste explosives.—(1) The
laboratories, process buildings and machineries therein
shall be swept and cleaned at the end of each shift or
earlier if necessary, and the sweepings and waste
explosives shall be properly collected and stored in asafe
place and safely disposed of .

(2) Adequate facilities for safe destruction under
the supervision of aperson adequately competent and at
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aplace approved by thelicensing authority in the licensed
premisesshall be provided by thelicenseefor thematerials
collected under sub-rule (1).

Chapter V

Special Provisonsfor Import or Export of Explosives
General

43. Import or export by land.—Nolicenceforimport
or export of explosives by land shall be granted without
the previous sanction of the Central Government in each
case, wherein the Central Government may impose
conditions and restrictions in consultation with the Chief
Controller.

44. Compliance of port rules—The provision of
rules regulating to handling of explosives at the notified
ports issued under the Act and respective port rules and
bye-laws shall be observed.

45. Import of explosives—(1) Declaration by
importer - A person holding animport licence granted under
these rules shall furnish a declaration to the Chief
Controller—

(@ in Form RE-8 under Part 5 of Schedule V as
soon as ship carrying explosives sails from
the port of loading;

(b) in Form RE-9 under Part 5 of Schedule V as
soon as any shipment of explosivesiscleared
fromthe port of import.

(2) Declaration by master of ship or by theship’s
agent - (@) Themaster of every ship carrying explosivesor
the agent for such ship shall givethe Conservator of the
port not lessthan forty eight hours' notice of itsintended
arrival at the port.

(b) The master of every ship carrying explosives
shall deliver to the pilot before entering any port, awritten
declarationin Form CE-2 under hissignature:

Provided that if in anticipation of aship’sarrival, the
agent for such ship deliversto the Conservator of the port
awritten declaration as aforesaid under his signature, no
such declaration need to be made by master of the ship.

(c) Every declaration delivered to a pilot under
clause (b) of sub-rule (2) shall be made over by himwithout
delay to the Conservator of the port and all declarations
received by the Conservator of the port shall be forwarded
by him, with all convenient despatch to the Commissioner
of Customs.

(3) Samplingprocedurefromimported explosves—
(8) When the master of, or the agent for, a ship has made
declaration required by sub-rule (2) as the Commissioner
of Customs of the port may authorise in this behalf shall
board the vessel and obtain samplesof all such explosives
intended to land at the port and are required under these
rulesto be tested, analysed or examined.

(b) The master or the agent, as the case may be,
shall deliver to the officer referred to in clause (@), without
charges, samplesof all the explosivesof which samplesare
required to be taken. One sample consisting of at least two
cartridges shall be drawn from agroup of cases having the
same batch number and same date of manufacture. The
samples, if the sampling officer so requires, shall betaken
from particular packageindicated by him.

(c) If the taking of any samples under clause (@)
involvesthe opening of any case, such case shall, beforeit
is opened, be removed to an isolated position at a safe
distance from any place where consignments of explosives
are stored.

(4) Despatch of samplestothetesting officer— ()
The officer taking a sample of any explosives under sub
rule (3) shall affix toit the name of the ship, the name of the
consignee, name of the explosive and such other
distinguishing marks, as he may think necessary and shall
forward it to the testing officer without delay.

(b) In the case of a Nitro-compound or a Chlorate
mixture, the date and batch number  shall also be affixed to
thesample.

(5) Testingof samples—(a) Thetesting officer shall
test, analyse or examine, as the case may be, the samples
and shall without delay forward to the Commissioner of
Customs a test certificate in CE-1 in duplicate under his
signature certifying whether the explosives have passed
the prescribed tests, analysis or examination.

(b) The Commissioner of Customs shall, as soon as
practicable and ordinarily within twenty four hours after
receipt of the report of the testing officer, forward a copy
each of the certificate in CE-1 to the Chief Controller and
the Controller of the areahaving jurisdiction.

(6) Permissiontoland explosives—(a) Noimported
explosives shall be permitted to be landed by the
Commissioner of Customs except with the prior permission
of the Chief Controller or the Controller duly authorised in
thisbehalf who shall issue such permissionif theexplosives
have passed the prescribed tests, analysis or examination
and after making such other enquiries as considered
necessary.

(b) If the Commissioner of Customs, after receiving
the permission under clause (a) and the licence for import
of such explosive under these rules and after making such
further enquiries as he deems necessary, is satisfied that
the explosives can lawfully beimported, he shall permit it
to be landed.

(¢) Nothing in this rule shall affect the power of
Commissioner of Customs to detain the explosives under
any other law for thetimebeing in force.

(d) Theimported explosivesshall beremoved from
the port premises by the importer as expeditiously as
possible.
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(7) Restrictions on airportsfor import.—(a) No
explosive shall be imported by air except at the airports
authorised for this purpose by the Central Government
fromtimetotime.

(b) Any explosive not permitted by International
Air Transport Authority regulations or by the Director
General of Civil Aviation, shall not beimported by air.

(c) Any person intending to import explosives by
air shall obtain landing permit from the Director General of
Civil Aviation and produce a copy thereof to the Chief
Controller prior toissueof licence.

(d) A person holding a licence for import of
explosives by air or his authorised agent shall give a
declaration well in advance before bringing the explosives
into the airport to the Officer in charge of the airport, the
Commissioner of Customsand the Chief Controller giving
full particulars of the explosivesintended to be imported.

(e) Proper arrangements shall be made by the
importer to take direct delivery of theimported explosives
and remove the same as expeditiously as possiblefrom the
airport.

46. Export of explosives.—(1) Declaration by
exporter or his agent—(a) The exporter or his authorised
agent shall give the conservator of the port not less than
forty eight hours' notice of hisintention to bring explosives
to port for export and shall not bring the explosivesto any
part of the port without prior permissioninwriting fromthe
said officer.

(b) Theexporter or hisauthorised agent shall produce
before the conservator of a port—

(i) licencegranted under theserulesfor export of
explosives in question;

(i) acertificateissued by the exporter to the effect
that the explosives have been packed and
marked in accordance with the UN regulations.

(c) The exporter or his authorised agent shall also
submit to the Chief Controller, on export of each
consignment and within twenty-one days from the date of
actual export, copy of bill of lading and return in Form
RE-10.

(2) Export of explosivesby air —(a) Explosiveof any
kind and quantity, which is not included in International
Air Transport Authority regulations or not permitted by
Director Generd of Civil Aviation, shal not beexported by air.

(b) A person holding a licence for export of
explosives by air or his authorised agent shall give a
declaration well in advance before bringing the explosives
into the airport to the Officer In charge of theairport or the
Commissioner of Customsand the Chief Controller giving
full particulars of the explosivesintended to be exported.

(c) Explosives meant for export shall be brought to
theairport after making proper arrangementsand only after

theaircraft isready for loading explosives and explosives
so brought to the airport shall be loaded directly into the
arcraft.

(d) If for any unforeseen circumstances, explosives
brought to the airport cannot be loaded into the aircraft,
such explosives shall be stored in an isolated shed under
guard asdirected by the Officer in charge of the airport and
all due precautions against theft, fire or explosion shall be
taken.

(e) Any person intending to export explosives by
air shall obtain permission from the Director General of
Civil Aviation and produce a copy thereof to the Chief
Controller prior to grant of export licence.

Chapter VI
Special provisionsfor Transportation of Explosives
General

47. Proceduretobefollowed duringtrangportation.—
(1) Every consignment of explosives transported under
licence shall be accompanied by a pass issued by the
consignor in Form RE-12 under Part 5 of schedule V.

(2) Such pass shall be attached to the way-hill,
invoice or despatch note as the case may be.

(3) A copy of every passissued under sub-rule (2)
shall forthwith be sent by the consignor to—

(@ thelicensing authority who issued the licence
of the consignor;

(b) the Controller and the District Superintendent
of Policeinwhosejurisdiction the place from
which the consignment is sent is situated;

(c) theController and the District Superintendent
of Police in whose jurisdiction the place to
which the consignment is sent is situated.

48. Certificate of safety.—(1) Beforetransporting
or tendering for transport an explosive of Class 3 (Nitro-
compound) or Class 4 (Chlorate mixture), the consignor
shall attach to the consignment avalid certificate in Form
CE-1 under Part 6 of ScheduleV or certified copy thereof
granted by testing officer.

(2) Thecertificatereferredtoinsub-rule(1) shall be
issued by the testing officer after conducting the tests as
per the methods of testing set forth in Schedule 111 as
applicable to such explosives in accordance with the
existing specification prescribed by the Bureau of Indian
Standards.

(3) Certificatereferredtoinsub-rule (1) shall bevaid
for aperiod of twelve months from the date of issue.

49. Transport in passenger carriages and
vessels—Save as otherwise expressly provided in these
rules, no explosive shall be transported in any carriage
vessel or aircraft plying for or carrying passengerson hire.

50. Documentstobeavailableduringtransport.—
(1) The operator of a vehicle used for the transport of
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explosives except fireworks and safety fuse shall ensure
that the driver or any attendant thereof hasin his possession
the following documents during transport, namely :—

(@ copy of indentinform RE-11 under Part 5 of
Schedule V, issued by the consignes;

(b) copy of transport passin form RE-12 under
Part 5 of ScheduleV issued by the consignor;

(c) copy of road van licence;

(d) original copy of bill of explosives being
transported.

(2) The documents mentioned in sub-rule (1) shall
be produced on demand by the authority empowered under
rule128.

51. Maximum consignments allowed.—The
guantity of explosives except fireworks and safety fuse
transported shall not exceed—

(1) ten tonnes or half the carrying capacity of a
railway wagon whichever isless;

(2 tentonnes or the maximum carrying capacity
of a road van, permitted by road transport
authority, whichever isless:

Provided that if the explosives to be
transported is of Class 2, the quantity of
explosives shall not exceed fifteen tonnes or
the maximum carrying capacity of the van,
whichever isless,

(3) onetonneinany animal drawn carriage;

(4) twenty two and half tonnes or the maximum
quantity permitted in International Maritime
Dangerous Goods Code, as applicable
whichever isless, in any one boat;

(5 quantity specified in International Air
Transport Authority regulations or Director
General of Civil Aviationwhicheverisless,in
any one aircraft;

(6) twenty five kilograms in tractor compressor
licensed under these rules by the District
Magistrate.

52. Despatch of explosives to carriers for
transport.—(1) No person shall despatch any explosives
except fireworksto acarrier other than the Indian Railways
for the purpose of transport.

(2) No person shall despatch any explosive to the
Indian Railways for the purpose of transport unless—

(@ he has given the Station Master a notice in
writing—
(i) of his intention to tender such
explosives,
(i) certifyingthat theexplosives have been
packed and marked in accordance with
rules 14 and 15;

(i) stating the true name, description and
guantity of explosivesto betransported.

(b) hehasreceived areply andintimationinwriting
from the Station Master that heis prepared to
receivethe explosivefor immediate despatch;

(©) he has received a confirmation from the
consignee regarding readiness to receive
explosives as authorised under these rules.

(3) No person shall bring, send or forward to, or
upon any railway any explosiveswhichthelndian Railways
have by any notice of regulation for thetimebeinginforce
notified that it will not receive.

53. Placeand timeof loadingand unloading.—(1)
Every explosive shall be loaded and unloaded at a safe
distance from the station buildings, passenger platforms,
dwelling houses, factories, public buildings and other
buildings or places where persons assemble or any
flammable or other hazardous goods are stored or handl ed.

(2) Every explosive intended for transport by road
whether under alicence or otherwise shall be loaded only
near a licensed magazine, licensed store house or other
licensed premises.

(3) Loading of explosives after sunset within a
licensed factory may be carried out up to 22 hoursat awell-
illuminated place approved by the Chief Controller.

(4) Nothinginsub-rule (1) and sub-rule5 of rule 10
shall apply to any operations connected with the transport
of explosives by passenger train or by apick-up vehicleor
a van or a goods train used for the transport of small
consignments or in the brake-van.

54. Carriageor vessd or aircraft tobein readiness
for loading.—No explosive shall be brought to any place
of loading until the carriage or vessel or aircraft into which
itisto beloaded is at that place in readinessto receiveit.

55. Delay intransit to beavoided.—The person or
personsin charge of carriage or vessel carrying explosives
shall, not stop or delay at any place for alonger time than
may be reasonably necessary, not stop unnecessarily at
any place where such stopping would reasonably be
dangerous to public.

56. Repairsto conveyance—Beforeany repairsor
alterationsare commenced in any part of acarriageor vessd
in which explosives are being, or have been transported,
all due precautions should be taken to remove all such
explosives, or any remnants thereof, and the spacein such
carriage or vessel in which such explosives have been
carried shall be thoroughly washed out to ensure that no
remnants of explosivesremain therein.

57. Small quantities of fireworks exempted.—
Nothing contained in rules 49, shall apply to the transport
of manufactured fireworks in the custody of a person
entitled to possess them without a licence under sub-rule
(5) of rule9:
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Provided that not more than five kilograms of
manufactured fireworks, securely packed in original
packing, shall be so transported in any motor vehicle used
for conveyance of more than six passengers.

58. Safety distancesbetween carriagesand boats.-
Where the explosivesin two or more carriages, other than
motor vehiclesor intwo or moreboats, travelling in company
exceed the maximum quantity or International Maritime
Dangerous Goods Code, asapplicable, or asstatedin rule
51, whichever is less, for any one carriage or boat, such
carriages or boats shall not approach within fifty metres of
one another :

Provided that—

(1) nothinginthisruleshall apply to thetransport
of explosivesby rail;

(2 the Conservator of the port may waive the
requirement within the limit of aport if in his
opinionitisimpracticableto secure compliance
withinthisrule.

59. Transport by water.—All the safety provisions
stated in Part 3 of Schedule VI annexed to theserulesshall
be complied with for transport of explosivesby water within
India

60. Transport by Rail.—All the safety provisions
stated in Part 4 of Schedule V1 annexed to theserulesshall be
compliedwithfor transport of explosivesby Rail withinIndia

61. Licencefor road van or compressor mounted
motor truck or tractor.—(1) No person shall transport or
cause to be transported any explosive in aroad van or
compressor mounted motor truck or tractor unless such
vehicleislicensed under theserulesto transport explosives.
The road van shall meet the requirements laid down in
specification 5 of Schedule V11 and compressor mounted
motor truck or tractor shall meet the requirementslaid down
in specification 5 thereof and shall be approved by Chief
Controller.

(2) Thelicensee of road van shall maintain records
of al transactionsin Form RE- 6 under Part 5 of Schedule V.

(3) Thelicensee of road van, compressor- mounted
truck or tractor, as the case may be, should engage only
such drivers or cleaners, whose antecedents are verified
by thelocal police. A list of such driversor cleanersalong
with all personal particulars should be made available to
the local police in advance to carry out the verification.
Re-verification of such staff should be carried out at regular
intervals, preferably oncein ayear.

62. Prohibition of transport within Streets, Public
placesand other specified areas—

(1) No person shall transport or cause to be
transported any explosives on any road within the limits of
a municipality or cantonment where such a road is
specifically prohibited for plying vehicles carrying
explosives.

(2) Nothinginsubrule (1) shall apply to—

(@ any explosive of Class 7(Fireworks), or safety
fuse; or

(b) other explosivesnot exceeding fivekilograms
inweight.
63. Restriction on transport of explosives except

fireworksand safety fuseby vehiclesother than road vans
or compressor mounted motor truck or tractor.—

No explosive other than fireworks or safety fuse
shall be transported by any carriage, which is not, aroad
vanor compressor mounted motor truck or tractor:

Provided that any carriage, which is not aroad van
or compressor mounted motor truck or tractor, may
transport any explosive if the distance from the place of
loading to the place of destination does not exceed ten
kilometres and the following conditions are complied
with:

(@ thetransport of explosivesisrestricted to the
period between sunrise and sunset;

(b) theexplosivesareaccompanied by at least two
able-bodied guards;

(c) aredflagisdisplayed on each cart;

(d) the packages containing explosives are
suitably covered by atarpaulin, and secured.

64. Loading of explosives—(1) The person in
charge of loading explosivesinto a vehicle or aircraft for
carriage shall ensurethat the explosives are stowed in such
amanner that—

(@  during normal course of transport they will not
moveand will be protected against friction and
bumping; and

(b)  should it become necessary to unload any of
the explosives, those remaining can be re-
stowed with as little disturbance as possible.

(2) No person shall load or unload explosives onto
or from alicensed vehicle, except when the engine of the
vehicleisstopped, the wheelschoked and the hand brake
applied.

65. Restriction on use of towed vehicles—No
person shall transport explosives other than fireworksin
any towed vehicle or tow any vehicle transporting
explosives.

66. Carriage of explosives with other substance
prohibited.—No other goods shall be carried with
explosivesin any vehicle:

Provided that not more than one thousand kilograms
of fireworks may be carried along with other goods not
being flammabl e and hazardousin nature.

67. Loading, unloading, maintenanceand oper ation
of road vans.—(1) After the loading or unloading of
explosivesin or from any such vehicleis commenced, the

147



Lk 11 kavs 3jge

Wa%sﬂﬂw 181

operation shall not be stopped until completed and shall
be completed as expeditiously as possible.

(2) Nobalehooksor other metal toolsshall be used
for the loading, unloading or handling of packages
containing explosives nor shall any package or container
of explosives be thrown or dropped during such operation.

(3) Thevehicleshall be maintained in safeworking
condition suitable for transport of explosives.

(4) Thedriver or operator of a vehicle carrying or
containing an explosive shall not stop unnecessarily or for
alonger period thanisreasonably required, and shall avoid
stops or places where public safety isin danger :

Provided that where avan transporting or containing
explosives is parked over night due to the reasons
beyond the control of licence or the driver, the
premisesin which thevan is parked-

(@ shall not be used for any purpose that might
give rise to the presence therein of an open
flame, matchesor any substanceor articlelikely
to cause explosion or fire;

(b) shall be away from any habitation of any
godown containing articles of a flammable
nature or other hazardous goods:

Provided further that the nearest police station
shall be informed about the location and
temporary parking of thevan.

(5) Thedriver or operator of any vehiclecarrying or
containing an explosive shall not drive or conduct the same
in adangerous or reckless manner.

(6) Routes passing through centres of dense
habitation shall, asfar as possible, be avoided.

(7) A road van while transporting explosives shall
always be attended to by two armed guards at the expense
of thelicensee. If the consignment of explosivesislikely
to pass through sensitive areas notified by the Ministry of
Home Affairs, it should be escorted by armed police escort
or guard, provided by the District Police Administration.

(8) Whenthereisaconvoy of two or more vehicles
transporting explosives, where applicable, a space of at
least 300 metres shall be maintained between each such
vehicle.

(9) Road van transporting explosives shall not be
driven past fires of any kind on or near the highway or
other thorough fare.

(10) Thedriver of the road van while transporting
explosives shall, before crossing any unmanned railway
crossing or before crossing any main highway, bring the
road van to afull stop and proceed only when the way is
safely clear.

(11) Theorigind licencefor van granted under these
rules or attested copy of the same shall always be carried
inthevehicle.

68. Lightingof stationary vehicles.—Wherearoad
van carrying explosives is stationary on a public road at
night, otherwise than by reason of delay incidental to the
flow of traffic, driver or the licensee of the van shall keep
the parking lights on throughout the stay and if necessary
shall also provide reflectors or use blinking lightsin such
position asto convey an effective warning of the presence
of theroad van to the drivers of other vehicles.

69. Accident to thevehicle—(1) Whereavehicle
transporting explosivesisinvolved in an accident, fire or
any other occurrence that causes asignificant delay in the
delivery of explosives or damage to the vehicle or
explosives, the driver or any other authorised person
accompanying the vehicle shall—

(@ comply withall requirementsof law relatingto
road accidents;

(b) inform the nearest police station;
(©) informthelicenseewho shall-

() inform the Chief Controller and the
Controller in whose jurisdiction the
accident has taken place giving the full
details of explosives carried and
accident;

(i) arrange for safe storage and custody of
explosives till examination by the
Controller if required, and then arrange
for transport to the destination or place
designated by the Controller;

(2) Incaseof abreakdown of road van, thedriver or
the person in charge of the vehicle shall—

(@ makeor permit to be made minor repairsif the
repairs can be made without hazard;

(b) wheremajor repairsarerequired, prevent such
repairs being made until the explosives are
transferred to another vehicle or are removed
from the vehicle and stored under proper
security at a safe distance from the highway
and at least three hundred metres from any
inhabited premises,

(¢) inform the licensee who shall in turn inform
the Chief Controller and the Controller in
whosejurisdiction the vehicleisbroken down
giving full details of the explosives and the
circumstances attending the breakdown.

70. Fireextinguisherstobeprovided.—(1) Every
road van shall be provided with two fire extinguishers of
minimum two kilograms capacity. One of the extinguishers
shall be capable of dealing with fire involving electric
circuitsand the other, with other inflammable components.

(2) The fire extinguishers shall always be kept in
good working condition.
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(3) Thefireextinguishersshall belocated wherethey
will be convenient and ready for immediate use.

(4) The fire extinguishers shall be examined and
recharged according to the manufacturers’ recommen-
dations.

Chapter VII

Special Provisionsfor Possession, Saleand Use of
Explosves
71. Possessionin licensed premises—(1) A person
holding licencefor possession of explosivesgranted under
these rules shall store the explosives only in premises
specified inthelicence.

(2) Thelicensed magazine or store house shall be
kept securely closed or locked at all times except when
goods are being placed in or taken from it or when it must
be kept open for some other purpose in connection with
the management of such premises.

(3) Thekeys of the licensed magazine shall, at all
times be kept secured in licensee's own custody or of his
authorised agent and shall be produced for opening the
magazine or store house whenever so required by an
inspecting officer.

(4 The name and address of the person aongwith
passport size photograph with whom the keyswill be kept
shall be furnished to the licensing authority and the
Controller having jurisdiction.

72. Repacking or opening of packages—(1) An
explosive shall, as far as practicable, be sold in original
packages. If the quantity sold to any person is less than
the quantity of explosives packed inthe original packing,
such quantity shall be packed in asafe and proper manner
inasubstantial package which shall be clearly marked with
following markings, namely :—

(@ Nameof theexplosive;

(b) Class, Division and sub-division as per to
Schedulel;

(©) Quantity of explosive packed;

(d) Name of licensee with licence number of the

magazine from where the explosive is being
supplied and packed;

() Dateof packing;
(f) Name and address of the consignee.

(2) Norepacking shall be carried out in amagazine
or storehouse.

(3) Repacking of explosives shall be done, where
necessary, in an approved open sided shed having
smoothly finished dust-freefloor at adistance as approved
by thelicensing authority.

73. Explosivesnot to bekept in damaged boxes—
Thelicensee of every magazine or storehouse shall ensure
that the explosives are always kept in their original outer

package and if the outer package gets damaged in amanner
that the explosives contained therein cannot be stored or
transported, such explosives shall be repacked after giving
prior intimation well in advance to the Controller having
jurisdiction over the areawith all necessary details.

74. Storageof explosivesin excessof thelicensed
quantity.—(1) The quantity of any kind of explosiveskept
in any licensed magazine or storehouse shall not exceed
the quantity entered in the licence against such kind of
explosives.

(2) Notwithstanding anything contained in sub-rule
(2), thelicensing authority may issue apermit for aperiod
not exceeding fifteen days, on receipt of the such fees as
prescribed under Part-2 of Schedule IV, to a licensee for
storage of explosives in excess of the licensed quantity
when such authority is satisfied that such excess storage
isessential and unavoidable due to circumstances beyond
the control of the licensee:

Provided that such excess storage shall not exceed
one third of the licensed quantity.

(3) The licensing authority may refuse to grant a
permit for excess storage of explosives if such excess
storage is of arepeated nature.

75. Permit for temporary possession of
manufactured fireworks in excess of the licensed
guantity.—A permit for aperiod not exceeding thirty days
may be granted by the licensing authority to a licenseefor
fireworks shop to possess one-third in excess of the
licensed quantity on receipt of fees as prescribed under
Part 2 of SchedulelV :

Provided that adequate floor areato accommodate
excess storage is available in such shop.

76. Quantity of explosivestobepurchased in agiven
period of time.—A licenseefor possession, sale or use of
explosivesin and from amagazinelicensed in Form LE-3
shall purchase only such quantity of explosivesinagiven
period as may be specified in the licence.

77. Accountability and transaction of explosives—
(2) All licenses granted under these rules shall bear the
photograph of the licensee or occupier.

(2) For purchase and transaction of explosives,
following procedures shall be observed—

(@ Indent Form RE-11 under Part 5 of ScheduleV
shall be signed by the licensee or his
authorised representative;

(b) Photograph and specimen signature of the
licensee or occupier shall be filed with the
supplier of explosives;

(c) Photograph, specimen signature and address
of the licensee’'s authorised representative
duly attested by the licensee or occupier shall
befiled with the supplier of explosives,
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(d) The supplier of explosives shall verify the
photograph and signature before effecting the
delivery;

(6) The authorised representative mentioned in
clause (c), shall represent one licensee only
for receiving explosives on hisbehalf :

Provided that nothing in this rule shall be
applicablefor fireworks and safety fuse.

78. Magazine, storehouse, or shop tobeat ground
level.—A magazine, store house, or shop shall be
constructed at ground level only. A magazine or storehouse
shall be asingle storey building.

79. Stacking of packages.—Packages shall be
stacked in magazine or store house in such amanner so as
to facilitate inspection of the condition of all packages
stored and to read the marking particulars of each package
and inthe manner provided under Schedule V1.

80. Storage of compatible explosives.—
(1) Detonatorsor gunpowder or fireworks shall be stored
only in separate rooms or compartments meant for each in
amagazine.

(2) Paper caps or colour or star matches shall be
stored in separate compartments.

81. Specification for construction of amagazine—
Magazine used for storage of explosives shall be
constructed as per Specification 2 of Schedule VII .

82. Store house for fireworks or safety fuse—
(1) Store house shall be used only for possession of
fireworks not exceeding five thousand kilograms or safety
fuse not exceeding fifty thousand meters and not for sale.

(2) A person holding licence for possession and
saleof fireworksor safety fusefrom ashop shall beeligible
for alicence for one store house per shop.

(3) The store house shall be constructed as per
Specification 3 of Schedule V1.

83. Explosivesper mitted for possession and sale
from shop.—(1) No explosives, other than fireworks, gun
powder, small arm nitro compound and safety fuse,
permitted in licence shall be stored inashop for possession
and sale.

(2) Construction of shop.—The shop shall be
constructed of a brick, stone or concrete and the shop
shall be closed and secured so as to prevent unauthorised
person from having access thereto.

(3) The premises shall have storage area not less
than nine square meters and not more than twenty five
sguare meters.

(4) The shop shall —

(@ be located on the ground floor of a building
completely separated from other parts of the
building by substantial walls having

independent entrance and emergency exit from
open air and having doors opening outwards,
if applicable;

(b) not besituated in the sub-level or basement or
mezzaninefloor;

(©) not be situated under the upper floor used for
the purpose of dwelling;

(d) not be situated under or nearby any staircase
or lift;

(e) beaccessiblefor firefighting; and

(f) have no electrical apparatus or battery or il
lamp or similar equipments capable of
producing spark or ignition and all electrical
wiring in the shop be fixed and effectively
sealed or conduited or mechanically protected;
themain switch or circuit breaker be provided
at the immediate accessible position outside
the premises.

84. Temporary shops for possession and sale of
fireworksduringfestivals—During festivals, the District
Magistrate may issue temporary licences for possession
and sale of fireworks in a temporary shop subject to the
following conditions namely :—

() Thefireworksshall be kept in a shed made of
non-flammable material, which is closed and
secured so asto prevent unauthorised persons
having access thereto.

(2 Theshedsfor possession and saleof fireworks
shall be at a distance of at least three metres
from each other and fifty metres from any
protected work.

(3 The sheds shall not face each other.

(4 Noail burninglamps, gaslampsor naked lights
shall be used in the shed or within the safety
distance of the sheds. Electrical lights, if used,
shall be fixed to the wall or ceiling and shall
not be suspended by flexible wire. Switches
for each shop shall befixed rigidly to thewall
and amaster switch shall be provided for each
row of sheds.

(5) Display of fireworksshall not beallowed within
fifty metres of any shed.

(6) Inonecluster not morethan fifty shopsshall
be permitted.

85. Special precautions to be observed for
fireworks—(1) Subject to other provisions of this rule,
fireworks shall not be placed or kept in a shop window
used for display of goods.

(2) Fireworks in the shop shall be kept in a spark
proof receptacle, or the original outer packet in which they
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were received if that package is effectively sealed and in
good order and condition.

(3) A receptacle or package containing fireworks
shall be kept in a position away from and clear of shop
traffic and to be separated from all articlesof aflammableor
combustible nature.

(4) Whereapackage containing fireworksisopened
for sale, thefireworksshall immediately be placedin aclean,
dust free and spark proof receptacle.

86. Safety distancestobemaintained.—(1) Factory
or magazine—The factory licensed for manufacture or
magazine licensed for possession, sale or use of explosives
shall maintain safety distance specified in Schedule V11
and condition of licence, as the case may be.

(2) Store house—The store house licensed for
possession of fireworksor safety fuse shall maintain safety
distance of three metresfrom protected worksand minimum
fifteen metresfrom any such premisesor any other premises
used for storage of similar explosives, flammable or
hazardous materials.

(3) Shop.—The shop licensed for storage and sale
of small armsnitro-compound, fireworksor safety fuse shall
be at adistance of minimum fifteen metresfrom any such
premises or any other premises used for storage of similar
explosives, flammabl e or hazardous materials.

87. Saleof other articleprohibited.—Thepremises
inwhich small arms nitro-compound or fireworksor gun
powder or safety fuse is kept shall be used only for
possession and sale of such explosives and for no other
purposes when small arms nitro-compound or fireworksor
gun powder or safety fuse is stored :

Provided that the premises may be used for other
purposes except for inflammable and dangerous
substances when small arms nitro-compound or
fireworksor gun powder or safety fuse are not stored
inthe premises.

88. Fireworksto besold from licensed premises
only.—No person shall sell fireworks from any premises
other than those licensed under these rules.

89. Restriction on preparation of charges—(1) An
explosive of onedescription shall not be converted into an
explosive of another description.

(2) The explosives of Class 2 or Class 3 shall be
used intheir original cartridge packing and such cartridges
shall not be cut to remove explosivesfor making cartridges
of different sizes.

90. Restriction on conveyanceof explosivestoor at
theblasting site—(1) Explosives shall only be conveyed
from thelicensed storage premisesto near thesitein original
unopened packages or in closed containers used solely
for that purpose and securely locked. No manufacturer
shall directly supply the cartridged explosivesfor charging
of boreholes at the blasting site.

(2) Explosives shall not be taken to a point nearer
than fifty metres from any site until such site is ready for
charging.

(3) Explosivesshall not beconveyedinany vehicle
with any other materials, tools or implements other than
that required for the purpose of blasting.

(4) Explosivesleft over after the day'swork shall be
returned to the licensed premisesfrom which the samewas
taken.

(5) The carrying box used for carrying explosives
from origina packages shall be maintained thoroughly
cleaned and dried and shall be kept closed when not in
use. The containers shall be provided with either handles
or carrying straps of adequate strength and shall be
conspicuously marked with theword “ Explosives”.

(6) Detonators shall be conveyed in special
containers constructed of non metal or non conductive
material and these shall not be carried with other explosives.
Batteries, dry cells and other sources of electric energy
shall not be carried in the vehicle carrying detonators.

(7) No detonator shall be taken out from a case or
container unlessit isrequired for immediate use.

91. Explosives to be examined before use—(1)
Explosives before use shall be visually examined for any
visible defects and any defective explosive shall not be
used.

(2) Any explosive showing signsof deterioration of
any kind should be reported immediately to the licensing
authority and such explosive set-aside for examination by
such authority.

(3) Gunpowder, which isfound to be caked owing
to the moisture, shall not be used.

(4) Frozen nitro-glycerine explosives shall not be
used until thawed under the supervision of experienced
persons. Wherefreezingislikely to occur only low freezing
explosives shall be used.

92. Precautionsto be observed at site—(1) The
electric power at the blasting site shall be discontinued as
far as practicable before charging the explosives.

(2) No work other than that associated with the
charging operations shall be carried out within fifteen
metres of the holes unless otherwise specified to the
contrary by the licensing authority.

(3) When charging is completed, any surplus
explosives, detonators or fuses shall be removed from the
vicinity of the hole and stored at a distance which would
prevent sympathetic detonation in the event of a charge
detonating in any hole.

(4) The holes, which have been charged with
explosives, shall not be left unattended till the blasting is
completed.
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(5) Careshall betaken to ensure that fuse or wires
connected to the detonators are not damaged during the
placing of stemming material and tamping.

93. Suitablewar ning procedur etobemaintained.—
The licensee or an authorised person appointed by the
licenseeto bein charge of the use of explosives at the site
shall lay down a clear warning procedure consisting of
warning signsand audiblesignalsand all personsemployed
in the area shall be made fully conversant with such signs
and signals.

94. Precautionstobeobserved whilefiring.—(1)
The end of the safety fuse should be freshly cut before
being lighted.

(2) The exploders shall be regularly tested and
maintained in afit condition for useinfiring. Anexploder
shall not beused for firing acircuit aboveitsrated capacity.

(3) Theélectriccircuit shall betested for continuity
beforefiring. All persons other than the shot firer and his
assistants, if any, shall be withdrawn from the site before
testing the continuity.

(4) For the purpose of joining, the ends of all wires
and cables should have the insulation removed for a
maximum length of 5 centimetersand should then be made
clean and bright for a minimum length of 2.5 centimeters
and the endsto be joined should be twisted together so as
to have a positive metal contact.

95. Precautions against stray currents—Where
electrically operated equipment isused in locations having
conductive ground or continuous metal objects, tests shall
be made for stray currents to ensure that electrical firing
can proceed safely.

96. Person in charge to be responsible—The
licensee or ashot firer employed by him to bein-charge of
blasting operations shall take all precautions against fire,
accident, loss, pilferage etc., of explosives and will be
personally held responsible for any contravention of the
relevant provisions of the Act or Rules thereof.

97. Blasting operations in mines.—Blasting
operations in mines shall be carried out as per the Mines
Act, 1952(35 of 1952) and such operations shall becarried
out according to regulations framed under that Act. The
shot firer employed for blasting operations shall take all
precautions against fire, accident, loss, pilferage etc., of
the explosives and personally be held responsible for any
contravention of the provisions of the ExplosivesAct, 1884
and the rules thereof.

98. Blasting operation by shot firer in areasother
than mines—(1) Blasting operation shall be carried out by
ashot firer holding valid certificateissued by the Controller.

(2) A copy of the certificate shall be carried by the
shot firer during blasting operations.

(3 The shot firer shall take al due precautions in
handling or charging or blasting operations.

Chapter VIII

Grant or refusal of approval, no objection certificate,
licence, certificates, amendment, transfer and renewal

99. Licencesand licensing authorities—Licences
and certificates for specific purposes may be granted by
the authorities specified in Part 1 of SchedulelV.

100. Payment of Fees—(1) When the licensing
authority is the Chief Controller or Controller, the fees
payable under these rules shall be paid by a crossed Bank
Draft and when the licensing authority is the District
Magistrate, the fees payable under these rules shall be
paid in such manner as may be specified by him.

(2) The amount of various types of fees payable
under these rules shall be as per Part 2 of Schedule V.

(3) When a licence is sought for more than one
financial year, the feesfor the desired number of financial
yearsat therate prescribed in Part 2 of SchedulelV shall be
payable.

101. Prior approval beforeconstruction . —(1) A
person desiring to obtain a licence for manufacture,
possession for sale, use, transport of explosives, under
these rules, shall obtain prior approval from the authority
empowered to grant such licence, by submitting documents
mentionedinrule113.

(2) TheDistrict Magistrate whilegranting the prior
approval, shall return to the applicant one set of approval
together with plansand Form DE-2, if required, showing
distances required to be kept clear in and around the
premises.

(3) TheChief Controller or Controller whilegranting
the prior approval, shall return to the applicant one set of
approval together with plansand aForm DE-2 if required,
showing distances required to be kept clear in and around
the premises and an additional set of the said documents
to enable the applicant to submit the same to the authority
authorised to issue no objection certificate under rules 102
and 103.

(4) Prior approval under sub-rule (1) shall not be
necessary in case of licencesfor manufacture of Adivertus,
transport of explosivesin tractor compressor, possession
inshops, public display of fireworksandimport and export
of explosives.

102. Noobjection certificatebeforeconstruction.—
(1) After approval under rule 101, the person desiring to
obtain a licence for manufacture, possession for sale or
use of explosives shall obtain a no objection certificate
fromthe District Magistrate or Director General of Mines
Safety, as the case may be, before commencing
construction of the premises.

(2) Certificatereferredtoinsub-rule (1) shall not be
requiredif—

(@ thepremisesproposedto belicensediswithin

the factory licensed under these rules for
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©

manufacture of explosives and the required
safety distances are under the control of
applicant;

the premises for which the new licence is
required is situated within the same survey
number, in which the applicant hasan existing
premisesand avalid licencefor the same.

any other amendment in the existing licenceis
carried out which does not warrant any fresh
enquiry for grant of no objection certificate.

103. Procedure to be observed for issue of no
objection certificateand for grant of licence—

@

@

©)

Theapplicant desiring to obtain alicencefrom
the Chief Controller or Controller, shall apply
to the District Magistrate or the Director
Genera of Mines Safety with copiesof thesite
plan showing the location of the premises
proposed to be licensed for issue of a
certificateto the effect that thereisno objection
to the applicant receiving licence for the site
proposed.

The District Magistrate shall be the authority
to issue the certificate referred to in sub-rule
(1) if the area of the proposed site does not
comeunder thelndian Mines Act, 1952 (35 of
1952) and the Director General of Mines Safety
shall be such authority if the area of the
proposed site is for ANFO, Liquid Oxygen
Explosives or SME and comesunder theIndian
MinesAct, 1952.

The District Magistrate on receipt of
applicationreferred in sub-rule (1), shall make
verification of the antecedents of the applicant,
lawful possession of the site, genuineness of
the purpose, interest of public and any other
verifications or enquiries as may be
specifically required by thelicensing authority
to becarried out, if any, and on any other matter
as deemed necessary.

(@ Forverification of theinterest of public,
the District Magistrate shall forthwith
cause a notice to be published calling
upon the public to submit objections, if
any, with reasonsthereof, within aperiod
of onemonth fromthedate of publication
of the notice and specifying the date,
time and place for consideration of
objections by him. Wherethe site of the
proposed premises lies within 1.5
kilometersof thelimitsof thejurisdiction
of any town planning municipal authority
or port or air port or satellite or space
craft launching station or similar
establishments of national importance,

@

©)

©)

the District Magistrate shall cause the
notice to be served to such authority or
establishment. The day of hearing for
consideration of objectionsshall befixed
as early as possible, after the expiration
of the period of one month from the date
of publication of notice. On receipt of
objection, theDistrict Magistrateshall call
the person or persons raising objection
and also the applicant, giving not less
than seven clear daysbeforetheday fixed
for hearing for consideration of the
objection. Ontheday fixed for thehearing
or any day to which such hearing may be
adjourned fromtimeto time, the District
Magistrate shall hear any objection
relating to the purpose of no objection
certificate and shall make such enquiry,
as he may deem necessary to assess
justification of such objection.

(b) If the quantity of explosives does not
exceed onehundred kilogramsor in case
of ANFO or Liquid Oxygen Explosives
or SME or transport of explosivesin a
road van, the notice for public for
objection as stated in clause (a) shall
not be necessary.

The Director General of Mines Safety, on
receipt of application referred to in sub-rule
(1), shal make verification of lawful possession
of the site, genuineness of the purpose, any
other verifications or enquiries as may be
specifically required by thelicensing authority
to becarried out, if any, and on any other matter
as deemed necessary.

Theauthority referred toin sub-rule (3) or sub-
rule (4) shall complete the enquiry within a
period of three months and such authority shall
after being satisfied, grant no objection
certificate along with site plan duly signed and
sealed by such authority.

If the authority referred to in sub-rule (3) or
sub-rule (4) objects to the grant of the no
objection certificate on any of the grounds
relating to the purpose of no objection
certificate, no licence shall be granted by the
licensing authority except with the sanction of
the Central Government.

Theauthority referred toin sub-rule (3) or sub-
rule (4) shall grant the no objection certificate
intheformat specifiedin Part 2 of ScheduleV
or convey hisrefusal for granting no objection
certificate with reasons thereof in writing to
the applicant as expeditiously as possible but
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not later than six months from the date of
receipt of application from the applicant.

(8 Nolicencefor manufacture of explosivesother
than Liquid Oxygen Explosives shall be
granted or renewed to a person for hisfactory
or mine not covered under the Factories Act,
1948 (63 of 1948) or theMinesAct,1952 (35 of
1957), asthe case may be, unless he executesa
bondin Form CE-3 indemnifying personinjured
or dependants of deceased workers in the
event of an accident in the factory or minefor
an amount of Rs. 10,000 for factories
manufacturing up to 15 kilograms of
gunpowder or fireworks at any one time, an
amount of Rs. 25,000 for factories
manufacturing up to 200 kilograms. of
gunpowder or fire works at any one time and
Rs. 50,000 in every other case in respect of
factory or mines.

104. Commencement of construction of
premises—On receipt of no objection certificate under
rule 103, the applicant shall start construction of the
premisesor installation of thefacilities:

Provided that in case of shops or storehouses or
other premises, which areaready constructed, no objection
certificate may be obtained subsequently.

105. Application for grant of licence. —After the
construction of premisesis completed, the applicant shall
apply for grant of licence along with documents stated in
rule113.

106. Period of validity of licence—Thelicensing
authority may grant a licence for the period deemed
necessary but not exceeding—

(1) sixmonthsforimport or export of explosives,

(2 onemonthfor public display of fireworks;

(3 five financial yearsor part thereof in case of
manufacture of explosives or storage
magazine;

(4) thirty daysfor temporary fireworks shops,

(5) ten financial yearsor part thereof for all other
cases.

107. Grant of alicenceand certificate—(1) The
licensing authority, on being satisfied with the documents
received for grant of licence, and after making suchinquiry,
if any, asit may consider necessary, shall, subject to the
other provisions of this Act and these rules, by order in
writing either grant thelicence or refuseto grant the same.

(2) A copy eachof every licence other than for import
or export of explosives granted by the Chief Controller or
the Controller shall beforwarded to the District Magistrate
and the Superintendent of Police of the District and the
Controller in whose jurisdiction the premises are situated.

(3) When the licensing authority grants a licence
other than for export or import of explosives, after

conducting inspection of the premisesto ensure conformity
of the premises to the provisions of the Act and these
rules, such authority shall endorse the licence and from
the date of such endorsement, the licence shall come into
force:

Provided that if the licensing authority grants a
licence without conducting prior inspection, such authority
shall issue provisional permission pending endorsement
of licence to use the licensed premises for a period which
the licensing authority may require for conducting
inspection of the premisesfor endorsement of thelicence.

(4) If thelicensing authority observes, oninspection,
that the premises do not conform to the provisions of the
Act and these rules and not fit for endorsement, he shall
communicate to the licensee,

(i) hisdirection for rectification of deficiencies;
or

(i) reasons for not regular endorsement of the
licence; or

(i) reasons for suspension or revocation of the
licence, asthe case may be.

(5) In case of application for grant of shot firer's
certificate, the Controller on receipt of documents specified
initemnumber 24 of rule 113 shall conduct such examination
and enquiries as deemed necessary before granting the
shot-firer's certificate. On his being satisfied that the
applicant has adequate knowledge and experiencein rel ated
field of handling and blasting explosives, he shall grant the
shot firer'scertificatein Form LE-10 specifying therein the
authorised area and category of blasting. Such certificate
shall be valid for a period of five years from the date of
issue. The certificate may be revalidated for subsequent
five-year periods on completion of procedures as in the
case of fresh grant.

Explanation :—For the purposes of thissub rule, there
shall bethefollowing categories of blasting, namely :—

Class Category Type of blasting permitted

A Unlimited All types of blasting

B Genera All phases of aboveground
aboveground blasting operation

C Genera All phases of underground
underground  blasting operation

D Demoalition All phases of blasting in

demoalition projects
E Seismic All phases of blasting in seismic

prospecting or production

All phases of blasting in
agricultural and well sinking
Blasting for special purpose not
covered under the above
categories

F Agricultura

G Specid
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(6) In case of application for grant of foreman's
certificate, the Controller on receipt of documents specified
initemnumber 25 of rule 113 shall conduct such examination
and enquiries as deemed necessary before granting the
foreman's certificate. On his being satisfied that the
applicant has adequate knowledge and experiencein rel ated
field of handling and blasting explosives, he shall grant the
foreman'scertificatein Form LE-11 specifying thereinthe
authorised area of manufacture. Such certificate shall be
valid for aperiod of five years from the date of issue. The
certificate may be revalidated for subsequent five-year
periodson completion of proceduresasin the case of fresh
grant.

(7) The District Authority shall forward a copy of
every licence granted by himin Form LE-1, LE-2, LE-3,
LE-4 and LE-5 to the Controller having jurisdiction over
the area.

(8) Wherever licence is granted in Form LE-1 for
manufacture of fireworksby the District Authority, he shall
ensure that such licence isissued for manufacture of only
such fireworks item which are authorized by the Chief
Controller.

108. Transfer of licence—(1) A licence granted
under these rules may be transferred by the authority
empowered to grant the licence.

(2) An applicant who desires to get the licence
transferred in his favour shall submit to the licensing
authority—

(@ anapplicationinform appropriatefor grant of
thelicence;

(b) specimen signature of the applicant or his
authorised person;

(c) aletter from the existing licensee signed by
the authorised person requesting the transfer
of licence in favour of the applicant or a
succession certificate from a competent court
in case of death of a licensee being an
individual;

(d) origina licenceissuedtotheexistinglicensee;

(e) copies of supporting documents regarding
transfer of rights of the premisesin favour of
the applicant;

(f) requisite scrutiny fee and transfer feg;

(9) copiesof al approved drawingsin the name of
the applicant;

(h) status of the applicant whether individual,
proprietary firm, partnership firm, company,
association or society or otherwise—
documentary evidence along with names,
addresses of the proprietor or partners or

directors or members as the case may be, and
photographs of the occupier, to be submitted;

(i) a no objection certificate from the District
Magistratefor transfer of thelicencein favour
of the applicant :

Provided that no objection certificate shall not
be necessary if the applicant holds a licence
for which ano objection certificate has already
been granted.

109. Amendment of licencein respect of alteration
or changein thepremisesor licenses capacity, but not
involving change of name of licensee or partners or
directorsor members—(1) A licencegranted under these
rulesmay be amended by the authority empowered to grant
the licence if the amendment is not inconsistent with the
provisions of these rules.

(2) A licensee who desires to have his licence
amended shall submit the following particulars to the
licensing authority, namely :—

(@ anapplication stating nature of the amendment
and the reasons there for;

(b) the original licence together with enclosures
toit;

(©) plans showing the details of the proposed
amendment if such plans are required by the
licensing authority for the purpose of
amendment;

(d) prescribed scrutiny fes;
(e) prescribed amendment fee.

(3) The licensing authority after scrutiny of the
documents submitted under sub-rule (2), and after making
such further inquiries and taking such action as deemed
necessary, may take suitable action to amend the licence.

110. Amendment of licencedueto changeof name
of the licensee (firm or company or association or
society).—(1) Wherever, nameof thelicenseesuch asfirm
or company or association or society is proposed to be
changed, the licensee shall submit application to the
licensing authority for amendment of licencein favour of
the new name along with—

(@ applicationintheform asappropriate for grant
of licence;

(b) documentary evidence with supporting
documents in respect of the change of the
name;

(c) copies of al approved drawings in the new
name of the licensee;

(d) no objection certificate from the District
Magistrate for change in the name of the
licensee;
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(&) requisite scrutiny fee and amendment fee .

(2) In case of change of name of licensee being
manufacturer of explosives, the licensee shall apply for
corresponding amendments in the list of authorised
explosivesin respect of explosives manufactured by him.

111. Procedurefor changeof partnersor directors
or membersor occupier —\Whenever any new partner or
member or director isinducted in the partnership firm or
society or association or company, as the case may be,
without any change in the name of the licensee firm or
society or association or company, thelicensee shall submit
application to the licensing authority for accepting the
newly inducted partners or membersor directors,—

(8 names and addresses of newly inducted
partners or directors or members as the case
may be, and in case the occupier is changed,
photographs of the new occupier;

(b) certificate of verification of antecedentsfrom
the District Magistrate of the newly inducted
partners or members or directors or occupier,
as the case may be;

(©) requisite scrutiny fee;

(d) any other document as may be called for by
the licensing authority.

112. Renewal of licence—(1) Every licence except
the licences granted for a specific period not exceeding
oneyear, shall berenewablefor amaximum period of five
financial years ending on the 31st March.

(2) Every applicationunder sub-rule (1) for renewal
of the licence shall be accompanied by the following
documents, namely :—

(@ applicationin FormRE- 1;
(b) theoriginal licence;
(c) prescribedrenewal fee.

(3) A licence may be renewed by the authority
empowered to grant such licence:

Provided that a licence which has been granted by
the Chief Controller may berenewed without any ateration
by aController duly authorised by the Chief Controller in
thisbehalf:

Provided further that a licence, which has been
granted by the District Magistrate, may be renewed without
any alteration by a Sub-Divisional Magistrate or an
Executive Magistrate duly authorised by the District
Magistrate in this behalf.

(4) Every application for the renewal of alicence
shall be made so asto reach the licensing authority or the
authority empowered to renew thelicence on or beforethe
date on which the licence expires.

(5) If the application for renewal reaches the
renewing or licensing authority on or before the date of
expiry, thelicence shall be deemed to beinforceuntil such
date as the licensing authority renews the licence or until
an intimation that the renewal of thelicenceisrefused has
been communicated to the applicant.

(6) Thesamefeeshall bechargedfor therenewal of
alicencefor each year asfor grant thereof:

Provided that if therenewal application together with
complete documentsisreceived by thelicensing authority
after the date of expiry but not later than six months from
thedate of expiry; andif thelicensing authority is satisfied
that such delay is beyond the control of the licensee, the
licence may, without prejudice to any other action that
may be taken in this behalf, be renewed on payment of
penalty fee which isequal to one year's licence fee.

(7) Incase of an application for the renewal of the
licencefor aperiod of morethan oneyear at atime, thefee
prescribed under proviso of sub-rule (6), if payable, shall
bepaid only for thefirst financial year of renewal.

(8) Every licence granted under these rules other
than a licence granted for a specified period shall be
renewablefor amaximum period of fiveyearswherethere
has been no contravention of the Act or theserulesframed
there under or of any condition of the licence so renewed.

(9) Where a licence renewed for more than one
financial year issurrendered beforeitsexpiry, the renewal
fee paid for the unexpired portion of the licence shall be
refunded to the licensee:

Provided that no refund of renewal fee shall be made
for any financial year during which-

(@ the licensing authority received the renewed
licencefor surrender;

(b) any explosive is received or stored on the
authority of the licence.

(10) No licence shall berenewed if the application
for renewal is received by the licensing or renewing
authority after three months of the date of its expiry. An
application for revalidation received after three months of
the expiration of the licence shall be considered as an
application for anew licence.

(11) When a licence is renewed by the Chief
Controller or aController, anintimation to that effect shall
be sent to the District Magistrate concerned and when a
licenceisrenewed by the District Magistrate, intimation to
that effect shall be sent to the Controller having
jurisdiction.
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113. Documentsfor approval and grant of licence—Thefollowing documents shall be required to be submitted for
approval and grant of licence—

9. Purposeof Licence Article Licence Documentsrequired for Documents required for grant
No. numberas Form approval of licence
per Part |
of Schedule
v
1 2 3 4 5 6

1 Licenceto 1@ LE1 (i) Form AE-1; (i) FormAE-1;
manufacture (i) Plans of the proposed (i) Plans of the proposed
fireworksor buildings or sheds and the site  (buildings or sheds and the site
gunpowder or showing approach road tothe showing approach road to the
both not exceeding factory, al buildingsin and factory, al buildingsinand
15kilogrammes around, and safety distances around, and safety distances
at any onetime. maintained; maintained;

(iii) Particulars of competent (iii) Particulars of competent

persons and their experiencein  persons and their experiencein

related fields; related fields;

(iv) Passport size photographs of (iv) Passport size photographs of

the occupier alongwith docu-  the occupier alongwith docu-

mentary evidence of nomination mentary evidence of nhomination

as occupier asper rule 2; as occupier as per rule 2;

(v) Scrutiny fee as per Schedule (v) Completion certificate;

IV, part-2. (vi) Indemnity bond in CE-3;
(vii) Licencefeeasper Schedule

IV, part-2.

2 Licenceto 1(b) LE1 (i) Form AE-1 and additional (i) Form AE-1 and additional
manufacture information like detail s of information like detail s of
fireworksor process; process;
gunpowder (i) Plans of the proposed (ii) Plans of the compl eted

or both exceeding 15
kilogrammes but not

exceeding 500
kilogrammesat any
onetime.

buildings and the site showing
approach road net work to the

buildings and the site showing
approach road net work to the

factory or premises; all buildings, factory or premises; all buildings,

blast wall, safety distances,
plant, equipment, explosives
limit, manlimit;

(iii) Distanceform DE-1;

(iv) Particulars of competent

blast wall, safety distances,
plant, equipment, explosives
limit, manlimit;

(iii) Distanceform DE-1;

(iv) Particulars of competent

technical persons or foreman and technical persons or foreman and

their experienceinrelated fields;

(v) Passport size photographs of
the occupier alongwith docu-
mentary evidence of nomination
as occupier as per rule 2;

(vi) Scrutiny fee as per Schedule
IV, part-2.

their experienceinrelated fields;

(v) No objection certificate
aongwith approved plan from
competent issuing authority;
(vi) Completion certificate;

(vii) Passport size photographs
of the occupier alongwith
documentary evidence of
nomination as occupier as per
rule2;

(viii) Indemnity bond in CE-3;
(ix) Licencefeeasper Schedule

IV, part-2.
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3. Licenceto 1(c) LE1 (i) Form AE-1 and additional (i) Form AE-1 and additional
manufacture information like detail s of information like detail s of
fireworksor process; process;
gunpowder (i) Plans of the proposed (it) Plans of the completed
or both exceeding 500 buildings and the site showing  buildings and the site showing
kilogrammesat any approach road net work tothe  approach road net work to the
onetime. factory or premises; all buildings, factory or premises dl buildings,
blast wall, safety distances, blast wall, safety distances,
plant, equipment, explosives plant, equipment, explosives
limit, manlimit; limit, manlimit;
(iii) Distanceform DE-1; (iii) Distanceform DE-1;
(iv) Particulars of competent (iv) Particulars of competent
technical personsor foremanand  technical personsor foremanand
their experienceinrelated fields; their experienceinrelated fields;
(v) Passport size photographs of (v) No objection certificate
the occupier alongwith docu-  along with approved plan from
mentary evidence of nomination competent issuing authority;
asoccupier as per rule 2; (vi) Completion certificate;
(vi) Scrutiny fee asper Schedule (vii) Passport size photographs
1V, part-2. of the occupier along with
documentary evidence of
nomination as occupier as per
rule2;
(viii) Indemnity bond in CE-3;
(ix) Licencefee asper Schedule
IV, part-2.
4 Licenceto manufactur  1(d) LE1 (i) Form AE-1 and additional (i) Form AE-1 and additional

at site, ANFO explosi-
ves not exceeding 200
kilogrammes at any
onetime.

information like detail s of
process;

(i) Plans of the proposed
manufacturing shed and the site
showing approach road net work
to the premises; safety distance
and equipmentsfor ANFO
manufacture;

(i) Particulars of competent
technical persons and

their experienceinrelated fields;
(iv) Passport size photographs of
the occupier alongwith docu-
mentary evidence of nomination
as occupier as per rule 2;

(v) Scrutiny fee as per Schedule
1V, part-2.

information like detail s of
process,

(i) Plans of the completed
manufacturing shed and the site
showing approach road net work
to the premises; safety distance
and equipmentsfor ANFO
manufacture;

(iii) Particulars of competent
technical persons and

their experienceinrelated fields;
(iv) No objection certificate
aong with approved plan from
competent issuing authority;
(v) Completion certificate;

(vi) Passport size photographs
of the occupier along with
documentary evidence of
nomination as occupier as per
rule2;

(vii) Indemnity bond in CE-3(not
required if covered under the
MinesAct, 1955)
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(vii) Indemnity bondin CE-3
(not required if covered under
theMinesAct,1955).
(viii) Licencefee asper Schedule
IV, Part-2.

5. Licenceto manufacture 1(e) LE1 (i) Form AE-1 and additional (i) Form AE-1 and additional
liquid oxygen information like detail s of information like details of
explosives (LOX). process; process;

(i) Plansof the proposed LOX  (ii) Plansof the comleted L OX
depot and the site showing depot and the site showing
approach road net work tothe  approach road net work to the
premises; safety distance, and  premises; safety distance, and
equipmentsfor LOX equipmentsfor LOX
manufacture; manufacture;
(i) Particulars of competent (iii) Particulars of competent
technical persons and technical persons and their
their experienceinrelated fields, experienceinrelatedfields;
(iv) Passport size photographs  (iv) No objection certificate
of the occupier along with docu-  along with approved plan from
mentary evidence of nomination competent issuing authority;
as occupier as per rule 2; (v) Completion certificate;
(v) Scrutiny fee as per Schedule (vi) Passport size photographs
IV, Part-2. of the occupier along with
documentary evidence of
nomination as occupier as per
rule2;
(vii) Indemnity bond in CE-3 (not
required if covered under the
MinesAct, 1955);
(viii) Licencefee asper Schedule
IV, Part-2.
6. Licencetomanufacture 1(f) LE1 (i) Form AE-1 and additional (i) Form AE-1 and additional

sitemixed explosives

(SME).

information like details of
process;

(ii) Plans of the proposed
support plant and the site
showing approach road net work
to the premises; al buildings,
distances, plant, equipment,
attached BMD vehicles and
annual capacity;

(i) Particulars of competent
technical persons and their
experienceinrelated fields;
(iv) Passport size photographs
of the occupier a ong with docu-
mentary evidence of nomination
as occupier as per rule 2;

(v) Scrutiny fee as per Schedule
IV, Part-2.

information like details of
process;

(ii) Plans of the completed
support plant and the site
showing approach road net work
to the premises; all buildings,
distances, plant, equipment,
attached BMD vehicles and
annual capacity;

(iii) Particulars of competent
technical persons and their
experienceinrelated fields;
(iv) No objection certificate
along with approved plan from
competent issuing authority;
(v) Completion certificate;

(vi) Passport size photographs
of the occupier along with
documentary evidence of
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nomination as occupier as per
rue2;
(vii) Indemnity bond in CE-3 (not
required if covered under
theMinesAct, 1955);
(viii) Licencefee asper Schedule
IV, Part-2.

7. Licenceto manufacture 1(g) LE1 (i) Form AE-1 and additional (i) Form AE-1 and additional
explosives other than information like detail s of information like detail s of
fireworks, gunpowder, manufacturing process; manufacturing process;

ANFO, LOX and SME. (i) Plans of the proposed (i) Plans of the proposed
buildings and the site showing buildings and the site showing
full approach road net work to  full approach road net work to
the factory/or premises; all the factory/or premises; all
buildings, mounds, safety buildings, mounds, safety
distances, plant, equipment, distances, plant, equipment,
explosiveslimit, man limit, explosiveslimit, manlimit,
annual capacity; annual capacity;

(iii) Distanceform DE-1,; (iii) Distanceform DE-1,
(iv) Quality control plan and (iv) Safety management plan;
proceduresfor raw materidls, () particulars of competent
! ntermedl.ate andfinished technical persons or foreman
products; and their experiencein related
(v) Safety management plan; fields;
(vi) Particulars of competent (vi) Passport sized photographs
technical persons or foreman of the occupier along with
andtheir experienceinrelated  documentary evidence of nomina
fields; tion as occupier as per rule 2;
(vii) Passport sized photographs (vii) No objection certificate
of the occupier along with docu- along with approved plan from
mentary evidence of nomination competent issuing authority;
as occupier as per rule 2;
(viii) Detailsof BMD vehiclesin (viii) Indemnity bond in CE-3;
case of SME plant; (ix) Completion certificate;
(ix) Scrutiny feeasper Schedule (x) Licencefeeasper Schedule
IV, Part-2. IV, Part-2.

8 Licence to possess 2 LE2  Not necessary as per sub-rule (i) FOmMAE-2;

gunpowder not exceeding
15kilogrammeat any one
timefor manufacture of
adirverttus and posses-
sion of adirverttus not
exceeding 200in number
at any onetime.

(4) of rule 101.

(i) The plan showing placefor
storage of Gun powder, filling
and firing of Adirvettus and
protected workswithin 100
metreson al sides;

(iii) Passport sized photographs
of the occupier along with
documentary evidence of
nomination as occupier as per
rule2;

(iv) Licencefeeas per Schedule
IV, Part-2;

(v) Publicliability insurance.
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9. Licence to possess 3@ LE3 (iYForm AE-3 (for possession (i)Form AE-3 (for possession
for use, for agricultural and use); and use);
purpose or in small (i) Plans of the proposed (i) Plans of the completed
quarry, explosives not magazine and the site showing  magazine and the site showing
exceeding 25kilo- approach road; safety distances, approach road; safety distances,
gramsof Class1, 2or 3; licensed capacity; licensed capacity;
1500 numbers detonators; (iii) Passport size photographs  (iii) Completion certificate;
1500 metersof Detona- of the occupier along with (iv) Passport size photographs
ting Fuse or Safety Fuse documentary evidence of of the occupier along with
at any onetimeina nomination as occupier asper  documentary evidence of
magazine. rule2; nomination as occupier as per
(iv) Scrutiny fee as per Schedule rule2;
IV, Part-2. (v) Licencefee asper Schedule
IV, Part-2.
10. Licenceto possess for  3(b) LE3 (i) Form AE-3; (i) FormAE-3;
sale of explosives of (i) Plans of the proposed (ii) Plans of the compl eted
Class1,2,34,5,60r7 magazine and the site showing  magazine and the site showing
inamagazine. approach road; mounds, safety  approach road; mounds, safety
distances, licensed capacity; distances, licensed capacity;
(iii) Distance form DE-1, (iii) Distanceform DE-1;
(iv Passport size photographs  (iv) Completion certificate
of the occupier along with docu- (v) No objection certificate
mentary evidence of nomination withgpproved Planfrom District
as occupier as per rule 2; Magistrate;
(v) Scrutiny fee as per Schedule (vi) Licencefeeasper Schedule
IV, Part-2. IV, Part-2.
11. Licenceto possessfor  3(c) LE-3 (HYFormAE-3; (hFormAE-3;
use, explosives of class (i) Plans of the proposed (i) Plans of the completed
1,2,34560r 7ina magazine and the site showing  magazine and the site showing
magazine. approach road; mounds, safety  approach road; mounds, safety
distances, licensed capacity; distances, licensed capacity;
(iii) Distanceform DE-1; (iii) Distanceform DE-1;

(iv) Passport size photographs  (iv) Passport size photographs
of the occupier along with docu- of the occupier along with docu-
mentary evidence of nomination mentary evidence of nomination
as occupier as per rule 2; as occupier asper rule 2;

(v) Scrutiny fee as per Schedule (v) Completion certificate
IV, Part-2. (vi) No objection certificate with
approved Plan from District
Magistrate;
(vii) Licencefee asper Schedule
IV, Pat-2.
12. Licence to possess 3(d) LE3 (i) FormAE-3; (i) FormAE-3;

fireworksnot exceeding
5000 kilogrammeor
safety fuse not
exceeding 50000 meters,
in a storehouse, not

(i) Plans of the proposed store
house of site showing approach
road, safety distance, licence
capacity;

(iii) Passport size photographs

(ii) Plans of the compl eted store
house and the site showing
approach road, licence capacity;

(iii) Completion certificate;
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1 2 3 4 5 5
for sale but for transfer of the occupier along with docu- (iv) No Objection Certificate with
to own licensed shop mentary evidence of nomination approved plan by District
as occupier as per rule 2; Magistrate
(v) Passport size photographs
(iv) Scrutiny fee as per Schedule of the occupier along with
IV, Part-2. documentary evidence of
nomination as occupier as per
rule2;
(vi) Licencefeeasper Schedule
IV, Part 2.
13. Licence to possess 4 LEA4 Not necessary as per sub-rule (4) (i) Form AE-4;
and transport explosives of rule 101(Type approval tobe (ii) Plansof thetractor
of class 2 or 3 not obtained from Chief Controller). compressor conforming to
exceeding 25 kilogramms, Specification 5;
electric or ordinary (iii) Passport size Photographs
detonators not exce- of the occupier alongwith docu-
eding 200 numbers, mentary evidence of nomination
detonating fuse not as occupier as per rule 2;
exceeding 100 meters (iv) Licencefeeasper Schedule
and safety use not IV, Part-2.
exceeding 200 meters
in acompressor
mounted motor truck
or tractor for usein
well sinking
14. Licence to possess and 5(a) LES Not necessary as per sub-rule (4) (i) Form AE-5;
sale from a shop, at any of rule101. (i) Plans of the shop showing
onetime, not exceeding storage capacity, approach
25kilogrammsof small road, surrounding facilities
arms nitrocompound . specifically indicating com-
pliance of sub-rule (3) of rule 86;
(iii)Passport size photograph of
the occupier alongwith
documentary evidence of
nomination as occupier as per
rule2;
(iv)Licencefeeasper Schedule
IV, Part 2.
15. Licence to possess and 5(b) LES Not necessary as per sub-rule (4) (i) Form AE-5;
sale from ashop at any of rule101. (i) Plans of the shop showing
onetime, not exceeding storage capacity, approach road,
100 kilogrammesof surrounding facilities
manufactured fireworks specifically indicating com-
of class 7, division 2, pliance of sub-rule (3) of rule 86;
sub-division 2 and 500 (iii)Passport size photograph
kilogrammsof Chinese of the occupier alongwith
crackersor sparklers. documentary evidence of
nomination as occupier as per
rule2;

(iv) Licencefeeasper Schedule
IV, Part 2.
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16. Licence to possess and 5(c) LES Not necessary as per sub rule (4) (i) Form AE-5;
sale from a shop, at any of rule101 (if) Plans of the shop showing
onetime, not exceeding storage capacity, approach road,
2000 nos. of pyrotechnic surrounding facilities
device explosives of specifically indicating com-
class6 division 1. pliance of sub-rule (3) of rule 86;
(iii) Passport size photograph of
the occupier alongwith
documentary evidence of
nomination as occupier as per
rule2;
(iv) Licencefeeasper Schedule
IV, Part 2.
17. Licenceto possess for  5(d) LES Not necessary as per sub rule (4) (i) FormAE-5;
use gunpowder not of rule101 (i) Plans of the shop showing
exceeding 5kilogramms storage capacity, approach road,
and safety fuse not surrounding facilities
exceeding 50 metersin specifically indicating com-
the states of Bihar, West pliance of sub-rule (3) of rule 86;
Bengal, Keralaand (iii)Passport size photograph of
Tamil Nadu the occupier alongwith
documentary evidence of
nomination as occupier as per
rule2;
(iv)Licencefeeasper Schedule
IV, Part 2.
18. Licenceto possess, 5(€) LES Not necessary as per sub rule (4) (i) FormAE-5;
for use of small arms of rule101 (i) Plans of the shop showing
nitrocompound not storage capacity, approach road,
exceeding 5kilogramms surrounding facilities
inthe state of Kerala. specifically indicating com-
pliance of sub-rule (3) of rule 86;
(iii)Passport size photograph of
the occupier alongwith
documentary evidence of
nomination as occupier as per
rule2;
(iv)Licencefeeasper Schedule
IV, Part 2.
19. Licence to possess and 5(f) LES Not necessary asper subrule (i) Form AE-5;

salefrom a shop manu-
factured fireworks of
class 7, division 2, sub-
division 2 exceeding 100
kilogramms but not
exceeding 300 kilogramms
and Chinese crackers or
sparklersexceeding 500
kilogrammsbut not exce-
eding 1200 kilogramms

(4) of rule 101.

(i) Plans of the shop showing
storage capacity, approach road,
surrounding facilities
specifically indicating com-
pliance of sub-rule (3) of rule 86;
(iii)Passport size photograph of
the occupier alongwith
documentary evidence of
nomination as occupier as per
rue2;
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20. Licenceto possessand 6 LE6
usefireworksfor public
display

21. Licenceto transport 7 LE7
explosivesin aroad van

22. Licencetoimport or 8 LE8
export explosives
otherwise than by land

23. Licenceto manufacture, 9 LE9
possess, sale, use etc. (SPE-
of explosives not provi- CIAL)

dedinarticles1to 8 of
Part 1 of SchedulelV.

Not necessary as per sub rule
(4) of rule 101.

(i) Form AE-7,

(i) Plans of the proposed
ExplosivesVan as per Specifica
tion 4;

(iv) No Objection Certificate with
approved plan by District
Magistrate

(v)Licencefeeasper Schedule
IV, Part 2.

(i) Form AE-6;
(i) Site Plan for display of
fireworks;

(iii) Passport size photographs of
the occupier alongwith docu-
mentary evidence of nomination
as occupier asper rule 2;

(iv) Licencefee asper schedule
IV Part2;

(v) Publicliability insurance.

(i) FormAE-7,

(il Plans of the Explosives
Van asper Specification.4;
(iii) Completion certificate

(iii) Passport size photographs of (iv) Attested copy of registration

the occupier along with docu-
mentary evidence of nomination
as occupier as per rule 2;

(iv) Scrutiny fee as per Schedule
IV, Part-2.

Not necessary as per sub rule
(4) of rule101.

(i) FormAE-1,

(i) Plans of the proposed
buildings and the site showing
full approach road, network to
thefactory or premises, all
buildings, mounds, safety

certificate of thevehicle;

(V)No abjection certificate from
District Magistrate (not applicable
where the applicant is holder

of licence for possession

of explosivesfor saleor usein
which case a copy of the said
licence to be submitted);

(vi) Passport size photographs
of the occupier alongwith docu-
mentary evidence of nomination
as occupier as per rule 2;

(vii)Licencefeeasper Schedule
IV Part 2.

(i) FormAE-8§;

(i) Passport size photographs of
the occupier alongwith docu-
mentary evidence of nomination
as occupier asper rule 2 or
exporter;

(iii) Licencefeeasper Schedule
IV, Part-2.

(i) Form AE-9;

(if)Plans of the proposed
buildings and the site showing
full approach road, network to
thefactory or premises, all
buildings, mounds, safety
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distances, plant, equipments, distances, plant, equipment,
explosveslimit, manlimit,annual explosiveslimit, manlimit, annua
capacity, as the case may be; capacity , as the case may be;
(iii) Any other document(s) as  (iii) Any other document(s) as
may be required by the Chief may be required by the Chief
Controller; Controller;
(iv) Passport size photograph of (iv) No objection certificatewith
the occupier alongwith docu-  approved Plan from District
mentary evidence of nomination Magistrate;
as occupier as per rule 2;
(v) Scrutiny fee as per Schedule (v) Completion certificate;
1V, Part 2.
(vi) Passport size photographs
of the occupier alongwith docu-
mentary evidence of nomination
as occupier as per rule 2;
(vii) Licencefeeasper Schedule
IV, Pat-2.
24. Shotfirer'sCertificate 10 LE-10  Not required. (i) Form AE-10;
(if) 2 copies of passport size
photograph;
(iii) Proof of date of birth;
(iv) Certificate of educational
qualification and experience;
(V) Medical fitness certificate;
(vi) No objection certificate from
In-charge of Police Station,(not
required in case competency is
required only for blasting in
connection with testing of
explosivesin afactory or
recognised laboratory);
(vii) Feeasper SchedulelV,
Part-2.
25. Foreman's Certificate LE-11  Not required. (i) FormAE-11;

(i) 2 copies of passport size
photograph;

(iii) Proof of dateof birth;

(iv) Certificate of educational
qualification and experience;

(V) Medical fitness certificate;

(vi) Feeasper SchedulelV,
Part-2.
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114. Refusal to grant approval or licence—The
authority refusing to grant approval or licence including
amendment and renewal shall record inwriting the reasons
for such refusal and communicate the sameto the applicant.
Beforerefusal, the applicant shall be given an opportunity
of being heard.

115. Cancellation of no objection certificate—(1)
No objection certificate granted under rule 103, may be
cancelled by the authority issuing the same or authority
superior toit, if such authority is satisfied, that—

(@ the licensee has ceased to have any right for
the lawful possession over the licensed
premises;

(b) the licensee is convicted and sentenced for
any criminal offence or ordered to execute
under Chapter VIII of the Code of Criminal
Procedure, 1973 (2 of 1974), abond for keeping
peace for good behaviour;

(¢) thecancellation of no objection certificateis
absolutely necessary for public peace and
safety:

Provided that before cancellation of the no
objection certificate, thelicensee shall begiven
a reasonable opportunity of being heard.

(2) The authority issuing the no objection certificate
or the District Magistrate or the State Government
cancelling no objection certificate shall record, inwriting,
the reasons for such cancellation and shall immediately
furnish to the licensee and the licensing authority
concerned, copy of the order cancelling the no objection
certificate and the reason for such cancellation.

(3) In case an appeal ismade against the cancellation
of no objection certificate, the appellate authority may
consult, if so desired, the Chief Controller.

116. Refusal toamend or renew alicence—(1) The
licensing authority refusing to amend or renew a licence
shall record the reasons for such refusal in writing.

(@ The licensing authority shall refuse to renew a
licenceif such licence can be revoked in accordance with
the Act or these rules.

(3) A brief statement of reasons for refusal to renew
a licence shall be given to the holder of the licence on
demand unlessin any casethelicensing authority is of the
opinion that it will not bein public interest to furnish such
statement.

(4) Where the renewal of the licence is refused, the
fee paid for the renewal shall be refunded to the licensee
after deducting the proportionate fee for the period
beginning from the date from which the licence wasto be
renewed up to the date from which renewal thereof is
refused.

(5) Before refusing renewal of a licence under the
rule, the holder of thelicence shall be given an opportunity
of being heard.

117. Restriction on quantity or period.—If the
authority grants, amendsor renewsalicencefor aquantity
or period less than the quantity or period applied by the
applicant, the authority shall record in writing the reasons
for such reduction in licence quantity and shall
communicate the same to the applicant on demand.

118. Suspension and revocation or cancellation of
licence.—(1) Every licence granted under these rules
shall—

() stand cancelled, if—

(@ the licensee has ceased to have any
right for thelawful possession over the
licensed premises,

(b) thelicenseeis convicted and sentenced
under any criminal offences or ordered
to execute under Chapter VIII of the
Code of Criminal Procedure, 1973( 2 of
1974), abond for keeping peacefor good
behaviour.

(1) stand cancelled, if the no-objection certificate
is cancelled by the authority issuing the same
or District Magistrate or the State Government
inaccordancewith rule 115.

(1) be liable to be suspended or cancelled by an
order of the licensing authority for any
contravention of the Act or these rules or of
any condition contained in such licence, or by
order of the Central Government , if it is
satisfied that there are sufficient grounds for
doing so:

Provided that before suspending or cancelling
a licence under this rule, the holder of the
licence shall be given an opportunity of being
heard.

(2) The suspension or cancellation shall take effect
from the date specified therein.

(3) Anorder of suspension or revocation of alicence
shall be deemed to have been served if sent by post to the
address of the licensee entered in the licence.

(4 The suspension of a licence shall not debar the
holder of thelicence from applying for therenewal.

(5) Notwithstanding anything contained in sub-rule
(1), anopportunity of being heard may not be givento the
holder of the licence before his licence is suspended or
cancelled in cases—

(i) wherethelicenceissuspended by alicensing
authority as an interim measure for violation
of any of the provisions of the Act or these
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rules or of any conditions contained in such
licence and in his opinion such violation is
likely to cause imminent danger to the public:

Provided that where alicenceis so suspended,
thelicensing authority shall give the holder of
the licence an opportunity of being heard
before the order of suspension is confirmed;
or

(i) where the licence is suspended or cancelled
by the Central Government, if that Government
considers that in the public interest or in the
interest of the security of the State, such
opportunity should not be given.

(6) A licensing authority or the Central Government
suspending or cancelling alicence shall record its reason
for so doing in writing.

119. Procedureon expiry, suspension or revocation
or cancellation of licence—(1) A licensee on the expiry,
suspension or revocation or cancellation of the licence
shall forthwith give noticeto thelicensing authority, of the
description and quantity of explosives in his possession
and shall comply with the directions which the licensing
authority may givein regard to their disposal.

(2) Incasethelicenceisrevoked or cancelled by the
licensing authority, fee for unexpired portion will be
reimbursed to the applicant by the licensing authority.

120. Refusal or withdrawal of shot firer's
certificate—(1) A shot firer'scertificatefor useof explosive
may be refused or withdrawn for any of the following
reasons, namely :—

(@ non-compliance with any order of theissuing
authority within the time specified by such
order;

(b) theapplicant or holder isan unlawful user of,
or isaddicted to, narcotics or dangerous drugs;

(c) the applicant or holder advocates, or
knowingly belongs to, any organisation or
group that advocates violent overthrow of or
violent action against any State Government
or the Central Government;

(d) theapplicant or holder suffersfrom amental or
physical defect that would interfere with the
safe handling of explosives;

(e) violation by the applicant or holder of any
provision of any of these rules or that false
information was given or amisrepresentation
was made to obtain the certificate;

(f) theapplicant belongsto any unlawful or barred
organisation.

(2) Inany case where the issuing authority refuses
or withdraws a certificate, the issuing authority shall

communicate the same to the applicant or holder of the
certificate and such communication shall specify thereason
for refusal or withdrawal of the certificate and shall state
that, upon written request by the applicant or the holder of
the certificate, a hearing before the issuing authority will
be held within twenty one days after the date of therequest.

(3) Upon intimation of the revocation of any
certificate, the holder of the certificate shall immediately
surrender to the issuing authority the revoked certificate.

121. Provision for appeal.—(1) An appeal against
anorder of theauthority refusing to grant or renew alicence
or suspending or revoking alicence or certificate or varying
the condition of alicenceor certificate shall lie, if theorder
is passed by the—

(@ Chief Controller,—tothe Central Government;
(b) Controller,—tothe Chief Controller;

(c) Didtrict Magistrate—to theimmediate superior
to such authority.

(2) Every appeal referred to in sub-rule (1) shall be
preferred in accordance with the provisions of the Act and
shall be presented within sixty days of the date of the
communication of such order.

(3) Every appeal shall be accompanied by fees
specified in Schedule IV annexed to these rules and the
feesshall berefunded to the appellant if the appeal isupheld
by the appellate authority.

(4) The action taken by the appellate authority shall
conform to the provisions of section 6F of the Act .

122. Procedure to be followed by the appellate
authority.—(1) Onreceipt of the appeal andif such appeal
can be admitted in accordance with the Act the appellate
authority may call for records of the case from the authority
who passed the order appeal ed agai nst and may make such
further enquiriesasit may deem necessary and after giving
the appellant areasonabl e opportunity of being heard, pass
final orders.

(2 When the State Government is the appellate
authority, it may, if desired, may consult the Chief Controller
regarding technical matter.

123. Procedureon death or disability of licensee—
(1) If alicensee dies or becomes insolvent or mentally
incapable or otherwise disabled, thelicence granted to him
under these rules shall stand cancelled on the date of the
licensee's death or mental incapacity or insolvency or
disability, asthe case may be.

(2) Thelegal heirsor representatives of the licensee
referred to in sub-rule (1) shall as soon as may be, notify
the licensing authority—

(@ thedateof death, insolvency, mental incapacity
or other disability as the case may be, of the
licensee, and
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(b) shall await the directions of the licensing
authority with regard to the disposal of the
explosives kept at the licensed premises.

124. Loss of licence—Where a licence granted
under theserules or an authenti cated copy granted thereof,
islost or accidentally destroyed, aduplicate may begranted
on payment of fees, specified in Part 2 of SchedulelV.

Chapter—I X
Power svested with Authorities

125. Power of officer stodemand licenceor pass—
(1) Every person holding or acting under alicence granted
under these rules shall, when called upon to do so by any
authority specified in rule 128, produce it, or an
authenticated copy of it, at such time and place as may be
directed by such officer.

(2) Every person in charge of a consignment of
explosives in transit under cover of a pass issued under
these rules shall produce it when called upon to do so by
any authority specifiedinrule 128.

(3) Copies of any licence may, for the purposes of
thisrule, be authenticated free of charge by the authority,
which granted the licence.

126. Executive control over authorities—Every
authority other than the Central Government acting under
this Chapter shall be subject to the directions and control
of the Central Government :

Provided that nothinginthisrule shall be deemedto
affect the powers of executive control of the Chief
Controller over the officers subordinate to him.

127. Power of officers to prevent dangerous
practices—(1) If in any matter which is not provided for
by any express provision of, or condition of a licence
granted under these rules and a Controller or District
Magistrate finds any factory, magazine or place where an
explosive is being manufactured, possessed or sold, or
used or any part thereof, or anything or practice therein or
connected therewith or with the handling or transport of
explosives to be unnecessarily dangerous or defective so
as, in hisopinion, to tend to endanger the public safety or
the bodily safety of any person, such Controller or District
Magistrate may, by an order inwriting, require the occupier
of such factory magazine, store house or place or the owner
of the explosive, to remedy the same within such time as
may be specified in the order.

(2) Where the occupier or owner objectsto an order
made under sub-rule (1), he may appeal to the appellate
authority in accordancewith rule 121.

128. Powers of search and seizure—(1) Any
authority specified in column (1) of the Table below may
within thejurisdiction specified in the corresponding entry
incolumn (2) of that Table—

(@ enter, inspect and examine any place, aircraft,
train, carriage, vessel or any mode of transport
inwhich an explosiveis being manufactured,
possessed, used, sold, transported, exported
or imported under alicence granted under these
rules, or in which he hasreason to believe that
an explosive has been or is being
manufactured, possessed, used, sold,
transported, exported or imported in
contravention of the Act or these rules;

(b) search for explosives or ingredients thereof;

(c) take samples of any explosive or ingredients
found therein on payment of the val ue thereof,
if such payment isdemanded at thetime of the
sample aretaken;

(d) seize, detain and remove any explosive or
ingredientsthereof found therein together with
connected documents thereof in respect of
which he has reason to believe that any of the
provisions of the Act or these rules have been

contravened.
Table
Authority Jurisdiction
The Chief Controller or All partsof India

Controller
All District Magistrates

All Executive Magistrates  Their respectivejurisdiction
subordinate to the District
Magistrate

All Commissionersof Police Their respectivejurisdiction
or Police Officersof rank

not below that of a

Sub-Inspector of Police

The Director General of
Minesor officers
subordinate to him

Their respectivejurisdiction

Their respectivejurisdiction

(2 Whenever any officer other than the Chief
Controller seizes, detains or removes any explosive or
ingredients thereof or any connected documents thereof
under thisrule, he shall forth with report thefact by telegram
to the Chief Controller and the Controller under whose
jurisdictionthe placewherethe explosiveswere seized falls
and whenever any officer not being the District Magistrate
seizes, detains or removes any explosives or ingredients
thereof or any connected documents thereof under this
rule, he shall forthwith report the fact by telegram to the
district authority concerned.

(3) Whenever any explosives are seized they shall
be stored up in an isolated place under adequate guard
until examination by the Chief Controller or Controller and
receipt of instructions from him asto their disposal.
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(4 Notwithstanding the above, the Executive
Magistrates or Police Officersauthorized in thetable shall
carry out inspection of the magazines located within their
jurisdiction oncein six monthsin order to ascertainif there
has been any violation of the Act or the rules thereof. An
assessment regarding adequacy of security guards
provided by thelicensee at the magazinesas per Rule 21(2)
should also be made during such inspection. A report of
such inspection should be submitted to the concerned
District Magistrate or Superintendent of Police or
Commissioner of Police with a copy to the licensing
authority.

129. Power todestroy explosivesand ingredients
ther eof. —(1) The Chief Controller or aController—

(@ shall destroy any explosive other than military
ammunition of Indian or foreign origin,
whenever found—

(i) the manufacture, possession or import
of which has been prohibited absolutely
under section 6 of the Act; or

(i) if the explosive belongs to the Class 5
(Fulminate) and isbeing manufactured,
possessed, used, sold, transported,
exported or imported illegally without a
licence under these rules;

(b) may destroy or render harmless any other
explosives coming within the purview of these rules, or
ingredient thereof in respect of which the Chief Controller
or Controller has reasons to believe that any of the
provisionsof the Act or these rules have been contravened
or whichin hisopinionareno longer fit for storage, transport
or use and the matter appearsto be urgent to such Controller
and fraught with serious danger to public.

(QWhenever the Chief Controller or a Controller
destroys any explosive or ingredient thereof or renders it
harmlessunder sub-rule (1), heshall take and kegp asample
thereof :

Provided that if in his opinion such sample can be
taken, transported and kept safely for the period
required without any danger to any life or property
andif required, hemay giveaportion of the sample
to the person owning the explosive or having the
same under his control at the time of seizure.

(3) Where any explosive or ingredient thereof is
destroyed by a Controller, he shall report all the facts to
the Chief Controller. The explosivesshall be destroyed or
rendered harmlessas provided under thisrule at the expense
of the occupier of factory, magazine, storehouse or the
place or owner of the explosives.

130. Procedure on reports of infringement—
Whenever any report ismade to the District Magistrate by
the Chief Controller or Controller of aninfringement of the
act or of these rules, the District Magistrate shall take

immediate action and shall inform the Chief Controller or
the Controller, as the case may be, of the action taken by
him on such report.

Chapter X
Accidents, Enquiriesand Reports

131. Notice of accident.—(1) The notice of an
accident required to be given under section 8 of the Act
shall be given within twenty four hours of the happening
of the accident by telephone, telegram, E-mail, fax or in any
other electronic mode or by special messenger followed by
awritten report signed by the occupier or authorised person
to the same authorities giving particulars of circumstances
leading o accident, loss of human life, injury to persons,
damage to property, emergency action taken etc, to the—

(@ Chief Controller;

(b) Controller in whose jurisdiction accident has
taken place;

(c) District Magistrate; and
(d) Officer-in-chargeof the nearest police station.

(2) Pending the visit of the Chief Controller, or his
authorised representative or instruction received from the
Chief Controller or hisrepresentative that he does not wish
any further investigation or inquiry to be made, all wreckage
and debris shall be left untouched except in so far as its
removal may be necessary for therescue of personsinjured
and recovery of the bodies of any persons killed, by the
accident or in the case of aerodromes or railways, for the
restoration of thorough communication.

(3) The Chief Controller or his authorised
representative, if so required by them, shall be provided
with all assistance by the officer in charge of the nearest
police station.

132. Procedureat courtsof inquiry.—(1) The Chief
Controller shall arrange with the heads of the Armed Forces
or Ordnance Factories or other establishments of such
forces to be represented at Courts of Inquiry where he so
desires. The Chief Controller shall be provided with copies
of the proceedings of Court where he is not represented.
The heads of Armed Forcesor Ordnance Factoriesor other
establishments of such forces, as the case may be, shall
co-operate with the Chief Controller by informing him
immediately of occurrences, liableto lead to the summoning
of Courts of Inquiry on matters of interest to the Chief
Controller asindicated by him.

(2) TheChief Controller may attend in person or send
arepresentative and in either case he shall have power to
examine witnesses, where he so desires.

133. Inquiryintoaccident.—(1) Whenever aDidtrict
Magistrate, holds an inquiry under sub-section (1) of
section 9A of the Act, he shall adjourn such an inquiry
unlessthe Chief Controller or an officer nominated by him
is present to watch the proceedings or such Magistrate
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has received information from the Chief Controller that
officer does not wish to send a representative.

) TheDistrict Magistrate shall, at |east twenty-
one days before holding the adjourned inquiry, send to
the Chief Controller noticeinwriting of thetimeand place
of holding the adjourned inquiry.

® Where an accident has been attended with
loss of human life, the District Magistrate, before the
adjournment, may, take evidenceto identify the dead bodies
and may order the disposal thereof.

(4) The Chief Controller or his representative shall
be at liberty at any such inquiry to examine any witness
subject to the order of the District Magistrate on points of
law.

(5) Where the Chief Controller is not present or
represented at any inquiry held by aDistrict Magistrate, a
copy of the report of the proceedings thereof shall be sent
tohim.

134. Inquiry into more serious accidents—(1)
Whenever an inquiry is held under section 9A of the Act,
the persons holding such inquiry shall hold the same in
open court in such manner and under such conditions as
they may think most effectual for ascertaining the causes
and circumstances of the accidents and enabling them to
make the report under thisrule:

Provided that where the Central Government so
directstheinquiry may be held in-camera.

@ Whenever an inquiry under sub-rule (1) is
held by a person other than the Chief Controller, such
person shall arrange for the Chief Controller to be
represented at such inquiry including any adjournment
thereof. The person holding the inquiry shall, at least
twenty one days before holding the inquiry or any
adjourned inquiry, send to the Chief Controller ancticein
writing of thetimeand place of holding suchinquiry. The
Chief Controller may attend in person or send a
representative and in either case, he shall have power to
examine witnesses where he so desires.

Chapter Xl
Administrativeand Penal Actions

135. Protection of action taken in good faith.—No
suit, prosecution or other legal proceeding shall lieagainst
the Government or any officer or other employee of the
Government or any authority constituted under the Act
and these rules in respect of anything which is done or
intended to be done in good faith in pursuance of the Act
and these rules made or orders or directions issued there
under.

136. Administrative action after inspection for
violation.—(1) The inspecting authority on inspection of
the premises, shall communicate to the licensee and
licensing authority in writing, his observation,

discrepancies or the violations, if any of the rules or
contravention of conditions of the licence; and a copy of
the inspection report shall be endorsed to the licensing
authority for taking further necessary action.

137. Communication of administrativeaction on
grant of licence—(1) Copy of the licence granted under
these rules shall be forwarded to the District Magistrate
along with the copy of licence and approved drawings, if
applicable.

(2) Every licence granted under these rules by the
District Magistrate as mentioned in the Part 1 of Schedule
IV, shall be communicated to the Chief Controller or the
Controller, as the case may be, along with the copy of
licence and approved drawings, if applicable.

138. Communication of administrativeaction on
suspension or cancellation of licence.—(1) The
administrative action taken by the District Magistrate for
suspension or cancellation of licence granted by District
Magistrate shall be communicated to the Chief Controller
or the Controller, as the case may be.

(2 The administrative action taken by the Chief
Controller or the Controller, as the case may be, for
suspension and cancellation of licence shall be
communicated to the District Magistrate.

139. Repeal and Savings—(1) TheExplosivesRules,
1983 are hereby repealed.

(2) Notwithstanding such repeal—

(@ all licences, permits or duplicates thereof
granted or renewed under the said rules and
all feesimposed or levied shall be deemed to
have been granted, renewed, imposed or levied,
as the case may be, under the corresponding
provisions of these rules;

(b) all approvals given and al powers conferred
by or under any notification or rule shall, so
far as they are consistent with the Act and
these rules, be deemed to have been given or
conferred by under this Act or these rules.

SCHEDULE—I
Part—1
Classification of explosives
(seeruled)
Explosivesaredivided into 8 classes asfollows

Class1 Gunpowder Class

Class?2 Nitrate-Mixture Class
Class3 Nitro-Compound Class
Class4 Chlorate-Mixture Class
Class5 Fulminate Class
Class6 Ammunition Class
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Class7
Class8

FireworksClass

Liquid Oxygen ExplosivesClass.
Class1—Gunpowder Class
“Gunpowder” meansgunpowder ordinarily so called.
Class2—NitrateMixtureClass

"Nitrate-mixture" meansany preparation, other than
gunpowder which isformed by themechanical mixture of a
nitrate with any form of carbon or with any carbonaceous
substance not possessed of explosives properties, whether
sulphur be or be not added to such preparation, and
whether such preparation be or be not mechanically mixed
with any other non-expl osive substance, and includes any
explosive containing as per chlorate and not being a
chlorate-mixture, fulminate or nitro-compound as defined
in this Schedule

Class 3- Nitro-Compound Class

(D "Nitro-compound" means any chemical
compound which is possessed of explosive properties or
is capable of combining with metalsto form an explosive
compound, and is produced by the chemical action of nitric
acid (whether mixed or not, with sulphuric acid), or of a
nitrate mixed with sulphuric acid, upon any carbonaceous
substance, whether such compound is mechanically mixed
with other substances or not.

(2) The nitro-compound class two divisions namely
division 1 and division 2.

(3 Division 1, comprising any chemical compound
or mechanically mixed preparation which consists, either
wholly or partly, of nitro-glycerine or some other liquid
nitro-compound.

(4 Division 2 comprising any nitro-compound,
which is not comprised in Division 1 that is explosives
such as Tri-nitro-toluene (T.N.T.) etc.

Class4-ChloratemixtureClass

(D "Chlorate-mixture" means any explosive
containing achlorate.

(2) Chlorate-mixture class has 2 divisions namely
Division 1 and Division 2.

(3 Division 1, comprising any chlorate preparation
which consists partly of nitro-glycerine or of some other
liquid nitro-compound.

(4) Division 2, comprising any chlorate mixturewhich
isnot comprisedin Division 1.

Class5-FulminateClass

(1) "Fulminate" means any chemical compound or
mechanical mixture whatever, which from its great
susceptibility to detonation, is suitable for employment in
percussion-caps or any other appliances for developing
detonation, or which, from its extreme sensibility to

explosion, and from its great instability (that is to say,
readiness to undergo decomposition from very slight
exciting causes), is specially dangerous.

(2 The Fulminate class consists of two divisions
namely division 1 and division 2.

(3 Division 1 comprising such compounds as the
Fulminate of dliver and of mercury, and preparations of
those substances such as are used in percussion caps,
and any preparation consisting of a mixture of chlorate
with phosphorus, or certain descriptions of compounds of
phosphorous, with or without the addition of carbonaceous
matter, and any preparation consisting of a mixture of a
chlorate with sulphur or with sulphuret, with or without
carbonaceous matter.

(4) Division 2 comprises such substances as the
chloride and the l odide of Nitrogen, Fulminating Gold and
Silver, Diazobenzol and the Nitrate of Diazobenzol, Lead
Azideand Tetrazine.

Class6-Ammunition Class

(1) “Ammunition” means an explosive of any of the
foregoing classes when the same is enclosed in any case
or contrivance, or is otherwise adapted or prepared so as
toform: (@) acartridge or chargefor small arms, cannon or
any other weapon, or (b) asafety or other fusefor blasting
or for shells, or (c) a tube for firing explosive, or (d) a
percussion cap, detonator, fog signal, shell, torpedo, war
rocket or any other contrivance other than afirework.

(2) Theammunition classhasthreedivisions, namely
Division 1, Division 2 and Division 3.

(3) Division 1 comprises exclusively of (i) Safety
cartridges (ii) Safety fuses for blasting (iii) Raillway fog
signal and (iv) Percussion caps.

(4) Division 2 comprisesany ammunition, which does
not contain its own means of ignition and is not included
in Division 1, such as cartridges for small arms other than
safety cartridge, cartridges and charges for cannon shells
and torpedoes containing any explosives, tubes for firing
explosives, and war rocket, which do not contain their own
means of ignition.

(5) Division 3 comprises any ammunition which
contains its own means of ignition and is not included in
Division 1, such as detonators, fuses for blasting which
arenot safety fuses, tubesfor firing explosives, containing
their own means of ignition.

Note: The expression "ammunition containing its
own means of ignition" means ammunition having an
arrangement, whether attached to or forming part of the
ammunition which is adapted to explode or fire the
ammunition by friction or percussion. "Percussion cap"
does not include a detonator.

171



Lkt 11 kavs 3jige WHJ&%[W 205

Class 7-Firewor ks Class

(1) Fireworks Classhasfour divisions, namely, Division 1, Division 2, Division 3, and Division 4.

(2) Division 1 comprisesfireworkscomposition that isto say, any chemical compound or mechanically mixed preparation
of an explosive or inflammable nature, which is used for the purpose of making manufactured firework, and is not an
explosiveof classes 1,2,3,4,5 & 6, any star and any coloured fire composition:

Provided that a substantially constructed hermetically closed metal case, containing not more than 500 grammes of
coloured fire composition of such anature, asnot to beliableto spontaneousignition shall be deemed to be "amanufactured
firework" and not a"firework composition".

(3) Division 2 fireworks comprises manufactured fireworksi.e. to say any explosive of class 1,2,3,4 or 6 and any
fireworks composition when such explosive or composition isenclosed in any case or contrivance or other articles specially
adapted, for the production of pyrotechnic effect for pyrotechnic signal or sound signals.

(4) Division 2 fireworks comprises 3 sub-divisions, namely, Sub-division 1, Sub-division 2 and Sub-division 3.

(5) Sub-division 1 of Division 2 fireworkscomprises|ow hazard fireworkswhich, inthe opinion of Chief Controller are
relatively innocuous in themselves and are not liable to explode violently or all at once e.g. sparklers [Chinese crackers,
serpents, etc.]

(6) Sub-division 2 of Division 2 of fireworks compriseshigh hazard fireworkswhich, in the opinion of Chief Controller,
present aspecial hazard to a person e.g. rockets, shells, maroons, wheels, barrages, fountains, illumination pieces, distress
signals, pyrotechnic devices etc.

(7) Sub-division 3 of Division 2 fireworks comprises such fireworks, which are assembled at site purely for the
purpose of display.

(8) Division 3 comprisesany explosive contrivance required for the manufacture of manufactured fireworkse.g. quick
match fuse, micro cord fuse etc.

(9) Division 4 comprises manufactured fireworksfor use of Armed Forces of the Union.

Class8-Liquid Oxygen ExplosivesClass

"Liquid Oxygen Explosives' means an absorbent carbonaceous material such as wood pulp. carbon black, metal
powder, coal dust etc. impregnated with liquid air or liquid oxygen with or without the addition of other substances.

Part —2
UN Classification of Explosives

As per the United Nations recommendationsin the Model Regulation on the Transport of Dangerous Goods published
vide ST/SG/AL.10/1/ Rev 12inSBN 92-1-13974-5, the U N Classification of dangerous goodshave been madeasU N Class
1(Explosives), Class 2 (Gases), Class 3 (Flammable liquid), Class 4 (Flammabl e Solids; substances liable to spontaneous
combustion; and substances which in contact with water emit flammable gases), Class 5 ( Oxidizing substances; organic
peroxides), Class 6 (Poisonous and infectious substances), Class 7 (Radioactive Materials), Class 8 (Corrosive substances)
and class 9 (Miscellaneous dangerous substances).

Therefore explosives, which come within the purview of the Explosives Rules, are hazardous goods of UN Class 1.
The UN Class 1i.e. explosives, have been further divided into 6 divisions asfollows:

Divison1.1(UNClass1Divisionl):  Substances and articles which have a mass explosion hazard e.g., Gun
powder, class 3 explosives, Detonators (ordinary or electric), Detonating
fuse, shaped charge, demolition charge, boosters, tetryl, smoke less powder,
fireworks composition etc.

Divison1.2(UN Class1Divison2):  Substances and articles, which have a projection, hazard but not a mass
explosion hazard.

Divison1.3(UN Class1Division3):  Substances and articles, which have afire hazard and either a minor blast
hazard or aminor projection hazard or both but not, amass explosion hazard.

Divison1.4(U N Class1Division4):  Substancesand articles, which present no significant hazard, e.g., practice
grenades, Safety fuse, fireworks,
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Division1.5(U N Class1Division5): Very insensitive substances, which have amass explosion, hazard e.g., non-
cap sensitive class 2 explosives.

Division 1.6 (U N Class 1 Division 6): Extremely insensitive articles, which do not have amass explosion hazard.
Notes:
(2) For the purpose of safety distances as applicable for manufacturing factories and magazines,

(@ Explosivesof "X" category (except sparklers) can be considered as explosives belongingto U N Class 1.4;
(b) Explosivesof "Y" category asexplosivesof U N Class1.3;

() Explosivesof "zZZ" category asexplosivesof U N Class1.1and 1.5;

(2) For very low hazard fireworks like sparklers, separate Tables of Safety distances have been prescribed for
manufacturing or storage purpose.

Part-3
Table-1
Compatibility GroupsPertainingto UN Classification of Explosives. -
The Compatibility Group pertainingto U N Classification Codes of hazardous goods for the purpose of packaging for
transport, import and export shall be asfollows:

Serial No. Compatibility Group Description of substance or article to be classified
1 A Primary explosive substance
2 B Article containing a primary explosive and not containing two or more
independent safety features
3 C Propellant explosive substance or other deflagrating explosive substance or
article containing such explosive substance
4 D Secondary detonating explosive substance or black powder or article

containing asecondary detonating expl osive substance, in each case without
means of initiation and without a propelling charge, or article containing a
primary explosive substance and containing two or moreindependent safety
features

5 E Article containing asecondary detonating explosive substance, without means
of initiation with apropelling charge (other than one containing an inflammable
or hypergolicliquid)

6 F Article containing asecondary detonating explosive substance, without means
of initiation, with apropelling charge (other than one containing aninflammable
or hypergolic liquid) or without a propelling charge

7 G Pyrotechnic substance or article containing apyrotechnic substanceor article
containing both an explosive substance and an illuminating, incendiary
lachrymatory or smoke-producing substance (other than a water-activated
article or one containing white phosphorus, phosphide or inflammableliquid
or gel)

8 H Article containing both an explosive substance and white phosphorus

9 J Article containing both an explosive substance and an inflammableliquid or
gel

10 K Article containing both an explosive substance and a toxic chemical agent

ik L Explosive substance or article containing an explosive substance and
presenting a special risk needing isolation or each type

12 S Substance or article so packed or designed that any hazardous effectsarising

from accidental functioning are confirmed within the package unless the
package has been degraded by fire, in which case all blast or projection
effectsarelimited to the extent that they do not significantly hinder or prohibit
fire-fighting or other emergency response effortsin theimmediate vicinity of
the package.

Note: As per the Explosives Rules, the methods of packaging of explosives for transport within India may be as per
Part -1 of Schedule 2 but the methods of packaging of explosives for import and export of explosives shall be as per
Part -2 of Schedule 2
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Table-2

Schemeof classification of goodsof class1

Compatibility Group

A B C D E F G H J K L S
Hazard
Division
11 11A 11B 11C 11D 11E 11F 11G 11J 11L
12 12B 12C 12D 12E 12F 12G 12H 12] 12K 120
13 13C 13F 136G 13H 13J 13K 13
14 14B 14C 14D 14 14F 14G 14S
15 15D
Table-3
Compatibility Group A B C D E G S
A Yes No No No No No No
B No Yes No* No* No* No* Yes
C No No* Yes Yes Yes No Yes
D No No* Yes Yes Yes No Yes
E No No* Yes Yes Yes No Yes
G No No No No No No Yes
S No Yes Yes Yes Yes Yes Yes
Schedule I1
Part-1
M ethodsof packing of explosivesfor inland transport.
(Seerules14 and 15)
@ In this Schedule, unless the context otherwise requires, the expression,-

2

(a) "outer package" means a box, barrel, case or cylinder of wood, metal, or corrugated boxes or other solid
material, of such strength, construction and character as not to be liable to be broken or accidentally opened,
or to become defective or insecure or to allow an explosive to escape;

(b) "inner package" means a substantial case, bag, canister, card board or other receptacle, made and closed so as
to prevent any explosive from escaping;

(c) "propellant” means an authorised explosive of the class 3 adapted and intended exclusively for use as a
propelling chargein cannon or small arms.

Wherever an explosiveisdistinguished as belonging to a particular class or division of aclass, thereferenceisto

be made to the classification specified in Schedule 1;

©)

The packages of explosives shall conform to the requirements of relevant standards of Bureau of Indian Standards.
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TABLE
Item Class Method of packing Quantity in any one Quantity in any
No. outer package one inner package
o @ ©) 4 ®)
1 Class1 When the quantity in any one consignment does
not exceed 2.5 kilogrammes, asingle outer package.
When the quantity exceeds 2.5 kilogrammes a  50kilogrammes
double package, the inner and outer packagesbeing ~ Provided that where gun-
as defined in clause (1) of this Schedule. Inner  powder and propellants
Packagesif made of metal shall be secured by are packed together the 2.5kilogrammes
cushioning material . amount shall not exceed
25Kilogrammes
2 Class2 Thematerial except sitemixed Ammonium Nitrate 25 Kilogrammes 12 5Kilogrammes
Fuel Oil explosive shall be suitably cartridged in
wrappings made of suitable plastic material or papers
so asto makeit impermeable and protect from damp.
Further packing asfor Class 1.
3 SiteMixed Asapproved by Chief Controller
Ammonium
Nitrate Fuel
Oil mixture
(ANFO)
4 Class3 Thematerial shall becartridged inwrappingsmade  25Kilogrammes 2.5Kilogrammes
Divisonl of paper or polythene that has been made
other than  impermeable. The wrapping should also protect the
propellants material from damp. Further packing asfor Class 1,
provided that either the outer or inner package shall
be thoroughly waterproof and no metal shall be used
in the construction of the packages, except that (1)
nailsmade of brass, zinc or other soft metal or coated
with the same may be used for securing the outer pac-
kage, and (2) wire stitching may be used for securing
theinner packageif the wireis effectively prevented
from coming into contact with the explosive by means
of a sheet of stout cardboard or otherwise.
5 Class3 Asfor Class 1 25Kilogrammes 2.5Kilogrammes
Divisonl
propellants.
6 Class3 Asfor Class 1 25Kilogrammes 2.5Kilogrammes
Divison2
Other than
PicricAcid,
Wet Gun
Cotton
Penta
Erythritol
Tetranitrate
RDX,
Tri-nitro
Resorcinol

(Styphnic Alid)
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7. PicricAcid AsforClass1 Unlimited Unlimited

8 Gun Asfor Class 1, provided that the inner or outer Unlimited Unlimited
Cotton package or both of them shall be of such nature,
so wetted  and so closed, asto prevent any material loss
withwater  of moisture.
asto be
absolutely
un-inflamm-
able

9. Penta In double package, the inner package shall be a 22 5Kilogrammes 11.25Kilogrammes
Erythritol  polythene bag closed at the top with twine thread (dry basis) (dry basis)
Tetranitrate and placed in abright tin container. Both the
(PETN bag and the tin container shall be so closed asto
Penthrite)  prevent any material loss of moisture. The outer
containing package shall be as defined in clause (1) of the
25% of Schedule and so closed as to prevent any material
moisture loss of moisture.

10. RDX Asfor PETN 22 5Kilogrammes 11.25Kilogrammes

(dry basis) (dry basis)

11. Tri-Nitro-  Asfor Class 1, provided that Tri-nitro-Resorcinol 25Kilogrammes 25Kilogrammes
Resorcinol  (Styphnic Acid) shall be wetted with not lessthan  of wet explosive of wet explosive
(Styphnic ~ 20% of water cal culated on the wet explosives and
Acid) that the inner package shall be a substantial bag,

case or canister so made and closed as to prevent
any loss of moisture or escape of explosives.

12. Class4 Asfor Class 3, Division 1, other than propellants. 25Kilogrammes 2.5Kilogrammes
Division1

13. Class4 Asfor Class 1 25Kilogrammes. 2.5Kilogrammes
Divison2

14. Class5 The explosives shall be packed wet containing not 100 Kilogrammes. 12.5Kilogrammes

less than 25% water, and shall in this condition be
enclosed in atreble package; the inner most package
containing the wet cloth or other suitable material of
close mesh but permeable to water; the intermediate
package shall contain all theindividual packagesand
sufficient water to keep the explosive in them cons-
tantly wet, and may, consistent with the requirements
of the security of the whole package, beintheform
of arubber bag, or of acase, or of such special lining
to the other packages as will efficiently attain this
object, and it must itself be constantly surrounded
by or saturated with water, the outer package contai-
ning sufficient water constantly to surround the
case. Both the intermediate package and the outer
package shall be of such construction and material
aswill not allow water to escape.

15. Class6, A single outer package. Provided that clause (3) Unlimited
Divisonl, of this Schedule shall not apply to explosives of
other than  thisDivision:

Pin-fire Provided also that bulleted cartridges of a calibre
cartridges  exceeding 1.27 centimetres. And belonging to this
for pistols.  Division shall be packed in such amanner that the
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(1)

)

©)

(4)

©®)

16.

17.

Pin-fire
cartridges
for pistols

Class6,
Divison?2

Class6
Division 3,
other than
Detonators
and Electric
Detonators

point of any bullet cannot comein contact with the
cap of another cartridge.

(@ Not exceeding 50 in number in any one
consignment—So packed in a single package
that the bases lie alternately in opposite
directions. The bases and pins shall be so
fitted into perforationsin millboard or other
suitable material asto prevent thefiring of any
one of the said cartridges by an explosionin
any other of the said cartridges.

(b) Exceeding 50 number-In aninner and outer
package, the cartridges being packed in inner
packages with millboards as above required.

Explosives made up into cartridges or chargesfor

cannon, shell, torpedoes, mines, blasting or other

like purposes shdl be packed in such manner and in
such quantity asisrequired for the same explosive

when not so made up:

Provided that, where a double package isrequired,

the enclosing ease of such cartridges or charges

may, if it satisfies the conditions required for an
inner packages, be deemed to be such inner package.

Other ammunition of thisDivision-A single outer

package.

Asfor Class 1

Provided that bulleted cartridges of a calibre

exceeding 1.27 centimetres. And belonging to this

Division shall be packed in such amanner that the

point of any bullet cannot come in contact with the

cap of another cartridge.

(@ Not exceeding 1,000 in any one consignment.
Asfor Class 1, provided that the detonators
and the spaces between the same and between
the sides of the inner package and the said
detonatorsshall dl befilled asfar aspracticable,
with finesawdust or other similar material; a
layer of felt or other soft yielding material shall
be placed between both ends of all the deto-
nators and the interior of the inner packagein
which the same are placed, in such manner and
so secured, that both ends of the detonators
will rest upon the said cotton wool or other
material, every inner package, if of metal to be
lined throughout with the paper or other soft
material.

(b) Exceeding 1,000 detonators. The detonators
shall be packed in inner packages, with sawdust
and cotton wool as above described. Such inner

packages shall be placed inside a substantial
case of wood or metd, made and closed so asto
prevent any of the inner packages escaping
there from, and such case shall be placed inside
an outer package in such manner and so secured

2500 in number

2500 in number

10,000 in number

50in number

50 in number

1,000 in number
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2

©)

(4) ©)

20. Electric

Detonators

21. Class7

2

Division1

Class7
Division 2
Sub-
division 1,
2and3
except
serpents
and paper
caps or
amerces
Class7
Division 2
Sub-division
1,2and3
except
serpents
and paper
caps or
amerces
Class7
Division 2
Sub-division
Ifor serpents
Class7
Division 2
Sub-division
2 for paper

caps or
amerces

Class7
Division 2
Sub-division
2 for paper

caps or
amerces

asto leave a clear space of not less than 7.5
centimetres. Between the case and every part of
the interior of the said outer packages, notwith-
standing that such clear space may, if preferred
befilled with sawdust, straw or other similar
material or may contain alight framework or
battens of wood to keep the case aforesaid in
position in the outer package.

(©) Where the number of detonators exceeds 5,000
such other packages shall be provided with
handles or other contrivance, by means of which
it can be safely and conveniently carried.

Asfor Class 1, provided that the number in any
outer package shall not exceeds 2,000.

Double package, the inner package being
hermetically closed and contained in an outer
package as above defined.

Double package, the inner and outer packages made
of wood being as defined in clause (1) of this
Schedule. Inner Packages made of card board.

Double package, the inner and outer packages being
as defined in clause (1) of this Schedule. Inner
Packages made of card board

Double package, the inner and outer packages being
as defined in clause (1) of this Schedule. Inner
Packages shall be filled with cotton or suitable
material to protect from breakage of serpents palates

Double package, the inner and outer packages
made of wood being as defined in clause (1) of this
Schedule. Inner Packages shall be made as per
rue34

Double package, the inner and outer packages
corrugated boxes being as defined in clause (1) of
this Schedule. Inner Packages shall be made as per
rue34

2,000in number 100 in number

10Kilogrammes 0.5Kilogrammes

50 Kilogrammes

20Kilogrammes

15Kilogrammes

2.8Kilogrammes

1.4Kilogrammes
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27 Class7 Single out package and inside of outer box shall be  25Kilogrammes -
Division3 secured by cushioning material
28 Class?, Single outer package provided that clause (3) of 50Kilogrammes. -
Division4 this Schedule shall not apply. or as approved by
Armed Forces of the
29. Class8, Cartridges packed and transported for immediate -
L.OX. use in insulated packing boxes of a design
(Liquid approved by the Chief Controller
Oxygen
Explosives

() The methods of packing of explosives for import and export shall comply with the Scheme of classification of
dangerous goods of U N class 1 (i.e., explosives) in combination with the hazard Division and the Compatibility
Group devised by United Nations as ‘ Transport of Dangerous Goods and accepted world wide as harmonised
International Regulations asamended from timeto timefor governing the various modes of transport of dangerous

goods.

An explosive of the 3rd (Nitro-compound) Classor of the 4th (Chlorate-mixture) Class shall comply with the

Part-2

M ethodsof packing of explosivesfor import and export

(seerules 14 and 15)

Schedulel |
Methodsof testing
('seerule48)

tests set forth in this Schedule as applicable to such explosive.

Heat test asapplied to explosives
1. Apparatusand materialsemployed

Specifi- Pattern Article
cation  No.
1 2 3 5
A Acid, Acetic 56.8 cubic centimetres. Bottle 1
I Balance 1
Il Bath, water 1
1] Bath, water, for hot water heating * 1
\ Beaker, glass, 1 1/3litres 1
\% Bottle, dropper, brown glass, 28.4 cubic 1
centimetres. (for glycerine and water mixture)
Vi Bottle, glass-stoppered, brown glass, 28.4 cubic 1
centimetres (for standard tint papers)
VI Bottle, glass-stoppered, brown glass, 1
56.8 cubic centimetres (for test papers)
VIl Brush, cleaning
IX Brush, cleaning, test tube
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1 2 3 4 5
X Burner, gas, Argand, and screen 1
Xl Caps, for test tubes Sufficient supply
B XIl Chalk, French Sufficient supply
Xl Forceps, lifting, heat test papers 1
XV Funnel, duminium 1
C XV Funnel, glass 1
Glycerine 28.4 cubic centimetresbottle 1
XVI Knife, cordite 1
XV Lid, Water bath 1
SVl Mill, cordite 1
XIX Needle, piercing, heat test papers 1
XX Oven, water 1
D Paper, filter Sufficient supply
Papers, filter, 5.5 centimetres. -Do-
XXI Papers, standard tint -Do-
E Papers, test -Do-
XXII Pestle and mortar, wedgwoodware 1
XXIII Plate, glass, resting heat test papers on when piercing 1
XXIV Rings, rubber, test tube Sufficient supply
XXV Rod, glass, flat-headed 1
XXVI Rods, glass, platinum wire hook 6
XXVII Scoop, aluminium 1
XXVIII  Screen, burner for water bath 1
XXIX Sieves, rectangular, tinned, brasswire 1
XXX Sieveswith lid and base, Circular brass A set
XXXI Spatula, horn 1
XXX Stand, heat test tubes 1
XXXl Stand, water bath 1
XXXIV  Stoppers, rubber, perforated Sufficient supply
XXXV Thermometers, glass, and wood case 2
XXXVI  Trays, duminium 6
XXXVII  Tray, corditeknife 1
XXXVIII - Tubes, heat test Sufficient supply
XXXIX  Tubes, standard tint paper 1
XL Tubing, rubber, Argand gas burner Sufficient supply
XLI Weights, gramme and forecpsin box A set

* Alternative pattern for use where hot water is available.
N.B.—The apparatus and materials are to comply in all respects with the specification and standard patterns.

Specification —acid, acetic

The acetic acid is to be clear, colourless and free from all impurities, and is not to contain less than 96 per cent
CH,COOH. When 1 cubic centimetre. Of N/10 potassium permanganate solutionisadded to 100 cubic centimetres of the
acetic acid maintained at 15°C, the distinctive colour isto remain for not less than 15 minutes.
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One drop of the diluted acetic acid-one volume acetic acid diluted with four volumes of distilled water—when
placed by means of a glass rod on freshly-prepared potassium iodide-starch paper is to produce no colour.

Specification —chalk, french

The French chalk isto be equal in colour, to the standard sample and is not to contain more than 0.5 per cent of
moisture.

Thebulk of the French chalk isto be such that avolume of 50 cubic centimetres. will weigh 23.5 +1.0 grammes.
Thisto be determined asfollows:

A glassfunnel, the stem of whichis11 centimetresin length tapering, internally from 8 mm. at thetop to 5 mm. at
the end, is to be clamped vertically above a 50 cubic centimetres cylinder so that the mouth of the latter is 7 centimetres.
Below thelowest point of thefunnel. The cylinder isto be 2.5 centimetres. ininternal diameter, with aground edge. The
French Chalk isto be poured gradually into the funnel and allowed to flow into the cylinder until thelatter overflows. This
should take one minute. The surface of the chalk isthen to be levelled off, without tapping into the funnel and allowed to
flow into the cylinder until thelatter overflows. Thisshould take one minute. The surface of the chalk isthen to belevelled
off, without tapping or shaking the cylinder, by drawing a straight edge over the mouth of the cylinder. The cylinder and
contents are then to be weighed.

Thefitness of the French chalk isto be such that it will all pass, without rubbing, through a0.075 mm. wiresieve
of 6.400 meshes per square centimetre.

The French chalk isnot to contain more than 0.1 per cent of soluble alkali salts calculated as CaCo,. Thisisto be
determined asfollows:

10 grams of the chalk areto be boiled with 250 cubic centimetres of water for one minute, filtered, washed and the
filtratetitrated with N/10 hydrochloric acid.

The French chalk, when warmed with hydrochloric acid isnot to give off morethan 1 per cent and not lessthan 0.25
per cent of carbonic acid gas.

The French chalk is not to absorb more than 0.5 per cent of moisture after being dried at 100°C till constant in
weight, and then exposed under a bell-jar to saturated atmosphere at 15°C to 20°C for 24 hours.

Note— Beforeusein heat-test experimentsthe French chalk isto be carefully washed with distilled water, dried in awater
oven at 65-70°C, and exposed to a saturated atmosphere for 24 hours. It isto be kept in awell-stoppered bottle.

Specification—glycerine
Theglycerineisto comply with thelatest edition of British Pharmacopoeia Specification in all respects.

Specification—paper, filters

The paper for making heat test paper is to consist entirely of pure normal cotton cellulose of strongly resistant
quality and freefrom any loading or sizing.

During manufacture, the paper is not to be submitted to artificial heat of any kind.
The paper isto have a smooth white surface, and both sides are to be as nearly alike as possible.
Theaveragelength of thefibresisto be 2+0.5 millimetres.

The sheets, when measured with a Ciceri smith's patent fixed pressure micrometer, are to have a thickness of
1.8+0.2millimetres.

The last treatment in its preparation is to be a thorough washing with pure distilled water and subsequent air
drying in a pure atmosphere.

The paper isto befreefrom all traces of chemical or other impurity particularly acids, chlorine and peroxides.

On boiling with 3 per cent, caustic soda solution for 60 minutes, the paper isto lose more than 7.5 per cent of its
weight.

When heated for 15 minutes at 100° C with Fehlings's solutions, diluted with twiceitsvolume of boiling water, it
isnot to produce more than 1.25 per cent of its weight of cuprous oxide (Cu,0).
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Itisto be supplied in sheets 50 centimetres. long by 15 centimetres. wide, and each 100 sheets packed separately
inahermetically sealed tin case closed by atear-off strip.

For usein the extraction of nitro-glycerinefrom dynamiteitisto be supplied in circles5.5 centimetresin diameter,
each 100 papers being packed separately.

Specification—paper s, test
The papers are to be prepared and tested by the method laid down in Appendix 11.

Each batch of papersisto be tested by carrying out four consecutive tests of four papers on each of two days.
The mean test obtained is to be 18.5+ 0.75 minutes. A test different from the mean by more than two minutesis to be
considered abnormal, and isto be disregarded unlessthere are more than one of such abnormal testsamongst the 32 papers
tested, in which case the batch is to be condemned.

Specification—papers, sandard tint

The standard tint papers are to be made by the method described in, and are to conform to the conditions laid
downinAppendix I.

| |—Prepar ation of thesampleto betested:

All the operations in preparing a sample for testing are to be carried out as expeditiously as possible, avoiding
exposure to light, as far as practicable and the test is to be carried out as soon as the sampleis prepared.

In weighing out heat test quantities, an accuracy of + 0.05 gramme is sufficient. These quantities are to be
weighed out into test tubes which have been fitted with rubber rings, the Explosives of Class 3, Division 1.

(1) FriableNitro-glycerine preparations from which the nitro-glycerine or liquid nitro-compound cannot be conveniently
extracted with water-

(@ A cartridge of the sample to be tested is to be opened at one end and rotated with one hand while with the
other contents of the cartridge are to be loosened by means of pressure between the thumb and forefinger.
Thefirst 12.7 millimetres of the sample so loosened isto be rejected.

(b) The cartridge is then to be inverted over the scoop and the loosening operation continued so as to transfer
aportion of the explosive to the scoop.

(©) When theweight of the samplein the scoop has been adjusted to 3.2 grammesthe sampleisto betransferred
by means of the aluminium funnel to aheat test tubes collected at the bottom by gently tapping the side of the
tube with thefingersand pressed down to aheight of 3 centimetres by means of the flat-headed glassrod. The
sample is then ready to be heat tested.

(2) Blasting Gelatine and Analogous Preparations-

(@ Thewrapper of the cartridgeisto be opened out and 12.7 millimetres of the sampleisto be removed with the
spatulaand rejected. A price weighing 3.2 grammes as nearly as can be judged is then to be cut off for test.
The sampleisto lie on its own wrapper during these operations, and direct contact of the operator's hands
with the sample isto be avoided.

(b) The portion of the sample removed is to be weighted in the scoop and pieces added to, or removed fromit,
until 3.2 grammesare obtained. Thisquantity isthen to betransferred to the mortar. 6.5 grammes of French
Chalk are to be weighed out using the spatula and scoop and also transferred to the mortar.

(c) Thesampleisto beincorporated with the French Chalk by repeatedly squeezing it with the end of the pestle,
until it isin a condition in which it can be ground. The times for normal samples should generally be as

follows:
Blasting gelatine 1 %2minutes.
Gelatinedynamite 1 minute.
Geligniteand Similar Yaminute.

Explosives containing
less than 63 per cent of
Nitro-glycerine.

The mixture is then to be ground by a circular movement of the pestle for afurther period of half a minute, and
should then be homogenous in appearance.
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(d

©

The mixture is to be transferred to a test-tube by means of the horn spatula and the aluminium funnel, and
gently pressed down to a height of 5 centimetres with the flat headed glassrod. The sampleisthen ready to
be heat tested.

The pestle and mortar after each grinding are to be thoroughly washed with tap water, rinsed with distilled
water, dried with acleantowel, and finally dried in abath at 100° C. The pestleand mortar areto be alowed to
cool to the ordinary temperature before being used again.

(3) Cordite, Ballistiteand other propellants of Class 3, Division 1-

0]

(if)

Explosivesintheform of sticks or tubes—

(@ Theoperator isto wash his hands carefully, thoroughly rinse them in distilled water, and dry them with
acleantowel.

(b) The sticks or tubesto be tested are to be wiped out with clean filter paper.

(c) Thesampleisto bereduced to acondition suitablefor grinding in the cordite mill by being cut into small
piece about 3.175 millimetres. long by meansof the corditeknife, 12.7 millimetres being rejected from each
end of the sticks or tubes to be tested.

(d) Theset of sieveswiththelid removed isto be placed under the mill so asto allow the ground material to
fall directly on thetop sieve.

(e Thecut sampleisto betransferred from the corditetray to the mill and ground. Thefirst portion passing
through the mill isto berejected. A sufficient quantity of the sampleisto betaken to ensurethat enough
material is obtained on the second sieve without grinding the whole quantity introduced into the mill.

(f) Thelidistobereplaced onthe set of sievesand the sampleissieved for oneminute. The material which
remains on the second sieveisto betaken for heat test, except in the case of powder in sticks or tubesthe
nominal diameter of whichislessthan 0.762 millimetres. inthiscase, thematerial in the bottom compartment
isto be taken for heat test.

(9) 1.6 grammes of the ground and sieved sample are to be weighed out in the scoop, transferred by means
of the aluminium funnel to a heat test tube and collected at the bottom by gently tapping the side of the
tube with the fingers. Three such test quantities are to be so weighed out. The sample is then ready to
be heat tested.

(h) The set of sieves and the cordite mill are to be cleaned with the cleaning brush before and after the
preparation of each sample.

Explosives intheform of grainsfor small arms—1.6 grammesof the sampleisto beweighed out in the scoop,
transferred by means of the aluminium funnel to aheat test tube and collected at the bottom by gently tapping
the side of the tube with the fingers. Three such test quantities are to be weighed out. The sampleisthen
ready to be heat tested.

Explosivesof Class 3, Division 2
(@) Nitro-cellulose Pulp—

@
(b)

©
©

©

The operator is to wash his hands carefully, thoroughly rinse them with distilled water and dry them with a
cleantowsel.

Six thickness of filter paper areto belaid ontop of oneanother. Sufficient quantity of the sampleto betested,
to give about 5.6 grammes after thefinal pressing, isto be spread on thetop sheet. Six other thickness of filter
paper areto be similarly laid over the sample. Thewholeisthen to be placed under pressure as, for instance,
inahand screw press, and pressure applied for three minutes. On removal from the press, the sampleisto be
rubbed up by hand on thefilter paper and again pressed for three minutes on fresh filter paper. The sampleis
then to be transferred to the rectangular sieve and rubbed through it with the hand.

5 grammes of the sieved sample are to be weighed out in the scoop and spread evenly on an aluminium tray.

The oven isto have been brought to, and isto be maintained at atemperature of 48.9°C (120°F) thetray isto
be placed in the oven and kept there for 15 minutes with the door closed.

Thetray isto be removed from the oven and the sample transferred to the top sieve of the set of sieves. The
lid isto be replaced, and the sample sieved for two minutes. For this operation the second sieve is not to be
used.
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@

©)

(f) Theportion of the sample, which passes through, the top sieve is again to be spread evenly on an aluminium
tray and exposed to the air of the room for four hours.

(9) 1.3 grammes of the exposed sample are to be weighed out in the scoop and transferred by means of the
aluminium funnel to aheat test tube. Two such test quantities areto be so weighed out. The material in each
isto be gently pressed down with the flat headed glass rod to a height of three centimetres. The sampleis
then ready to be heat tested.

(h) Thewiresieveand the set of sievesareto be cleaned with the cleaning brush before and after each sasmple has
been sieved.

Compressed Guncotton —

(@ About 10 grammes of guncotton areto be removed from the centre of the primer or slab by scrapping with the
horn spatula.

(b) The scrapping so obtained are to be placed in the glass beaker two thirds full of cold distilled water. The
sampleisto be frequently stirred up on the water during 15 minutes with the flat headed glass rod, and then
allowed to settle. Thewater isto be poured off and replaced by asimilar quantity of distilled water inwhich
the sampleisto be frequently stirred up as before during 15 minutes. After setting, the second wash water is
to be poured off.

(©) Theoperator istowash hands carefully, thoroughly rinse them with distilled water and collect the sample by
hand squeezing out the excess of water.

(d) Sixthicknessof filter paper areto belaid on top of oneanother. Thewashed guncotton isto be spread onthe
top sheet. Six other thickness of filter paper areto be similarly laid over the sample. Thewholeisthento be
placed under pressure as, for instance, in a hand screw press and pressure applied for three minutes. On
removal from the press, the sample isto be rubbed up on thefilter paper by hand and again pressed for three
minutes on fresh filter paper. The sampleisthento betransferred to the rectangular sieve and rubbed through
it by hand.

(&) 5grammesof the sieved sample areto be weighed out in the scoop and spread evenly on an aluminium tray.

(f) Theaboveisto have been brought to, and isto be maintained at atemperature of 48.9°C(120°F). Thetray is
to be placed in the oven and kept there for 15 minutes, with the door closed.

(9) Thetray isto beremoved from the oven and the sample transferred to the top sieve of the set of sieves. The
lid isto be replaced, and the sample sieved for two minutes. For this operation the second sieve is not to be
used.

(h) The portion of the sample, which passes through, the top sieve isto be again spread evenly on an aluminium
tray and exposed to the air of the room for four hours.

(i) 1.3 grammes of the exposed sample are to be weighed out in the scoop and transferred by means of the
aluminium funnel to aheat test tube. Two such test quantities areto be so weighed out. The material ineach
isto be gently pressed down with the flat-headed glass rod to a height of three centimetres. The sampleis
then ready to be heat tested.

() Thewiresieveandtheset of sievesareto be cleaned with the cleaning brush before and after each sasmple has
been sieved.

Nitro-cellulose Propellant —
(i) Explosivesintheform of sticksor tubes:

(@ Theoperator isto wash his hands carefully, thoroughly rinse them in distilled water, and dry them with
acleantowel.

(b) The sticks or tubes to be tested are to be wiped with clean filter paper.

(c) Thesampleisto bereduced to acondition suitablefor grinding in the cordite mill by being cut into small
piecesabout 3.175 millimetres long by meansof the corditeknife 12.7 millimetres being rejected from each
end of the sticks or tubes to be tested.

(d) Theset of sieveswiththelid removed, isto be placed under the mill so asto allow the ground material to
fall directly onto thetop sieve.
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(e Thecut sampleisto betransferred from the corditetray to the mill and ground. Thefirst portion passing
through the mill isto berejected. A sufficient quantity of the sampleisto betaken to ensurethat enough
material is obtained on the second sieve without grinding the whole quantity introduced into the mill.

() Thelidisto bereplaced on the set of sieves and the sampleisto be sieved for one minute. The material
which remains on the second sieve isto be taken for heat test, except in the case of powder in sticks or
tubes, the nominal diameter of whichislessthan 0.762 millimetres inthiscase, the material in the bottom
compartment is to be taken for heat test.

(9) 1.6 grammes of the ground and sieved sample are to be weighed out in the scoop, transferred by means
of the aluminium funnel to a heat test tube, and collected at the bottom by gently tapping the side of the
tube with the fingers. Three such test quantities are to be so weighted out. The sampleisthen ready to
be heat tested.

(h) Theset of sievesand the cordite mill areto be cleaned with cleaning brush before and after the preparation
of each sample.

Theexplosivesintheform of grantsfor small arms—
(@ A quantity of the sample sufficient for the tests required is to be spread evenly on an aluminium tray.

(b) Theovenistohave been brought to, and isto be maintained at atemperature of 48.9°C (120° F). Thetray
isto be placed in the oven and kept there for 15 minutes, with the door closed.

(©) Thetray isto be removed from the oven and exposed to the air of the room for 4 hours.

(d) 1.3 grammes of the exposed sample areto be weighed out in the scoop and transferred, by means of the
aluminium funnel to aheat test tube. Three such test quantities areto be so weighed out. The sampleis
then ready to be heat tested.

[ ll—Application of the Test

@

(b)

©

©

Thewater bath isto befitted up and isto belevelled and filled with water up to the outflow. Itisto be placed
on atable of convenient height in such a position that the heat test tint can readily be observed by reflected
light. No part of the apparatus to be exposed to direct sunlight.

Thethermometer fixed in the rubber stopper, isto beinserted inthe wire cage provided for the purpose on the
under side of thewater bath of 7.6 centimetres. Thewater isheated to the required temperature, and maintained
at a constant temperature and depth. The temperatures for the various explosives are givenin Table-l.

The glass rod with platinum wire hook is to be inserted in the rubber stopper. A test paper is then to be
removed from the brown glass bottle by means of the forceps placed on the glass plate so that its edges
coincide with the lines on the plate, and pierced by passing the needle through the paper and the holein the
plate. Thetest paper isthen to be held by means of the forceps, and a mixture of equal volumes of distilled
water and glycerine is to be applied to the upper edge of the test paper by means of the glass rod of the
dropping bottle in sufficient quantity to moisten the upper half of the test paper by the time the test is
complete. The platinum wire hook of the glassrod is then to be passed through the hole in the paper. At no
time isthe operator to touch the paper with his finger.

The rubber stopper carrying the glass rod and test paper is at once to be firmly pressed into the test tube
containing the explosivesto betested until the bottom of the stopper coincideswith thetop line etched on the
test tube and the position of the glassrod is to be adjusted, so that the lower edge of the wet portion of the
test paper, which edge is to be approximately horizontal, coincides with the middle etched line on the test
tube. The test tube is then to be inserted in one of the wire cages of the lid of the water bath, so that the
bottom line etched on the test tube coincides with the upper surface of thelid. The rubber ring isto pressed
down on the bath and the cap placed in position over the tube.

The quantities of the various explosives to be placed in the test tube are given in Table-I.

The test paper is not to be inspected by lifting the cap until shortly before the time explosive ought to stand the
test asgivenin Table-l.

©

Thetest iscompleted when thefaint brown line, which after time makesits appearance at the margin between
the wet and the dry positions of the test paper, equals in depth of tint the brown line on the standard tint

paper.
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For any given explosivesto passthetest, the time elapsing between the introduction of the tube into the bath and
the production of the tint equal to the standard must not be less than the time given in table below:

Class Division Explosive Nature Temperature of Quantity of  Timeexplosive
Heat Test Tested ExplosveHeat should stand
Tested the Test
3 1 Friable Nitro-glycerine preparations °C 32 Min
from which the Nitro-glycerine cannot 711 grammes 7
conveniently be extracted by water. (160°F)
Blasting Gelatine, and Analogous 711 32 10
preparations. (160°F) grammes
+6.5
grammes
French chalk
Cordite, Ballistic and other propellant of 711 1.6 grammes 10
Class3, Division 1. (160°F)
3 2 Nitro-cellulose, pulp, compressed 76.7 1.3gramme 10
Gun cotton. (170°F)
Nitro-cellulose Propel lants 76.7 1.3grammes 10
(170°F)

After thetestisfinished, theexplosiveisto be carefully removed from the tubes, and the tubes thoroughly washed
out with tap water by means of the test tube brush. They are then to be rinsed out and allowed to drain for afew
minutes. Thewashing isrepeated with distilled water, thetubesrinsed, allowed to drain, and finally dried in abath
at 100° C. Thetubesareto be allowed to cool to the ordinary temperature before being used again.

I V—Exudation and liquefaction test for Blasting Gelatineand anal ogous pr epar ations
Test for Liquefaction

A cylinder of blasting gelatine is to be cut from the cartridge to be tested, the length of the cylinder to be about
equal to its diameter and the ends being cut flat.

The cylinder isto be placed on end on aflat surface without any wrapper and secured by a pin passing
vertically through its centre.

In this condition the cylinder isto be exposed for one hundred and forty-four (144) consecutive hours (six days
and nights) to atemperature ranging from 29.40° C to 32.2° C and during such exposure the cylinder shall not diminishin
height by more than one-fourth of its original height, and the upper cut surface shall retain its flatness and the sharpness
o] f
its edge.

Note— If the blasting gelatine and gelatine dynamite to be tested cannot be made up in cylindrical form, thetest isto
be applied with necessary modifications.

Test for liability to exudation
(“Freezingand thawingtest™)

There shall be no separation from the general mass of the blasting gelatine or gelatine dynamite of any nitro
glycerine or liquid nitro-compound under any conditions of storage, transport or use or when the material is subjected to
the liquefaction test hereinbefore described or when subjected three timesin succession to alternate freezing and thawing
i.e. storage at -3to0 -6°C for 16 hours (freezing) followed by 8 hours at room temperature (thawing). The cycleisrepeated
threetimes (3 days) and the explosives are examined for any abnormality in respect of gel segregation or oozing out of nitro
glycerine
V-PicricAcid

() Thematerial shall contain not morethan 0.3 part of mineral or non-combustible matter in 100 parts by weight

of thematerial dried at 71.° C (160°F).

(@ It should not contain more than a minute trace of lead.

(3 One hundred parts of the dry material shall not contain more than 0.3 part of total (free and combined)
sulphuric acid, of which not more than 0.1 part shall be free sulphuric acid.
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(4) Itsmelting point should be between 120° C and 122.8° C.
V1-Testing Chloratemixtures
The material must not be too sensitive and must show no tendency to increase in sensitiveness on keeping.
The material must contain nothing liable to reduce the chlorate.
Chlorites calculated, as potassium chloride must not exceed 0.25 per cent.
The material must contain no free acid, or substance liable to produce free acid.
Explosives of this class containing nitro-compoundswill be subject to the heat test asthey belongedto Class 3.

Note:--These explosivewill considered too sensitiveif they can be exploded however, partially by means of aglancing blow
with abroom stick on soft wood such as deal.

VII-PETN (PentaErythritol Tetranitrate)
(A) Heat Test:--

If thesampleisreceived dry, it isto betransferred to aclean sheet of paper and mixed thoroughly in an atmosphere
freefrom dust. Sample of moist PETN isto bedried prior to being heat tested by taking the same in atared flat-bottomed
dish and expose the dish and its contents in a oven at a temperature not exceeding 60° C until constant in weight.

1.3 grammes of the dry sampleis carefully transferred to a heat test tube by means of the aluminium funnel. After
removal of the funnel the sampleisto be collected at the bottom of the tube by tapping with thefingers. Itisthento be heat
tested at atemperature of 76.6° C and the time explosive should stand the test, should not be less than 10 minutes.

(B) Other testsand requirements-
() ThePETN should beintheform of white crystals.
(@ Itshouldbefreefrom gritty particles, visibleimpuritiesand foreign matter.
(® Méting point-The melting point of the PETN should be between 139° C and 142° C.
(4) Insoluble matter-Thetotal insoluble matter in acetone should not be more than 0.05 per cent.
(5) Volatilematter-Volatile matter should not be morethan 0.15 per cent.
(6) Acidity-Theacidity, calculated asHNO, should not exceed 0.01%.
(7) Alkalinity-Thealkalinity, calculated asNa,Co,, should not be more than 0.01%.

(8 Nitrogen content-The nitrogen content should be not less than 17.40 per cent and not more than 27.80 per
cent.

Appendix 1toSchedulel 1
Preparation of Standard Tint Papers

0.48 grammes of the finest yellow ochre, 0.2 gramme of raw umber and 5 grammes of finewhitegum arabic, all of
which have been very finely ground in an agate mortar are weighed into a stoppered bottle of about 150 cubic centimetre
capacity and 100 cubic centimetre of water added. The whole is shaken in the cold until the gum is dissolved. The
suspension is then well shaken and allowed to stand for one hour.

A stylographic penisthen filled from the centre of the suspension and with the aid of aruler linesaredrawn at a
steady pace across one side, of a sheet of filter paper to Specification D. The sheet isthen cut up into rectangular strips 1
centimetres broad by 2 centimetres long, each with aline across the middle perpendicular to the length of the strip. The
breadth of the line must be not lessthan 0.5 millimetres. not morethan 1 millimetres.

In order to maintain continuity asregards depth of tint stripsin which thetint does not correspond with that of the
sealed pattern are to be rejected.

Appendix 2to Schedulel 1
Preparation and Testing of Heat Papers
Preparation
Potassium | odide:

The purest potassium iodide obtainable commercially isto be purified by triple re-crystallisation from pure ethyl
alcohal, diluted by the addition of one-twentieth of its volume of distilled water. The crystals are to be kept as small as
possible, and are to be spread out on clean filter paper, resting on aglass plate, and allowed to dry inthe dark,. When dry,
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they areto be placed in athin layer on the bottom of a platinum crucible and heated to adull red heat for one minute over
a spirit lamp burning pure alcohol. When cold the crystals are to be transferred to a brown glass stoppered bottle from
which the quantities required are to be weighed out.

The potassium iodide used for each batch of filter paper isto be prepared as above immediately before use.
Starch:

The starch used isto be best maize starch in the form of cornflower. Itisto be purified immediately before use by
washing six times by decantation with freshly distilled water. Itisthento be placed onaporous plate of unglazed porcelain,
allowed to dry in awarm atmospherein the dark, and stopped in abrown bottle from which the quantitiesrequired areto be
weighted out.

Preparation of the Dipping Solution:

220 cubic centimetres of freshly distilled water areto be placed in aJenaglassflask and raised to boiling point over
aspirit lamp burning pure spirit. 3 gram of the starch, prepared as above, are to be suspended in 30 cubic centimetre of
distilled water and the mixture poured into the 220 cubic centimetres of boiling water, with continuous shaking. Thewhole
isto be kept boiling gently, and shaken occasionally for 5 minutes. The solution of starch so prepared isto be added to a
solution of 1 gramme of the purified potassiumiodidein 250 cubic centimetre of freshly distilled water, and the solution well
mixed. Themixtureisto stand overnightin adark room. Thefollowing day, the clear supernatant liquid isto be carefully
siphoned off and used immediately for dipping the paper.

Ifitis desired to dip alarge batch of paper, the foregoing quantities may be multipliedin order to obtain sufficient
solution.

Dipping the papers:

Theclear potassium iodide and starch solution isto be poured into aporcelain tray, which isto be kept exclusively
for thisoperation. Sheetsof filter paper to Specification D areto be passed through it singly, so that all except 3 centimetres
at the end of the strip of paper passes beneath the surface of the liquid.

Thestrip of paper isto be held abovethetray by the dry portion and aglass rod passed down each sideto remove
the excess of solution. It isthen to be suspended by the undippened portion in awarm dark room, cupboard, or oven until
dry.

It is advisable to nip a small piece, out of the edge of each sheet at the boundary line between the wet and dry
portions as a guide in subsequent cutting.

Cutting and Trimming the Test Paper :
In cutting and trimming heat test paper the operator isto wear clean cotton gloves.

When the sheetsare dry they areto betrimmed by cutting off the unclipped end about 0.5 centimetre bel ow the edge
of the undipped portion, 0.5 centimetres strips are also cut from the other three edges. The sheets are then to be stored in
amber coloured glassjars, kept in the dark.

When abatch of paper has been passed for issue the sheets are to be cut up into rectangular pieces 1 centimetre by
2 centimetres, and are to beissued in thisform.

All the above operations are to be carried out in abuilding specially reserved for thiswork. Thisbuilding isto be
protected from the direct access of the sun'srays, and is, asfar as possible, to be kept dark.

Testing of Heat Test Paper by the Diffusion Test
Apparatus and Materials required :

No.

Acheson graphite Pieces, 1
Acid, Sulphuric, normal solution Sufficient supply
Annulusaluminium

Cap, light-tightpaste board

Cylinder, glass, with rubber stopper

Cylinder, measuring 100 cubic centimetres

Ferrous ammonium sul phate Sufficient supply

N o ok 0PN P
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No.
8 Jar, cylindrical, brown glass 1
9. Pipette 10 cubic centimetres 1
10. Rod, stirring, glass 1
11, Sodium nitrite solution containing 1.7 gramsin 1 litre Sufficient supply
12.  Stopper, rubber, with 4 platinum hooks 1

Application of theTest :

The solution is to be brought to 15° C before use. 2 grammes of ferrous ammonium sulphate are weighed out and
placed intheglassjar, 90 cubic centimetres of thenormal sulphuric acid added and solution effected by stirring with the glass
rod. Thejar isthen placed in abath of water at 15° C, and must be kept at the temperature of theair should be 15° Cto 17° C.
10 cubic centimetres of the sodium nitrite solution are then added by means of the pipette and well stirredin. An auminium
annulusis placed centrally over the mouth of the jar and the orifice covered by the graphite slab; over thisis placed asecond
annulus. Good contact between surfacesis to be ensured by exerting a slight pressure and twisting motion.

The glass cylinder with rubber stopper and light tight cap are then placed on the second annulus, and the
assembl ed apparatusis allowed to stand for 20 minutes. After the expiration of the 20 minutes, the light tight cap and the
glass cylinder are removed, the rubber stopper taken out of the cylinder waved several timesthrough the air. As soon as
possible, four of the heat test papersto be tested are moistened with glycerine solution, placed on the platinum hooks of the
stopper, the stopper inserted in the cylinder, and the cylinder and light tight cap again placed in position of the second
annulus, and the time noted.

When the papers read by reflected light reach the standard, tint, the time is again noted; the difference givesthe
time of test. Standard tint papersto be read by reflected light are used for comparison.

The cylinder isthen removed uncorked, waved several times through the air, and afresh set of papersisat once
put onfor test. After four setsof tests have been made the graphite slab must be heated to 200° C for 1 hour allowed to cool
in an evacuated desiccators over potash for at least 16 hours before being used again.

A batch of papersisto be tested by carrying out four consecutive tests of four papers on each of two days.

SCHEDULE 1V
Part 1
(Seerule99)
Licencesand licensingauthorities
ArticleNo.  Purpose for which granted LicenceForm Licensing Authority
1 2 3 4
1 (@ Licencetomanufacturefireworksor gunpowder or both LE1 District Magistrate.

not exceeding 15 kilogrammes at any onetime.

(b) Licenceto manufacture fireworks or gunpowder or both LE1 Controller of Explosives.
exceeding 15 kilogrammes but not exceeding
500 kilogrammes at any onetime.

() Licenceto manufacture fireworks or gunpowder or both LE1 Chief Controller or
exceeding 500 kilograms at any onetime. Controller of Explosives
authorised by Chief
Controller.

(d) Licenceto manufacture at site, ANFO explosives not LE1 Controller of Explosives

exceeding 200 kilogrammes at any onetime.

(e Licencetomanufactureliquid oxygen explosives (LOX). LE1 Chief Controller or
Controller of Explosives
authorised by Chief
Contraller.

(f) Licenceto manufacturesite mixed explosives(SME) LE1 Chief Controller or
Controller of Explosives
authorised by Chief
Controller.
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1 2 3 4
(9) Licencetomanufacture explosivesother than fireworks, LE1 Chief Controller or
gunpowder, ANFO, LOX and SME. Controller of Explosives
authorised by Chief
Controller
Licence to possess gunpowder not exceeding 15 kilogramme ~ LE2 District Magistrate
at any one time for manufacture of adirverttus and possession
of adirverttus not exceeding 200 in number at any onetime.
(@ Licenceto possessfor use, for agricultural purposeor in LE3 District Magistrate
small quarry, explosives not exceeding 25 kilogrammes of
Class 1 or 2 or 3 and 1500 numbers detonators; and
1500 meters of detonating fuse or safety fuse at any
onetimeinamagazine.
(b) Licenceto possessfor sale, explosivesof Class, 2, 3, 4, LE3 Chief Controller or
5,6 0r 7inamagazine. Controller of Explosives
authorised by Chief
Controller
() Licenceto possessfor use, explosivesof Class 1, 2, 3, 4, LE3 Chief Controller or
5,60r 7inamagazine. Controller of Explosives
authorised by Chief
Controller
(d) Licenceto possessfireworksnot exceeding 5000 kilogramme  LE3 Chief Controller or
or safety fuse not exceeding 50000 meters, in astorehouse, Controller of Explosives
not for sale but for transfer to own licensed shop. authorised by Chief
Controller
Licence to possess and transport explosives of class 2 or LEA4 District Magistrate
class 3 not exceeding 25 kilograms, electric or ordinary
detonators not exceeding 200 numbers, detonating fuse
not exceeding 100 metres and safety fuse not exceeding
200 metresin acompressor mounted motor truck or tractor
for useinwell sinking.
(@ Licenceto possessand sell from ashop, at any onetime, not  LES District Magistrate
exceeding 25 kilogrammes of small-arms nitro- compound
(b) Licence to possess and sell from ashop, at any onetime, LES District Magistrate
not exceeding 100 kilogrammes of manufactured fireworks
of Class 7, Division 2, sub-division 2; and 500 kilogrammes
of chinese crackers or sparklers
() Licenceto possessand sell from a shop, at any onetime, LES District Magistrate
not exceeding 2000 numbers of pyrotechnic device explosives
of Class6 Division 1
(d) Licence to possessfor use Gunpowder not exceeding LES District Magistrate
5 kilogrammes and safety fuse not exceeding 50 metres
inthe States of Bihar, West Bengal, Keralaand Tamilnadu.
(e Licenceto possessfor use of small-arms nitro-compound LES District Magistrate
not exceeding 5 kilogrammes inthe State of Kerala.
(f) Licence to possess and sell from a shop manufactured LES Controller of Explosives
fireworksof Class7 Division 2 sub-division 2 exceeding
100 kilogrammes but not exceeding 300 kilogrammes, and
chinesecrackers or sparklers exceeding 500 kilogrammes
but not exceeding 1200 kilogrammes.
Licence to possess and use fireworks for public display. LE6 District Magistrate
Licence to transport explosivesin aroad van. LE7 Controller of Explosives
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1 2 3 4
8 Licenceto import or export explosives otherwisethan by land. LE8 Chief Controller
9 Licence to manufacture, possess, sell, use, etc of explosives LE-9(SPECIAL) Chief Controller
not provided in articles 1 to 8.
10 Shot firer's Certificate. LE-10 Controller of Explosives
n Foreman's Certificate. LE1n Controller of Explosives
Part 2

@

@
©)

@

)
©

©

©)
(10)
1

()
(13

(Seerules 100 and 113)

A. Feesother than licencefeesand feesfor testingin thedepartmental testing station : Thefollowing Feesother
than licence fees and fees for testing in the departmental testing station shall be payable:

Scrutiny fee for each proposal for inclusion of any explosive in the authorised
list of explosives

Feesfor testing each sample of imported explosives

(i) Feesfor testing each sample to issue certificate of safety

(i) Feesto renew each certificate issued under (i) above without fresh test.

(iii) Feesfor testing each sampleto renew certificateissued under (i) above after fresh test.
(iv) Scrutiny feefor approval of manufacturing processfor any new explosives.
Feesfor storage of explosivesin excess of licensed capacity on each occasion.

Feesfor permit for temporary possession of fireworksin excess of licensed quantity
Scrutiny fee for application for approval before grant of alicence to manufacture
(i) any explosivesother than those mentioned under (ii), (iii) and (iv) below
(i) sitemixed ANFO Explosives
(iii) Liquid Oxygenexplosive
(iv) (a) Fireworksor Gunpowder in aquantity not exceeding 15 Kilogrammes at atime.

Rs. 500

Rs. 100
Rs. 100
Rs. 50
Rs. 500
Rs. 2000

Rs. 500for first 15
daysand Rs. 200 for
every additional day

Rs. 200

Rs. 2000
Rs. 500
Rs. 500
Rs.50

(b) Fireworks or Gunpowder in aquantity exceeding 15 Kilogrammes but not exceedingRs. 500

200Kilogrammesat atime.

(c) Fireworks or Gunpowder inaquantity exceeding 200 Kilogrammesat atime
Scrutiny fee for grant of approval to manufacture colour matches
Scrutiny fee for application for approval before grant of licence to possess explosivesin
(a) magazine or store house
(b) shops
Scrutiny feefor application for grant of each licenceto import or export explosives
Scrutiny fee for application for grant of each licence to transport explosives

Scrutiny fee for each application for grant of alicence for aroad van compressor
mounted motor truck or tractor

Scrutiny fee for each application for grant of ashot-firer's certificate
(a) Scrutiny feefor application for amendment or transfer of each licence or certificate

(i) to manufacture high explosivesand of Class 6 and other explosives not mentioned
below:

(i) tomanufacture fireworks or Gunpowder in aquantity not exceeding 15 Kilogrammes
at atime;

Rs. 500
Rs. 1000

Rs. 500
Rs. 200
Rs. 500
Rs. 100
Rs. 200

Rs. 300

Rs. 1500

Rs.50

191



Lkt 11 kavs 3jige WQ%W

225

(b)

14

(15
(16)

17

(iii) to manufacture fireworks or Gunpowder in aquantity exceeding 15 Kilogrammes
but not exceeding 200 kilogrammesat atime;

(iv) to manufacturefireworksor Gunpowder in aquantity exceeding 200 Kilogrammes
at atime;

(v) to manufacture site mixed ANFO explosives;

(vi) to manufactureliquid oxygen explosives,

(vii) to possess explosives in magazine for sale or use or in store house;
(viii) to possess fireworksin a shop for sale;

(ix) to transport explosivesin explosivesvan;

(X)inFormLE-3.

(xi) shot firer'sor foreman's certificate

Amendment or transfer fee for each licence

(i) to manufacture high explosives and explosives of Class 6 and other explosives
not mentioned below;

(i) to manufacture fireworks or Gunpowder in aquantity not exceeding 15 Kilogrammes
at atime;

(iii) to manufacture fireworks or Gunpowder in aquantity exceeding 15 Kilogrammes
but not exceeding 200 Kilogrammes at atime;

(iv) to manufacture fireworks or Gunpowder in aquantity exceeding 200 Kilogrammes
at atime;

(v) to manufacture site mixed ANFO explosives;

(vi) to manufactureliquid oxygen explosives,

(vii) to possess explosives in magazine for sale or use or in store house;

(viii) to possess fireworksin a shop for sale;

(ix) to transport explosivesin explosives van;

(¥)informLE-3

(xi) shot firer's or foreman'scertificate

(c) Scrutiny feefor aproposal for any change in the manufacturing process of explosives

(d) Scrutiny fee for a proposal for any change in the composition of an authorised
explosives

For appeal against an order of alicensing authority

(i) if such appeal ispreferred to Central Government or Chief Controller

(i) if such appeal ispreferred toimmediate official superior to District Magistrate.
For issue of aduplicate copy of licence or certificate

For approval of -

(a) apacking box or container.

(b) anew design of equipment, machinery or composite vehicle used for manufacture
and transport of explosives

(c) amagazine'Mode B'
(d) BMD vehicle
Lightning Conductor testing fee for each test conducted by Departmental officer.

Rs. 300

Rs. 300

Rs. 300
Rs. 300
Rs. 300
Rs. 300
Rs. 300
Rs. 50

Rs. 100

Rs. 200

Rs. 50

Rs. 200

Rs. 200
Rs. 200
Rs. 200
Rs. 200
Rs. 200
Rs. 200
Rs.50
Rs. 100
Rs. 1000
Rs. 500

Rs. 1000
Rs. 200
Rs. 200

Rs. 1000
Rs. 1000

Rs. 1000
Rs. 1000
Rs. 500

B. Licencefee-(1) Thefollowing feesshall be payable per year for each licence issued under theserules:

() Licensesfeesfor manufacture of explosives

(@ of classes2,3,4 and 5 other than site mixed
Ammonium Nitrate Fuel Oil explosive

Rs.1000 per 1000 tonnes or part thereof of the
installed annual plant capacity for each explo-
sive subject to amaximum of Rs.20,000
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(b) of class6 Rs.1000 per one million metres or numbers or
part thereof of theinstalled annual plant capacity
of each explosives subject to a maximum of
Rs.20,000
(c) ofclasslorclass?
(i) inaquantity not exceeding 15 Kilogrammesat atime; Rs. 200
(i) inaquantity exceeding 15 Kilogrammes but not
exceeding 200 Kilogrammesat atime; Rs. 2000
(iii) in quantities exceeding 200 Kilogrammesaat atime; Rs. 2000 for the first 200 Kilogrammes plus
Rs. 500 for every additional 50 Kilogrammesor
part thereof at atime subject to amaximum of
Rs. 15000
(d) of class8 (Liquid Oxygen Explosive) Rs. 5000
(e of sitemixed ANFO explosives Rs. 1000
(I Licence feesfor possession and sale of explosivesin a (a) Rs.1000 for every 1000 Kilogrammes or part
magazine. thereof of thelicensed capacity of each explosive
of Class1, 2, 3,4,5o0r 7 subject to amaximum of
Rs. 15000
(b) Rs. 500 for every 10000 metres or numbersor
part thereof of each explosive of Class 6 subject
toamaximumof Rs. 15000
(1) Licencefeesfor possession of explosivesin amagazine (a) Rs. 1000 for every 1000 Kilogrammes or part
for use. thereof of thelicensed capacity of each explosives
of Class1, 2, 3, 4, 5or 7 subject to a maximum of
Rs.15000, and
(b) Rs. 500 for every 10,000 metres or numbersor
part thereof of each explosive of Class 6 subject
toamaximum of Rs. 15000
(IV) Licencefeesfor possession and sale of fireworksor
Gunpowder or smallarms nitrocompound from ashop
(@ licensed by District Magistrate Rs. 500
(b) licensed by Controller of Explosives Rs. 1000
(V) Licencefeesfor possession of fireworksin storehouse. Rs. 3000
(VI) Licencefeesfor road van Rs. 2000
(VII) Licencefeesfor compressor mounted motor truck or tractor.  Rs. 1000
(VII) Licencefeefor possession of Gunpowder for manufactureof  Rs.500
adirvettus
(IX) Licencefor possession of explosives for Rs. 1000

use (other than agricultural purpose) in
Form LE-3issued by District Magistrate

(2) Thefollowing fees(onetime) shall be payable for each licenceissued under these rules:

Licencefeesfor -

(i) import of explosives
(i) export of explosives
(iii) possession and public display of fireworks

(iv) possession of explosives for use for agricultural
purpose in Form LE-3issued by District Magistrate

Rs.1500
Rs.1000
Rs. 500
Rs. 100
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C. Testingfees- Thefollowing feesshall bepayablefor testing of explosivesin the Departmental Testing Station.

9. Nameortypeof explosive Class and Tests to be conducted Fees
No. Division (in rupees)
1 2 3 4 5
1  GunPowder 1 11 Physical Propertiesi.e Moisture, 20
Bulk density
12 Chemica analysisof composition 1000
13 Any additional test as per BIS specification 500
2. Slurry or Gel or Emulsion 2 21 Physical Properties
Explosivesor ANFO or 2.1.1 Physical examination (Examination of 20
Non-explosivesemulsion dimensions, markings and nature of inner
matrix or SME package)
212 Density

gel or slurry or emulsion)

214 Segregation (Segregation of constituents
in transport)

30
2.1.3 Consistency (Examination of quality of 500
500

215 Behaviour onlow and hightemperature 1000
216 Tendency to absorb moisture

g g

22 Chemical analysisof composition
23  Stahility Test

(Determination of stability after subjecting 1000
to such varying environmental conditions
as would tend to produce spontaneous
ignition or variation in sensitivity of an
explosive)
24 Ignition characteristics 1000
(Behaviour onignition, liability to
spontaneous ignition, behaviour on
ignitionin bulk)
25 Mechanical Sensitivity to

251 Friction 1500
252 Impact 1500
26  Air Gap Sensitivity 2000
27  Continuity of detonation 2000
28 Velocity of detonation 2000
29  Cap sensitivity 1500
210 Booster sensitivity 2000
211 Strength by ballistic Mortar 5000
212 Any additional test as per BIS specification 500
3 Nitro-glycerine Explosives 3 31 Physica properties

311 Physica examination (examination of 200
dimensions, markings and nature of inner
package)

312 Heat test (testing of stability of explosives 500
at specified temperature

3.13 Density. 300
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1 2 3 4 5
314 Consistency (examination of quality of gel). 500
3.1.5 Exudation 50
3.1.6 Tendency to absorb moisture 500
32 Chemical analysisof composition 5000
33 Stability Test 1000
(Determination of stability after subjecting
to such varying environmental conditions
as would tend to produce spontaneous
ignition or variation in sensitivity of an
explosive)
34 Ignition characteristics 1000
(Behaviour onignition, liability to
spontaneous ignition, behaviour on
ignitionin bulk)
35 Mechanical Sensitivity to
35.1 Friction 1500
352 Impact 1500
36 AirGap Sensitivity 2000
37 Continuity of Detonation 2000
38 Velocity of Detonation 2000
39 Cap Sensitivity 1500
310 Strength by Ballistic Mortar 5000
311 Freezing and Thawing Test 1000
312 Liquefaction Test 1000
313 Any additional test as per BIS 500
specification
4 Booster or Cast Booster 32 41 Physical Properties
411 Physica Examination (examination of 20
dimensions, markings and nature of
inner package)
412 Density 300
413 Consistency (examination of quality
of gel or emulsion or slurry or casting) 500
414 Segregation (separation of constituents
in transport) 500
415 Behaviour onlow and high temperature 1000
416 Tendency to absorb moisture 500
41.7 Mélting point (for cast booster) 200
42 Chemical analysisof composition 3000
43 Stability Test 1000
(Determination of stability after subjecting
to such varying environmental conditions
as would tend to produce spontaneous
ignition or variation in sensitivity of an
explosive)
44  Ignition characteristics 1000
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(Behaviour onignition, liability to
spontaneous ignition, behaviour on
ignitionin bulk) 1000
45 Mechanical Sensitivity to
451 Friction 1500
452 Impact 1500
46 Determination of strength by ballistic 5000
mortar
47 Cap Sensitivity 1500
48 Performance Test 1500
49 Any additional test as per BIS specification 500
5 Safety fuse or Micro cord fuse 6(1) 51 Physical Properties(dimensions, 20
smoothness etc)
52 Chemica analysisof composition of core. 500
53  Stability Test 50
(Determination of stability after subjecting
to such varying environmental conditions
as would tend to produce spontaneous
ignition or variation in sensitivity of an
explosive)
54 Burning Rate 20
55 Water Immersion Test 20
56 Lateral Transmission Test 50
57 Any additional test as per BIS specification 500
6 Detonating Fuse 6(2) 6.1 Physical Properties(dimensions, 20
smoothness, finishing, inspection of
foreign material, pinholesetc).
6.2 Chemica anaysisof composition 1000
63 Stability Test (Determination of stability 1000
after subjecting to such varying environ-
mental conditions as would tend to
produce spontaneous ignition or variation
in sensitivity of an explosive)
64 Flexibility Test at Low and High Temperature 500
65 Water proofness Test 1000
66 Velocity of Detonation 2000
6.7 Transmission of detonation 1000
6.8 Determination of Coreload 1000
69 Breakingload test 1000
6.10 Any additional test as per BIS specification 500
7.  NONEL (Shock Tube) 6(2) 71 Physical examination (dimensions, 20
finishing, pinholes etc)
7.2  Detonator sensitivity test 1000
7.3  Detonating fuse sensitivity test 1000
7.4  Seriestest 1000
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1 2 3 4 5

7.5 Pardle test 1000
7.6 Kninck and Knot test 1000
7.7 180° bend test 1000
78 Sideinitiation test

781 with another nonel tube 500
7.8.2 with detonating fuse 500
79 Tensile strength test 1000
710 Delay timingstest

7.10.1 surfacetrunk line 500
7.10.2 downtheholeline 500
7.10.3 velocity of detonation 2000

7.11 Any additional test as per BIS specification 500

S. Name/Typeof Clasg/Div Tests to be conducted Ordinary Electric  Delay
No. explosive detonator detonator detonator
8. Detonator 6(3) 81 Physica Examination (Dimensions, 200 200 200
Finishing etc.)
82 Water Resistance - 500 500
83 Drop Test 500 500 500
84 Snatch Test - 50 50
85 Vibration Test 500 500 500
86 Strength Test 2000 2000 2000
87 Electric Resistance - 500 500
88 NoFireCurrent Test - 1000 1000
89 DeayTimeTest - - 1000
810 Minimum SeriesFiring Current Test - 1000 1000
811 Any additional test as per BIS specification 500 500 500
9. Fireworks 72 91 Testfor Sound level 200
(©)
or 9.2 All other test (physical, chemical, performance etc.) 20
7(4) (consolidated)

D. Thefollowing feesshall bepayablefor testing of packages of explosivesin the Departmental Testing Sation

9 Tests to be conducted Fees
No. (in rupees)

2
Bursting Strength of Paper or Paper Board
Burst Factor
Compression Strength
Drop Test
Exudation Test (For Bitumen/ Pitch Coal tar impregnated Paper)

88838l
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2 3
6. Grammageof Paper 300
Grammagefor 3Ply 30
Grammagefor 5Ply 400
Grammagefor 7 Ply 550
7. Inclined Impact Test 550
8 Observationson CFB Box Style, No. of Plies, No. of Jointsand external defects 325
9. Dimension of carton/ box, per dimension 300
10.  Puncture Resistance 325
11. RainTest 50
12, Scuff Proofness 400
13  Stack Load Test 550
14. Cobb Test 30
15. Studiesontheeffect of humidity and temperature on filled (dummy) package 5000
16. Tensile Strength and % elongation for Paper and paper board 400
17. Tear Factor 400
18. Testsasper IMDG Code
1 IMDG Testing(drop test and stack load test) 2350
2. Dimensions(3) 600
3. Bursting Strength 325
4. Cobb Test 30
5. Scuff Proof ness Test 400
19. Testsasper UN Recommendations on Transport of Dangerous Goods for classification
Series-1and 2
1 UN Gaptest 5,000
2. Koenen test 5,000
3. Time/Pressure test 5,000
4. Internal ignition test 5,000
Series- 3
1 Impact sensitivity test 5,000
2. Friction sensitivity test 5,000
3. Thermal stability test 20,000
4. Small scale burning test 5,000
Series-4
1. Thermal Stability Test at 75°C 20,000
2. Drop Test 10,000
Series-5
1 Cap sensitivity test 5,000
2. Deflagration to detonation test 10,000
3. Externd firetest for Division 1.5 45,000
Series- 6
1 Single Package Test 10,000
2 Stack Test 10,000
3. Externa Fire(Bonfire) Test 45,000
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Schedule-V

(Seerule 113)

Part-1
APPLICATION FORMS
FormAE-1
(Seerule 113 of the Explosives Rules, 2008)
Application for approval or grant or amendment or transfer of licence for manufacture of

explosives

2. Name: | requirelicencein thefollowing name and postal address:

(a) Nameinwhichlicenceisrequired L
to be granted (see notes below)
(b) Status®
(c)Age®
(d) Postal address:
............................................................................................................ Gy e
(D7 (o SO SAE FnCode.........ccocevvvvnnn
PoliceStation..................... Railway Station/ Steamer Ghat......................
Phore......cooci Emal........co.cooieinn I
3. The proposed premises are situated at the following address:
........................................................................ Survey number...........oooeee City
(D7 (o S SAE. . FnCode..........coeevvinnn
PoliceStation..................... Railway Station/ Steamer Ghat......................
Phore......cooci Emal........co.cooieinn I
4, Qualificationsand experienceof applicant ...
and thetechnical personnel employed by him.
(Giveindividual detailsand attach separate ™ ..o
sheetifrequired)
5. Explosives proposed to be manufactured L
@Class
(b) Division(ifany)
(c)Nameanddescription
(d) UN Classification and number
(e) Annual capacity of the manufacturingplant
(f) Quantity of explosives present at any onetimein ........ccccoevviviieninnnn
each shed of the manufacturing plant R
(g) Quantity of explosives proposed to be manufactured ...
in one day
(h) Detailsof BMD vehiclesapproved (in case of SME Plant)
(i) Detailsof amendment proposed or additional .
information,ifany
6 Has the applicant been convicted under any offence .........cc.oooviiiiininenn
or ordered to execute bond under Chapter VIIl of
Codeof Criminal Procedure, 1973, duringthelast i

10years. If yes, please give details.
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7 () particulars of other licensesunder L
ExplosivesAct, 1884, if any heldby
theapplicant during thelast 10years ... Ye&s............ No......

(b) wasany licencecancelled or not renewed?
(© Ifyes givedetails

| hereby certify that the above particulars given by me are correct.

Dae....coovviiiiiiiiei Signatureof applicant............cocoeviiiiiinnann
(Authorised person in case of a Company)

Notes:

Please see the rule for the purpose and documents to be enclosed

(2) In case where application is made by a person other than an individual, the names and addresses of the occupier as
per rule 2 and directors or partners or members, as the case may be, and specimen signatures of authorised person to be
attached.

(2) Passport size photographs of the occupier to be attached.

(3) Any change in the above information should be immediately communicated to thelicensing  authority and authority
renewing thelicence.

(4) Ageto begiven in case the applicant isan individual.

Satutory War ning: Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

FormAE-2
(Seerule 113 of the Explosives Rules, 2008)
Application for approval or grant or amendment or transfer of licence to possess gunpowder not
exceeding 15 kilogrammes at any onetimefor manufacture of adirverttus and possession of
adirverttus not exceeding 200 in number at any onetime.

Ly e onbehdfof ... , apply for grant of licence/amendment of
licenceNo.........covvvennnnnn, to possess gunpowder for manufacture of adirverttus and possession of adirverttus

1. Nameinwhichlicenceisrequiredto
be granted. (see notes below)
2. Status:( Individual, Company or Society)
3. Age (seenotesbelow) :
4. Postal Address

............................................................................................................ L)Y
[ 1S 1o S S 7 (X Pincode..........cocvvvvninnnn
PoliceStation..................... Railway Station/ Steamer Ghat......................

Phone..cooi Emal...........co.oo I

5 Quadlificationsand experienceof the
applicant and the technical personnel
employed by him (Giveindividual
details and attach separate sheet if
required)

6. Situation of the Premises:

.......................................................................... Survey number...........ooeeveenn Gty oo
(D] (o P Sl Pncode..........coveviinnnn
PoliceStation..................... Railway Station/ Steamer Ghat......................
Phone. ... Emal........c..oonld FaXeuiiiiii
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6.(a) Quantity of gunpowder proposed to be possessed at any onetime.............
(b) Quantity of adirverttus proposed to be manufactured and possessed at any one
time.............

. | hereby certify that the above particulars given by me are correct.

(D) (. Signatureof applicant............coeevviiieiennnn
(Authorised person in case of a Company)

Notes:

Please see the rule for the purpose and documents to be enclosed

(2) In case where application is made by a person other than an individual, the names and addresses of the occupier as
per rule 2 and directors or partners or members, as the case may be, and specimen signatures of authorised person to be
attached.

(2) Passport size photographs of the occupier to be attached.

(3) Any change in the above information should be immediately communicated to thelicensing  authority and authority
renewing thelicence.

(4) Ageto begivenin case the applicant isan individual.

Satutory War ning: Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

FormAE-3
(Seerule 113 of the Explosives Rules, 2008)
Application for approval or grant or amendment or transfer of licence for possession and sale
of explosives; for possession and use of explosives; or for possession of fireworks or safety fusein a
store house

2. Name: | requirelicencein thefollowing name and postal address:

(@) Nameinwhichlicenceisrequired L
to be granted (see notes below)

(b) Status®

(c)Age®

(d) Postal address:

4 Qualificationsand experienceof applicant ...
And thetechnical personnel employed by him. ...
(Giveindividual detailsand attach separate ™ ..o
sheetif required)
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5. (a) Explosives proposed to be possessed and sold:*

Nameand Description Class Divisionif any Quantity
at any onetime In one month

i.

i.
ii.
iv.
V.
Vi

(b) Arethe premises attached to afactory
licensed to manufacture explosives?
If so, please givethelicencenumber L

6.(Q) Explosives proposed to be possessed and used* -

Nameand Description Class Divisionif any Quantity
To be possessed To be used per Tobeusedin
at any onetime day one month
i
i.
i
iv.
V.
Vi

(If yes, documentary evidence to be submitted ; if not, particulars of proposed activity, documentary evidence
and shot firer employed to be furnished)
(d) List of documents attached with reference to clause (c) above
@...
(ii)....
(iii)....
(e) Distance of site where the explosiveswill be used
fromthestoragepremisesmentionedinitem6 ..
(f) Mode of transport of explosives
(g) Licenceparticularsof road van, if used
7. Has the applicant been convicted under any offence ..o
or ordered to execute bond under Chapter VII1 of ...
Codeof Criminal Procedure, 1973, duringthelast . ...coooiiiiiiiiene
10years. If yes, please give details.

8. () particularsof other licensesunder L
ExplosivesAct, 1884, if any heldby ..
the applicant during thelast 10years ... Y&s....ooenn.. No......
(b) wasany licence cancelled or not renewed? L
(c) Ifyes givedetails

| hereby certify that the above particulars given by me are correct.

(D7 (- Signatureof applicant............coevviiiiienann
(Authorised person in case of a Company)

*gtrikeout inapplicableportion
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Notes:

Please see the rule for the purpose and documents to be enclosed

(2) In case where application is made by a person other than an individual, the names and addresses of the occupier as
per rule 2 and directors or partners or members, as the case may be, and specimen signatures of authorised person to be
attached.

(2) Passport size photographs of the occupier to be attached.

(3) Any change in the above information should be immediately communicated to the licensing authority and authority
renewing thelicence.

(4) Ageto begivenin case the applicant isan individual.

Satutory War ning: Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

Form AE-4
(Seerule 113 of the Explosives Rules, 2008)
Application for approval or grant or amendment or transfer of licence for tractor compressor

Lt onbehdfof.......cooiiiii apply for approva or grant or
amendment® of licence for the following purpose.
1. Purpose: (Writethe purpose corresponding to particular article as per Schedule |V, Part 1)

2. Name: | requirelicencein thefollowing name and postal address:

(@) Nameinwhichlicenceisrequired L
to be granted (see notes below)

(b) Status®

(c) Age?
(d) Postal address:

............................................................................................................. QY. e
D 1o PP SAC. Pincode............occveinen
PoliceStation..................... Railway Station/ Steamer Ghat......................

Phone....oi Emal................ FaX. i

3.Qualificationsand experienceof applicant L
and particularsof shot firer employed by him. ...
(Giveindividual detailsand attach separate ™ .o
sheetif required) e

5. Experience of the applicant in handling:
& blasting of explosives

6. Address of the premises where the
compressor mounted motor truck or tractor
isto be normally parked when not in use.

7. Particulars of the areawhere the
compressor mounted motor truck or
tractor isto be used for well sinking purpose.

8 Explosives to be possessed and transported—
Max. Capacity Permitted
0] Class2 and/or Class3 explosives ............. kilogrammes. 25kilogrammes
(i) Detonators Ordinary or Electric................... numbers 200 numbers
(iii) Detonatingfuse...........c.covvenee meters 100 meters.
(iv) Safety fUSE ... meters. 200 mtrs.
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9. Description of the compressor
mounted motor truck or tractor of
the applicant -

Make

Registration No.

EngineNo.

Chassis No.

Description of other fittings
on the vehicle

10. Hasthe applicant been convicted under any offence  .....cooviiiiiiiiiinin
Or ordered to execute bond under Chapter VI of i
Codeof Criminal Procedure, 1973, duringthelast ..o
10years. If yes, please give details.

11. (@) particularsof other licensesunder L
ExplosivesAct, 1884, if any heldby
theapplicant during thelast 10years ... Ye&s............ No......

(b) wasany licencecancelled or not renewed?
(o) Ifyes givedetails

| hereby certify that the above particulars given by me are correct.

Dae......coovviiiiiiiie Signatureof applicant............cooeiiiiiinnnn
(Authorised person in case of a Company)

Notes:

Please see the rule for the purpose and documents to be enclosed

(1) In casewhere application is made by a person other than an individual, the names and addresses of the occupier as
per rule 2 and directors or partners or members, as the case may be, and specimen signatures of authorised person
to be attached.

(2 Passport size photographs of the occupier to be attached.

(5 Any changein the aboveinformation should be immediately communicated to the licensing authority and authority
renewing thelicence.

(4 Agetobegivenin casethe applicant isan individual.

Statutory War ning: Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

Form AE-5
(Seerule 113 of the Explosives Rules, 2008)
Application for approval or grant or amendment or transfer of licence in Form LE-5 as per
article5(a) to (f) of Part 1 of SchedulelV

L onbehdfof............oooiii apply for approva or grant or amendment®
of licencefor thefollowing purpose.
1. Purpose: (Writethe purpose corresponding to particular article as per Schedule |V, Part 1)

2. Name: | requirelicenceinthefollowing name and postal address:
(@ Nameinwhichlicenceisrequired L
to be granted (see notes below)
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(b) Status®
(c) Age?
(d) Postal address:

.................................................................................................................. Gty e
[DIES 1T A Sde...cooi, PINOOGE. ... e
PoliceStation..................... Railway Station/ Steamer Ghat..........ovuiriiiie e e e e e
Phore.....cooi Emal.......ccooooiiiin e
3. The proposed premises are situated at the following address :
SUNVEY NUMBEY ... Cty.oovvvvvennn (D1 1o P SA€ .
Pincode.............oovvne PoliceStation..................... Railway Station/ Steamer Ghat...........c.oovvvvveeinnnnns
Phore.....cooi Emal.......ccooooiiiin e
4. Explosives proposed to be possessed :
Nameand Description Class Divisionif any Quantity at any onetime
i.
.
iil.
5. If theexplosivesareto be used, furnish the particularsrelated to the purpose of USe..........ooveiiiiiiii i,
6. Hastheapplicant been convicted under any offence............c.cooeiiiiiiiiinnn.
or ordered to execute bond under Chapter VI of ...
Codeof Criminal Procedure, 1973, duringthelast ..........cccocoeeieeiiennn
10years. If yes, please give details.
7. (@) Particularsof other licensesunder L
ExplosivesAct, 1884, if any heldby
the applicant during thelast 10years ... Y6s............ No......
(b) wasany licence cancelled or not renewed? L
(c) Ifyes, givedetails
| hereby certify that the above particulars given by me are correct.
(D) (. Signatureof applicant............coeevieiiienann
(Authorised person in case of a Company)
FulName.........ccoooieiiiiiie
AdIresS. ..o
Notes:

Please see the rule for the purpose and documents to be enclosed

(1) Incasewhereapplication ismade by aperson other than anindividual, the names and addresses of the occupier as per
rule 2 and directors or partners or members, as the case may be, and specimen signatures of authorised person to be
attached.

(2 Passport size photographs of the occupier to be attached.

(3 Any changeinthe aboveinformation should beimmediately communicated to thelicensing authority and authority
renewing thelicence.

(4) Agetobegivenin casetheapplicant isan individual.
Statutory War ning: Mishandling and misuse of explosives shall constitute serious criminal offence under the law.
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Form AE-6
(Seerule 113 of the Explosives Rules, 2008)
Application for approval or grant of licencefor public display of fireworks

e onbehalfof..........coo apply for approval or grant or
amendment® of licence for the following purpose.

1. Purpose: (Writethe purpose corresponding to particular article as per Schedule 1V, Part 1)

2. Name: | requirelicencein thefollowing name and postal address:

(8 Nameinwhichlicenceisrequired L
to be granted (see notes below)

(b) Status®

(c) Age?

() POSEE GOTMESS.....oovvvvreee ettt City...oocvnevnen

(DL 1o TR SAE. . Pncode.........ccocvviiieeins

PoliceStation...............oevevevcneeneenRalway Stetion/ Steamer Ghat. ...

Phone. ... Emal..........coeen v

3. The proposed premises are situated at the following address:

SUNVEY NUMDEY ... (0] V2 (DS (o S S'F: (X
Pincode..........covevvvnnnn
PoliceStation..................... Railway Station/ Steamer Ghat......................
Phore......oooi Emal........co.coonld FaXe oo
4, Qualificationsand experienceof applicant L
Andthetechnical personnel employed by him.
(Giveindividual detailsand attach separate ™™
sheetifrequired)
5. Name, qualification and experienceof thepersons i
supervising the display e
6. Description and quantity of fireworkstobeused
7. () Licenseefromwhomthefireworkswill beobtained ...
Name
Address

Particulars of licence (licence number and form, issuing authority and validity)
(b) Location of theplacewhere
thefireworkswill bestored prior todisplay

8 (a) Description and quantity of fireworksto bedisplayed ..o
(b) Date and time of display
(c) Location of the place wherethedisplay will beheld ...

9. Has the applicant been convicted under any offence ..
Or ordered to executebond under Chapter VI of
Codeof Criminal Procedure, 1973, duringthelast i
10years. If yes, please give details.

10. (@) particularsof other licensesunder L
ExplosivesAct, 1884, if any heldby
the applicant during thelast 10years ... Y&s....ocu... No......
(b) wasany licence cancelled or not renewed? L
(o) If yes, givedetails
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| hereby certify that the above particulars given by me are correct.

(D7 (- Signatureof applicant............coevviiieiennnnn
(Authorised person in case of a Company)

Notes:
Please see the rule for the purpose and documents to be enclosed

(1) Incasewhere application is made by a person other than an individual, the names and addresses of the occupier as
per rule 2 and directors or partners or members, as the case may be, and specimen signatures of authorised person to be
attached.

(2) Passport size photographs of the occupier to be attached.

(3) Any changein the above information should be immediately communicated to thelicensing authority and authority
renewing thelicence.

(4) Agetobegivenin casetheapplicant isan individual.

Satutory War ning: Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

Form AE-7
(Seerule 113 of the Explosives Rules, 2008)
Application for approval or grant or amendment or transfer of licence for transport of explosivesin
road van
e onbehafof.........coooiiiii apply for approvd or grant or
amendment® of licence for the following purpose.
1. Purpose: (Writethe purpose corresponding to particular article as per Schedule |V, Part 1)

2. Name: | requirelicencein thefollowing name and postal address:

(8 Nameinwhichlicenceisrequired L
to be granted (see notes below)
(b) Status®
(c) Age?
(d) Postal address:
.................................. City..ooveee Diglict e SA@E L PINCOdEL
PoliceStation..................... Railway Station/ Steamer Ghat......................
Phore......oooi Emal........co.coonld R
3 Address of the premiseswherethe vehicleistobe
normaly stationed
4, Kinds and quantities of explosivesto be carried
5. Places (statesor districts) wherethevanwill normally ply ..o
6. Descriptionof vehicle
Make
RegistrationNo.
EngineNo.
ChassisNo.
Grossvehicleweight kilogrammes
Unladenweight kilogrammes
7. Description of other fittingsonthevehicle L
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8. Carrying capacity permitted by Regional Transport .o
Authority

9. Has the applicant been convicted under any offence ™ ..o
Or ordered to executebond under Chapter VIl of i
Codeof Criminal Procedure, 1973, duringthelast i
10years. If yes, please give details.

10.(a) Particularsof other licensesunder L
ExplosivesAct, 1884, if any heldby
the applicant during thelast 10years ... Y&s....oou... No......

(b) wasany licencecancelled or not renewed? L
(c) If yes, givedetails

| hereby certify that the above particulars given by me are correct.

Dae.....ooeiiiiiiiiie Signatureof applicant............cocoeiiiiiennann
(Authorised person in case of a Company)

Notes:

Please see the rule for the purpose and documents to be enclosed

(1) Incasewhere application is made by a person other than an individual, the names and addresses of the occupier as
per rule 2 and directors or partners or members, as the case may be, and specimen signatures of authorised person to be
attached.

(2) Passport size photographs of the occupier to be attached.

(3) Any changein the above information should be immediately communicated to thelicensing authority and
authority renewing the licence.

(4) Agetobegivenin casetheapplicant isan individual.

Statutory War ning: Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

FormAE-8
(Seerule 113 of the Explosives Rules, 2008)
Application for approval or grant of licence for import or export of explosives

e onbehafof.........coooiiiii apply for approvd or grant or
amendment (1) of licencefor thefollowing purpose.

1. Purpose: (Writethe purpose corresponding to particular article as per Schedule 1V, Part 1)

2. Name: | requirelicencein thefollowing name and postal address:

(8 Nameinwhichlicenceisrequired L
to be granted (see notes below)
(b) Status®
(c) Age?
(d) Postal address:
.................................................................................................. Gl . et et e
(D75 (o S Sde. .. Pncode.........coocoveeniinins
PoliceStation..................... Railway Station/ Steamer Ghat......................
Phone....oov Emal................ FaX. i
3(a). (In caseof Import) Explosives proposed to beimported at atime
(i) Name & Description Class Division, if any Quantity
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(i1) Arethe explosivesto beimported authorised explosives  ...... Yes......... No.....

(iif) Name and address of the manufacturer of explosivestobe ...........ccccooviiiiiin
imported.

(iv) Licence particulars of the premiseswhereexplosiveswill ..o
be stored :

(v) Portorplaceof import

(vi) Mode of Import

3.(b) (Incaseof Export) Quantity of explosivestobeexported ............cccvvvvveinnnnn.
(i) Name & Description Class Division, if any Quantity
(i) Nameand addressof consignee
(iii) Placeor port fromwhich explosiveswill beexported ..o
(iv) Name of the ship carrying explosivesand likely date of sailing...............ccovveevennn.
(v) Mode of import
(vi) Quantity of each explosivesto beloaded ontheship ~  .oooveiiiiiiii i

4. Hasthe applicant been convicted under any offence ™
or ordered to execute bond under Chapter VIl of
Codeof Criminal Procedure, 1973, duringthelast i
10years. If yes, please give details.

5.(a) particularsof other licensesunder L
ExplosivesAct, 1884, ifanyheldby L
the applicant during thelast 10years ... Yes............ No......

(b) wasany licencecancelled or not renewed? L
(o) If yes, givedetails

| hereby certify that the above particulars given by me are correct.

Dae.....ooeiiiiiiiii Signatureof applicant............cooeiiiiiinnnn
(Authorised person in case of a Company)

Notes:

Please see the rule for the purpose and documents to be enclosed

(2) In case where application is made by a person other than an individual, the names and addresses of the occupier as
per rule 2 and directors or partners or members, as the case may be, and specimen signatures of authorised person to be
attached.

(2) Passport size photographs of the occupier to be attached.

(3) Any change in the above information should be immediately communicated to thelicensing  authority and authority
renewing thelicence.

(4) Ageto begivenin case the applicant isan individual.

Statutory War ning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

FormAE-9
(Seerule 113 of the Explosives Rules, 2008)
Applicationfor grant or amendment or transfer of licencein Form LE-9(SPECIAL)

PP PPEPRN onbehafof..........coooviviiiiie apply for approva or grant or amendment®
of licencefor thefollowing purpose.
1 Purpose: (Writethe purpose corresponding to particular article as per Schedule |V, Part 1)
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2. Name: | requirelicencein thefollowing name and postal address:

(& Nameinwhichlicenceisrequired L
to be granted (see notes below)

(b) Status®

(c)Age®

(d) Postal address:

4, Qualificationsand experienceof applicant .
and thetechnical personnel employed by him. ...
(Giveindividual detailsand attach separate ™ .o
sheetifrequired)

5. Explosives proposed to be manufactured or possessed ..o

@Class

(b) Division, (ifany)

() Nameanddescription

(d) UN Classification and number

(e) Annual capacity of themanufacturing plant

(f) Quantity of explosives present at any onetimein  .........cccceevvvieeinnenn
each shed of the manufacturing plant R

(9) Quantity of explosives proposed to be manufactured ...
in one day

(h) Detailsof amendment proposed or additional ...
information,ifany

6. Has the applicant been convicted under any offence ..........cccoceviieevnnnnn
or ordered to execute bond under Chapter VIII of
Codeof Criminal Procedure, 1973, duringthelast i
10years. If yes, please give details.
7.(@) Particularsof other licensesunder L
ExplosivesAct, 1884, if any heldby
the applicant during thelast 10years ... Ye&s............ No......
(d) wasanylicencecancelled or not renewed?
(® Ifyes givedetails

| hereby certify that the above particulars given by me are correct.

Dae.....ooeiiiiiiiiie Signatureof applicant............cocoeiiiiiinnann
(Authorised person in case of a Company)

Notes:

Please see the rule for the purpose and documents to be enclosed

(2) In case where application is made by a person other than an individual, the names and addresses of the occupier as
per rule 2 and directors or partners or members, as the case may be, and specimen signatures of authorised person to be
attached.
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(2) Passport size photographs of the occupier to be attached.

(3) Any change in the above information should be immediately communicated to thelicensing authority and authority
renewing thelicence.

(4) Ageto begivenin case the applicant isan individual.

Statutory Warning: Mishandling and misuse of explosivesshall constitute serious criminal offence under the law.

Form AE-10
(Seerule 113 of the Explosives Rules, 2008)
Application for grant or amendment of Shot firer's certificate to carry out blasting of explosivesin areas not coming

under MinesAct, 1952.
P apply for approval or grant or amendment® of Shot firer'scertificate
1. (8 Nameinwhichcertificate isrequired
to be granted
(b) Age
(c) Postal address:
e e e e e e Qly....
(DS 1o SAC Pincode.............coieene
PoliceStation..................... Railway Station/ Steamer Ghat......................
Phone....oov Emal................ FaX. i
(d) Residential address:
............................................................................................................................... Gty....
(DS 1o PR SEAC. . Pincode..........ccovvviniii
PoliceStation..................... Railway Station/ Steamer Ghat......................
Phone. ... Emal.......ccooooiennd FaXoiii

(e) Whether the applicant isemployed; if yes, name and addressof theemployer...............ccoeeienen.
2 Qudificationsand experienceof applicant
(attach documentary evidence)

Field of speciaisation .
Particulars of no objection certificate. number................. dated....... issuedby .........
Particular of category and type for which certificateisrequired (see note below):

| certify that

(i) the above particulars are true and correct.

o 0~ W

(i) I am aware that permit to conduct blasting operation isrequired to be obtained by me from the local authority before
conducting blasting.

(iii)  amawarethat if explosivesareillegally transferred by meto any unauthorised person(s), it may lead to terrorist
activity for which | shall commit apunishable offence.

(iv) Annousement before blasting and after sunrise and before sunset.

Dae....ccooevee
(Signature of applicant)

Note: (1) Please enclose certified copiesof certificates showing Date of Birth, Educational qualifications,
experienceand medical fitnesscertificate.
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(2) Category and type of blasting as per rule 107 :

Class Category Type of blasting permitted

A Unlimited All types of blasting

B  General aboveground All phases of aboveground blasting operation

C  Genera underground All phases of underground blasting operation

D Demoalition All phases of blasting in demolition projects

E Sdsmic All phases of blasting in seismic prospecting or production

F  Agricultura All phase of blasting in agricultural and well sinking

G  Specid Blasting for special purpose not covered under the above categories

Statutory War ning : Mishandling and misuse of explosives shall constitute serious criminal offence under thelaw.

FormAE-11
(Seerule 113 of the Explosives Rules, 2008)
Application for grant or amendment of foreman’s certificate to supervise manufacture of fireworks
or safety fuse

Ly e hereby apply for aForeman’ scertificate to supervise manufacture of fireworks/
safety fuse (strike off which isnot relevant).
The necessary particulars are given below and required documents are enclosed.
Nameof theApplicantinfull i............cooiiiii e
AgeoftheApplicant:..........ooovvviiiiiiiiiiiiend
Father' SName:......ovii
(a) Postal Address:

S wppR

SUVEY NUMDEr ... (6] VN D1 (4 T S 7 (R
Pincode..........cooevviinnin
PoliceStation..................... Railway Station/Steamer Ghat......................

o

Qualificationsand experienceof theapplicant...........................
Field of Specialisation....
7. (a) Name and address of the factory where the applicant has acquired experience

o

(b) Particulars of process or operation in which the applicant has gained experience

9. Any (01101 101107227 (Lo NPT

Signature of applicant

NOTE : Please attach thefollowing with the application:
(1) Two copies of pass-port size photograph.
(2) Experiencecertificate.
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(3) Certificate of age proof.
(4) Medical certificate stating that the applicant is not handicapped and having good health.
Statutory War ning : Mishandling and misuse of explosives shall constitute serious criminal offence under thelaw.

FormAE-12
(Seerule 113 of the Explosives Rules, 2008)
Form of applicationfor grant of no objection certificate under the Explosives Rules, 2008

To
( Designation and address of the no objection certificate issuing authority)
Sub: Applicationfor grant of no objection certificate under the Explosives Rules, 2008.

e onbehafof.........ccooiii apply for no objection certificate
under the Explosives Rules, 2008 required for grant of licencefor thefollowing purpose.

1. Purpose: (Writethe purpose corresponding to particular article as per Schedule IV, Part 1)

(b) Age

(C) Postal adresS:  oeveiii e
.......................................................................................... Giy....
(D75 1o PR Sde...oii Fncode........ccovviiii
PoliceStation..................... Railway Station/ Steamer Ghat............ccccovvvvvniennn.
Phore......cooi Emal........co.coond FaXe oo
3. Situation of the premises: The proposed premises are situated at the following address:
Survey number............. (0] 1V (DS 1 (o S (O Pincode.....................
PoliceStation..................... Railway Station/ Steamer Ghat......................
Phore......cooi Emal........co.coond FaXe oo

4. Quantity of Explosivesproposed to bemanufactur ed/possessed for thepurposestated at serial No. 1 above:

Name and Description Class Divisionif any Quantity
at any onetime In one month

Vi.

5. Details of sitewhere explosives will be used and distance of site of use
from the storage premises (in case of licencefor use)

6. Details of explosives road van which will be used for transportation of explosives (in case of no objection certificate
for road van)

7. Additional infor mation:

(i) I or We havenot been convicted under any offence or ordered to execute bond under Chapter V111 of Code of Criminal
Procedure, 1973, during thelast 10 years ( If yes, please give details).

(i) Particulars of other licenses: | / We possess under Explosives Act, 1884 (Note: Please write the licence no(s), if any)
(iii) 1/We have obtained approval as required under rule 101 from the competent authority: (Note: Please enclose the
approval letter, approved drawing(s), other enclosures, if any)

(iv) Any other relevant information:
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I/We hereby certify that the above particulars given by me/us are correct, nothing therein has been concealed
and there is no title dispute pertaining to the site of the proposed premises.

Therefore no objection certificate may be granted to me/usas per rule 103 of the Explosives Rules, 2008 in format
specifiedin Part 2 of ScheduleV of the Explosives Rules, 2008.
I/We enclose the following documents:

Signatureof applicant............coeeviiiiiennnn
(Authorised person in case of a Company)

Notes:

Please see the rule for the purpose and documents to be enclosed

(1) In case where application is made by a person other than an individual, the names and addresses of the occupier as
per rule 2 and directors or partners or members, as the case may be, and specimen signatures of authorised person to be
attached.

(2) Passport size photographs of the occupier to be attached.

(3) Any change in the above information should be immediately communicated to the licensing authority and authority
renewing thelicence.

(4) Proof of the status of the company to be attached.

(5) Ageto begiven in case the applicant isan individual.

Satutory War ning: Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

Part-2
Format of no objection certificate
(See Rules 102 and 103)
Subject: No objection certificateunder the ExplosivesRules, 2008

NO.....ocvennn Date
WithreferencetotheapplicationinFormAE-12dated . ........ submitted by............. and in pursuance of rules 102
and 103 of the Explosives Rules, 2008, thereis no objection for granting licence under the Explosives Rules, 2008 to
Shri/M/s. of address.................. .. for the following purpose, kinds and quantities of
explosivesinthe premisesat Survey No./Gat No./KhasraNo.................... ,Village............ Tauka.......coooveii
District .....ooeovevieenn, At i asshowninthesiteplan duly endorsed and enclosed herewith.

1. Purpose (Note: Please write only one purpose corresponding to one Article No. as stated in Table of purposes
and authority in Part 1 of Schedule 1V annexed to the Explosives Rules, 2008):
2.Kindsand quantitiesof explosives:
Name of Explosives Class Div. Quantity

@
()

Signature of the no objection certificate issuing authority with his office seal
(District Magistrate or Directorate General of Mines Safety)

Note:  Thefollowing particul ars have been verified/considered whileissuing this No Objection Certificate.
(8) The antecedents of the applicant (in case of individual or proprietary firm) /partners (in case of partnership
company) or directors (in case of limited company) or office bearersin case of society or association and also
occupier of the premises.
(b) Thelawful possession of the site by the applicant.
(c) Interest of public.
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(d) Requirement of explosivesfor usein minesor quarries (possessed by the applicant) or in the area proposed by
the licensee have been considered
() Genuineness of purpose
Notes—
(1) Genuineness of purpose meansrelating to manufacture - whether thereis need for manufacture of the explosives
for lawful constructive usein thearea or state or country or for export purpose.
(@ Verification of antecedents and lawful position of site by applicant as stated in serial Nos. 1 and 2 are not

applicablein case of no objection certificate granted by Directorate General of Mines Safety.

Formsof licenceor certificate
LICENCEFORM LE-L
[Seearticlel(a) to(g) of Part 1 of SchedulelV of the ExplosivesRules, 2008]

Licenceto manufacture:

@ fireworks or gunpowder or both not exceeding 15 kilogrammes at any onetime;
or
(b) fireworksor gunpowder or both exceeding 15 kilogrammes but not exceeding 500 kilogrammes at any onetime;
or
(© fireworks or gunpowder or both exceeding 500 kilogrammes at any onetime;
or
(d) at site, ANFO expl osives not exceeding 200 kilogrammes at any onetime;
or
(® liquid oxygen explosives (LOX);
or
® sitemixed explosives (SME) ;
or
(9) explosives other than Fireworks, Gunpowder, ANFO, LOX and SME. Spacefor
photograph
LicenCeNO. ..o of the licensee
Annua FeesRS..........covenne. or occupier

with signature

NI e

POStA A0ArESS.. ... v
........................................................................ Gty..oooeevvvnn

[B]1S 1 (o PPN S 7 (P PnCode..........ccovvvneninnn.
PoliceStation..................... Railway Station/ Steamer Ghat......................
PO Emal..................... FaXo oo,

4. Licenceisvalid for thefollowing kinds and quantity of explosives:

(Name, description, Class, Division, sub-division, quantity at any one time and annual capacity) :

Nameof explosive  Description Class, Division, Quantity Quantity annual capacity
sub-division at any onetime [only for licence
under article 1(g)]
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5. Thelicensed premises shall conform to thefollowing drawing(s):

DrawingNoO. .......oevvviiiiiieeinennes dated............oeenniis

DrawingNoO. .......oevvviiiiiieeinennes dated............oeenniis

DrawingNoO. .......oevvviiiiiieeinennes dated............oeenniis
6. Thelicensed premises are situated at following address:
.................................... SurveyNoO......ovovvviieieiiiiieee Gty
(D75 (o S Sde. .. Pncode........coccveeninin
PoliceStation..................... Railway Station/ Steamer Ghat......................
Phore......oooi Emal........co.coonld FaXe oo

8. Thelicenceisgranted subject to the provision of Explosives Act 1884 asamended from timeto time and the Explosives
Rules, 2008 framed there under and the conditions, additional conditionsand annexure.

@ Drawings (showing site, constructional and other details) as stated in serial no. 5 above.
@ Conditions and Additional Conditions of thislicence signed by the licensing authority.
® Distance Form

@ Annexure

9. Thislicenceshall remainvalidtill 31st day of March...20...................

Thislicenceis liable to be suspended or revoked for any violation of the Act or rules framed there under or the
conditions of thislicenceas set forth under SET-1to SET-VI, wherever applicable, referred toin Part 4 of ScheduleV or if
the licensed premises are not found conforming to the description shown in the plans and annexure attached hereto.
The...coovv i 20.... Signature, Designation and seal of licensing authority

[District Magistrate for article 1(a)]

[Chief Controller of Explosivesor Controller of Explosives
authorised by Chief Controller for Articles1(b) to (g)]

Satutory War ning: Mishandling and misuse of explosives shall constitute serious criminal offence under the law.
FORM LE-2.
Licence to possess Gunpowder not exceeding 15 kilogrammes at any onetime for manufacture of adirverttus and
possession of adirverttus not exceeding 200 in number at any one time.
(Seearticle2 of Part 1 of SchedulelV of the Explosives Rules, 2008)

LIioEN0ENO. ...eveeeeeeee e Spacefor
photograph
Annua FEESRS........ovevveniiein, of the Iiceg%e
or occupier
with signature

NI .o e e —————— e a
P20 o (= SRR
.............................................................................. City....

(DS 1 (o PP Sae...oi, PnCode..........ccvvvveevnnne
PoliceStation..................... Railway Station/ Steamer Ghat......................
Phone....c.coooviii Emal........co.coooeini FaXeiiiii e
AR 7 (1Yol [Tos o' PP

4. Licenceisvalid for thefollowing kinds and quantity of explosives:
POSSESSION Of ..vvveee vt kilogrammes of gunpowder at any onetime for manufacture of adirvettus
and possession of adirvettus not exceeding ........... numbersat any onetime.
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5. Thelicensed premises shall conform to thefollowing drawing(s):

DrawingNoO. .......ovvvviiiiieianennen dated............oeenniis
DrawingNoO. .......ovvvviiiiieianennen dated............oeenniis
DrawingNoO. .......ovvvviiiiieianennen dated............oeenniis
DrawingNoO. .......ovvvviiiiieianennen dated............oeenniis
DrawingNoO. .......ovvvviiiiieianennen dated............oeenniis

6. Thelicensed premises are situated at following address:

...................... S 4 Y N o N O 1Y)

(DL o P SAe .o FinCode.
PoliceStation..................... Railway Station/ Steamer Ghat.............cc.cvvveeee.
Phone. ..., Emal.......cc.ooovvennn Fax

8. Thelicenceisgranted subject to the provision of Explosives Act 1884 asamended from timeto timeand the Explosives
Rules, 2008 framed there under and the conditions, additional conditionsand annexures:

(2) Drawings (showing site, constructional and other details) as stated in serial No. 5 above.

(2) Conditions of thislicence signed by the licensing authority.

9. Thislicenceshall remainvalidtill 31st day of March...20...................

Thislicence isliable to be suspended or revoked for any violation of the Act or rules framed thereunder or the
conditions of thislicence or if the licensed premises are not found conforming to the description shown in the plans and
annexure attached hereto.

The. i, 2.... Signature, Designation and seal of licensing authority
[District Magistrate]

Statutory War ning: Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

CONDITIONS

(1) The maximum quantity of gunpowder, which may be kept at any one time on the licensed premises, shall not
exceed 15 Kilogrammes.

(@ Thegun powder or adirvettus shall be kept in astorage shed constructed of non-flammable materialsin afireproof
box as may be approved by the licensing authority, separated from any other building used for storage of
explosives or another licensed premises under this rule or storage of flammable substances or other hazardous
materia by fire proof wall.

(3) Thetotal number of tubes for making adirvettus shall be recorded in the licence as licensed tubes.

(4  Thetubeswhich are pitted or badly rusted, or visibly defective shall not be used.

(5 Internal diameter of the tubes shall not be less than 40 millimetre and thickness of walls not less than
10 millimetre.

(6) Not more than 50 grammes of gunpowder shall be used in each tube and no tube shall be filled to more than
Yaitstotal length.

(7) “Tamping” of gunpowder in the tubes shall not be done with iron rods. Only wooden implements shall be used.

(8) Thetubesshall be securely mounted and fixed to alog of wood or other suitable base.

(9 No person under 18 years of age and no person who isin astate of intoxication or of unsound mind or physically
handi capped shall be employed in manufacture of adirvettus.

(10) The tubes shall be produced for inspection before the licensing authority or other authority specified by the
licensing authority at the time of grant of licence and thereafter at such intervals as the licensing authority may
direct.

(1) Theinterior of the storage shed or the box asacase may be and all fittingstherein shall be so constructed, covered,
or lined, asto prevent the exposure of any iron or steel, or of any hard or gritty surface or the entry, detaching or
accumulating of any grit, iron, steel or similar substance.
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(12) Adequate provision shall be made for the ventilation and the interior of the storage shed or box shall be kept
scrupulously cleaned.

(13) Thedoors of the storage shed or the box shall open outwards, and shall be kept clearly closed or locked except
when required to be opened for receipt or issue of explosives or for other necessary purposes.

(14) All articles or substances of explosive or highly inflammable nature shall be kept at a safe distance from the
explosives and from any room or part of a building or fire proof box containing the explosive, and no person
entering such room or part of building or opening such safe shall have any iron or steel in his possession or
attached to or on his boots or shoes.

(15 Notoals, implements, balance, weights, etc. made of iron or steel shall be kept at any time on the premises.

(16) The licensee shall maintain records of purchase of gunpowder with supplier's name, address and his licence
particulars; and also of daily stock and account of use of gunpowder, adirvettus manufactured and fired and
produce the same to the inspecting authority.

(17)  Gun powder purchased on the strength of this licence shall not be sold or transferred to any other person.

(18) Experienced person shall be engaged for manufacture and firing adirvettus.

(19) Thelicensee may manufacture adirvettus by filling in manufacturing shed.

(200 Thetota quantity of adirvettuson thelicensed premisesincluding the manufacturing shed in which such adaptation
or preparation is carried on, shall not exceed the quantity the licensee is authorised to possess.

(2)  No work unconnected with such adaptation, or preparation or manufacture shall be carried on in the said
manufacturing shed while such adaptation or preparation or manufactureis being carried on.

(220 The said manufacturing shed shall be situated at a distance of 18 meters from storage shed.

(23) Theareaof firing of adirvettus shall maintain a distance of at least 45 meters from the place of storage shed,
manufacturing shed and spectators or devotees. Where the confines of a street or temple precincts do not permit
this distance to be observed readily in all directions from the spot where the adirvettusisfired, the person firing
the adirvettus shall give prior warning to all persons within a distance of 45 metres that the adirvettus are to be
fired and request them to remove themselves to a safe place for shelter. Thiswarning should be conveyed orally
as well as by placard in the vernacular language. The licensing authority shall not grant permission to fire
adirvettus at alocation where the above requirement cannot be complied.

(24) Thelicensee and hisemployees shall be conversant with procedure to be taken during the emergency withinthe
premises.

(25) Freeaccesstothelicensed premisesshall begiven at al reasonabl etimesto any inspecting or sampling officer and
every facility shall be afforded to the officer for ascertaining that the provisions of the Act and these rulesand the
safety conditions are duly observed.

(26) If the licensing authority informs in writing, the holder of the licence to execute any repairs or to make any
additions or aterations to the licensed premises or machinery, tools or apparatus or carry out recommendations,
which are in the opinion of such authority may pose unacceptable risk and so necessary for the safety of either
on-site or off-site of the premises or persons, the holder of the license shall execute the recommendations and
report compliance within the period specified by such authority.

(27) No chlorate shall be used in the manufacture of adirverttus and in the gun powder.

(28) Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the
nearest police station and the licensing authority and local office of the licensing authority.

Signature, Designation and seal of licensing authority
[ District Magistrate]
LICENCEFORM LE-3.
[Seearticles3(a) to (d) of Part 1 of SchedulelV of the Explosives Rules, 2008]
Licenceto:

(8 possessfor use, for agricultura purposeor insmall quarry, explosives not exceeding 25 kilogrammesof Class1, 2 or

3; 1500 numbers detonators; and 1500 metres of Detonating Fuse or Safety Fuse at any one timein a magazine; or

(b) possessfor sale, explosivesof Class 1, 2, 3, 4, 5, 6 or 7 in amagazine; or
(c) possessfor use, explosivesof Class 1, 2, 3,4, 5, 6 or 7inamagazine; or
(d) possessfireworksnot exceeding 5000 kilogrammes or safety fuse not exceeding 50000 metres, in a storehouse, not

for sale but for transfer to own licensed shop.
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Annua FEESRS........oviviiea,
Spacefor

1 Licenceishereby granted to: photograph
Name: ..o, of the licensee
POSE AGOIESS . ... e Cty..oveenens or occupier
(D75 (o S SAE. PNCode..........ceee e with signature
PoliceStation..................... Railway Station/Steamer Ghat......................
Phone. ... E-mall FaXe oo,

RS - (10 e 01 =
Licenceisvalidfor thefollowing purpose:

4. Licenceisvalid for thefollowing kinds and quantity of explosives:

(@) Name, Description, Class, Division, Sub-division, Quantity at any onetime

(b) Quantity of explosivesto be purchased in acalendar month [applicablefor licence under article 3(b) and
©]...

Name, Description, Class, Division, Sub-division, Quantity in amonth

5. Thelicensed premises shall conform to thefollowing drawing(s) :

DrawingNoO. .......cocvvviiiieinnennns dated..........cooeenniis
DrawingNoO. .......cocvvviiiieinnennns dated..........cooeennils
DrawingNoO. .......cocvvviiiieinnennns dated..........cooeennils

6. Thelicensed premises are situated at following address :

................................................................................................. (O] Y/ —
(DS (o SAE. ..o PNCOOE
PoliceStation..................... Railway Station/ Steamer Ghat.......ccoeevvivevivieninnnnns

PO [ 117> | T = - G

7. Thelicensed premises consist of following facilities:

8 Thelicenceisgranted subject to the provision of Explosives Act, 1884 asamended from timeto time and the Explosives

Rules, 2008 framed thereunder and the conditions, additional conditions and the following annexure

(1) Drawings (showing site, constructional and other details) as stated in serial No. 5 above.

(2) Conditionsand additional conditions of this licence signed by the licensing authority.

(3) DistanceForm

(4) Annexure
9. Thislicenceshdl remainvalidtill 31stday of March...20...................

This licence is liable to be suspended or revoked for any violation of the Act or rules framed there under or the
conditionsof thislicence asset forth under SET-V 11 to SET-I1X wherever applicable, referred toin Part 4 of ScheduleV or if
the licensed premises are not found conforming to the description shown in the plans and annexure attached hereto.

The. .o, 2.... Signature, Designation and seal of licensing authority
[District Magistrate for article 3(a)]
[Chief Controller of Explosivesor Controller of
Explosivesauthorised by Chief Controller for Articles
3(b)-(d)]

Statutory War ning: Mishandling and misuse of explosives shall constitute serious criminal offence under the law.
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LICENCEFORM LE-4.
Licenceto possessand transport explosives of Class2 or Class 3 not exceeding 25 kilogrammes, electricor ordinary
detonator snot exceeding 200 number s, detonating fuse not exceeding 100 metresand safety fuse not exceeding 200
metresin acompressor mounted motor truck or tractor for usein well sinking.
(Seearticle4 of Part 1 of SchedulelV of the Explosives Rules, 2008)

Spacefor

LicenceNo. ....coovveiiiiiccee photograph
Annual FEESRS........ccovvvieiiien, of the licensee

or occupier
1. Licenceis hereby granted to: with signature
NI e
0 0 (=
.............................................................................................. LY
[ 1S (4 T S S'F: (SN Pincode...........cocvvvnnnn, PoliceStation...........cocvvvieninnn.
Railway Station/ Steamer
(€ 1> SO Phone....oovvv EMal...........cooeennd FaX. et

3. Licenceisvalid for thefollowing kinds and quantity of explosives:
(Name, description, Class, Division, sub-division, quantity at any ONEtime)..........c.vveieveiie i e e

4. Thelicensed premises shall conform to thefollowing drawing(s):
DrawingNo.................... dated............
5. Particulars of the Compressor mounted motor truck or tractor:
(a) Registration number
(b) Makeandmode! ..........cccevveviiiiniiiianns
6. The licenceisgranted subject to the provision of Explosives Act, 1884 asamended from timeto time and the Explosives
Rules, 2008 framed thereunder and thefollowing annexure.

(1) Drawings (showing constructional and other details) as stated in serial no. 4 above.
(2 Conditions of thislicence signed by the licensing authority.

7. Thislicenceshall remainvalidtill 31st day of March...20...................

Thislicenceisliableto be suspended or revoked for any violation of the Act or rules framed there under or the
conditions of thislicence or if the licensed premises are not found conforming to the description shown in the plans and
annexure attached hereto.

The. o 2.... Signature, Designation and seal of Licensing authority
[District Magistrate]

Statutory War ning: Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

Conditions

(1) Thelicenceshall bevalid only for the particular Tractor-Compressor described above.

(2 The Compressor mounted motor truck or tractor shall conformin all respect to the Specification 5in Schedule V11 of
the Explosives Rules, 2008.

(3) Thislicenceoritsauthenticated copy shall at all times be kept in the Compressor mounted motor truck or tractor and
produced on demand by an inspecting officer.

(4) The Compressor mounted motor truck or tractor shall not be used for transport of any other inflammable and
hazardous material other than that authorised by this licence.

(5 Nosmoking, fire, artificial light or any article capable of causing fire shall be allowed on the Compressor mounted
motor truck or tractor.

(6) The Compressor mounted motor truck or tractor especially itscompressor fittingslike safety valve, limiting pressure
switch and pressure gauge shall be maintained in good working condition and checked at least once in a year for
correct operation.

(M () Theexplosivesshal be procured from alicensed magazine and shall be used up in well-sinking carefully and in
case of any inordinate delay in completing the work during daytime the same shall be reported to nearest police
station.
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(i) The receipt and use of the explosives shall be recorded in the Record sheet annexed to thislicence. Theentries
shall be signed by the licensee or his authorised agent in respect of explosives procured and used
and the entries should be endorsed by the local authority.
Theexplosivesof Class2 or 3 and Detonating Fuse class 6, division 2 shall be kept in an wooden box; and Detonators
of class 6 division 3 shall be kept in another wooden box. Both the boxes of thetype approved by the Chief Controller
of Explosives shall belocked and placed inside the two separate steel boxes fixed to the Compressor mounted motor
truck or tractor. These outer boxesalso shall belocked. Explosives shall neither be primed nor primed explosives shall
be kept in the Compressor mounted motor truck or tractor.
While running the Compressor mounted motor truck or tractor, the locked wooden boxes shall be removed from the
vehicle and kept at a secluded place under guard. The two boxes for high explosives and detonators shall be at |east
kept 2 metersapart and no source of fireand smoking shall be allowed within adistance of 15 meters. The place shall
be adequately away from the site of blasting and protected.
(i) Afterthedrillingof all theholes, the personsengagedin drilling shall retirefrom the site, and the drilling equipments
shall be restored to the Compressor mounted motor truck or tractor.
(i) Theexplosives required for blasting the holes shall be kept apart and the rest of the explosives shall be restored
to the steel boxes fixed on the Compressor mounted motor truck or tractor and the vehicle shall be
driven away.

(i) Theexplosiveskept apart shall be prepared for blasting by the shot-firer. Sufficient time, not lessthan 30 minutes

inany case, shall be allowed for thedrill holesto cool down to ambient temperature. Theprimed cartridgesshall
be placed in the drill holes and the connections shall be checked by the shot-firer. The key of the exploder used
for blasting by €electric detonator shall be kept with the shot firer during charging the holes.

(iv) Thefiring of the shots shall be carried out by the shot-firer from a safe distance of at least 30 meters under

protection in case of electrical firing and in case of firing by safety fuse, sufficient length of fuse shall be used
to enable him to move to safe distance from the blasting site.
(v) Beforefiring the shots, warning by shouting or whistling and by red flags shall be given and the shot-firer shall
ensurethat no person is present within 100 meters of the blasting site.
After allowing adequate time, not less than 30 minutes after firing of the shots, the shot-firer shall ensurethat all the
holesarefired. No other person shall be allowed to the site of blasting before thisis checked by the shot-firer.
The Compressor mounted motor truck or tractor shall not carry any person at any time other than driver and shot-firer
having avalid driving licence and a shot-firer's permit respectively.
Thelicensee shall inform the nearest police station in advance of the location where blasting isto be carried out for
well sinking.

() When not in useintheday or at night, the Compressor mounted motor truck or tractor shall be parkedin
open place duly guarded maintaining at |east 45 meters safe distance all-round. No sourceof fireor smoking
shall be allowed within 15 meters of the vehicle.

(i) The boxes containing explosivesfixed on the Compressor mounted motor truck or tractor shall be protected

from sun and rain asfar as practicable by covering with atarpaulin.

(i) Thenearest police station or outpost shall be kept informed of the location wherethe vehicleisparked at night.
Any accident and all losses, shortage of stock and thefts of explosives shall be reported without delay to the nearest
police station and the licensing authority.

Thelicensee and the shot-firer shall be responsible for preparation of charges, the charging of holes and the firing of
shots and shall take all precautions against fire and accident involving the explosives.

For charging or stemming a shot hole, no person shall use an iron or steel tools, scraper, or tamping rod, nor shall
forcibly pressthe explosive into ahole of insufficient size. A tamping rod made entirely of wood shall be used.
Before exploding any blasting charge, adequate measures shall be taken so as to prevent as far as possible, the
projection of fragments of stone by the explosion of the blasting charge.

No person shall re-bore or tamper a hole that has once been charged or attempt to withdraw a charge either before
firing or after amisfire or deepen or tamper with empty holes or socketsleft after blasting.

Thelicensee of the magazine shall submit at the end of every month areturnin Form RE-6 to the District Magistrate,
Superintendent or Commissioner of Policein whosejurisdiction the magazineissituated in the proforma prescribed
from time to time so as to reach the above authorities by 10th day of the succeeding month.

The licensee and the employee shall be conversant with procedure to be taken during the emergency within the
premises.

Free access shall be given at all reasonable times to any inspecting or sampling officer and every facility shall be
afforded to the officer for ascertaining that the provisions of the Act and these rules and the safety conditions are
duly observed.
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(23) If thelicensing authority informs inwriting, the holder of thelicenceto carry out recommendations, which areinthe
opinion of such authority may pose unacceptable risk and so necessary for the safety of either on-site or off-site
persons, the holder of the license shall execute the recommendations and report compliance within the period
specified by such authority.

(24) Accidentsby fireor explosion and losses, shortage or theft of explosives shall beimmediately reported to the nearest
police station and the licensing authority and local office of the licensing authority.

Signature, Designation and seal of Licensing authority
[District Magistrate]

Record sheet attached tolicenceNoO.........ceevevvvecveererines for Compressor mounted motor truck or tractor Registration

RECEIPT OF EXPLOSIVESFROM MAGAZINE

Date  Nameof licensee, location and Quantity received Signature of the licensee of the magazine or his
licence number authorised agent
USEOFEXPLOSIVES
Date Place Number  Quantity Remarks  Signature of Signature of Particulars  Endorsement
where  of Holes  used occupier of licensee of (number, by local
used blasted thewell where  Compressor issuing authority
explosives mounted authority
used motor truck and validity)
or tractor or or the shot-
the shot-firer firer'scertifi-
cate

LICENCEFORM LE-5.
[Seearticle5(a) to (f) of Part 1 of Schedule |V of the Explosives Rules, 2008]
Licenceto

(@ possessand sell from ashop, at any onetime, not exceeding 25 kilogrammes of small-arms nitro- compound; or

(b) possessand sell from ashop, at any onetime, not exceeding 100 kilogrammes of manufactured fireworks of Class 7,
Division 2, sub-division 2 and 500 kilograms of Chinese crackersor sparklers; or

(c) possessand sell fromashop, at any onetime, not exceeding 2000 numbers of pyrotechnic device explosivesof Class
6 Division1; or

(d) possess for use gunpowder not exceeding 5 kilogrammes and safety fuse not exceeding 50 metres in the States of
Bihar, West Bengal, Keralaand Tamilnadu; or

(&) possessfor use of small-arms nitro-compound not exceeding 5 kilogrammesin the State of Kerala; or

(f) possessand sall from ashop manufactured fireworks of Class 7 Division 2 sub-division 2 exceeding 100 kilogrammes
but not exceeding 300 kilogrammes, and Chinese Crackers or Sparklers exceeding 500 kilogrammes but not
exceeding 1200 kilogrammes
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LIcenCeNO......c.ovinieiee e Spacefor
photograph
Annua FEesRS........c.oviviiii. of the licensee
or occupier
1.Licenceis hereby granted to: with signature
N I . e
Posta Adress......cvviiieiiii CItY e
Digrict......ocvviei 7 (SR Fncode...................
PoliceStation.................. Railway Station/ Steamer Ghat...........coovvvvvvennn,
Phore......coooi Emal........co.oond FaXe oo
AR 7= (10 o= 1S PP

4. Licenceisvalid for thefollowing kinds and quantity of explosives:
(Name, description, Class, Division, sub-division, quantity at any Onetime............ooveviie i e s

5. Thelicensed premises shall conform to the following drawing(s):

DrawingNoO. .......oovvviiiiieeanennn dated...........ooeeneiis
DrawingNoO. .......ovvvvviiiiiieeienns dated...........ooeeneiis
DrawingNoO. .......ocovvviiiiiiienne. dated.........ooiennnis
DrawingNoO. .......ovvvviiiieeinennes dated...........ooeeneiis
DrawingNoO. .......ovvvviiiiiieieenannen dated............oeenniis
6. Thelicensed premises are situated at following address:
SUVEYNOL. ., City..oovevennn
DIgrict. ..o SA€ . Pincode.........coovviviinii
PoliceStation.................. Railway Station/ Steamer Ghéet......................
Phone. ... Emal.......o.oii el P

7.Thelicensed premises consist of following facilities:

8. Thelicenceisgranted subject to the provision of Explosives Act, 1884 asamended from timeto time and the Explosives
Rules, 2008 framed thereunder and the conditions, and annexures.........

(1) Drawings (showing site, constructional and other details) as stated in serial no. 5 above.
(2) Conditions of thislicence signed by the licensing authority.

9. Thislicenceshall remainvalidtill 31st day of March 20................... except for temporary licencesissued under rule 84
for which the maximum period should be 15 days from the date of issue.

Thislicenceisliable to be suspended or revoked for any violation of the Act or rules framed thereunder or the
conditionsof thislicence as set forth under SET-X to SET-XV, wherever applicable, referred toin Part 4 of ScheduleV or if
the licensed premises are not found conforming to the description shown in the plans and annexure attached hereto.

The. i, 2.... Signature, Designation and seal of licensing authority
[District Magistratefor articles5(a) to 5(€)]
[Controller of Explosivesfor article 5(f)]

Statutory War ning: Mishandling and misuse of explosives shall constitute serious criminal offence under the law.
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LICENCE FORM LE-6.
(Seearticle6 of Part1of SchedulelV of the Explosives Rules, 2008)
Licence to possess and use fireworks for public display

LIGENGENO. ... Space for
photograph

Annua FEESRS........ovevveniieinn, of the "Cef‘see
or occupier

1. Licenceishereby granted to: with signature

[N 00 PP
F N6 o (=SSP
............................................................................................... Gy ettt
(DL 1o AP ST (R PINOOTE. .. e
PoliceStation..................... Railway Station/ Steamer Ghat. .. ... ...oeenei e e e e e
Phone......cooovi Emal..........coooiini B e
A r (S0 [0 s 5 PR
3. Licenceisvalidfor thefollowing purpose:
4.. Thelicensed premises shall conform to the following drawing(s) :
DrawingNo. .......ocovvviiiiiiiinnne, dated.........oooiennnts
DrawingNoO. .......ocovvviiiiiiiennes dated.........oooiinnnts
DrawingNo. .......cooovviiiiiieann. dated.........cceeininis (spacefor signature)
5. Thelicensed premisesaresituated at followingaddress: ..........cccoee covviii e venen,
UNVEYNO. ... Cty.oovvevennnn D1 1o A SAC .
Pincode..........ovvvvivi
PoliceStation..................... Railway Station/ Steamer Ghat..........o.vvieii i e e e
Phone. ..., Emal.......cc.ooveenn B e

6.. Thelicenceisgranted subject to the provision of Explosives Act, 1884 asamended from timeto time and the Expl osives
Rules, 2008 framed thereunder and the conditionsand the following annexures :

(1) Drawings (showing site and other details) as stated in serial no. 4 above.

(2) Conditions of thislicence signed by the licensing authority.

7. Thislicenceshdl remainvaidtill........................ day of....coouene ... 20, (maximum onemonth)

Thislicence isliable to be suspended or revoked for any violation of the Act or rules framed thereunder or the
conditions of thislicence or if the licensed premises are not found conforming to the description shown in the plans and
annexure attached hereto.

The. o, 2.... Signature, Designation and Seal of licensing authority
[District Magistrate]

Statutory War ning: Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

Conditions

(1) The licensee shall intimate the licensing authority at least seven days in advance before conducting fireworks
display :
(8) timeand place at which the public display isto be held,
(b) thetypesof fireworksto be used in the display,
(c) the name, address and licence number of the supplier of fireworksfor usein display,
(d) names, addresses and experience of personswho will be supervising the display.

(2 Thefireworks shall be stored and displayed only at the places shown in the plan attached with the licence.

(3) A minimum distance of 100 meter shall be maintained between the spectators and the areawherethedisplay iscarried
out.
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Only authorised fireworks shall be used. Such fireworks shall be purchased directly from persons holding valid
licence granted to manufacture such fireworks.

Thefireworks shall be assembled at site for the purpose of display.

No fireworks shall contain chlorate or prohibited explosives mixture.

No display of fireworksshall be carried out when thewind vel ocity exceeds 50 kilometres per hour or the control over
spectators has been lost.

Only minimum persons shall be employed for making and display of fireworks. The site should be constantly
supervised and the persons employed shall wear protective clothings, ear defenders, safety glasses and other
protective devices.

Once fireworks have been taken to the site, the site must not be left unattended or unprotected.

No fireworks shall be ignited inside of or closer than 15 metres of any tent, trailer, canvas shelter of vehicle.

No fireworks shall be ignited within 250 metres of a hospital, nursing home, schools unless consent from local
authorities and the owner or its agent is obtained.

Adequate fire fighting equipments, facilities and first-aids shall be provided in consultation with the fire service
authorities.

After the display, the wastes and remnants shall be carefully collected, removed from the site and destroyed by
burning under supervision of a competent person, taking due precautions.

The licensee shall follow the provisions of the Act and these rules made thereunder as otherwise applicable.

No electrical wire shall beallowed within 15 metres of the areawhere the fireworksarelaid down.

Half thelength of theiron mortars used for display shall be buried in the ground . The mortars of the same size shall
be grouped and spaced not less than 50 centimetres apart. Groups of different size mortars shall be placed at least 10
metres apart. The mortars or frames shall be securely anchored to the ground.

Note: Mortars made of card board or paper of sufficient strength may be used in case small shell.

Before starting the display it shall be ensured that the fireworks explode and the debrisfall in the safe area.

No matches, lights or any article of flammable or hazardous nature liable to cause fire or explosion shall be brought
or kept in the licensed premises expect for firing purpose only.

Notools, implementsetc. made of iron or steel except mortars used for display shall bekept at any timeinthe premises
and no person on the licensed premises shall have any iron or steel in his possession or on his boots or shoes.
The licensee shall keep records and accounts of all fireworks received, used and stock on hand.

The licensee shall follow the local bye-laws at the place of storage and display and obtain necessary permission
whenever required.

The kinds and quantities of explosives remaining after the expiry of licence shall be intimated to the licensing
authority and the licensee shall abide by the instructions of such authority regarding disposal of explosives.

If the licensing authority directs the licensee by noticein writing to make any additions or aterations, which, in the
opinion of such authority, is considered necessary for the safety, of the premises or of the person working therein or
the spectators the licensee shall execute such additions or alterations within such period as may be specified.

The licensee and the employee shall be conversant with procedure to be taken during the emergency within the
premises.

Free accessto the licensed premises shall be given at all reasonable timesto any inspecting or sampling officer and
every facility shall be provided to the officer for ascertaining that the provisions of the Act, these rules and the
conditions are complied with.

If thelicensing authority informs inwriting, the holder of the licence to execute any repairs or to make any additions
or aterations to the licensed premises or machinery, tools or apparatus or carry out recommendations, which arein
the opinion of such authority may pose unacceptable risk and so necessary for the safety of either on-site or off-site
of the premises or persons, the holder of thelicense shall execute the recommendations and report compliancewithin
the period specified by such authority.

Accidentsby fire or explosion and losses, shortage or theft of explosives shall beimmediately reported to the nearest
police station and the licensing authority.

Signature,
Designation and Seal of licensing authority
[District Magistrate]
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LICENCEFORM LE-7.
Licence to transport explosivesin aroad van
(Seearticle7 of Part 1 SchedulelV of the Explosives Rules, 2008)

LIGENENO. .. Spacefor
Annua FEESRS............ccceeeeeinnnn. photograph
of the licensee
1. Licenceis hereby granted to: Oor occupier
NN = PP with signature
T 6 (=53
................................................................................................ L
(DS 1o SR SAE Fincode........cooevviniiiin
PoliceStation..................... Railway Station/ Steamer Ghat......................
Phore....cooev Emal....cooiii FaXewiiiii
P = LU0 1T = 0= < =P

3. Particulars of theroad van :

(@ Registration number

(b) MakeandmOodel Of VENICIE. ..ot snse s ss st senens s e
(@) L L =0 = LY P
(d) Maximum ladenweight

(&) Maximum quantity of explosivespermitted for tranSpOrt. ........ccccevereeeeeeeeeee e

4. Thelicensed premises shall conform to thefollowing drawing(s):
(D)= Y1710 | N (o TSRS o - (= o KNP

5. Thelicenceisgranted subject to the provision of ExplosivesAct, 1884 asamended fromtimetotimeandthe Explosives

Rules, 2008 framed thereunder and the conditions and the following annexures.......
(a) Drawings of theroad van as stated in serial no.4 above.
(b) Conditions signed by the licensing authority.

6. Thislicenceshall remainvalidtill 31st day of March...20...................

Thislicenceisliable to be suspended or revoked for any violation of the Act or rules framed thereunder or the

conditions of thislicence or if the licensed premises are not found conforming to the description shown in the plans and
annexure attached hereto.

......................... 2.... Signature, Designation and Seal of licensing authority

[Controller of Explosives]

Statutory War ning : Mishandling and misuse of explosives shall constitute serious criminal offence under thelaw.

@
@

©)
@
©
©

@)
©

Conditions
Thislicenceis not transferable to any other explosives van.
No alterations should be made to the vehicle, its body and other fittings without approval from the licensing
authority.

Thislicence or its authenticated copy shall at all times be kept in the van and produced on demand by an inspecting
officer.

The road van shall not be used for transport of explosives unless it isin afit condition and complies with the
ExplosivesRules, 2008.

The road van shall not be used for transport of any material other than that authorised by this licence, unless
permitted by licensing authority in writing.

No smoking and no fireor artificial light or any article capable of causing fire shall be allowed on the explosives van.
The vehicle shall not be used for carrying passenger.

Road van, while explosives are being loaded or unloaded or transported shall always be under the charge of
competent person who shall be experienced in handling of explosives and fully conversant thereunder. Where the
vehicleisnot driven by thelicence holder, adocument signed by the licensee naming persons authorised to drive and
accompany the vehicle shall be carried in the van and produced on demand to an inspecting officer.
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©
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1D

(12
(13
14

(19

(16)

17

LicenceNo.........coooevviiiiiiis photograph
FEsSRS.....oviieiene of the licensee

1. Licenceis hereby granted to with signature

No explosives unlessthey are packed in accordance with the Explosives Rules or in amanner specified by the Chief
Controller shall be transported in the explosives van.

Detonators shall not be transported with any other explosives.

Any breakdown, accident, fire or explosion occurring in or involving the road van, shall be immediately reported to
thelicensing authority together with afull report of such breakdown, accident, fire or explosion. If such accident, fire
or explosion is attended with loss of human life or serious injury to person or property, areport shall also be made
immediately to the nearest Police Station.

The explosives shall beloaded into the van only at the licensed premises of consignor and unloaded from the van at
the licensed premises of the consignee.

The licensee shall maintain account of explosives transported in Form RE-5 and present the same on demand by an
inspecting officer.

The licensee and the employee shall be conversant with procedure to be taken during the emergency within the
premises.

Free access shall be given at all reasonable times to any inspecting or sampling officer and every facility shall be
afforded to the officer for ascertaining that the provisions of the Act or these rules and these conditions are duly
observed.

If the licensing authority or a Controller of Explosives informs in writing, the holder of the licence to carry out
recommendations, which are in the opinion of such authority may pose unacceptable risk and so necessary for the
safety of either on-site or off-site persons, the holder of the licence shall execute the recommendations and report
compliance within the period specified by such authority.

Accidentshby fire or explosion and losses, shortage or theft of explosives shall beimmediately reported to the nearest
police station and the licensing authority and local office of the licensing authority.

Signature, Designation and Seal of licensing authority
[Controller of Explosives]|

LICENCEFORM LE-8.
(Seearticle 8 of Part 1 of SchedulelV of the Explosives Rules, 2008)
Licenceto import or export explosives otherwise than by land.

Spacefor

or occupier

4. Licenceisvalidfor the following kinds and quantity of explosives:

(@ For import
Description of explosives and consignor :

Name of Weight in Number of Consignor's name and Licence number Port of Mode of
explosives kilogramor packages addressfrom where of themagazine import import
Class& number or explosiveswill be or store house of

Division metres imported the consignee

227



Chaer 1 Jave 3ige IR EZAAEH TR 261

(b) For export
Description of explosives and consignee :

Name of Weightinkilograms Number of Consignee's name and Portof  Mode of
explosives or number or metres packages address export  export
Class&

Divison

5. Thelicenceisgranted subject to the provision of Explosives Act, 1884 asamended from timeto time and the Explosives
Rules, 2008 framed thereunder and the conditions and the following annexure:

(1) Conditions signed by the licensing authority.

(2) Annexure.

6. Thislicenceshal remainvalidtill ........... (maximum six monthsfrom the date of issue).

Thislicence isliable to be suspended or revoked for any violation of the Act or rules framed thereunder or the
conditions of thislicence or if the licensed premises are not found conforming to the description shown in the plans and
annexure attached hereto.

The. o 2.... Signature, Designation and eal of licensing authority
[Chief Controller of Explosives]

Statutory War ning : Mishandling and misuse of explosives shall constitute serious criminal offence under thelaw.

Conditions

(1) No explosives other than those permitted under this licence shall be imported.

(2 The quantity of explosivesimported shall not exceed that authorised by this licence.

(3 All explosivesimported under thislicence shall be packed and marked in accordance with the provisions of Explosives
Rules, 2008.

(4 Noship or boat or aircraft containing explosive imported on the strength of thislicence shall bring to or more and no
such explosive shall be unloaded or trans-shipped from any ship or boat or aircraft except at the port authorised by
thislicence.

(5 Thelicensee shall comply with al the rulesand regulationsin force at the port of import mentioned in thislicence.

(6) Theowner and master of the ship or boat or aircraft in which explosives are imported on the strength of thislicence,
shall, if and when required by an inspecting authority or the custom's authority having jurisdiction over the place of
importation, allow such inspector or officer to take for examination samples of any explosive soimported.

(7) As soon as the explosive has been cleared from the place or port and despatched to the magazine for storage, the
licensee shall compl ete the importer'stransmission Schedulein Form RE-9 and forward it to the Chief Controller.

(8 Theexplosive shall be despatched to the various consignees mentioned in the licence directly from the port and the
licensee shall make prior arrangements to ensure that there is no hold up of explosives at any place.

(9 Theimported explosivesif of Class 3 or Class 4 shall not be unloaded from the ship or boat unless such explosives
have been tested and permission to unload given by the Chief Controller or Controller authorised for the purpose.

(10) The licensee and the employee shall be conversant with procedure to be taken during the emergency within the
premises.

(11) Free access shall be given at al reasonable times to any inspecting or sampling officer and every facility shall be
afforded to the officer for ascertaining that the provisions of the Act or these rules and these conditions are duly
observed.

(12) If thelicensing authority or aController informs inwriting, the holder of thelicenceto carry out recommendations,
which arein the opinion of such authority may pose unacceptable risk and so necessary for the safety of either on-
siteor off-site persons, the holder of thelicence shall execute the recommendations and report compliance within the
period specified by such authority.

(13) Accidentsby fireor explosion and losses, shortage or theft of explosives shall beimmediately reported to the nearest
police station and the licensing authority and local office of the licensing authority.

Signature, Designation and Seal of licensing authority
[Chief Controller of Explosives]
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LICENCE FORM LE-9(SPECIAL)
(Seearticle9 of Part 1 of SchedulelV of the Explosives Rules, 2008)
Licence to manufacture, possess, sell, use etc. of explosives not provided in articles 1 to 8 of Part 1 of Schedule IV

LicenceNo. ........coceviiiiiiii, Spacefor
Annual FEesRSs. ..o, photograph
1. Licenceishereby granted to : Name: of thelicensee
.......................................................................................... Oor occuprer
Postd Address-.......... with signature
................................................................................. City....
(DS 1o IR SAE. . Pincode........
PoliceStation...........c....uvne. Railway Station/ Steamer Ghat............
Phone.......oooivii Emal.........ccoooeev Fax
2 AUSOF I0BNSER: .. e

4. Licenceisvalidfor the following kinds and quantity of explosives:
(Name, description, Class, Division, sub-division, quantity at any one time, in a month and annual capacity as

5. Thelicensed premises shall conform to thefollowing drawing(s) :

DrawingNoO. .......c.oeiieiiiiiiiennn. dated.........coeveenennn,
DrawingNoO. .......ccvvvvriiiienenennnn, dated.........coeveennnn,
DrawingNoO. ......ocoeiiiiiiiiiiines dated..........coeenenen (spacefor signature)

6. Thelicensed premises are situated at following address: Name::

Pogd Address.............
............................................................... rveyNo. ...l Gty

vervreenreeren DISHC L A€o Pincode...........cooevivinni Police
Station Railway Station/ Steamer Ghat......................
Phone.......coivii E-mall FaXioiiiiii

8. Thelicenceisgranted subject to the provision of Explosives Act, 1884 asamended from timeto time and the Explosives
Rules, 2008 framed thereunder and the conditions, and thefollowing annexures:

(1) Drawings (showing site, constructional and other details) as stated in serial No. 5 above.
(2 Conditions of this licence signed by the licensing authority.
(3) DistanceForm.
@
9. Thislicenceshall remainvalidtill 31st day of March...20...................

Thislicence isliable to be suspended or revoked for any violation of the Act or rules framed thereunder or the
conditions of thislicence or if the licensed premises are not found conforming to the description shown in the plans and
annexure attached hereto.

The...oooovi 200, Signature, Designation and Seal of Licensing Authority
[Chief Controller of Explosives]
Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law.
Conditions: ( Tobespecified by the Chief Controller)
Signature, Designation and Seal of Licensing Authority
[Chief Controller of Explosives]
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FormLE-10
Shot Firer’sCertificate
(Seearticle10of Part 1 of SchedulelV)
[Seerule 107(5) of the Explosives Rules, 2008]
(Certificate of competency to carry out blasting of explosivesin areanot comingunder theMinesAct, 1952)

NO. .o Spacefor
LTI (o Yo = 4114127 N photograph
(e Fire swit
POrMON ..., FESAENTOF oot signature
(date of birth) (address)
e PASSEA NG
(date) (name of examination)
heldon ..., 0] 2R
(date) (authority conducting examination)

and is authorised to conduct blasting operations as mentioned below using explosives in areas other than mines coming
under the purview of the Mines Act 1952, subject to the provisions of the ExplosivesAct, 1884 and the rulesframed there
under.

Authorised class, category and typeof blasting .........ocovviiiiiiiii
[See explanation to sub-rule (5) of rule 107]
Thiscertificateshall remainvalidtill ... (fiveyearsfrom thedate of issue)

Thiscertificateisliableto be suspended or revoked for any violation of the Act or rulesframed there under or the conditions
of this certificate or if thereisany discrepancy or deviation in the information or suppression of facts furnished by the
applicant in hisapplicationform.

Place: ..., [Controller of Explosives]
Date: ...,
Statutory War ning: Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

Conditions

(1) Alllocal lawsand regulations applicable for obtaining, owning, transporting, storing, handling and using
explosive materialsshall befollowed.

(2 Explosive materials shall be protected form unauthorised possession and shall not be abandoned.

(3 Explosive materialsshall be used only by experienced personswho arefamiliar with the hazardsinvolved and who
hold all required permits.

(4) Loading and firing shall be performed or supervised only by a person possessing an appropriate shot firer
certificate and permit to blast.

(5 Trainees helpers and other persons who do not hold the required shot firer certificate or permits shall work only
under the supervision of persons holding such permits.

(6) No explosive materials shall be located or stored where they may be exposed to flame excessive heat sparks or
impact.

(7) Nosmoking shall be permitted within 15 metre of any location where explosive are being handled or used.

(8) No person within 15 metres of any location where explosive are being handled or used shall carry any matches
openlight or other fireor flame. However, suitable devicesfor lighting safety fuse are exempted form thisrequirement.

(9 No person under the influence of intoxicating liquors narcotics or other dangerous drugs shall be allowed to
handle explosive materials.
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(10) Explosive materials shall be kept in close approved containers or packages while being transported between the
storage magazine and the blasting site.

(1) A holder of ashot firer certificate and Permit to Blast shall keep adaily record of all explosive materialsreceived and
fired or otherwise disposed of by the permit holder. Such records shall be retained for five years.

(12) The shot firer and the employee shall be conversant with procedure to be taken during the emergency.

(13) The holder of the shot firer certificate shall comply with al or any of the directions as may be given by the
Controller fromtimetotimeintheinterest of safety.

(14) Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the
nearest police station and the Controller of Explosives having jurisdiction over the area.

[Controller of Explosives]

FormLE—11
Foreman’sCertificate
(Seearticle1l of Part 1 of SchedulelV)
[Seerule107(6) of the Explosives Rules, 2008]
(Certificate of competency to supervisemanufactureof fireworksor safety fuse)

NO. o
THISISIO CEIIFY L ettt Spacefor
photograph

(name) of the Foreman

PO ON ... TESIABNE OF .ot with signature
(date of birth) (address)
ceenerrenerenrenenned PASSBA TN s
(date) (name of examination)
heldon ..o 02T
(date) (authority conducting examination)

and isauthorised to supervise manufacture of ------------------- inafactory licensed under Explosives Rules, 2008
Thiscertificate shall remainvalidtill ..........ccoeovveieiveieirccrenene, (fiveyearsfrom the date of issue) Thiscertificateisliableto

be suspended or revoked for any violation of the Act or rules framed there under or the conditions of this certificate or if
thereisany discrepancy or deviation in the information furnished by the applicant in his application form.

Place: ..o, [Controller of Explosives]
Date: ...
Statutory Warning: Mishandling and misuse of explosivesshall constitute serious criminal offence under the law.

Conditions
() Alllocal lawsand regulations applicable for manufacture of explosives shall befollowed.

(2 No person under the influence of intoxicating liquors narcotics or other dangerous drugs shall be allowed to
handle explosive materials.

(3 Theholder of thethis certificate shall comply with all or any of the directions as may be given by the Controller
fromtimetotimeintheinterest of safety.

(4) Accidentshby fire or explosion and | osses, shortage or theft of explosives shall beimmediately reported to licensee,
the nearest police station and the Controller of Explosive having jurisdiction over the area.

[Controller of Explosives]
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Part 4
(Conditionsof VariousL icences)
SETH
TheFollowing arethe conditionsof licencenumber .......... to manufacturefireworksor gunpowder, or both, not
exceeding 15kilogrammes at any onetimein Form LE-1[article1(a)] granted by District Magistrate

() Themaximum quantity of explosivesinthewholefactory at any onetime, including thosein process of manufacture
aswell asthose stored in the licensed premises, shall not exceed asmentioned initem4infrom LE-1.

(2 All explosivesin the premises shall be manufactured and kept in a building substantially constructed of brick,
stone or concrete or in a securely constructed fireproof safe and shall be separated from any dwelling house,
highway, street, public thoroughfare building or public place or another licensed premises by the safe distances
as mentioned in the licence and its enclosures.

(3) Noexplosive other than specified in thelicencein form LE-1 shall be kept in the premises

(4 Thefireworks/gunpowder shall be manufactured in single storied building and all doors of the building shall open
outwards.

(5 Theinterior of every building and receptacle used for explosives and the shelves and fittings therein shall be so
constructed or so lined and covered as to prevent the exposure of any iron or steel, or the detaching of any grit,
iron steel or similar substance, in such manner asto comeinto contact with the explosives. Suchinterior, shelves
and fittings shall, so far as reasonably practicable, be kept free from grit and otherwise clean.

(6) Thebuilding or receptaclein which explosiveiskept shall be used only for the keeping of such explosive and for
no other purpose whatsoever.

(7) Freworksshall bekept in separate receptaclesor shall be so separated asto prevent explosion or fire communicating
from oneto the other.

(8) All explosivesexceeding 0.5 kilogrammein amount shall be packed and marked in accordance with the Schedulel|
of the Explosives Rules 2008.

(9 Theexplosive shall be manufactured in rooms of lightly constructed one-storied building kept and used only for
the purpose of such manufacture and separated from the storage place by a distance of 45metres and separated
fromany dwelling house, other building, another licensed premises, highway, street, public thoroughfare or public
place by adistance of 45 metres.

Thefacilities of thefactory shall maintain thefollowinginter-distancesin metres:

From shed or To ingredient store, To manufacturing To drying Tomagazine
room road, dwelling house sheed platform
and place of public
assembly

Ingredient Shed — 45 45 5

Manufacturing Shed 45 10 10 45

Drying platform 45 10 10 45

Magazine 45 45 45 more than one
magazine not

permitted

(10) Theingredients for the manufacture of gunpowder shall be kept in separate stores distinct from each other and
separated by adistanceof at least 45 metersfrom the place where gunpowder/fireworksis manufactured or stored
as per above table.

(1) Not morethan four personsshall be allowed at any onetimein any one building or tent in which the explosiveis
being manufactured and only persons actually employed in manufacturing or superintending manufacture shall
be allowed inside the place of manufacture.

(12) Noiron or steel implements or stoneimplements, such as mortars, pestles, grinders (chukkis) shall be used in the
manufacture of explosivesor shall bekept at any timein thelicensed premises.. Only copper, gun metal or wooden
toolsarepermissible.
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(13) All explosives, as and when they are manufactured, shall be removed, without delay to the licensed place of
storage and no explosive shall be allowed to accumulate in the place of manufacture.

(14) Manufacture shall only be carried on between sunrise and sunset and no smoking or lights shall be allowed in or
near the place where explosives are being manufactured.

(15) Nooails, paints, matches, lights, any article of a highly inflammable or explosive nature or liable to cause fire or
explosion or any acidsor similar substances shall be brought or kept in thelicensed premises. No smoking shall be
allowed inside the factory.

(16) The licensee shall keep records and accounts of all explosives manufactured and of all stocks in hand in forms
RE-2 and RE-4 and exhihit the stock books and records to the officers authorised under Explosives Rules, 2008,
whenever such officer may call upon him to do so.

(17) No activity other than those specified in licence shall be carried out in the factory premises.

(18) Thelicensee and the employee shall be conversant with procedure to be observed during the emergency within
the premises.

(19) Freeaccesstothelicensed premisesshall be given at all reasonabl e timesto any inspecting or sampling officer and
every facility shall be afforded to the officer for ascertaining that the provisions of the Act and the Rules and the
safety conditions are duly observed.

(20) If the licensing authority informs in writing, the holder of the licence to execute any repairs or to make any
additions or alterationsto the licensed premises or machinery, tools or apparatus or carry out recommendations,
which are in the opinion of such authority may pose unacceptable risk and so necessary for the safety of either
on-site or off-site of the premises/persons, the holder of thelicense shall execute the recommendationsand report
compliance within the period specified by such authority.

(21) Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the
nearest police station and the licensing authority and local office of the licensing authority.

(22) No person under 18 years of age and no person who isin astate of intoxication or of unsound mind or physically
handicapped shall be employed in or allowed to enter the factory.

(23) Noéelectronic appliancesor instrumentslike mobile phones, pagers shall be allowed in or near the premiseswhere
explosives are manufactured handled, stored and used.

(24) Thedate of manufacture shall be marked in conspicuousindelible character, by means of stamping or printing on
the label/outer package of the sound producing cracker.

(25) No chlorate shall be used in the manufacture of fireworks.
(26) Themanufacture or sale of fire-crackers generating noise level exceeding;
(@ 125dB(Al) or 145dB(C) pk & 4 metersdistance from the point of bursting shall be prohibited

(b) Forindividual fire-cracker constituting the series (joined fire-crackers), the above mentioned limit be reduced
by 51094 (N) dB, whereN = number of crackersjoined together

Signature, Designation and seal of licensing authority

SET-II

TheFollowing aretheconditionsof licencenumber .......... tomanufacturefireworksin Form LE-1[articles1(b) and
(c)] granted by theChief Controller or Controller of Explosives.

CONDITIONS
General :

(1) All explosivesin the premises shall be manufactured and kept in abuilding substantially constructed of
brick, stone or concrete as per specification No. 3 under Schedule-V11 or in asecurely constructed fireproof safe or of a
type and design approved by the Chief Controller of Explosives.

(2) Theinterior of every building and receptacl e used for explosives and the shelves and fittings therein shall be
so constructed or so lined and covered asto prevent the exposure of any iron or steel, or the detaching of any grit, iron steel
or similar substance, in such manner asto comeinto contact with the explosive. Such interior, shelvesand fittings shall, so
far asreasonably practicable, be kept freefrom grit and otherwise clean.
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The building or receptaclein which explosiveiskept shall be used only for keeping of such explosive and for no
other purpose whatsoever.

Fireworksshall be kept in separate receptacl esor shall be so separated asto prevent explosion or fire communicating
from oneto the other.

All explosives exceeding 0.5 kilogrammein amount shall be packed and marked in accordance with the Schedulell.

Theingredients for the manufacture of fireworks, serpents, paper caps, safety fuse/micro cord fuse or sparklers
shall be kept in separate stores distinct from each other and separated by safety distances as mentioned in the
table4 or 6 of Schedule VIII.

Noiron or steel implements or stoneimplements, such as mortars, pestles, grinders (chukkis) shall be used inthe
manufacture of explosivesor shall be kept at any timein thelicensed premises. Only copper, gun metal or wooden
toolsarepermissible.

All explosives, as and when they are manufactured, shall be removed, without delay to the licensed place of
storage and no explosive shall be allowed to accumulate in the place of manufacture.

Manufacture shall only be carried in between sunrise and sunset and no lights shall be allowed in or near the place
where fireworks are manufactured provided that nothing in this rule shall apply to handling/manufacture of
fireworks during dark hours if proper illumination with flame and/or dust proof motors, light and fittings is
provided in the area and the place is guarded.

No ails, paints, matches, lights, any article of ahighly inflammable or explosive nature or liable to cause fire or
explosion or any acidsor similar substances shall be brought or kept in thelicensed premises. No smoking shall be
allowed inside thefactory.

The licensee shall keep records and accounts of all explosives manufactured and of all stocks in hand in forms
RE-2 and RE-4 and exhibit the stock books and recordsto the officers authorised under rule 128 of the Explosives
Rules, 2008, whenever such officer may call upon himto do so.

No activity other than those specified in licence shall be carried out in the factory premises.

The licensee and the employee shall be conversant with procedure to be observed during the emergency within
the premises.

Free accesstothelicensed premisesshall begiven at al reasonabletimesto any inspecting or sampling officer and
every facility shall be afforded to the officer for ascertaining that the provisions of the Act and the Rules and the
safety conditions are duly observed.

If thelicensing authority or aController of Explosivesinformsin writing, the holder of thelicenceto execute any
repairs or to make any additions or alterations to the licensed premises or machinery, tools or apparatus or carry
out recommendations, which in the opinion of such authority may pose unacceptabl e risk and so necessary for the
safety of either on-site or off-site of the premises or persons, the holder of the license shall execute the
recommendations and report compliance within the period specified by such authority.

Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the
nearest police station and the licensing authority and local office of the licensing authority.

The maximum number of process buildings excluding mixing/filling, transit building and drying platformin a
factory shall not exceed 85.

Unless specifically exempted by the Chief Controller of Explosives, the minimum capacity for store house attached
to any factory shall be 1/5" of its annual manufacturing capacity.

Licensee shall appoint minimum one qualified foreman certified by the Controller of Explosives, for every 20
process buildings to supervise the manufacture of fireworks.

Every process building where electrically operated machinery isused in the manufacture of explosivesshall have
attached thereto one or moreefficient lighting conductors designed and erected in accordance with the specification
laid downin Indian Standard Specification No.2309 asamended from timeto time.

No el ectronic appliances or instruments like mobil e phones, pagers shall beallowed in or near the premiseswhere
explosives are manufactured, handled, stored and used.

No person under 18 years of age and no person who isin astate of intoxication or of unsound mind or physically
handicapped shall be employed in or allowed to enter the factory.
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The doors of any process building shall not face each other. If doors of adjoining sheds face each other, a screen
wall of 23 cm cement and brick should be provided at adistance of 1to2 M from the building and 0.5 m wider than
the door opening on both sides and up to the height of the doors.

Themaximum quantity of explosivesinthewholefactory at any onetime, including thosein process of manufacture
aswell asthose stored on the licensed premises, shall not exceed asmentioned initem4infrom LE-1.

Special conditionsfor fireworks
The Mixing /filling building shall be surrounded by ablast wall as per specification no. 3 under Schedule-V1I.

Manufacturing building , mixing, filling, transit building and drying platform shall observeinner safety distanceto
and from any process building and an outer safety distance from the fence as per table 6 of Schedule VII1.

Thetotal quantity of explosivesand person/personsin any manufacturing building, mixing, filling, transit building
and drying platform shall be as per table 6 of Schedule V111.

Thelicensed premises shall be surrounded by awall or barbed wirefencing at least 2 meters high of such strength
and construction as to prevent entry of unauthorised persons at safe distance as mentioned in the table 6 of
schedule VIII.

Onedrying platform shall be provided for every five manufacturing sheds (excluding filling/mixing/transit building).

Black powder and fireworks shall not be kept in the same receptacle and shall be so separated as to prevent
explosion or fire communicating from oneto the other.

No chlorate shall be used in the manufacture of fireworks.

No loose fireworks composition, dry or wet, shall be allowed to be kept in the factory at the close of any single
working day. All such compositions that remain at the close of the day shall be destroyed..

Thefireworks shall be manufactured in single storied building and all doors of the building shall open outwards:

Provided that nothing in this condition shall apply to manufacture of explosives with aid of electrically operated
machinery and such process of manufacture and machinery approved by Licensing Authority

Every process building shall have required number of doors as approved by Licensing Authority

The safety distance isrequired to be kept clear between any licensed factory building, magazine or store house,
public road and protected works as per Table-6 of Schedule V111

The date of manufacture shall be marked in conspicuousindelible character, by means of stamping or printing on
the label/outer package of the sound producing cracker

The manufacture or sale of fire-crackers generating noiselevel exceeding;
(8 125dB(Al) or 145 dB(C)pk at 4 metersdistance from the point of bursting shall be prohibited

(b) Forindividual fire-cracker constituting the series (joined fire-crackers), the above mentioned limit be reduced
by 5log,, (N) dB, where N = number of crackersjoined together

Special conditionsfor paper capsor amor ces

The composition of dots in the amerces or paper caps shall be a mixture of potassium chlorate, amorphous-
phosphorus, starch and calcium carbonate with or without the addition of sulphur (free from acid), provided that
amount of amorphous-phosphorus, present in the mixture shall not exceed the proportion of 0.65 grams, in 1000
dots.

The composition used inthe amerces or paper caps shall bein aproportion not exceeding 4.54 mgs. to every 1000
dots, i.e. no onedot shall individually contain morethan 0.0045 gram. of the composition. If the amercesor paper
caps be manufactured in the form of atape, it shall not have more than 30 dots for one tape.

Not morethan one kilogram of explosives composition required for the manufacture of amercesor paper capsshall
be prepared at atime.

Theingredients shall be kept separately until mixed wet in amixing vat, which shall not have any exposed iron.
Potassium chlorate shall be kept in a separate store room distinct from other ingredients.

Sulphur shall be kept in a separate store room distinct from other ingredients.

Licence under Arms Rule, 1962 shall be obtained for storage of sulphur and chlorate.
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(45) Amorcesshall be packed in approved closed boxes of cardboard of not lessthan .33 mm thickness. The boxes shall

(46)
)
(48)

(49)

(50)
(5D

(52

(53)

4

(59
(56)
(57
(58)
(>9)
(60)
61

62
63)

@4
(69

(69)
67

(68)

be of round shape and not lessthan 25 mm in diaand 20 mm in height and shall contain not more than 50 amorces
in each. A round corrugated cardboard sheet shall be placed in each box before amorces are packed in it. (If,
however, not morethan 30 amorces are packed in acardboard box, such sheet need not be placed in each box). The
round cardboard boxes shall then be bunched and rolled in apaper wrapper forming 10's packets, and ten such 10's
packets shall be packed in astrong cardboard box making the 100's package. Such 100's boxes not exceeding 80in
number shall finally be packed in approved strong wooden cases bound with hoop iron or corrugated boxes of a
type and structure approved by Chief Controller of Explosives.

Net weight of paper caps containing 80 units shall not exceeds 2.8 kilogrammes.
The over pasting building may be an extension of first stage drying building through window in amorces factory.

The Second stage drying shed shall be constructed of a type and design approved by the Chief Controller of
Explosives.

The dipped amorces sheets shall be dried inside second stage drying building by placing them in singles without
lying on each other.

The gum used for over pasting of amorces sheet shall not contain copper sulphate or achemical acidicin nature.

Manufacturing building , mixing, filling , transit building and drying platform shall observeinner safety distanceto
and from any process building and an outer safety distance from the fence as per Table 6 of Schedule V1I1.

Thelicensed premises shall be surrounded by awall or barbed wirefencing at least 2 meters high of such strength
and construction as to prevent entry of unauthorised persons at safe distance as mentioned in the Table 6 of
schedule VIII.

The manufacture or sale of fire-crackers generating noise level exceeding;
(@ 125dB(Al)or 145dB(C) o a4 meters distancefrom the point of bursting shall be prohibited.

(b) Forindividual fire-cracker constituting the series (joined fire-crackers), the above mentioned limit be reduced
by 5log,, (N) dB, where N = number of crackersjoined together.

Special Conditionsfor Saparklers

Manufacturing building, mixing, filling , transit building and drying platform shall observeinner safety distanceto
and from any process building and an outer safety distance from the fence as per Table 4 of Schedule V1I1.

The sparklers shall be manufactured in one storied building and all doors of the building shall open outwards.
Every process building expect transit building shall have four doors.

Mixing building shall be constructed as per specification no. 3 under schedule VI1I.

Manufacturing (packing) building/transit shed shall be constructed as per specification no. 3 under schedule VII.
Drying space shall of hard smooth surface without rising from the ground level.

The doors of different buildings shall not face each other.

The steel filings or iron borings or magnesium metal should be coated with linseed oil or paraffin wax or pitch
before mixing al ong with other chemical inwet condition.

Thewiresof sparklersshall be G.I. wire or shall be coated with copper.

Thewires of sparklersshall not be dipped with any other material except with the mixture of chemical approved by
the Chief Controller.

The total quantity of explosives and person/persons in any manufacturing (packing) building, mixing, dipping
shed transit building and drying platform shall be as per Table 4 of Schedule V111.

A transit building shall be provided for storing semi finished or unpacked sparklers at end of day.
No chlorate shall be used in the manufacture of fireworks.

Manufacturing (packing) building, mixing, dipping, transit building and drying space shall observe inner safety
distance to and from any process building and an outer safety distance from the fence, as per Table 4 of
ScheduleVIII.

Thetotal quantity of explosives and person/persons in any manufacturing building, mixing, transit building and
drying space shall be as per Table 4 of Schedule VII1.
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Thelicensed premises shall be surrounded by awall or barbed wirefencing at least 2 meters high of such strength
and construction as to prevent entry of unauthorised persons at safe distance as mentioned in the Table 4 of
ScheduleVIII.

Special Conditionsfor Serpent Eggs
All the process building shall be of atype and design approved by the Chief Controller of Explosives.

Nitration - Nitration of bitumen shall be donein room having acid proof tiles or brick floor with efficient ventilation
system to disperse acid fumes or a building of atype and design approved by the Chief Controller of Explosives.

Washing-Nitrated bitumen shall be washed thoroughly by water to remove the trace of acid before taking to
drying platform or grinding or mixing building.

Thefloor of washing building shall be made of acid proof tiles or bricks with sufficient water drainage system.
Every person employed in Nitration and wash building shall use goggles, acid proof gloves and apron.
Utensil used in Nitration shall be made of acid proof material.

Themixture of chemical shall be moist, before making pellet or tablet to prevent fire duetofriction.

The pellets or tablets shall be packed in a cardboard box along with cushioning material to prevent the breakage
of pellets or tablets if packaging is done by hand.

No chlorate shall be used in the manufacture of fireworks.

Manufacturing building , mixing, filling , transit building and drying platform shall observeinner safety distanceto
and from any process building and an outer safety distance from the fence as per Table 6 of Schedule V1I1.

Thelicensed premises shall be surrounded by awall or barbed wirefencing at least 2 meters high of such strength
and construction as to prevent entry of unauthorised persons at safe distance as mentioned in the Table 6 of
ScheduleVIII.

Signature, Designation and seal of Licensing Authority

SETHII

Thefollowingaretheconditionsof licencenumber .......... for manufactureof ANFO explosivesin Form LE-1[article
1(d)] granted by Chief Controaller or Controller of Explosives.—

@
@
©)
@
©
©
@)
©

©)

CONDITIONS

The quantity of ANFO explosivesin the premises or any part thereof shall not exceed at any onetimethe quantity
for which licence has been issued.

The ANFO manufacturing shed shall be protected by afencing at a distance of 15 metres and it shall maintain
safety distance from protected works as specified in Table 1 of Schedule V1I1.

Work in the shed shall be carried out strictly in accordance with the laid down safe working procedures and
instructions.

The ANFO explosives shall be manufactured under the immediate supervision of aqualified responsible person
appointed by the licensee.

Thelicensee and every person employed shall take all due precautions for the prevention of accidents by fire or
explosion in the place or places where the ANFO explosivesis manufactured, handled or used.

All spillage of ANFO explosive shall be collected and destroyed at a safe place away from the licensed premises
under the supervision of experienced person.

All containersand mixers used for manufacturing the ANFO explosive shall after use, be thoroughly cleaned with
suitable detergent solution and washed with water.

The licensee and the employee shall be conversant with procedure to be taken during the emergency within the
premises.

Free accessto thelicensed premises shall be given at al reasonabletimesto any inspecting or sampling officer and
every facility shall be afforded to the officer for ascertaining that the provisions of the Act and these rulesand the
safety conditions are duly observed.
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(10) If thelicensing authority or aController of Explosivesinforms inwriting, the holder of thelicenceto execute any

repairs or to make any additions or alterations to the licensed premises or machinery, tools or apparatus or carry
out recommendations, which arein the opinion of such authority may pose unacceptable risk and so necessary for
the safety of either on-site or off-site of the premises or persons, the holder of the license shall execute the
recommendations and report compliance within the period specified by such authority.

(1) Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the

nearest police station and the licensing authority and local office of the licensing authority.
Signature, Designation and seal of Licensing Authority

SET-1IV

Thefollowingaretheconditionsof licencenumber .......... for manufactureof Liquid Oxygen Explosives(LOX)in Form
LE-1[Articlel(e)] granted by Chief Controller or Controller of Explosives.—

@
@

©)
@

©
©
@)

©

©

CONDITIONS

The quantity of Liquid Oxygen Explosives (LOX) onthe premisesor any part thereof shall not exceed at any one
time the quantity for which licence has been issued.

Soaking of Liquid Oxygen Explosives (LOX) cartridges shall be done in a secured location within afenced area
maintaining safety distance from protected works as specified in table 1 of Schedule VI11.

Work shall be carried out strictly in accordance with the laid down safe working procedures and instructions.
The Liquid Oxygen Explosives (LOX) shall be manufactured under the immediate supervision of a qualified
responsible person appointed in writing by the licensee.

Thelicensee and every person employed shall take all due precautions for the prevention of accidents by fire or
explosion inthe place or places where the Liquid Oxygen Explosivesis manufactured, handled or used.

The licensee and the employee shall be conversant with procedure to be taken during the emergency within the
premises.

Free accesstothelicensed premisesshall begiven at al reasonabletimesto any inspecting or sampling officer and
every facility shall be afforded to the officer for ascertaining that the provisions of the Act and these rulesand the
safety conditions are duly observed.

If thelicensing authority or aController2 of Explosivesinforms inwriting, the holder of thelicenceto execute any
repairs or to make any additions or alterations to the licensed premises or machinery, tools or apparatus or carry
out recommendations, which arein the opinion of such authority may pose unacceptable risk and so necessary for
the safety of either on-site or off-site of the premises/persons, the holder of the license shall execute the
recommendations and report compliance within the period specified by such authority.

Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the
nearest police station and the licensing authority and local office of the licensing authority.

Signature, Designation and seal of Licensing Authority

SET-V

Thefollowing aretheconditionsof licencenumber .......... for SiteMixed Explosives(SME) plant in Form LE-1[Article
1(f)] granted by Chief Controller or Controller of Explosives. -

@

@

©)

@

CONDITIONS

Only SME permitted inwriting by the Chief Controller of Explosivesshall be manufactured inthe Bulk Mixing and
Ddlivery (BMD) Vehicle.

The SME shall be manufactured in the BMD vehicle only within the mining area
of after obtaining necessary clearance from Director General of Mines
Safety under Mines Act in force and the SME so manufactured shall not be used except under and in accordance
with such conditions as may be imposed by the Director General of Mines Safety.

The SME shall be manufactured strictly in accordance with the laid down safe working procedures and related
instructions.

All due precautions shall be taken in the Support-Plant to prevent any mixing of solutions or ingredients which
may form explosives.
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At least two fire extinguishers of suitable size and capable of fighting electrical and petroleum fires shall be
provided in each vehiclein an easily accessible position. During the process of manufacture, they must be kept
in a state of readiness.

The manufacture of SME shall be carried out by or under the immediate supervision of a experienced person
appointed in writing for the purpose by the licensee. This supervisor and the operators shall be conversant with
the operation of the vehicle and the facilities mounted thereon. The supervisor shall be familiar with the general
procedure for handling emergency situations and the requirements of these rules and the conditions of this
licence.

During mixing and loading, a positive grounding device and a semi-conductive hose shall be used to prevent
accumulation of static electricity. The supervisor shall evaluate all system to ensure that they will adequately
dissipitate static el ectricity under potential field conditions.

The flexible hoses used to deliver explosives directly in the boreholes shall be electrically and mechanically
continuous. The hoses shall be periodically tested by water at the prescribed pressure and also tested for
electrical continuity periodically.

The manufacture of SME shall be carried out only between sunrise and sunset.

The SME manufactured in the vehicle shall be charged into the bore holesimmediately on its manufacture and at
the end of charging operation, the entire system including hose pipes should be emptied of explosives by
evacuating with compressed air flushing with water. At the end of the loading operations for the day, the entire
system of the vehicle including hose pipes shall be completely cleaned and thereafter the vehicle shall be parked
at the support plant.

All spillages of explosives shall be collected and destroyed at a safe place and the effluents shall be discharged
after proper treatment.

The licensee shall keep records and accounts of all explosives manufactured in form RE-2 and shall exhibit his
books and recordsto any of the officers authorised under these rules whenever such officer may call upon himto
do so.

All boosters, detonators and detonating fuses required in connection with the work of blasting, shall bekeptina
magazine, licensed under the Explosive Rules, 2008.

All due precautionsfor blasting of charged holes shall be taken as per Indian Mines Act, 1952 (35 of 1952).

Thelicensee and the shot firer shall be responsiblefor preparation of charges, the charging of holes, and thefiring
of shots and shall take all precautions against fire and accident involving the explosives.

The licensee and the employee shall be conversant with the procedure to be taken during an emergency.

Free accesstothelicensed premisesshall begiven at al reasonabletimesto any inspecting or sampling officer and
every facility shall be afforded to the officer for ascertaining that the provisions of the Act and these rulesand the
safety conditions are duly observed.

If thelicensing authority or a Controller of Explosivesinforms inwriting, the holder of the licenceto execute any
repairs or to make any additions or alterations to the licensed premises or machinery, tools or apparatus or carry
out recommendations, which arein the opinion of such authority may pose unacceptable risk and so necessary for
the safety of either on-site or off-site of the premises or persons, the holder of the licence shall execute the
recommendations and report compliance within the period specified by such authority.

Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the
nearest police station and the licensing authority and local office of the licensing authority.

Signature, Designation and seal of licensing authority

SET-VI

Thefollowingaretheconditionsof licencenumber .......... tomanufacture explosivesother than firewor ks, gunpowder,
ANFO, Liquid Oxygen Explosivesand SiteMixed Explosivesin Form L E-1[article1(g)] granted by Chief Controller or
Controller of Explosives.

@

CONDITIONS

The quantity of explosives on the premises or any part thereof shall not exceed at any one time the quantity for
which licence has been issued.
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The process and storage sheds or buildings shall maintain safety distances as specified in Schedule VIII.

Work in each building or shed shall be carried out strictly in accordance with the laid down safe working
procedures and instructions.

Thelicensee and every person employed in or about the factory shall take all due precautions for the prevention
of accidents by fire or explosion in the factory and for preventing unauthorised person from having accessto the
factory or to the explosives therein and shall abstain from any act whatsoever which tends to cause fire or
explosion and is not reasonably necessary for the purposes of work in the factory. Due provisions shall be made,
by the use of suitable working clothes, suitable shoes etc. as not to cause any danger of fire or explosion.

No additions and alterations shall be carried out in the licensed premises without a previous sanction in writing
of the licensing authority. Such additions and alterations so sanctioned shall be shown in the amended plan
attached to the licence.

The interior of the compartments of the building in which explosives are manufactured or handled and the
machinery or fittingstherein shall bethoroughly cleaned at the end of day’ swork. Sweepingsfrom the compartments
of the building in which explosives are manufactured or handled shall be carefully collected and disposed as per
laid down procedure. The effluent shall be discharged only after proper treatment as per laid down procedure.

Thelicensee shall appoint aqualified and competent person to supervise the manufacture of explosives and other
process and to conduct the operations in accordance with these rules.

Thelicensee, occupier, the safety officer and the qualified and competent persons shall undergo and a so organise
safety workshops and training programmesregularly for safety awarenessand for knowledgefor their own aswell
as their sub-ordinates and shall record the same.

All employees (full time, part time or contract basis) shall be conversant with the emergency response plan for
disaster management of the factory.

All unsafe incidents (including the minor one) shall be recorded (preferably stating the near-misses and also
critical situations) and shall be reviewed periodically by the licensee and the competent person as a learning
process disseminate the lesson(s) learnt, to al the people working in the premises.

Free accesstothelicensed premisesshall begiven at al reasonabletimesto any inspecting or sampling officer and
all facilities shall be offered to the officer for ascertaining that the provisions of the Act and these rules and the
safety conditions are duly observed.

If thelicensing authority or the Controller of Explosivesinformsinwriting, the holder of thelicenceto execute any
repairs or to make any additions or alterations to the licensed premises or machinery, tools or apparatus or carry
out recommendations, which are in the opinion of such authority may pose unacceptable risk and therefore the
same is necessary for the safety of either on-site or off-site of the premises or persons, the holder of the license
shall execute the recommendations and report compliance within the period specified by such authority.

Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the
nearest police station and the licensing authority and local office of the licensing authority.

Signature, Designation and seal of licensing authority

SET-VII

Thefollowing aretheconditionsof licencenumber .......... to possessfor use, for agricultural purposeor in small
quarry, explosives not exceeding 25 kilogrammesof Class1, 2 or 3; 1500 numbersdetonators; and 1500 meter s of
Detonating Fuse or Safety Fuse at any onetimein a magazinein Form LE-3[Article 3(a)] granted by the District
Magigtrate.

@
@
©)

@
)

CONDITIONS
The quantity of explosives on the premises at any one time shall not exceed the licensabl e capacity.
The magazine used for storage of explosives shall maintain safety distance of 45 metersfrom protected works.

The magazine shall be used only for keeping explosives specified in this licence and of receptacles, tools or
implements for work connected with the keeping of such explosives.

The opening of packages and the weighing and packing of explosives shall not be carried in the magazine.

Two or moredescription or explosiveswhich may be permitted to be kept inthe magazine shall be kept only if they
are separated from each other by an intervening partition of such substance or character, or by such intervening
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space, aswill effectually prevent explosion or fire in the one communicating with the other :
Provided that—

(@ thevariousexplosives of Classes 2 (nitrate-mixture), 3 (nitro-compound), safety fuses belonging to Class 6
Division 1 and detonating fuses belonging to Class 6 Division 2 as do not contain any exposed iron or steel,
may be kept with each other without any intervening partition or space;

(b) Detonators belonging to Class 6 Division 3 shall be kept separately;
(¢) Gunpowder belonging to Class 1 shall be kept separately.

Explosives of Class 3 (nitro-compound) shall not be kept in the magazine after the expiration of oneyear fromthe
date of their manufacture except with the special sanction of licensing authority.

When an explosive owing to its being no longer of standard purity or owing to signs of liquefaction or of exuded
nitro-glycerine or liquid nitro-glycerine or liquid nitro-compound is no longer fit for storage in the magazine, the
licensee shall comply, at his own expense, with such directions as licensing authority may issue.

Theinterior of the magazine and the benches, shelves and fittings therein shall be so constructed or so lined or
covered as to prevent the exposure of any iron or steel to come in contact with the explosives. Such interior,
benches, shelvesand fittings shall sofar asisreasonably practicable, be kept free from grit and shall otherwise be
clean; and in the case of any explosivesliableto be dangerously affected by water, due precautions shall be taken
to exclude water therefrom:

Provided that so much of this condition as relates to precautions against the exposure of any iron or steel
shall not be obligatory in a building in which no explosive other than safety fuses belonging to Class 6
Division 1 arekept.

If the lighting conductor istested by licensing authority, the licensee shall pay the fees prescribed for test. Inthe
event of the test proving unsatisfactory, the same fees shall be payable by the licensee for each subsequent test
until the lighting conductor is passed by the testing officer as satisfactory :

Provided that the fees payable for asingle test shall be charged for all tests made on a conductor during any
one day :

Provided further that where two or more lighting conductors are attached to one and the same magazine, the
fee for the testing of all such conductors shall not exceed the fee prescribed in this condition for testing a
single lighting conductor.

Thelicensee shall keep recordsand accounts of al explosivesin Forms RE-2 and RE-4 and exhibit the stock books
and records to the officers authorised under these rules whenever such officer may call upon him to do so. The
stock books in prescribed proforma shall be page numbered.

Any accident and losses, shortage of stock and thefts of explosives shall be reported without delay to the nearest
police station, and the licensing authority.

Free accessto thelicensed premisesshall begiven at all timesto any inspecting or sampling officer and al facilities
shall be offered to the officer for ascertaining that the provisions of the Act and these rules and the conditions of
thislicence are duly observed.

No changesor alterationsshall be carried out to the premiseswithout prior approval of thelicensing authority and
the licensee shall comply with any condition that may be specified by the licensing authority in this behalf.

If the licensing authority calls upon the holder of the licence by anoticein writing to take any action which may
inthe opinion of such authority be necessary for the safety of the premisesor the public, the holder of licence shall
take such action within such period, not being less than one month from the date of receipt of the notice, as may
befixed by the notice.

Magazine shall at all times be kept in state of good repair (or maintained in good condition). The licensee shall
report to licensing authority forthwith, if the magazine becomes unfit for storage of any explosivesfor any reason
whatsoever.

The licensee of the magazine shall submit at the end of every quarter a return in Form RE-7 to the District
Magistrate and District Superintendent or Commissioner of Police in whose jurisdiction the magazineis situated
in the proforma prescribed from time to time so asto reach the above authorities by 10th day of the succeeding
quarter.
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Any encroachment of the safety distance shall be immediately communicated to the licensing authority for
necessary advice and action.

The licensing authority shall be immediately informed for advice if any explosive is found deteriorated or
unserviceable.

Theexplosive packages shall be stacked in such away so asto allow movement of at least one person to check the
condition of all packages stored and to read the manufacture particulars of each package.

The resistance of the lightning conductor to earth shall be aslow as possible and in no case more than 10 ohms.
A distance of 15 metres surrounding the magazine shall be kept clear of dried grassor bush or flammable materials.
Every packet of explosive at the time of bringing inside the magazine shall be examined for its sound condition.
Not more than four persons shall be allowed inside the magazine at any onetime.

Empty packages of the explosives shall be removed at the earliest and destroyed.

The explosives shall not be used for blasting purposes in the areas not coming within the purview of Mines Act,
1952 (35 of 1952) unlessthelicensee employsaqudlified shot firer holding ashot-firer’ spermit granted under these
rules or the person having equivalent qualifications as recognized by the Chief Controller.

Thelicensee and the shot firer shall be responsiblefor preparation of charges, the charging of holes and thefiring
of shots and shall take all precautions against fire and accident involving the explosives.

No smoking or any source of light or fire shall be allowed in or near the place where explosives charges are being
prepared or kept.

For charging or stemming a shot hole, no person shall use an iron or steel tools, scraper, or tamping or nor shall
forcibly pressthe explosive into ahole of insufficient size. A tamping rod made entirely of wood shall be used.

Before exploding any blasting charge, adequate measures shall be taken so as to prevent as far as possible, the
projection of fragments of stone by the explosion of the blasting charge.

No person shall re-bore or temper aholethat has once been charged or attempt to withdraw acharge either before
firing or after amisfire or deepen or tamper with empty holes or sockets|eft after blasting.

Before commencing shot firing the licensee shall give sufficient warning to the public by an efficient system of
signals and by putting up red flags in the danger zone. He shall see that all personsin the vicinity have taken
proper shelter and shall also take suitable steps to prevent any person approaching the shot.

The licensee shall warn the public not to approach the site of blasting operation at least within an hour after
explosion or in the case of an open quarry, not to approach such quarry within half an hour after explosion.

The number of shots, which explode, shall be counted and unlessit is certain that all the shots have exploded no
person shall approach or be permitted to approach the place until 30 minutes after the firing of shots.

Intheevent of amisfire, if relieving holeisto bedrilledit shall not be placed within 30 centimetresfrom the misfired
hole. Therelieving hole shall run parallel to the misfired hole.

The licensee and the employee shall be conversant with procedure to be taken during the emergency within the
premises.

Free accessto thelicensed premises shall be given at all reasonabletimesto any inspecting or sampling officer and
every facility shall be afforded to the officer for ascertaining that the provisions of the Act or these rules and the
safety conditions are duly observed.

If thelicensing authority or aController of Explosivesinforms inwriting, the holder of the licenceto execute any
repairs or to make any additions or alterations to the licensed premises or machinery, tools or apparatus or carry
out recommendations, which arein the opinion of such authority may pose unacceptable risk and so necessary for
the safety of either on-site or off-site of the premises or persons, the holder of the license shall execute the
recommendations and report compliance within the period specified by such authority.

Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the
nearest police station and the licensing authority and local office of the licensing authority.

Signature, Designation and seal of licensing authority
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SET-VII

Thefollowing aretheconditionsof licencenumber .......... topossessfor saleor use, explosivesof Class1,2,3, 4, 5, 6
or 7 inamagazinein Form LE-3[articles3(b) to (c)] granted by Chief Controller of Explosivesor Controller of
Explosives.

@
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@
)

©
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CONDITIONS
The quantity of explosives on the premises at any one time shall not exceed the licensabl e capacity.

The magazine used for storage of explosives shall maintain safety distance specified in Schedule 11 and annexure
to the licence.

Themagazine shall be used only for keeping all explosives specifiedin thislicence and of receptaclesfor, or tools
or implementsfor work connected with the keeping of such explosives.

The opening of packages and the weighting and packing of explosives shall not be carried on in the magazine.

Two or moredescription or explosiveswhich may be permitted to be kept inthe magazine shall be kept only if they
are separated from each other by an intervening partition of such substance or character, or by such intervening
space, aswill effectually prevent explosion or firein the one communicating with the other;

Provided that—

(d) thevariousexplosivesof Class 2 (nitrate-mixture), Class 3 (nitro-compound), safety fusesbelonging to Class
6 Division 1and detonating fuses belonging to Class 6 Division 2 asdo not contain any exposed iron or steel,
may be kept with each other without any intervening partition or space ;

(e) Detonators belonging to Class 6 Division 3 shall be kept separately;
(f) Gun powder belonging to Class 1 shall be kept separately.

Explosives of Class 3 (nitro-compound) shall not be kept in the magazine after the expiration of oneyear fromthe
date of their manufacture except with the special sanction of licensing authority.

Explosivesof Class 3 (nitro-compound) shall not be kept in the magazine after the expiration of oneyear fromthe
date of their manufacture except with the special sanction of the Controller of Explosives.

(i) When such sanction has been given, awritten certificate showing the period covered by the sanction shall be
obtained from the Controller of Explosivesat each inspection, and shall be kept by the licensee and produced
on demand.

(i) When an explosive owing to its being no longer of standard purity or owing to signs of liquefaction or of
exuded nitro-glycerine or liquid nitro-glycerine or liquid nitro-compound is no longer fit for storage in the
magazine or store house the licensee shall comply, at his own expense, with such directions asto its disposal
asthe Chief Controller or Controller of Explosives may issue.

Theinterior of the magazine and the benches, shelves and fittings therein shall be so constructed or so lined or
covered as to prevent the exposure of any iron or steel to come in contact with the explosives. Such interior,
benches, shelvesand fittings shall, so far asisreasonably practicable, be kept free from grit and shall otherwisebe
clean; and in the case of any explosivesliableto be dangerously affected by water, due precautions shall be taken
to excludewater therefrom:

Provided that so much of this condition asrelatesto precautions against the exposure of any iron or steel shall not
be obligatory in abuilding in which no explosive other than explosive of the 1st Division 6th (Ammunition) Class
iskept.

If thelighting conductor istested by the Controller of Explosives, the licensee shdl pay thefees prescribed for test. In
the event of thetest proving unsatisfactory, the same feesshall be payable by the licensee for each subsequent test until
the lighting conductor is passed by the testing officer as satisfactory:

Provided that the fees payable for asingle test shall be charged for al tests made on a conductor during any one day :

Provided further that wheretwo or morelighting conductors are attached to one and the same magazine, thefeefor
thetesting of all such conductors shall not exceed the fee prescribed in this condition for testing asingle lighting
conductor.

Due provisions shall be made, by the use of suitable working clothes without pockets, suitable shoes and by
searching or otherwise or by such means, for preventing the introduction into danger area of the factory premises
of fire, Lucifer matches or any substance or article likely to cause explosion or fire, but this condition shall not
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prevent theintroduction of an artificial light of such construction, position or character as not to cause any danger
of fireor explosion:

Provided that so much of this condition as applies to the exclusion of iron or steel, shall not be obligatory in a
building in which no explosive other than an explosive of the 1st Division of the 6th (Ammunition) Classiskept.

Thelicensee shall keep recordsand accounts of all explosivesin Forms RE-3 and RE-4 or RE-5, asthe case may be,
and exhibit the stock books and records to any of the officers authorised under the Explosives Rules, 2008
whenever such officer may call upon him to do so. The stock books in the prescribed proforma shall be page
numbered.

No changesor alterationsshall be carried out to the premiseswithout prior approval of thelicensing authority and
the licensee shall comply with any condition that may be specified by the licensing authority in this behalf.

Magazine shall at all times be kept in state of good repair (or maintained in good condition). The licensee shall
report to licensing authority forthwith, if the magazine becomes unfit for storage of any explosivesfor any reason
whatsoever.

The licensee of the magazine shall submit quarterly return as per sub-rules (3) and (4) of rule 24 of theserules.

Any encroachment of the safety distance shall be immediately communicated to the licensing authority for
necessary advice and action.

The licensing authority shall be immediately informed for advice if any explosive is found deteriorated or
unserviceable.

The explosive packages shall be stocked in such away so asto allow movement of at |east one person to check the
condition of all packages stored and to read the manufacture particulars of each package.

Theresistance of the lightning conductor to earth shall be aslow as possible and in no case be morethan 10 ohms.

A distance of 15 meters surrounding the magazine or store house shall be kept clear of dried grass or bush or
flammablematerids.

Every package of explosive at the time of bringing inside the magazine shall be examined for its sound condition.
Not more than 4 persons shall be allowed inside the magazine or store house at any onetime.
Empty packages of the explosives shall be removed at the earliest and destroyed.

The licensee and the employee shall be conversant with procedure to be taken during the emergency within the
premises.

Free accesstothelicensed premisesshall begiven at al reasonabletimesto any inspecting or sampling officer and
every facility shall be afforded to the officer for ascertaining that the provisions of the Act and these rulesand the
safety conditions are duly observed.

If thelicensing authority or aController of Explosivesinforms inwriting, the holder of the licenceto execute any
repairs or to make any additions or alterations to the licensed premises or machinery, tools or apparatus or carry
out recommendations, which arein the opinion of such authority may pose unacceptable risk and so necessary for
the safety of either on-site or off-site of the premises or persons, the holder of the license shall execute the
recommendations and report compliance within the period specified by such authority.

The licensee shall purchase authorised explosives fireworks or safety fuse as mentioned in the list authorised
explosivesfrom alicensed factory or company for possession and sale from the magazine.

The possession and sale of fire-crackers generating noise level exceeding;
(@ 125dB(Al) or 145 dB(C)/pk/at 4 metersdistancefromthe point of bursting shall be prohibited;

(b) Forindividual fire-cracker constituting the series (joined fire-crackers), the above mentioned limit be reduced
by 510910 (N) dB, where N = number of crackersjoined together.

(28) Accidentsby fireor explosion and losses, shortage or theft of explosives shall beimmediately reported to the
nearest police station and the licensing authority and local office of the licensing authority.

Signature, Designation and Seal of Licensing Authority
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SET-IX

Thefollowing aretheconditionsof licencenumber .......... to possessfirewor ksnot exceeding 5,000 kilogrammesor
safety fuse not exceeding 50,000 metres, in a storehouse, not for salebut for transfer to own licensed shop; in Form
LE-3[article3(d)] granted by Controller of Explosives
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CONDITIONS
The quantity of fireworks or safety fuse in the premises at any one time shall not exceed the licensed capacity.

Thelicensee shall purchase authorised fireworks or safety fuse asmentioned in thelist authorised explosivesfrom
alicensed factory or company for possession in the store house.

No fireworks containing chlorate except paper caps or amorces or colour match or fireworks approved by Chief
Controller shall be kept inthe premises.

The opening of packages and the weighing and packing of fireworks or safety fuse shall not be carried out in the
store house.

The store house shall be constructed as per specification given in specification 3 of Schedule VI1I.

A person holding licencefor possession and sale of fireworks or safety fuse from ashop shall only be eligible for
alicence for storehouse.

The paper caps or amorcesor colour or star matcheswhich contain chlorate, which may be permitted to bekept in
the store house, shall be kept only if they are separated from each other by an intervening partition wall made of
brick or stonewith cement mortar to prevent explosion or firein the one communicating to the other.

Theinterior of the store house and the benches, shelves and fittings therein shall be so constructed or so lined or
covered as to prevent the exposure of any iron or steel to come in contact with the explosives. Such interior,
benches, shelves and fittings shall so far asisreasonably practicable, be kept free from grit and otherwise clean;
and in the case of any explosives liable to be dangerously affected by water, due precautions shall be taken to
excludewater therefrom.

Due provisions shall be made, by the use of suitable working clothes without pockets, suitable shoes and by
searching or otherwise or by such means, for preventing the introduction into danger area of the store house
premisesof fire, Lucifer matchesor any substance or articlelikely to cause explosion or fire, but thiscondition shall
not prevent the introduction of an artificial light of such construction, position or character as not to cause any
danger of fire or explosion or light of dust proof approved by Chief Controller.

The licensee shall keep records and accounts of all fireworks manufactured and of all stocks in hand in Form
RE-2 and RE-3 and exhibit the stock books and records to any of the officers authorised under the Explosives
Rules, 2008 whenever such officer may call upon himto do so.

No changesor alterationsshall be carried out to the premiseswithout prior approval of thelicensing authority and
the licensee shall comply with any condition that may be specified by the licensing authority in this behalf.

Store house shall at all times be kept in state of good repair (or maintained in good condition). Thelicensee shall
report to licensing authority forthwith, if the storehouse becomes unfit for storage of any explosives for any
reason whatsoever.

Any encroachment of the safety distance required to be kept clear as shown in enclosed Form DE - 2 shall be
immediately communicated to the licensing authority for necessary advice and action.

The store house shall be used only for possession and for no other purposes. However the premises may be used
for other purpose, as permitted by the licensing authority, when no explosives is kept in the premises.

Thelicensing authority shall beimmediately informed for adviceif any fireworksor safety fuseisfound deteriorated
or unserviceable.

The fireworks or safety fuse packages shall be stacked in such away so as to allow movement of at least one
person to check the condition of all packages stored and to read the manufacture particulars of each package.

A distance of 3 metres surrounding the storehouse shall be kept clear of dried grass or bush or flammable
meaterials.

Every package of fireworks or safety fuse at the time of bringing inside the storehouse shall be examined for its
sound condition.

Not more than 4 persons shall be allowed inside the store house at any one time.
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(200 Empty packages of the fireworks or safety fuse shall be removed at the earliest and destroyed.

(21) All toolsand implementskept or used in opening or closing of packages of fireworks shall be made only of wood,
copper, brass or other similar soft metal or shall be covered with some safe and suitable material.

(22) No person shall smoke or haveany L ucifer matches or any other fire producing devicesin any part of the premises.
(23) Thelicensee and the employee shall be conversant with procedure to be taken during the emergency within the
premises.

(24) Freeaccesstothelicensed premisesshall begivenat al timesto any inspecting or sampling officer and all facilities
shall be offered to the officer for ascertaining that the provisions of the Act or these rules and the conditions of
thislicence are duly observed.

(25) If thelicensing authority or a Controller of Explosivesinform inwriting, the holder of the licence to execute any
repairs or to make any additions or alterations to the licensed premises or machinery, tools or apparatus or carry
out recommendations, which are in the opinion of such authority may pose unacceptable risk and therefore the
sameis necessary for the safety of either on-site or off-site of the premises or persons, the holder of the license
shall execute the recommendations and report compliance within the period specified by such authority.

(26) The possession of fire-crackers generating noise level exceeding :
(i) 125dB(Al) or 145 dB(C)pk at 4 metresdistance from the point of bursting shall be prohibited.

(i) For individual fire-cracker constituting the series (joined fire-crackers), the above-mentioned limit be
reduced by 510910 (N) dB, where N = number of crackersjoined together.

(27) Thereshall at all timesbe kept prominently exhibited in clearly legiblewriting—
(@ LicenceNo. of the premises.
(b) The quantity of the various fireworks authorised for storage.
(¢) Thedaily opening stock of variousfireworks.

(28) Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the
nearest police station and the licensing authority and local office of the licensing authority.

Signature, Designation and Seal of Licensing Authority

SET-X
Thefollowing aretheconditionsof licencenumber .......... topossessand sell from ashop, at any onetime, not
exceeding 25 kilogrammes of small-armsnitro- compound in Form LE-5[article5(a)] granted by District M agistr ate.
CONDITIONS

(1) The holder of this licence is authorised to sell only small arm nitro- compound in quantities not exceeding the
guantities as specified in the licence.

(2 The small arm nitro- compound shall be kept in premises made of non-flammable material which is closed and
secured so as to prevent unauthorised persons having access thereto.

(3 Nooil burning lamps, gaslamps or naked lights shall be used in the shed or within the saf ety distance of the sheds
for the purpose of lighting. Any electrical light, if used shall be fixed to the wall or ceiling and should not be
suspended by flexiblewire.

(4) The licensee shall keep records and accounts of all explosives in stock and of al sales in form below as the
licensing authority may from timeto time direct and shall exhibit hisstock and hisbooks and recordsto any of the
officers authorised under these rules whenever such officer may call upon him to do so.

Date  Opening Quantity Name and licence number Quantity of Closing
balance of small of thelicensee fromwhom small arm nitro- balance
armnitro- purchased compound
compound sold
purchased

(5) All salesunder thislicence must be made in the premises described in the licence and shall not be sold to any
person under the age of 16 years.
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The licensee and the employee shall be conversant with procedure to be taken during the emergency within the
premises.

Free accessto the licensed premises shall be given at all reasonable times to any inspecting or sampling officer
and every facility shall be afforded to the officer for ascertaining that the provisions of the Act or these rules and
the safety conditions are duly observed.

If the licensing authority informs in writing, the holder of the licence to execute any repairs or to make any
additions or alterationsto the licensed premises or machinery, tools or apparatus or carry out recommendations,
which are in the opinion of such authority may pose unacceptable risk and so necessary for the safety of either
on-site or off-site of the premises or persons, the holder of the license shall execute the recommendations and
report compliance within the period specified by such authority.

Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the
nearest police station and the licensing authority and local office of the licenceing authority.

Signature, Designation and Seal of Licensing Authority

SET-XI

Thefollowing aretheconditionsof licencenumber .......... topossessand sdll from ashop, at any onetime, not exceeding
100 kilogrammes of manufactured fireworksof Class 7 Division 2 sub-division 2; and 500 kilogrammes of Chinese
crackers or sparklersin Form LE-5[article5(b)] granted by District M agistrate.

@

@

©)

@

©

©

©

©)
(10)

11

CONDITIONS

Thefireworks shall be kept in ashed/building made of non flammable material, which is closed and secured so
as to prevent unauthorised persons having access thereto.

No oil burning lamps, gas lamps or naked lights shall be used in the shed or within the safety distance of the
shedsfor the purpose of lighting. Any electrical light, if used shall be fixed to the wall or ceiling and should not
be suspended by flexiblewire. Switches should befixed rigidly.

The licensee and the employee shall be conversant with procedure to be taken during the emergency within the
premises.

Free accessto the licensed premises shall be given at all reasonable timesto any inspecting or sampling officer
and every facility shall be afforded to the officer for ascertaining that the provisions of the Act or these rules
and the safety conditions are duly observed.

If the licensing authority informsin writing, the holder of the licence to execute any repairs or to make any
additions or alterations to the licensed premises or machinery, tools or apparatus or carry out.
recommendations, which are in the opinion of such authority may pose unacceptable risk and so necessary for
the safety of either on-site or off-site of the premises or persons, the holder of the license shall execute the
recommendations and report compliance within the period specified by such authority.

Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the
nearest police station and the licensing authority and local office of the licensing authority.

The licensee shall purchase authorised fireworks as mentioned in the list of authorised explosives from a
licensed factory or company for possession and sale from the shop.

Fireworks/ colour /star matches containing chlorates shall be separated from other type of fireworks by
intervening partition of such substance and character or by such intervening space, as well effectually prevent
explosion or firein the one communicating with other.

All sales of fireworks under thislicence must be madein the premises described in the licence.

No fireworks containing chlorate except paper caps or amorces or colour match or fireworks approved by Chief
Controller shall be kept in the premises.

Thelicensee shall keep records and accounts of all explosivesin stock and of all salesin form below asthe
licensing authority may from timeto time direct and shall exhibit his stock and his books and records to any of
the officers authorised under these rules, whenever such officer may call upon him to do so.
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Date

Opening Quantity of Name and licence number Quantity of Closing
balance fireworks of thelicenseefrom whom fireworkssold balance
purchased purchased

(12) Nofireworkscapable of generating noise exceeding level asunder shall be stored in the premisesand salefrom the

premises:
(@ 125dB(Al) or 145 dB(C)pk at 200 metersdistance from the point of bursting shall be prohibited.

(b) Forindividual fire-cracker constituting the series (joined fire-crackers), the above mentioned limit be reduced
by 51094 (N) dB, whereN = number of crackersjoined together.

Signature, Designation and Seal of Licensing Authority

SET-XII

Thefollowing aretheconditionsof licencenumber .......... to possessand sell or usefrom ashop, at any onetime, not
exceeding 2000 number sof pyr otechnic deviceexplosivesof Class6 Divison 1in Form LE-5[article5(c)] granted by the
District Magistrate.

@
@
©)

@

CONDITIONS

The holder of thislicenceisauthorised to possessfor sale or use only pyrotechnic device explosivesin quantities
not exceeding the quantity as specified in the licence.

The pyrotechnic device explosives shall be kept in premises made of non-flammable material whichisclosed and
secured so as to prevent unauthorised persons having access thereto.

No oil burning lamps, gaslampsor naked lights shall be used in the shed or within the safety distance of the sheds
for the purpose of lighting. Any electrical light, if used shall be fixed to the wall or ceiling and should not be
suspended by flexiblewire.

The licensee shall keep records and accounts of all explosives in stock and of al sales in form below as the
licensing authority may from timeto time direct and shall exhibit hisstock and hisbooks and recordsto any of the
officers authorised under these rules, whenever such officer may call upon him to do so.

Date

Opening Quantity of Name and licence number Quantity of Closing
balance pyrotechnic of thelicenseefrom whom pyrotechnic balance
deviceexplo- purchased deviceexplo-
sives purchased sives sold

©

©

©

The licensee and the employee shall be conversant with procedure to be taken during the emergency within the
premises.

Free accessto thelicensed premises shall be given at al reasonabletimesto any inspecting or sampling officer and
every facility shall be afforded to the officer for ascertaining that the provisions of the Act or these rules and the
safety conditions are duly observed.

If the licensing authority informs in writing, the holder of the licence to execute any repairs or to make any
additions or alterationsto the licensed premises or machinery, tools or apparatus or carry out recommendations,
which arein the opinion of such authority may pose unacceptabl e risk and so necessary for the safety of either on-
site or off-site of the premises or persons, the holder of the license shall execute the recommendations and report
compliance within the period specified by such authority.

Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the
nearest police station and the licensing authority and local office of the licensing authority.

Signature, Designation and Seal of Licensing Authority
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SET-XII

Thefollowing aretheconditionsof licencenumber .......... topossessfor use Gunpowder not exceeding 5kilogrammes.
and safety fusenot exceeding 50 meter sin the Satesof Bihar, West Bengal, Keralaand Tamilnadu in Form LE-5[article
5(d)] granted by District Magistr ate.

CONDITIONS

() Themaximum quantity of gunpowder, which may be kept at onetime on thelicensed premises, shall not exceed 5
Kilograms.

(2 Gunpowder shall be kept in a secured substantial receptacle.

(3 Theinterior of every receptacle used for keeping gunpowder shall be so constructed or so lined and covered asto
prevent the exposure of any iron or steel or the detaching of any grit, iron, steel or similar substance in such
manner asto come into contact with the gunpowder.

(4) Thereceptacleinwhich gunpowder iskept must be kept locked and used only for the keeping of such gunpowder
and for no other purpose whatsoever.

(5 Gunpowder exceeding 0.5 kilogramme in amount must be kept in a substantial bag, canister or case made and
closed so as to prevent any gunpowder from escaping and shall be otherwise packed and marked in accordance
with therequirementsof rule 14 and 15 of Explosives Rules,2008.

(6) Noails, paints, matches, lights or any article of ahighly inflammable or explosive nature or liableto causefire or
explosion or any acids or similar substances shall be brought or kept on the licensed premises.

(7) Thelicensee shall at thetime of purchasing have the following particulars endorsed upon hislicence and signed
by the person delivering the gun powder :

Name and addressand  Signature The quantities of gun Name and address of The date of
licence number of the powder purchased the person who takes purchase
person delivering gun delivery

powder

(8 Thelicenseeshall keep register of all receiptsand issuesin such form shall exhibit hisstock and register to any of
the officers authorised under rule 128 of these rules, whenever such officer may call upon him to do so.

(9 The licensee and the employee shall be conversant with procedure to be taken during the emergency within the
premises.

(10) Freeaccesstothelicensed premisesshall be given at all reasonabl e timesto any inspecting or sampling officer and
every facility shall be afforded to the officer for ascertaining that the provisions of the Act or these rules and the
safety conditions are duly observed.

(11) If the licensing authority informs in writing, the holder of the licence to execute any repairs or to make any
additions or alterationsto the licensed premises or machinery, tools or apparatus or carry out recommendations,
which are in the opinion of such authority may pose unacceptable risk and so necessary for the safety of either
on-site or off-site of the premises or persons, the holder of the license shall execute the recommendations and
report compliance within the period specified by such authority.

(12) Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the
nearest police station and the licensing authority and local office of the licensing authority.

Signature, Designation and Seal of Licensing Authority
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SET-XIV

Thefollowing arethe conditions of licence number .......... to possess for use of small-arms nitro-compound not
exceeding 5kilogrammes inthe Stateof Keralain Form LE 5[article5(e)] granted by District M agistr ate.

CONDITIONS

(1) The maximum quantity of small-arms nitro-compound, which may be kept at one time on the licensed premises,
shall not exceed 5 kilogrammes.

(2 Small-armsnitro-compound exceeding 0.5 kilogramme shall be kept in asubstantial bag, canister or case made and
closed so asto prevent any small-arms nitro-compound from escaping and shall be otherwise packed and marked
in accordance with the requirements of rules 14 and 15 of theserules.

(3) Theinterior of every receptacle used for keeping small-arms nitro-compound shall be so constructed or so lined
and covered as to prevent the exposure of any iron or steel or the detaching of any grit, iron, steel or similar
substance in such manner as to come into contact with the small-arms nitro-compound.

(4) Thereceptacleinwhich small-arms nitro-compound is kept must be kept locked and used only for the keeping of
such small-arms nitro-compound and for no other purpose whatsoever.

(5 Noails, paints, matches, lights or any article of ahighly inflammable or explosive nature or liableto causefire or
explosion or any acids or similar substances shall be brought or kept on the licensed premises.

(6) Thelicensee shall at thetime of purchasing have the following particulars endorsed upon hislicence and signed
by the person delivering the small-arms nitro-compound.

Name and addressand ~ Signature Thequantitiesof small-  Name and address of The date of
licence Number of the armsnitro-compound the person who takes purchase
person delivering small- purchased delivery

arms nitro-compound

(7) Thelicensee shall keep register of all receipts and issuesin above form and shall exhibit his stock and register to
any of the officersauthorised under rule 128 of the Explosives Rules, whenever such officer may call upon him so
to do.

(8) Thelicensee and the employee shall be conversant with procedure to be taken during the emergency within the
premises.
(9 Freeaccesstothelicensed premisesshall begiven at all reasonabletimesto any inspecting or sampling officer and

every facility shall be afforded to the officer for ascertaining that the provisions of the Act and these rules and the
safety conditions are duly observed.

(10) If the licensing authority informs in writing, the holder of the licence to execute any repairs or to make any
additions or alterationsto the licensed premises or machinery, tools or apparatus or carry out recommendations,
which are in the opinion of such authority may pose unacceptable risk and so necessary for the safety of either
on-site or off-site of the premises or persons, the holder of the license shall execute the recommendations and
report compliance within the period specified by such authority.

(11) Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the
nearest police station and the licensing authority and local office of the licensing authority.

Signature, Designation and seal of licensing authority

SET-XV

Thefollowing aretheconditionsof licencenumber .......... to possessand sell from a shop manufactur ed fir ewor ksof
Class 7 Division 2 sub-division 2 exceeding 100 kilogrammesbut not exceeding 300 kilogrammes, and Chinese Crackers
or Sparklers(manufactured fireworksof Class7, Division 2, sub-division 1) exceeding 500 kilogrammes but not
exceeding 1200 kilogrammes in Form L E 5[article5(f)] granted by Controller of Explosives

CONDITIONS

(1) Thefireworksshall bekept in ashed/building made of non flammable material, whichis closed and secured so as
to prevent unauthorised persons having access thereto.
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No oil burning lamps, gaslampsor naked lights shall be used in the shed or within the safety distance of the sheds
for the purpose of lighting. Any electrical light, if used shall be fixed to the wall or ceiling and should not be
suspended by flexiblewire. Switches should befixedrigidly.

The licensee and the employee shall be conversant with procedure to be taken during the emergency within the
premises.

Free accesstothelicensed premisesshall begiven at al reasonabletimesto any inspecting or sampling officer and
every facility shall be afforded to the officer for ascertaining that the provisions of the Act or these rules and the
safety conditions are duly observed.

If the licensing authority informs in writing, the holder of the licence to execute any repairs or to make any
additions or alterationsto the licensed premises or machinery, tools or apparatus or carry out recommendations,
which are in the opinion of such authority may pose unacceptable risk and so necessary for the safety of either
on-site or off-site of the premises or persons, the holder of the license shall execute the recommendations and
report compliance within the period specified by such authority.

Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the
nearest police station and the licensing authority and local office of the licensing authority.

No fireworks containing chlorate except paper caps or amerces or colour match or fireworks approved by Chief
Controller shall be kept inthe premises.

Thelicensee shall purchase authorised fireworks as mentioned in the list of authorised explosivesfrom alicensed
factory or company for possession and sale from the shop.

Fireworks/colour/star matches containing chlorates shall be separated from other type of fireworksby intervening
partition of such substance and character or by such intervening space, aswell that effectually prevent explosion
or fireinthe one communicating with other.

All sales of fireworks under this licence must be effected on the premises described on the face of the licence.

The licensee shall keep records and accounts of all explosives in stock and of al sales in form below as the
licensing authority may from timeto time direct and shall exhibit hisstock and hisbooks and recordsto any of the
officers authorised under these rules, whenever such officer may call upon him to do so.

Date

Opening Quantity of Name and licence number Quantity of Closing
balance fireworks of thelicenseefrom whom fireworkssold balance
purchased purchased

12

No fireworks capabl e of generating noise exceeding level as under shall be stored in the premises and sold from
the premises:

(@ 125dB(Al) or 145dB(C)pk at 4 meters distance from the point of bursting shall be prohibited

(b) For individual fire-cracker constituting the series(joined fire-crackers), the above mentioned limit be
reduced by 51og,, (N) dB, where N = number of crackersjoined together.

2Signature, Designation and seal of licensing authority

SET-XVI
Permission to manufactur e, possessand sell colour or star matchesunder sub-rule(2) of rule9 of the Explosives
Rules, 2008
Number ..........
Permissionishereby grantedto..............ccovveviieninnis (nameand address) valid only to manufacture, possessand

sell colour and /or star matches at any one time at the premises described below subject to the conditions given below :

This permission isliable to be suspended or revoked for any violation of the Act or these rules or the conditions of
this permission or if the premises are not found conforming to the description shown in the attached plans and
annexure.
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Description of thepremises

The permitted premisesshown inplan number ... i attached hereto are
Situated 8t ......ooeiiiie e District.......cooevvviiiiines State............ and consist Of ...........ccevenn.
Datedthe.......... 20....

[Chief Controller of Explosives]

CONDITIONS

(1) Themanufacture of colour or star matches shall be donein afactory approved by the Chief Controller of Explosives.

(2) (@ The colour or star matches shall be manufactured in one or more lightly constructed single storied buildings(s)
which may be divided into rooms. The quantity of colour and/ or star matchesor itsingredientsin the manufacturing
rooms and bonded storage room shall not exceed the following quantity:

Serid Room Quantity for Quantity for Quantity for
Number manufacture of 100 manufacture of manufacture of
kilogrammesat atime 200kilogrammes 500 kilogrammes
atatime atatime
1 Mixing 2 40 100
2 Drying dipped splints 2 40 100
3 Dipping 2 40 100
4, Boxfilling 10 2 50
5. Painting/side painting 10 2 50
6. Bandralling 10 2 50
7. Packing 10 2 50
8 Bonded storage 200 500 2000

(b) Not more than four persons shall be allowed at any time in any of the manufacturing rooms namely Mixing,
Drying and Dipping rooms.

(c) Doorsof al the rooms shall open outwards.

(d) A clear space of 6 metres, 9 metres or 15 metres for the manufacturing capacity of 100 Kilogrammes, 200
Kilogrammes or 500 Kilogrammes, respectively, shall be maintained all round thefactory building. Barbed wire
fencing or wall of 2 metreshigh and adequate strength shall be provided al ong the perimeter of the safety zone.

() The manufacturing and storage rooms shall have adequate space to accommodate comfortably the prescribed
quantity of explosives and the number of persons.

(3) (@ Theexplosivemixture on each stick shall not exceed 0.8 grammein the case of colour match and 1.0 grammein
the case of star match.

(b) Theside painting on each box shall have a clearance of at least 2 millimetres from the edges.

(4) (@ Ingredientsshall be kept adequately separated until mixing. Potassium Chlorate shall be kept in aseparate room
away from the other ingredients storage.

(b) Mixing of theingredients shall be done under solvent or water. Any electrical grinder used for mixing shall have
flameproof / dust tight motor and accessories as the case may be.

(¢) Thedipped splinter frames shall be dried in racks not exceeding 1.8 metres in height and the number of such
racksin thedrying room shall not exceed 10 in number. Each rack shall hold amaximum of 10 framesplacedin
the alternate groves.

(d) The matches shall not be accumulated unpacked and shall be packed as soon as they are dried.

() The manufacture shall be done only between sunrise and sunset.
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No loose explosives composition shall beleft inthefactory at the end of theworking day. All such material shall
be carefully collected and destroyed at the end of the day as per the procedure laid down.

Theinterior of the manufacturing rooms and the fittingstherein, other than machinery, shall be so constructed,
lined or covered asto prevent exposure of any iron or steel or detaching of any grit, iron or similar substance
in such manner asto comein contact with any explosives. Theinterior including the floor of therooms shall be
kept clean and freefrom grit.

No tools, implements, balance, weights, receptacles etc. made of iron or steel shall be brought or kept at any
timein thelicensed premises.

No stone implements such as mortars, pestles, grinders etc. shall be used for grinding, mixing or pounding of
match composition.

All due precautions shall be taken during drying of the match sticks and in handling dried matches. No
smoking, fire or naked light shall be allowed in the premises.

Adequate provisions of water shall be madein the premises for purpose of fire fighting.

If Controller of Explosives calls upon the manufacturer of colour and/ or star matches by notice in writing to
execute any repairsor to make any alterationsto the factory premiseswhich arein the opinion of such authority
necessary for the safety of the premises or of the personsworking in the factory, the manufacturer shall execute
the repairs, aterationswithin the period specified in the notice.

No changein the manufacturing process and no addition/alteration in the premises shall be carried out without
permission from the Chief Controller of Explosives.

No persons shall commit or attempt to commit any act which may tend to causefire or explosion in or about any
place where colour and /or star matches are manufactured, stored, handled or transported.

Provided that nothing in this connection shall apply to any act which is reasonably necessary for the purpose
of manufacture, storage or handling during transport of any such matches or of any article present therewith.

Every personin charge of or engaged in the manufacture, sale, transport or handling of colour or star matches
shall at &l times:

observe al the precautions for the prevention of accidents by fire or explosion;
prevent unauthorised persons from having access to the body composition and head composition;
prevent any other person from committing any such act asis prohibited under sub-condition (a) above.

The manufacture of colour or star matches shall be done under the supervision of qualified and competent
person.

Free accessto the factory premises shall be given at all timesto any authorised inspecting or sampling officer
and all facilities shall be offered to such officer for ascertaining that the provisions of the Act, theserulesor the
conditions of this permission are duly observed.

Accidents by fire or explosion and losses, shortage or theft of explosives shall beimmediately reported to the
nearest police station and the licensing authority and local office of the licensing authority.

If the factory is used for manufacture of safety matches as well, such manufacture shall be completely
discontinued and the premises and its ingredients shall be freed of safety match before taking up manufacture
of colour or star matches. The Controller of Explosivesin whose jurisdiction the factory is situated shall be
intimated before commencing manufacture of colour or star matches and on its completion. After completion of
manufacture and before resuming manufacture of safety match, the premises shal be madefree of all compositions
used in the manufacture of colour or star match.

No person under 18 years of age and no person who isin a state of intoxication or of unsound mind shall be
employed in or allowed to enter the factory.

The colour or star matches shall not be stored, handled or transported along with other items of fireworks,
safety matches, flammabl e or hazardous materials.

No person shall import, export, transport, manufacture, possess, use or sell any colour/star matcheswhich is
not approved by Chief Controller of Explosives

[Chief Controller of Explosives]
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Part-5
Formsof Accounts and Retur nsof Explosives
FORM RE-1
(See rule 112 of the Explosives Rules, 2008)
Application for Renewal or revalidation of licence or certificate

(Seealsonotebelow befor efilling up theform)

Form:

To,

Dear Sir,

1 [ onbehalfof..................... apply for renewd of licenceor certificatenumber.........ccoveeeeenne ...
inform.............. fortheperiodfrom.................. ..... Lo T andfurnishthefollowinginformation:

During thelast fiveyears—
(i) 1was'wewere—
(@ not convicted/convicted and sentenced for........... for following offences..............

(b) not ordered/ordered to execute under Chapter V111 of Code of Criminal Procedure, 1973, abond for keeping
peace or for good behaviour.

(c) Not issued any direction from the Court in connection with the above said licence or certificate.
(Givedetailsif answer in affirmative)

(i) Licenceor certificateNo................. inForm................. granted under the Act and theserulesto me/uswere
cancelled/not renewed by the licensing authority.

2 I/We also enclose the following documents:

(i) Licenceor certificateNo........... inForm.................. together with approved plansand schedul es.
(i) Renewdfeeof Rs............ by bank draft of ......... (nameof issuing bank) bearing number ......... date....... payable
infavourof..........c.coveviiiiiiinns

3 [/We confirm that 1/we shall inform you about the court's order or direction, interim or otherwise, if any issued in
connection to thelicence for which renewal isbeing applied, failing which I/we shall commit a punishable offence.

4, [/We hereby certify that
(i) theabove particulars given by me/us are correct.

(i) Iam/weareawarethat if explosivesareillegally transferred by me/usto any unauthorised person(s), I/we shall
commit apunishable offence.

(i) 1 am/weareawarethat if I/we conceal any material information relevant to thisapplication, I/we shall commit a
punishable offence and in addition, any administrative action can be taken against me/us.

Signatureof Licenseeor certificateholder...... ... i
(Authorised person in case of company)

Fae....cooviieiien Dateof goplication. ..........ovvvveiiiiiiiieeeeeen

Notes.— (1) The complete renewal or revalidation application should reach the renewal authority before the expiry date
of licenceor certificate, to avoid payment of late fees.

(2 Strikeout theinapplicable portion.
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FOR

M RE-2

(See rule 24 of the Explosives Rules, 2008)

Form of account to be maintained by alicensee

Accountsof explosvesmanufactured (other than fireworks)
Note.—This record should be kept up to-date.

Licencenumber.................ceve inForm.................. of ExplosivesRules, 2008
Date and shift Brand name of Class and Dimensions of Batch number
number explosives Division finished products
1 2 3 4 5
Quantity Date No. of Magazine or Remarks Signature of
manufactured of test packages storehouse licence person in-charge
number to which the or licensee
explosives sent
6 7 8 9 10 u
FORM RE-3

(See rule 24 of the Explosives Rules, 2008)

Form of account tobemaintained by alicensee

Accountsof receipt of explosives(other than fireworks)

Note- This record should be kept up to-date. Entries should be made daily and as and when explosives are received.

Licencenumber...............c.eevee inForm.................. of ExplosivesRules, 2008
Date Description of explosives Opening Explosives Quantity
balance received by
licensee
Name Class Divison
1 2 3 4 5 6 7
Batch Name, Mode of transport Pass No. Closing Remarks Signature of
No. address and and road van balance licensee or
licence licence number if person in
number of transported by road charge
supplier
8 9 10 u 1 13 14
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FORM RE-4
(See rule 24 of the Explosives Rules, 2008)
Form of account tobemaintained by alicensee

Accountsof saleof explosives(other than fireworks)
Note - Thisrecord should be kept up to date. Entries should be made daily and as and when expl osives are sold.

Licencenumber...............c.eeve inForm.................. of ExplosivesRules, 2008
Date Description of explosives
Name Class Divison
1 2 3 4
'Tl' Opening Balance Explosives sold by licensee
Name Class Divison
5 6 7 8
Quantity Batch Name, address and licence number Mode of transport and road
number of person to whom explosives are van licence number if
and Date sold transported by road
9 10 n 12
Pass number Closing balance Remarks Signature of licensee
or person in charge
13 14 15 16
FORM RE-5

(See rule 24 of the Explosives Rules, 2008)
Form of account tobemaintained by alicensee
Accountsof explosivesused by licensee (other than fireworks)

Note - This record should be kept up to date. The entries should be made daily and as soon as explosives are issued for
use or unused explosives are returned.

Licencenumber..............cc.eevee inForm.................. of ExplosvesRules, 2008
Date Shot Firersname and permit Description of explosives
number.
Name Class Division
1 2 3 4 5
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Quantity issued Number of holesfired Description of explosives
Name Class Division
6 7 8 9 10
Quantity used Description of explosives
Name Class Division
n 12 13 14
Quantity returned Signature of shot firer of magazinein charge Remarks
5 16 17
FORM RE-6
(See rule61(2) of the Explosives Rules, 2008)
Form of records to bemaintained by alicensee
Recor ds of explosivestrangported by road van
Note - This record should be kept up to date.
Licencenumber..............cceenee inForm.................. of ExplosvesRules, 2008
Date Name, address and licence number of the consignor Place of loading
1 2 3
Description of explosives Batch number and date of Quantity
manufacture transported
Name Class Division
4 5 6 7 8
Pass number Signature of Name, address and licence number of Place of
the consignor the consignee unloading
9 10 n 12
Date of unloading of explosives Signature of consignee Remarks
B 14 15
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FORM RE-7
(See rule 24 of the Explosives Rules, 2008)
Return of explosives
Received, used, sold, destroyed and stolen during themonth of.....................
inrespect of the explosivesmagazine or storehouseof ...........c.oovviiiiiiiiiiiieee,
StuAE . .....eveeeece [DIES 1o IR Sete.............
Name of Explosives, Class and Division Quantity
1 Licencenumber..........ccoevvvninnn inForm.................. of ExplosivesRules, 2008
2 Opening balance on the 1st day of the quarter:
3. Account of explosives:
Date Name of explosives Classand Division Quantity
1 2 3 4
1
2
3
4
Particulars of explosivesreceived
Name of Class Quantity Name, address and licence number of Pass no. Road van
explosive and suppliersfromwhom explosiveswere licence
Division received number

5 6 7 8 9 10

Date Particulars of explosives used or sold
Name of explosive Classand Division Quantity
n 12 13 14
Sold
Name of Class Quantity Name, address and licence number of Pass no. Road van
explosive and person to whom explosives were licence
Division sold number
15 16 17 18 19 20
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4. Total quantity of each kind of explosives used or sold during the quarter

Used
Name of explosives Classand Division Quantity
1 2 3
1
2
3
4
Sold
Name of explosives Classand Division Quantity
4 5 6
1
2
3
4
5. Particulars of explosives destroyed during the quarter
Date Name of explosives Classand Division
1 2 3
1
2
3
4
Quantity Reasons for destruction Authority under which
destruction was done
4 5 6
6. Particulars of explosives stolen or short received
Date Name of explosives Classand Division
1 2 3
1
2
3
4
Quantity Whether theft or loss reported to police and Remarks
Department of Explosives, if so, givereference
4 5 6
1
2
3
4
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FORM RE-8
[See rule45(1)(a) of the Explosives Rules, 2008]

Declaration tobesubmitted tothe Chief Controller by animporter on despatch of explosivesfrom theplaceor port of
loading

Name and address Import licence number Import licence number Name and address
of theimporter granted by Central granted by Chief Controller manufacturer of explosives
Government and kinds and date of expiry of thelicence.

and quantities of
explosives permitted to
be imported and date of
expiry of licence

Kind and quantities of explosives on the ship or aircraft

Nameand Description Classand Division Date of manufacture

Name and address Place or port of Name of ship or Place or port of Likely date of
of consignor despatch airlines and date import arrival
of sallingor air lift
Batch number Quantity Number of packages

Signature of Importer
Date:

Place: (Authorised person in case of a Company)

FORM RE-9
[See rule45(1)(b) of the Explosives Rules, 2008]
Importer'sdespatch Schedule

Thisdeclaration should befilled up and forwarded in triplicate to Chief Controller as soon as any consignment
of explosivesiscleared from the place or port of import.

Name and address Import licence number Description of explosives Name and address
of importer granted by Chief Controller of the manufacturer of
under Explosives Rulesand explosives

date of expiry of licence
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Particulars of despatch from place or port of import.

Name and address Licence Quantity of explosives despatched
of licensee to whom number
explosiveswere and Form
despatched
Nameand Class and Quantity Number of
description Division packages
Name and address Quantity of Place or port Name of ship or Dateof arrival and
of consignor explosives fromwhich airlines place or port of import
imported explosiveswere
forwarded
Batch number and date Date of despatch Mode of despatch Road van licence number
if despatched by road
Dae:.....cccoeevennes Sgnatureof IMPOIEr........oveiii e
(Authorised agent in caseof company) ..........cocoeeveiiiininninnnn
Nameinfull ..
FORM RE-10

(See rule46 of the Explosives Rules, 2008)

Declaration to be submitted to the Chief Controller by an exporter on despatch of explosives from the place or port of
loading

Name and address Exporter'slicence number Description of Name and address
of exporter granted by Chief Controller explosives of the manufacturer of
under Explosives Rules and exported explosives

date of expiry of licence

Particulars of despatch from place or port of export.

Name, address and authority Kinds and quantity of explosives exported
of person to whom explosives
were despatched
Nameand Class and Quantity Number of
description Division packages
Place or port fromwhich Nameof shipor air lines Date of despatch

explosiveswere exported
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Batch No. and date Mode of despatch Road van licence number if despatched by road

Sgnatureof eXPOItEr........oueieeie e
Dae..........oveevveeeeene (Authorised agentin caseof company) ..................
Nameinfull ... e

Address

FORM RE-11
(Seerules 50and 77 of the Explosives Rules, 2008)

Form of indent for explosives

Face ..o
Dae. ...
To,
Dear Sir,
Kindly supply the following quantities of explosivesto me/us.—
3. No. Name Classand Divmision Quantity
1
2
3
4
5.
[/Weholdalicencenumber. ..................... inForm...............o.... of ExplosivesRules, 2008 for possession for
sale or use of following quantities of explosives:
S.No. Name Class and Division Quantity
1
2
3
4
5.

Theabovementionedlicenceisvaidtill..........ccooviiiiiiiiiiii s

*Thelicenceissent herewith for necessary endorsement asrequired under rule.... of Explosives Rules, 2008. Thelicence
may please be returned after the endorsement.
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[/We solemnly declare that
(@) thereceipt of explosivesindented will not result in the licensed quantity being exceeded; and
(b) noidentical indent has been placed with any other supplier
*The explosives may please be handed over to my/our-authorised representative whose signatures are attested
below :
Attested

Signature of Licensee.

Yoursfaithfully,
Licensee

Designation
Copy forwarded tothe Controller of EXPIOSIVES. ... ..cuvuieiii i

* Strike out whichever is not applicable.

FORM RE-12
(Seerules47 and 50 of the Explosives Rules, 2008)
Passissued by the consignor for transport of a consignment of explosives.

L ONO
2 ThiSPaSSCOVENS. ....iviveirieietieveneeaneeann packages containing following explosives:
Name and description Class Divisionif any Quantity Number of Batch number
packages and date
()
(i)
(i)
(iv)
v)
Whileintrangtfrom.............coooveienni L0 PP
3. Theexplosivesarebeing transported by rail or road vannumber ..., having licence number
...................................... tll o lorry number L OthErON

mechanically propelled vehicle.
4. NameandaddresSof CONSIGNEE . ... v vuie et iitee e e e aeeaee
5. Numberand Formof Consignee'sliCenCe .......o.vviviiiii e
6. Consignee's order number and date and quantity of each

100l 1S Y=o (0= o
7. Consignee'sletter number and date intimating

readinesSStO reCalVEEXPIOSIVES. .. ..o vuee it
8. Dateof despatCh Of CONSIGNMENT .......cvrerirereeeiere e et ee e e ee e e e eanns
9. Approximate date on which consignment

should reaChindestination. ............ooevieiiiiiii s

Signature of the consignor
Licencenumber..................
Licenceform.......cccoeveeeenn.
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Certificates, Declar ation and Distance Forms
Form CE-1
(Seerules45 and 48 of the Explosives Rules, 2008)

TEST CERTIFICATE FOR EXPLOSIVES

Certified that samples of the explosives of the description given below have been tested and have passed the tests
set forth in Schedule |11 as applicable to such explosive and in the case of explosives of the 1st Division of class 3 (Nitro-
compounds) or class4 (Chlorate Mixture), that there are no signs of liquefaction or of exuded nitro-glycerine or liquid nitro-
compound.

Nameand Description of Number of Date of manu- Actual time Remarks
address of explosives packages facture and batch takenin Heat
importer* number Test for tint
/consignor to appear
This certificate is valid for twelve months only that is to say it expiresonthe ................ccooeevneee. Day of

............ 20 providedthat, in case of nitro-glycerine compoundswhich are not used as propellants, it shall expire onthe
31st day of July following.

Date: Signature of Testing Officer

Place: Designation

*Name of importer in case of import, and consignor in case of transport.

Form CE-2
(SeeRule 45 of the Explosives Rules, 2008)

Declaration to be made by the master of a ship carrying explosives before entering a port or by the ship's agent.

L Nameofip...cocooveiiiiiiiieiiieieeeea
2 Daeof Arrivdat...........covenenen. POt
Description Date of manufacture, Total quantity Quantity to be Remarks
of explosives batch number and other carried landed at port
distinguishing marks
cases Kilogramme/Cases Kilogramme/Cases
Date: Signature of Master/Agent of Ship
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Form CE-3
(Seerule 103 of the Explosives Rules, 2008)
FORM OF INDEMNITY BOND
To
The President of India,

Iwe......cooeviine carrying on business as manufacturer(s) of fireworksand/or gunpowder and having afactory
orshopat........cceevvvnnen and l/weof ...........ceo il suretieson hisor their behalf hereby jointly and severally agreeand
undertake that we shall pay to the President of India, his successorsand assignson demand asum of Rs........... for which
payment to be well and truly made we bind ourselves, our respective heirs, executors, administrators and assigns. 1/We
agree that the dependents of such workers as may die as a result of accidents occurring in the factory or shop above
mentioned and that such compensation amounts shall be a first charge on the immovable properties mentioned in the
Schedul e hereunder and that the above undertaking shall remain in force until all compensation payable hereunder have
been fully paid and shall be binding upon us, our respective heirs, executors, administrators and assigns.

We, our heirs, executors, administratorsand assignsjointly and severally undertake to keep the President of India
indemnified against all claimsthat may be made on behalf of workersdying asaresult of accidents. In casethe compensation
awarded is paid to the dependants by us o